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 LOK  SABHA  DEBATES

 2
 LOK  SABHA

 Friday,  December  4,  959/Agrahayana
 18,  288]  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Speaxer  in  the  Chuir]
 ORAL  ANSWERS  TO  QUESTIONS

 Strike  in  Delhi  Polytechnic
 +

 (Shri  Ram  Krishan  Gupta:
 Shri  Shree  Narayan  Das:
 Sardar  Iqbal  Singh:
 Shri  Ajit  Singh  Sarhadi:

 agg),  J  Shri  A.  M.  Tariq:
 ‘|  Shri  Pramathanath

 |  Banerjee:
 Shri  S.  A.  Mehdi:
 Shri  Muhammed  Elias:
 Pandit  D.  N.  Tiwary:

 Dr.  Ram  Subhag  Singh:
 Will  the  Minister  of  Scientific  Re-

 search  and  Cultural  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  students  of  the  Delhi
 Polytechnic  have  been  on  strike  since
 September,  1959;

 (b)  if  so,  the  causes  of  the  strike;
 and

 (e)  the  steps  taken  in  the  matter?
 The  Minister  of  Scientific  Research

 and  Cultural  Affairs  (Shri  Humayan
 Kabir):  (a)  and  (b).  The  large  num-
 ber  of  failures  in  the  Architecture
 Examinations  held  in  March-April,
 1958,  made  the  students  of  this  De-

 ‘partment  of  the  Delh!  Polytechnic  ap-
 prehensive  of  their  future,  and  created
 @n  unjustified  fear  that  the  authori-
 ties  were  unsympathetic  to  them.
 They  also  complained  of  inadequacy
 ‘of  teaching  staff  and  abstained  from
 tiieir  classes  from  the  l0th  September,
 T988.
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 (c)  The  position  regarding  shortage

 of  staff  and  other  complaints  of  the
 students  have  been  kept  constantly
 under  review  and  steps  taken  to  re-
 move  them  as  far  as  possible  and  the
 students  have  resumed  their  studies
 from  16-11-1959.

 Shri  Supakar:  May  I  know  if  the
 large  number  of  failures  has  anything
 to  do  with  the  shortage  of  staff  and
 the  curriculum  not  being  covered?

 Shri  Humayun  Kabir:  Obviously
 the  shortage  of  staff  had  something
 to  do  with  it,  but  that  was  not  the
 whole  reason.  If  the  students  had
 worked  harder,  they  could  have  done
 better  in  spite  of  the  shortage  of
 staff.

 Shri  Vajpayee:  May  I  know  if  any
 of  the  grievances  of  the  students  are
 still  under  consideration  and  if  so,  the
 nature  of  the  grievances?

 Shri  Humayun  Kabir:  I  have  looked
 at  the  question  as  not  one  of  grie-
 vance.  I  have  told  the  students  that
 it  is  our  business  and  duty  to  provide
 them  with  the  best  possible  ameni-
 ties  and  we  are  doing  all  that  is  pos-
 sible  in  the  circumstances.

 Shri  Harish  Chandra  Mathur:  May
 I  know  whether,  before  the  students
 went  on  this  strike  they  made  any
 representation  and  if  so,  what  was  the
 nature  of  the  representation  and  the
 action  taken  by  Government  in  that
 regard?

 Shri  Hamayun  Kabir:  There  was
 no  representation  before  they  went  on
 strike,  as  far  as  I  remember,  except
 that  on  the  llth  September  they
 might  have  sent  something  to  us.
 But  the  staff  position  was  known  to
 us.  We  have  been  trying,  as  this
 House  is  aware,  to  rectify  it  by  im-
 proving  the  salary  seales.  But  it
 takes  some  time  to  improve  the
 salary  scales,  because  there  are  re-
 percussions  on  other  departments  ané@
 universities  and  colleges.  Even  after
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 the  improved  scales  are  adopted,  it
 takes  some  time  to  recruit  the  staff.

 Shri  Nagi  Reddy:  May  I  know  the
 short-fall  in  the  number  of  staff  in
 the  polytechnic?

 Shri  Humayun  Kabir:  Out  of  Bee
 sanctioned  posts,  we  had  in  the  begin-
 ning  of  1959-60  only  four,

 Mr.  Speaker:  Four  out  of  I?
 Shri  Humaynn  Kabir:  Yes,  Sir;  we

 had  seven  but  three  of  them  went
 away  just  at  the  beginning  of  the
 session.  So,  it  became  four.  We
 have  taken  some  steps  now  and  we
 expect  it  will  be  raised  to  l  within  a
 few  months.

 Shri  Narasimhan:  When  was  _  this
 polytechnic  established?  How  many
 years  ago?

 Shri  Humayun  Kabir:  It  must  have
 been  there  for  gq  fairly  long  time;  I
 require  notice.

 Mr.  Speaker:  If  it  was  started  hun-
 dred  years  ago,  does  he  mean  all  along
 it  has  been  without  staff?

 Shri  Narasimhan:  If  it  had  been
 there  for  a  long  time,  it  is  all  the  more
 bad.

 Mr.  Speaker:  The  one  thing  has
 nothing  to  do  with  the  other.  He
 might  put  the  question  this  way.  viz.,
 for  how  long  has  this  short-fall  been
 there?

 Shri  Humayun  Kabir:  The  staff  posi-
 tion  is  as  follows:  in  1956-57,  out  of
 33  sanctioned  posts,  seven  were  filled
 and  we  had  |i  part-time  lecturers.  In
 1957-58,  out  of  33  sanctioned  posts,
 nine  were  filled  and  there  were  0
 part-time  lecturers.  In  1956-59,  out
 of  i4  sanctioned  posts,  six  were  filled
 and  in  addition  there  were  10  part-
 time  lecturers.  It  was  only  in  the
 beginning  of  this  year,  when  three
 people  suddenly  went  away,  that  the
 number  came  down  to  four.

 Mr.  Speaker:  There  are  no  part-
 time  lecturers?

 Shri  Humayun  Kabir:  They  are  al-
 ways  there;  they  are  more  or  less
 constant.
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 Mr.  Speaker:  So  the  classes  do  not
 suffer.

 Shri  Humayun  Kabir:  They  do  suffer
 a  little,  if  there  are  only  six  or  seven
 out  of  70  whole-time  sanctioned  posts.
 The  difficulty  is  architects  and  engi-
 neers  are  well-employed  persons  and
 we  advertise,  but  nobody  applies.

 Shri  A.  M.  Tariq:  Are  Government
 aware  that  the  girl  students  of  the
 polytechnic  are  suffering  because  there
 is  no  proper  arrangement  for  hostels
 for  girls  and  no  other  hostel!  like
 Miranda  or  Indraprastha  is  able  to
 give  them  accommodation?  If  so,
 may  I  know  what  action  Government
 is  taking?  Is  there  any  proposal  to
 have  a  girls’  hostel?

 Mr.  Speaker:  Is  it  one  of  the  causes
 of  the  strike?

 Shri  A,  M.  Tariq:  Yes,  Sir.

 Shri  Humayun  Kabir:  This  was
 never  mentioned  before.  In  any  case,
 I  shall  look  into  the  matter  and  see
 if  there  are  any  grievances  of  the  girt
 students.

 Kalinga  Industries

 +
 (Shri  Panigrahi:

 *582.  <  Shri  Kamal  Singh:
 [  Shri  Ignace  Beck:

 Will  the  Minister  of  Steel,
 and  Fuel  be  pleased  to  state:

 Mines

 (a)  whether  the  Kalinga  Industries
 have  now  started  production  of  ferro-
 manganese;

 (b)  if  so,  the  quantity  of  ferro-
 manganese  produced  by  this  concern
 uptil  now;

 (c)  the  total  quantity  of  ferre-
 manganese  which  has  been  produced
 so  far  in  all  the  manufacturing  units
 in  India;  and

 (d)  what  amount  has  been  utilised
 for  internal  consumption  by  now?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  No,
 Sir;  their  low  shaft  furnace  has  start-
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 ed  production  of  pig  iron  but  not
 ferro-manganese.

 (b)  Does  not  arise.

 (c)  About  95,000  tons  upto  the  end
 of  September  1959.

 (d)  Exact  figures  of  internal  con-
 sumption  are  not  available.  It  is  esti-
 mated  that  the  present  annual  con-
 sumption  is  about  30,000  to  35,000  tons
 which  will  increase  to  60,000  tons  when
 the  target  of  six  million  tons  of  steel
 ingots  is  achieved.

 Shri  Panigrahi:  May  I  know  when
 the  licence  for  starting  this  ferro-
 manganese  plant  was  given  to  this
 particular  concern  and  why  it  was
 switched  on  from  ferro-manganese
 production  to  production  of  pig  iron?

 Sardar  Swaran  Singh:  There  is  no
 question  of  switching  on;  the  licence
 is  for  the  production  of  both  pig  iron
 and  ferro-manganese.  The  pig  iron
 blast  furnace  has  gone  into  production
 and  the  ferro-manganese  plant  has
 not  yet  gone  into  production.

 Shri  Kamal  Singh:  Arising  out  of
 the  hon.  Minister's  reply  to  part  (d),
 that  internal  consumption  at  the
 moment  is  30,000  tons  and  would  in-
 crease  ६०*  60,000  tons,  may  I  know
 when  it  is  likely  to  increase  to  60,000
 tons  and  secondly,  until  it  increases  to
 60,000  tons,  how  are  we  going  to  see
 that  the  disposal  of  the  production  is
 effectively  done?

 Sardar  Swaran  Singh:  The  reply  to
 first  part  of  the  question  is,  as  soon
 as  we  reach  the  production  target  of
 6  million  tons;  ¢.e.,  by  the  end  of  96]
 or  the  middle  of  1962.  So  far  as  the
 second  part  is  concerned,  whatever
 quantity  is  available  there  in  the
 country  over  and  above  our  internal
 requirements,  that  is  exported.

 Shri  Panigraht:  May  I  know  whe-
 ther  there  is  any  possibility  of  ferro-
 raanganese  being  manufactured  by
 these  plants  in  the  near  future?

 Sardar  Swaran  Singh:  Those  units
 are  licensed  to  manufacture  ferro-
 Manganese  and  I  think  they  will  go
 into  production.  But  I  cannot  vouch-

 AGRAHAYANA  13,  88l  (SAKA)  Oral  Answers  3316

 safe  for  the  promise  made  by  private
 firms.

 Shri  Surendranath  Dwivedy:  Are  we
 exporting  any  quantity  of  ferro-man-
 ganese  just  at  present?

 Sardar  Swaran  Singh:  Yes,  Sir.  We
 are  exporting.

 Shri  Kamal  Singh:  May  I  know
 whether  it  is  a  fact  that  there  is  a
 certain  amount  of  difficulty  regarding
 the  export  of  ferro-manganese?  There
 is  a  quota  for  export  of  ferro-manga-
 nese  which  is  controlled,  I  believe,
 by  the  State  Trading  Corporation.  It
 is  felt  that  facilities  for  export  are
 not  enough  and  so  export  is  not  being
 made.  May  I  know  whether  it  is  so?

 Sardar  Swaran  Singh:  |  think  there
 is  nothing  wrong,  so  far  as  facilities
 are  concerned.  But  the  export  market
 has,  of  late,  become  a  little  bit  diffi-
 cult.  It  is  not  because  it  igs  routed
 through  the  STC.  The  world  market
 has  shrunk  a  little  and  the  strike  in
 the  steel  plants  in  the  United  States
 also  reduced  the  demand  for  ferro-
 manganese.

 Seth  Govind  Das  rose—
 Mr.  Speaker:  When  I  am  about  to

 call  the  next  question  hon.  Members
 rise  and  embarrass  me.  All  the  same,
 I  now  call  Seth  Govind  Das.

 सेठ  गोविन्य  बास :  यह  जो  निर्यात  घट

 रहा  है  इसके  बारे  में  क्‍या  कुछ  जो  विशेषश
 हैं  शौर  कुछ  व्यापारी  हैं,  उनके  साथ  सलाह
 की  जा  रहो  है  कि  निर्यात  घटने  के  क्या  कारण
 हैं  और  इसको  किस  तरह  से  बढ़ाया  जा
 सकता  है  ?

 a  सरबार  स्वरण  सिह  :  जी  हां,  जिस  जगह
 से  कोई  वाकफियत  मिले  उससे  फायदा  उठाया
 जाता  है  ।

 सेठ  गोविन्द  दास :  क्‍या  कोई  प्रयत्न
 श्ब्ल  रहा  है  ,  यह  में  जानना  चाहता  हूं

 सरदार  स्वर्ण  सिह  :  प्रयरन  क्‍या  ?  हम
 पता  है  कि  दुनिया  में  मांग  कम  हो  गई  है  ।
 Mr.  Speaker:  All  supplementaries

 must  be  put  by  Members  standing  in
 their  seats.
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 National  Register  ef  Recerds

 +
 +583  Shti  8.  Cc  Samanta:

 Shri  Subedh  Haneda:
 Will  the  Minister  of  Education  be

 pleased  to  state:

 (a)  whether  the  programme  for  the
 publication  of  extracts  from  Govern-
 ment  of  India  records  has  been  com-
 pleted  in  pursuance  of  the  recom-
 mendation  of  the  twenty-sixth  meet-
 ing  of  the  Research  and  Publication
 Committee;

 (b)  if  not,  when  it  will  be  com-
 pleted;  and

 (c}  to  whom  this  work  has  been
 entrusted?

 The  Minister  of  Education  (Dr.  K
 L.  Shrimali):  (a)  to  (c).  The  question
 of  the  completion  of  the  programme
 will  arise  only  after  the  programme
 is  endotsed  by  the  Research  and  Pub-
 lication  Committee  at  its  next  meeting
 to  be  held  in  February,  960  and  ac-
 cepted  by  the  Government.  I  should
 like  to  explain  it  further.  There  seems
 to  be  some  confusion  with  regard  ६०
 this  National  Register  of  Records,
 which  is  the  title  of  this  question.
 The  question  itself  relates  to  some-
 thing  else.  But  I  should  like  to  in-
 form  the  House  that  the  Govern-
 ment  have  already  undertaken’  the
 work  of  preparing  the  national  re-
 gister  of  records.  We  are  compiling
 the  register  of  records  of  historical
 documents  which  may  be  found  either
 in  official  or  private  repositories  in
 the  country.  We  have  requested  the
 State  Governments  to  prepare  that
 register.  We  have  already  given
 some  grants  to  the  State  Governments
 and  I  hope  that  the  work  will  now
 start.  Of  course,  by  the  very  nature
 of  its  work,  it  is  likely  to  take  a  very
 long  time.  I  thought  I  should  sup-
 plement  my  answer,  because’  there
 seems  to  be  some  confusion  between
 the  question  itself  and  the  title  of  the
 question.

 Shit  S.  C.  Samanta:  May  I  know
 whether  the  compilation  work  that
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 has  been  taken  in  hand  will  relate  to
 records  in  private  custody  only?

 Dr.  K.  L.  Shritmalf:  No.  I  have  al-
 ready  stated  that  both  official  and
 private  repositories  will  be  taken  into
 account.

 Shri  S.  0.  Samanta:  How  much  of
 the  budget  provision  of  Rs.  42,000,00
 for  1959-60  has  been  given  to  the
 State  Governments  as  grant-in-aid?

 Dr.  K.  L.  Shrimali:  Out  of  Res.
 42,000,00  we  have  given  grants  to
 Punjab,  Orissa,  Rajasthan  and  Madras.
 The  other  States  have  not  yet  been
 given  grants.

 Shri  5.  C.  Samanta:  May  I  know  the
 subjects  in  the  register?

 Dr.  K.  L.  Shrimali:  The  subject  will
 be  the  National  Register  of  Records

 Evening  Institute  for  Workers’  Edu-
 cation

 +
 Shri  8.  C.  Samanta:

 9584,  Shri  Subodh  Hansda:
 [  Shri  D.  rom  Sharma:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  420  on,  the  3th
 August,  959  and  state:

 (a)  whether  the  Evening  Institute
 for  Workers’  Education  has  started
 functioning;

 (b)  how  many  persons  can  be  bene-
 fited  by  this  Scheme  every  year;  and

 (c)  whether  the  location  and  build-
 ing  for  the  Institute  has  been  secured?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (4)  Not  yet,  Sir.

 (b)  It  is  not  possible  to  estimate  the
 number  of  persons  who  would  benefit
 by  the  Scheme  annually,  as  this  is  not
 a  training  course,  as  such.

 (c)  The  Institute  will  be  located  in
 Indore  in  a  rented  building  for  the
 time  being  t  should  like  to  add,
 however,  that  all  the  preliminary  pre-
 parations  have  beer,  made  with  eagard
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 to  the  opening  of  the  centre  and  we
 are  hoping  that  it  will  be  started  very
 shortly.

 Shri  s.  C.  Samanta:  Who  will  ad-
 minister  this  institute?  Will  there  be
 an  advisory  board  attached  to  it?

 Dr.  K.  L.  Shrimaji:  Yes,  there  will
 be  an  advisory  body.  Would  the  hon.
 Member  like  to  know  about  the  com-
 position  of  the  advisory  body?

 Mr.  Speaker:  He  wants  to  know
 whether  there  is  any  advisory  body?

 Dr.  K.  L.  Shrimali:  There  is  an  ad-
 visory  body.

 Shri  D.  C.  Sharma:  May  I  know
 whether  there  is  &  plan  to  set  up  simi-
 jar  evening  institutes  for  workers’
 education  in  other  parts  of  India?

 Dr.  K.  L.  Shrimali:  Yes.  This  is  a
 pilot  project  and  if  this  becomes  suc-
 cessful  we  are  hoping  to  start  some
 centres  in  other  parts  of  the  country.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  the  syllabus  of  subjects  proposed
 for  the  institute  would  be  like  that
 which  usually  obtain  in  our  schools
 and  universities?  Or  is  it  going  to  be
 a  different  syllabus  for  the  workers
 altogether?

 Dr.  K.  L.  Shrimali:  The  idea  is  to
 have  an  educational,  recreational  and
 cultural  centre  for  the  workers.  It
 will  have  all  kinds  of  facilities—cre-
 ches,  and  various  kinds  of  activities
 and  amenities  for  the  workers—so
 that  they  might  continue  their  educa-
 tion  and  also  they  might  have  some
 kind  of  recreation  when  they  are  0०६
 of  work.

 Shri  Tyagi:  Education  being  a  Staic
 subject,  may  I  know  why  the  Gov-
 ernment  is  taking  more  and  more
 liabilities  in  their  hands,  instead  of
 trensferring  such  matters  to  the  State
 Governments?

 De.  K.  L.  Shrimali:  There  is  no  ques-
 ‘tion  of  taking  more  liability.  We  are
 comvinced  that  the  Government  of
 India  should  take  greater  interest  in
 the  educational  development,  and  we
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 886९  taking  that  interest.  The  schemes
 that  we  underiake  are  being  imple-
 mented  with  the  help  of  the  State
 Governments.  The  Government  of
 [India  does  not  directly  take  up  this
 work.

 Shri  D.  C.  Sharma:  May  I  know
 whether  the  workers’  education  comes
 under  the  purview  of  the  Labour
 Ministry,  or  the  Education  Ministry?

 Dr  K.  L.  Shrimali:  Research  in
 social  education,  or  fundamental  edu-
 cation,  comes  within  the  purview  of
 the  Education  Ministry,  and  whether
 they  are  workers,  or  farmers,  or
 adults,  the  Education  Ministry  has  a
 responsibility.

 Shri  Goray:  How  does  this  scheme
 differ  from  the  Workers’  Centre
 scheme  run  by  some  of  the  State
 Governments?

 Dr.  K.  L.  Shrimali:  It  will  be  very
 difficult  for  me  to  make  a  comparison
 here,  because  there  may  be  various
 kinds  of  centres.  But  I  do  hope  that
 when  this  centre  starts  functioning  it
 will  be  greatly  welcomed  by  every-
 body.

 Shri  Goray:  The  point  is  that  in
 some  of  the  States  Workers’  Centre
 schemes  are  already  in  operation.  If
 there  are  no  distinguishing  features
 here,  it  would  be  a  duplication  of
 work.

 Dr.  K.  L.  Shrimali:  In  our  opinion
 this  centre  will  have  certain  distinct
 features.  I  could  give  the  details  of
 the  whole  scheme.  If  the  hon.  Mem-
 bers  are  interested,  I  will  place  a  copy
 of,  the  scheme  in  the  Library.

 Mr.  Speaker:  He  may  place  there
 both  the  schemes.

 Dr.  K.  L.  Shrimalj:  The  schemes  of
 the  States  are  not  with  me,  They  are
 with  the  State  Governments.  I  do  not
 know  what  kind  of  centres  they  are
 running.

 Shri  Braj  Raj  Singh:  Then  how  can
 you  say  that  there  are  certain  dis-
 tinct  features?
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 Shri  Goray:  The  Minister  said  that
 there  are  certain  distinct  features  in
 this  scheme,  which  are  not  there  in
 the  scheme  of  the  States.  So,  it
 would  be  better  if  he  brings  them
 out  and  informs  the  House  so  that  we
 may  know  the  correct  position.

 Dr,  K.  L.  Shrimali:  As  far  as  I
 know,  I  do  not  think  any  State  has
 got  a  comprehensive  scheme  of  the
 nature  which  we  are  proposing.  It  is
 an  educational  and  recreational  cen-
 tre  where  we  are  providing  all  kinds
 of  facilities  for  the  workers  so  that
 they  would  be  able  to  take  advantage
 of  them,  not  only  for  their  personal
 development  but  also  for  recreation,
 and  various  other  kinds  of  facilities.
 Therefore,  in  my  opinion,  this  will  be
 a  unique  centre  from  many  points  of
 view.

 Mr.  Speaker:  Hon.  Members  evi-
 dently  want  to  know  whether  there
 is  duplication,  and  for  that  purpose,
 this  being  a  State  subject,  naturally
 the  House  expects  that  only  in  cases
 where  the  States  do  not  provide  faci-
 lities,  the  Centre  must  come,  cither
 to  augment  or  emphasise  certain
 things.  It  is  somewhat  strange  the
 hon.  Minister  docs  not  know  how  the
 centres-are  working.  Before  starting
 schemes  either  on  health  or  educa-
 tion,  or  any  of  the  Concurrent  sub-
 jects  or  purely  State  subjects,  it  is
 expected  that  the  House  must  know,
 or  the  Minister  must  know,  what
 exactly  the  functions  of  the  bodies
 now  existing  in  the  States  are.

 Dr.  छू,  LL.  Shrimali:  I  could  not
 make  a  categorical  statement  but,  as
 far  as  I  am  aware,  no  State  Govern-
 ment  has  started  a  centre  like  this.
 This  centre  would  provide  play
 rooms  for  children,  rooms  for  dramas,
 rooms  for  radio  listening,  auditorium
 for  community  listening,  literary  hall
 rooms,  rooms  for  creches,  exhibition
 room,  store  room,  canteen  room  etc.
 As  far  as  I  am  aware,  there  is  not  a
 single  centre  of  this  kind  in  the
 whole  of  the  country.  This  is  going
 to  be  a  pilot  project.
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 Shri  Tyagi:  Aa  there  is  a  tendency
 in  the  Ministries  to  expand  their  em-
 pires,  I  want  to  know  if  the  meaning
 of  the  Minister  is  that  he  is  intending
 to  organise  such  centres  all  over
 India  and  whether  the  Education
 Ministry  will  shoulder  the  responsi-
 bility  of  organising  them?

 Dr.  K.  L,  Shrimali:  All  that  we  are
 doing  is  to  place  funds  at  the  dispos-
 al  of  the  institution.  We  are  setting
 up  an  advisory  body  and  the  centre
 will  be  administered  by  a  small  com-
 mittee.  This  is  in  the  nature  of  a
 pilot  project,  If  this  pilot  project
 succeeds,  we  will  have  various  kinds
 of  centres  and  the  State  Govern-
 ments  will  take  over  these  kinds  of
 centres.  The  Central  Government
 has  been  taking  up  the  responsibility
 for  experiment  and  research.  This
 centre  should  be  considered  as  an  ex-
 perimental  centre.  Normally  I  should
 have  thought  that  the  House  should
 welcome  the  setting  up  of  a  centre
 like  this.

 Shri  Tyagi:  Not  welcome  extra  ex-
 penditure  to  be  incurred.

 Shri  Goray:  What  i;  the  amount  set
 apart  for  this  cenir>?

 Dr.  K.  L.  Shrimali:  The  Govern-
 ment  of  India  will  bear  the  whole  ex-
 penditure.  For  1959-60,  the  revised
 budget  amount  is  Rs.  30,000.  For
 1960-61,  the  expenditu:c  is  likely  to
 be  Rs.  90,000,

 Financial  and  Acccenting  Procedure

 *585.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Fiuance  be  pleas-
 ed  to  state  the  sters  taken  for  sim-
 plification  of  financial]  rules  and  =  ac-
 counting  procedure  to  meet  the  re-
 quirements  of  the  present  situation?

 The  Deputy  Mivister  of  Finance
 (Shrimati  Tarkesbwari  Sinha):  A
 statement  containing  the  required  in-
 formation  is  laid  on  the  Table  of  the
 House.
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 STATEMENT

 Simplification  of  financial  rules
 falls  broadly  under  the  following
 two  categories:

 (i)  Service  conditions  of  the  Cen-
 tral  Civil  Services;

 (ii)  Structure  cf  accounts,  proce-
 dure  and  celegation  of
 powers.

 2.  The  question  of  codifying  the
 rules  relating  to  service  conditions  of
 the  Central  Civil  Services,  after  ex-
 punging  provisions  which  had  _  be-
 come  redundant  and  making  _neces-
 sary  changes  in  the  !-zht  of  the  Cons-
 titution,  has  been  under  the  consi-
 deration  of  the  Government  for  some
 time.  Tentative  drafts  in  respect  of
 certain  service  rules  were  prepared
 but  as  they  involved  changes  in  some
 service  conditions,  the  matter  was  de-
 ferred  till  after  the  receipt  of  the  Re-
 port  of  the  Commission  of  Enquiry  on
 Emoluments  and  Service  Conditions
 of  Central  Government  Employees.
 Now  that  the  said  Report  has  been
 received,  the  question  of  simplifica-
 tion  of  these  rules  is  being  further
 progressed.

 3.  Regarding  item  (ii)  of  paragraph
 l  above,  Delegation  of  Financial
 Powers  Rules,  1958,  defining  the  fin-
 ancial  powers  of  the  various  authori-
 ties  specified  therein,  were  issued  on
 the  20th  December,  1958.  The  ques-
 tion  of  simplifying  other  rules  has
 alsé  been  under  consideration  but,  as
 this  question  is  related  to  the  changes
 in  service  conditions  of  the  employ-
 ees,  it  can  be  finalised  only  after  the
 Service  rules  are  simplified,

 Shri  Harish  Chandra  Mathur:  Is  it
 not  a  fact  that  a  committee  consisting
 of  the  Cabinet  Secretary,  the  Finance
 Secretary  and  a  representative  of  the
 Comptroller  and  Auditor  General,
 was  to  go  into  this  matter,  and  may  I
 know  whether  they  have  given  any
 thought  to  this  matter?

 Shrimati  Tarkeshwari  Sinha:  Yes,
 Sir.  In  May  1989,  the  Prime  Minister
 did  appoint  a  committee  of  three  offi-
 cers  with  the  Cabinet  Secretary  as
 Chairman.  They  went  into  the  entire
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 question  and  it  was  decided  in  a
 meeting  of  the  Cabinet  Sub-Com-
 mittee  that  a  small  sub-committee  of
 the  Home  Ministry  should  be  set  up
 with  the  Director  of  the  0.  &  M.
 Division  as  Chairman,  with  a  repre-
 sentative  of  the  Home  Ministry,  Fin-
 ance  Ministry  and  a  representative  of
 the  Comptroller  and  Auditor  General.
 That  committee  went  into  the  entire
 question  ,and  they  made  certain  re-
 commendations.  Meanwhile,  the  Pay
 Commission  was  also  going  into  the
 entire  question  of  the  service  condi-
 tions  of  these  officers.  Therefore,  the
 whole  thing  has  to  be  amalgamated.

 Shri  Harish  Chandra  Mathur:  May
 I  know  if  the  hon.  Finance  Minister’s
 attention  has  been  drawn  to  a  com-
 plaint  made  by  the  Comptroller  and
 Auditor  General  only  this  August
 saying  that  these  financial  rules  and
 accounting  procedures  are  outmoded
 and  rigid  and  that  the  committee
 which  was  appointed  is  resting  on  its
 oars,  having  only  considered  financial
 devolution  in  favour  of  the  Minis-
 tries,  and  if  it  is  so,  what  steps  have
 been  taken  after  this?

 Shrimati  Tarkeshwari  Sinha:  The
 whole  question  resolves  itself”  into
 one  thing:  service  conditions,  proce-
 dure  and  delegation  of  financial
 powers.  We,  in  our  Department  of
 Expenditure,  have  a  small  section
 devoted  to  this  problem.  We  have
 already  sent  a  note  to  the  Comptrol-
 ler  and  Auditor  General  making  cer-
 tain  suggestions  regarding  procedure.
 That  note  is  with  him.

 Mr.  Speaker:  It  is  a  general  ques-
 tion.

 ot
 Shri  Harish  Chandra  Mathur:  May

 I  know  when  this  note  was  sent  to
 the  Comptroller  and  Auditor  Gene-
 ral?  Was  it  after  his  speech  to  ail  the
 Accountant  Generals  of  the  various
 States  complaining  against  no  action
 by  this  committee?

 Shrimati  Tarkeshwari  Sinha:  I  am
 not  aware  of  the  date  of  the  particu-
 lar  speech  made  by  the  Comptroller
 and  Auditor  General  to  which  the
 hon.  Member  is  referring.  But,  in-
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 a@ependent  of  that,  we  have  already
 sent  a  note.  I  am  not  able  to  say
 when  and  how.

 राज्पैतिक  पौड़ितों  के  झानितों  को  छातर-

 बूसियाँ
 a

 [भी  भक्त  वक्त  :

 |  oft  पोणिप्रही  :

 थ 3.  4  थ्री  रामस  :

 |
 Bro  राम  सुभग  सिंह  :
 श्री  हेसम  राज  :

 क्या  शिक्षा  मंत्री  २२  झगस्त,  १९५६
 के  तारांकरित  प्रचन  संख्या  ६८१  के  उत्तर  के
 श््प्द्त्ड  कें र्फ  देस  स्डरण्  स्प्य्प  फर्द  प्प्र
 रखने  की  कृपा  करेंगे  जिसमें  निम्न  जानकारी
 दी  गई  हो  :---

 (क)  राजनतिक  पीड़ितों  के  प्राश्नितों
 को  हदिक्षा  सम्बन्धी  सुविधायें  देने  की  जो
 योजना  स्वीकार  की  गई  थी  उससे  श्रबन  तक
 किन-किन  राज्य  सरकारों  ने  सहमति  प्रकट
 की  है।

 रख)  उन्होंने  उसे  कार्यान्वित  करने
 के  लिए  अब  तक  क्या  कार्यावाही  की  है  ;

 (ग)  प्रत्येक  राज्य  सरकार  को  भारत
 सरकार  द्वारा  इस  थोजना  के  अन्तर्गत  श्व
 तक  कितना  श्रनुदान  दिया  जा  चुका  है  ;
 और

 (घ)  सारे  देश  में  इस  योजना  के
 कार्यान्‍्वय  के;  लिए  कौन  से  प्रभावपूर्ण  कदम
 उठाये  जा  रहे  हैं  ?

 शिक्षा  मंत्री  (डा०  का०  ला०  औमाली)  :

 (क)  श्र  (ख).  विवरण  सभा-पटल  पर
 रख  दिया  गया  है  [विखिये  परिशिष्ट  २,  झनु-
 wr  संख्या  ६६]

 (ग)  भभी  तक  कुछ  नहीं  ।

 (घ)  जो  राज्य  जभी  सहमत  नहीं  हुए
 हैं  उन  से  कहा  जा  रहा  है  कि  वे  ययोचित
 का््रेवाद्दी  झील  करें
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 aft  war  र्शन  :  इल  विवरण  से  यह
 ज्ञात  होता  है  कि  अधिकांश  राज्यों  में  शमी
 तक  इसे  पर  विचार  किया  जा  रहा  है  या

 आंकड़े  एकत्र  किये  जा  २  हैं  भौर  शायद

 यह  पूरा  वर्ष  भीरे  भीरे  समाप्त  हो  जाये  ।

 झतः  मैं  जानना  चाहता  हूं  कि  केन्द्रीय  शिक्षा
 संत्रालम  की  ओर  से  क्या  इस  बारे  में  राज्य
 सरकारी  पर  कोई  जोर  दिया  जा  रहा  है
 कि  इसे  जल्दी  से  जल्दी  लागू  किया  जाये  ?

 डॉ०  का०  ला०  झरीमाली  :  जी  हां,
 बराबर  जोर  दिया  जा  रहा  है।  हम  उन
 को  यादंदेहानी  कर  रहे  हैं  और  कुछ  कार्रवाई
 की  भी  गई  है  ।  म  झाशा  करता  हूं  कि  इस
 बे  के  भनन्‍त  तक  काफी  राज्यो ंमें  इस  स्कीम
 को  लग  कर  दिया  जायेगा  ।  लेकिन  यह
 तो  सर्दस्य  महोदय  जानते  हैं  कि  श्राखिरकार
 काम  ती  राज्य  सरकारों  को  ही  करना  है,
 हम  तो  सहायता  कर  सकते  हैं  ।

 श्री  हैम  राज  :  राज्य  सरकारों  ने  पोलि-
 टिकल  सफरर्स  के  कई  क्लासेज  बनाये  हूँ
 यानी  जिन  को  सिर्फ  छः  महीने  की  सजा

 हुई  थी  या  एक  साल  की,  दो  साल,  चार  साल

 की  सजा  हुई  थी,  और  उन  का  बिवार  है
 कि  द्धः  महीने  वालो  की  पेंशन  बिल्कुल  बन्द

 कर  दी  जाये  ।  तो  मैं  जानना  चाहता  हूं  कि

 जो  पॉलिटिकल  सफरसे  की  इतनी  कैटेगरीज़
 बनाई  गई  हैँ  उन  सब  को  मदद  दी  जायेगी

 या  कि  खास  कंटेगरीज  को  ही  दी  जायगी  ॥

 Blo  का०  लाज  धघीमाली  :  इस  प्रश्न
 का  उत्तर  में  पहले.  चुका  हूं  |  हम  ने  पोलि-
 टिकल  सफरस  की  व्यवस्था  कर  दो  है  दौर
 सब  राज्यों  को  लिखा  था  कि  वे  भी  उस  के

 मुताधिक  सहायता  करें।  झगर  आप  स्टेंटमेंट
 को  देखेंगे  तो  पायेंगे  कि  ज्यादातर  राज्यों
 ने  इसे  स्वीकार  कर  लिया  है  1

 शी  वाजपमी  :  जो  केन्द्र  द्वास  प्रशासित

 है  उन  में  इस  ग्रोजता  के  लागू  करने  के  सम्बन्ध

 में  कोई  प्रगति  हुई  है  ?
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 ।  बाक  we  लाती  :  काफी
 प्रगति  हुईं  है  भ्गर  आप  स्टेटमेंट  को  देखेंगे
 सी  आप  को  इस  का  पता  चज  जायेगा  1

 Shri  Panigraki:  May  I  know  the
 nature  of  the  concessions  which  the
 children  of  the  political  sufferers  are
 going  to  derive  from  this  scheme?

 Mr.  Speaker:  A  statement  has  been
 made.

 Dr.  K.  L.  Shrimali:  It  is  a  very
 jong  statement—about  3  pages.  The
 details  have  still  to  be  worked  out
 by  many  of  the  State  Governments.

 Shri  Neswi:  May  I  know  what  the
 Mysore  Government  has  done  in  this
 respect

 Mr.  Speaker:  Various  State  Gov-
 ernments?

 Dr.  K.  L.  Shrimali:  Ii  is  in  the
 statement.  For  the  benefit  of  the
 hon.  Member,  I  may  read  it.  The
 revision  of  the  existing  State  scheme,
 in  order  to  bring  it  into  line  with
 that  proposed  by  the  Government  of
 India,  has  been  carried  out  and  awaits
 final  approval  of  the  State  Govern-
 ment.

 Shri  Sonavane:  What  are  the  re-
 asons  for  the  delay  in  acccpting  this
 scheme?  We  have  already  given  away
 2  years  of  our  Independence  and  we
 are  slow  in  giving  these  concessions
 to  the  political  sufferers.

 Dr.  K.  L.  Shrimali;  As  far  as  the
 Government  of  India  is  concerned,
 there  has  been  no  delay  on  our  part.
 As  scon  as  the  matter  was  discussed
 in  Parliament,  the  Government  took  a
 decision  and  the  decision  was  com-
 municated  to  the  State  Governments.
 We  have  placed  funds  at  their  dis-
 posal.  Actually,  the  schemes  have  to
 be  implemented  by  the  State  Govern-
 ments.  We  have  written  to  the  State
 Governments.  I  hope  hon.  Members
 will  take  up  this  matter  with  the
 Teapective  State  Governments.

 Shri  Goray:  The  hon.  Minister  said
 that  political  sufferer  has  been  defin-
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 who  have  suffered  for  the  cause  of
 Goa?

 Dr,  K.  L.  Shrimali:  I  have  answer-
 ed  this  question  at  an  earlier  stage.
 If  you  like,  I  will  read  it  again.  A
 political  sufferer  means  a  person  who
 suffered  imprisonment  or  detention
 of  not  leas  than  6  months,  or  who
 died  or  was  killed  in  action  or  in  de-
 tention  or  was  awarded  capital  puni-
 shment  or  became  permanently  in-
 capacitated  due  to  firing  or  lathi
 charge,  etc.,  or  lost  his  job  or  means
 of  livelihood  or  a  part  or  whole  of  his
 property  on  account  of  participation
 in  the  national  movement  for  the  em-
 ancipation  of  India.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  a  political  sufferer,  in  order  to
 establish  all  these  conditions  has  ta
 obtain  a  certificate  from  a  certain
 political  party  and  if  so,  whether  the
 Government  are  aware  of  the  fact
 that  nepotism  is  likely  to  creep  into
 the  entire  procedure?

 Dr.  K.  L.  Shrimali:  Naturally  the
 State  Governments  will  have  to
 satisfy  themselves  that  the  persons
 who  are  the  recepients  of  these  bene-
 fits  satisfy  the  conditions  which  have
 been  laid  down.

 Shri  Hem  Barua:  My  question  has
 not  been  answered.  I  want  to  know
 whether  certificates  are  to  be  obtain-
 ed  from  a  certain  political  party—
 Congress  party,  I  mean.  I  want  to  be
 frank.

 Dr.  K.  L.  Shrimali:  I  have  not  been
 able  to  follow  the  question.

 Mir.  Speaker:  Whether  it  is  neces-
 sary  that  a  certificate  should  be  ob-
 tained  only  from  the  Congress  party?

 Dr.  K.  L,  Shrimali:  That  is  not  said
 in  the  definition,  Anybody  who  has
 fought  for  the  Independence  of  the
 country  will  be  entitled  to  scholar-
 ships  irrespective  of  political  affilia~
 tion.

 Shri  Hem  Barug:  The  question  is,
 how  to  establish  whether  a  person
 has  suffered.
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 Mr,  Speaker:  We  are  going  into
 evidence.  The  hon.  Minister  has  al-
 ready  stated  that  the  State  Govern-
 ments  will  make  such  enquiries  88
 might  be  necessary.  Of  course,
 if  the  Congress  Party  is  in

 &  position  to  give  the  information,
 they  will  take  it.  Hon.  Member  also
 may  give  information.

 Shri  Surendranath  Dwivedy:  It  is
 not  a  question  of  information.  There
 is  a  condition  in  certain  States  that
 to  establish  this  they  must  get  a
 certificate  from  the  Secretary  of  the
 Congress  Committee.

 Mr.  Speaker:  Is  it  so?

 Dr.  K.  L.  Shrimali:  To  which  State
 is  the  hon.  Member  referring?  If  he
 lets  me  know,  I  will  make  enquiries
 in  this  matter,  I  have  no  information
 about  this.

 sit  weer  वर्शन  :  भ्रध्यक्ष  महोदय,  कम
 से  कम  मुझे  एक  प्रइन  पूछ  लेने  दीजिये,  क्योंकि

 मूल  प्रएन  मेरा  है  ?  यह  जो  विवरण  दिया
 गया  है  उसके  झनुसार  हमारे  देश  के  जो  १४
 बड़े  राज्य  हैं  उनमें  से  केवल  १०  के  बारे  में

 इसमें  सूचना  दी  गई  है  तो  में  जानना  चाहता
 हैं  कि  जो  ४  राज्य  बम्बई,  केरल,  पश्चिमी
 बंगाल  भौर  जम्मू  व  कदमोर  के  हैं  भोर
 जिनके  कि  बारे  में  कोई  जिक्र  नहीं  किया
 गया  है  तो  क्‍या  वहां  की  सरकारें  एसा  नहीं
 चाहती  हैं  या  वे  अलग  से  काम  कर  रही  हैं  ?

 डा०  का०  ला०  श्रीमालो  :  हम  ने  उन्हें
 भी  लिखा  है  कि  इसके  बारे  में  जितनी  जल्दी

 हो  सके  व  निर्णय  लें  ।

 Taxes  Due  from  Kanpur  Mill  Owners

 587,  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Finance  be  pleased  to  re-
 fer  to  the  reply  given  to  Starred
 Question  No,  3228  on  the  8th  Septem-
 ber  1959,  regarding  taxes  due  from
 Kanpur  Mill  Owners  and  state:

 (a)  for  how  long  the  sum  of  arrears
 of  Rs.  4:90  crores  has  been  due;  and
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 (b)  what  further  progress  has  been
 made  in  the  recovery  of  this  amount?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)
 The  figures  of  Rs.  4.80  crores  repre-
 sent  the  total  of  arrears  due  from
 various  persons  and  these  have  been
 outstanding  for  varying  periods  from
 1947-48  to  (1958-59.

 (b)  The  recovery  of  a  sum  _  of
 Rs.  66°35  lakhs  has  been  held  up  on
 account  of  writs.  Of  the  balance  a
 sum  of  Rs.  36°47  lakhs  has  been  re-
 covered  since  Ist  April  1959.

 Shri  S.  M.  Banerjee:  Since  the
 amount  recovered  is  only  Rs.  36  lakhs,
 may  I  know  what  further  steps  are
 being  taken  to  recover  the  balance,
 and  the  names  of  the  concerns  from
 whom  this  money  is  outstanding?

 Shrimati  Tarkeshwari  Sinha:  All
 steps  provided  under  the  Income-tax
 Act  have  been  and  are  being  taken
 depending  on  the  facts  and  circum-
 stances  of  the  case,  but  so  far  as
 Kanpur  is  concerned,  the  Central
 Board  of  Revenue  has  made  arrange-
 ments  with  the  U.P.  Government  for
 the  appointment  of  special  revenue
 officers  exclusively  for  income-tax
 collection  work  at  Kanpur.  I  will  net
 be  able  to  give  the  names.

 Shri  8S.  M.  Banerjee:  I  wanted  the
 names  of  the  concerns,  I  do  not  want
 the  name  of  the  individuals.

 An  Hon.  Member:  Why  not?
 Shri  S.  M.  Banerjee:  Because  the

 money  actually  pertains  to  income-
 tax,  Wealth  Tax  and  Gift  Tax.  In
 respect  of  income-tax  they  may  not
 give  the  names,  but  what  about  the
 Wealth  Tax  and  the  Gift  Tax?  I
 want  the  names  because  this  is  a
 huge  amount.

 Shri  Vajpayee:  Names  should  be
 given.

 Mr.  Speaker:  No,  no.  Names  need
 not  be  given.

 Shri  Braj  Raj  imha:  Has  the
 attention  of  the  Finance  Minister  beea.
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 drawn  $0  reports  in  the  press  about
 the  recommendations  of  the  Tyagi
 Committee  to  the  effect  that  the
 names  of  persons  in  arrears  of  income-
 tax  should  be  published  in  the
 Gazette?  In  view  of  that  item  in  the
 press,  there  should  be  no  difficulty
 I  think.

 The  Minister  of  Finance  (Shri
 Merarji  Desai):  We  shall  soon  be
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 taking  steps  to  amend  the  law,  but
 until  the  law  is  amended,  it  cannot
 be  done.

 Shri  S.  M.  Banerjee:  I  want  to
 know  the  break-up  as  to  the  amounts
 outstanding  as  income-tax,  फाश,  Tax
 and  Wealth  Tax.

 Shrimati  Tarkeshwari  Sinha:  ‘The
 break-up  is  as  under:

 Rs.  in  lakhs

 ©  Collection  steyed  by  writs  दे  नि  हि  66°35
 Gi)  LT.LC.  demand  rendered  os  cffective  because  of  Supreme

 Cauart  decision  48°04
 (if)  Awaiting  cancellation  by  revigional  or  rectificaion  Ol  (ers  30°62,
 (iv)  Irrecoverable  arre?rs  awaiting  write-off  8126,

 छ  Awe'ting  disposal  of  appeal  before  AVA.Cs.  and  A.T.  30°I5
 (vt)  Instalment  demands  allowed  by  I.T.I.C.  or  CLT.  :  .  TAS

 Shri  T.  B.  Vitta]  Rao:  The  question
 of  amending  the  Income-tax  Act  has
 been  under  consideration  of  the  Gov-
 ernment  for  well  over  two  years.
 May  I  know  the  reasons  why  there  is
 such  an  inordinate  delay  in  coming
 to  a  decision?

 Shrimatj  Tarkeshwari  Sinha:  [  do
 not  think  there  is  any  delay  that  has
 taken  place  so  far  as  amending  the
 law  is  concerned,

 Shri  T.  B.  Vittal  Rao:  Am  I  to
 understand  that  this  has  not  been
 under  consideration  for  the  last  two
 years?

 Shrimati  Tarkeshwari  Sinha:  The
 hon.  Member  knows  that  we  were
 awaiting  the  report  of  the  Tyagi  Com-
 mittee  which  hag  just  been  received
 by  the  Government,  and  we  cannot
 say  anything  in  that  connection  now.

 Shri  T.  8,  Vittal  Rao:  This  question
 was  before  the  Government  even
 before  the  Tyagi  Committee's  re-
 commendations  came.  I  only  wanted
 to  know  the  reasons  for  the  delay  in
 arriving  at  a  decision,

 Shri  Morarji  Desal:  If  the  hon.
 Member  thinks  that  as  soon  as  a  de-
 mand  is  made  Government  must  act,
 he  is  very  much  mistaken.  Govern-

 ment  has  to  take  its  own  time  to  con-
 sider  all  these  points  When  such
 matters  were  referred  to  the  Tyagi
 Committee,  it  would  have  been
 wrong  on  the  part  of  Government  to
 have  come  to  a  decision  before  the
 recommendations  were  received.  The
 recommendations  were  received  only
 on  the  30th  of  last  month.  Now  cer-
 tainly  a  decision  will  be  taken  soon,
 and  the  law  will  be  amended.  Before
 that  nothing  can  be  done.  There  is  no
 delay  whatsoever.

 Alloy  and  Tool  Steel
 *589,  Shri  Morarka:  Will  the  Minis-

 ter  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  total  amount  of  alloy  and
 too#  steel  needed  by  the  country  at
 present

 (b)  whether  Tatas  have  submitted
 any  scheme  for  the  manufacture  of
 similar  8९९)  in  the  country;  and

 (९)  if  so,  for  what  quantity?
 The  Minister  of  Steel,  Mines  and

 Fuel  (Sardar  Swaran  Singh):  (a)
 About  30,000  tons  per  year  of  Special
 Steels  which  include  alloy  steels,  tool
 steels  and  die  steels.
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 (४)  &  (०).  Yes,  Sir,  Tatas  have  in-
 formed  Government  of  their  desire
 to  put  up  an  alloy  and  tool  steel  plent
 with  an  initial  capacity  of  100,000
 tons  of  ingots  or  60,000  tons  of  finish-
 ed  steel  per  year.

 Shri  Morarka:  May  I  know  the
 capacity  of  the  plant  which  the  Gov-
 ernment  propose  to  put  up?

 Sardar  Swaran  Singh:  The  initial
 capacity  will  be  40,000  tons,  and
 there  will  be  provision  for  its  expan-
 sion  to  80,000  tons  in  the  form  of
 ingots.

 Shri  Morarka:  Is  it  not  a  fact  that
 by  1965  our  requirements  are  esti-
 mated  to  be  about  half  a  million  tons,
 and  in  view  of  that  may  I  know  whe-
 ther  Government  is  considering  put-
 ting  up  a  bigger  and  larger  plant?

 Sardar  Swaran  Singh:  It  is  not  very
 easy  for  me  to  confirm  the  figure  of
 half  a  million  tons,  but  it  is  no  doubt
 correct  that  the  demand  is  likely  to
 expand  quite  rapidly,  and  it  is  for
 this  reason  that  the  public  sector
 plant  may  have  to  be  pushed  up  to  a
 capacity  of  160,000  tons  a  year,  but
 that  wil)  depend  upon  the  project  re-
 port  and  also  a  closer  assessment  of
 our  requirements.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether  this  project  report  which
 has  been  submitted  by  Tatas  will  be
 referred  to  Messrs.  M.  N.  Dastoor  &
 Co..  who  have  been  asked  to  submit
 a  project  report  for  the  manufacture
 of  this  steel?

 Sardar  Swaran  Singh:  I  have  not
 said  anywhere  that  Tatas  have  sent
 a  project  report.  Therefore,  there  is
 no  question  of  sending  the  project  re-
 port  of  Tatas  to  Dastoor  &  Co.  The
 firm  of  Tatas  has  shown  interest  in
 setting  up  a  plant  for  the  manufac-
 ture  of  special  steels.  We  haye  not
 decided  anything  on  that  yet.

 Shri  Mecarka:  May  I  know  the  es-
 timated  cost  of  this  Goyernment  pliant
 and  the  date  by  which  it  is  likely  to
 go  into  production?

 Sardar  Swaran  Singh:  So  far  as  the
 schedule  is  concerned,  23  have  already
 stated  on  an  earlier  oecasion  in  the
 House  that  the  detailed  project  re-
 port  will  take  about  seven  months.
 After  the  receipt  of  the  project  re-
 port,  it  will  take  about  30  to  36
 months  for  establishing  the  plant.  Bo
 far  as  the  estimated  cost  is  concerned,
 it  is  anywhere  between  Rs.  12  and
 Rs.  5  crores,  but  a  great  deal  will
 depend  upon  the  ultimate  production
 target  that  is  accepted  by  Govern-
 ment.

 Low  Shaft  furnace  at  Jamshedpur
 *590.  Shri  T.  B.  Vittal  Rao:  Will  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  the  nature  of  tests  carried  out
 by  the  pilot  low  shaft  furnace  at
 Jamshedpur;

 (b)  whether  non-metallurgical  coal
 has  been  used  in  the  manufacture  of
 steel;  and

 (e)  the  States  from  which  iron  ores
 have  been  used  during  these  tests?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Tests  are  being  conduct-
 ed  for  obtaining  pig-iron  utilising  in-
 ferior  grades  of  iron  ore  and/or  coal.

 (9)  Only  pig  iron  is  made  in  the
 Low  Shaft  Furnace,  and  non-metal-
 lurgical  coal  has  been  used,

 (c)  Iron  ores  from  Bihar  and
 Orissa  have  been  used  in  the  investi-
 gations  so  far.

 Shri  T,  B.  Vitta]  Rao:  May  I  know
 whether  iron  ores  from  Andhra  and
 Madras  States  have  been  used  39
 far?

 Shri  Humayun  Kabir:  I  have  ai-
 ready  said  that  so  far  only  iron  ore
 from  Bihar  and  Orissa  have  been
 used,  but  it  is  our  intention  to  use
 iron  ore  from  every  part  of  India  in
 course  of  time.
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 Shri  Hamayua  Kabir:  It  has  been
 from  that  area,  but  we  propose  later
 on  to  try  also  coals,  non-coking  coals
 and  other  solid  fuels  like  carbonised
 lignite  from  Neyveli  or  Rajasthan,
 put  at  the  moment  it  is  from  the
 Bihar  and  Orissa  area.

 Shri  Tangamani:  May  I  know  whe-
 ther  the  Government  will  censider
 the  question  of  sending  the  Salem
 iron  ores  for  testing  at  this  plant?

 Shri  Humayun  Kabir:  I  have  al-
 ready  stated  that  we  have  started
 the  experiment  with  the  Bihar  and
 Orissa  iron  ores;  and  in  course  of
 time,  as  the  experiments  proceed;
 low-grade  iron  ore  and  low-grade
 fuel  from  every  part  of  India  will  be
 examined  here.

 Shri  Naushir  Bharucha:  May  I
 know  whether  producing  pig  iron  in
 Jow  shaft  furnace  is  more  economical!
 than  the  ordinary  method  of  produc-
 tion?

 Shri  Humayun  Kabir:  It  is  still  in
 an  experimental  stage,  but  we  expect
 that  in  any  case  it  will  enable  us  to
 utilise  our  almost  unlimited  resourc-
 es  of  iron  ore  by  the  use  of  our  most
 unlimited  resources  of  low-grade
 coal.

 Shri  Naushir  Bharucha:  May  I
 know  whether  the  quality  of  pig  iron
 js  the  same?

 Shri  Humayun  Kabir:  Again,  the
 matter  is  in  an  experimental  stage,
 but  the  first  results  seem  to  indicate
 that  there  is  no  difference  in  the
 quality  of  the  pig  iron.

 Sardar  Iqbal  Singh:  May  I  know
 whether  these  tests  have  been  carried
 out  also  on  the  low-grade  iron  ore  of
 the  Narnau]  area  of  Mohindergarh
 district  of  the  Punjab?

 Shel  Bumayan  Kabir:  I  have  al-
 svady  anawered  this  question.
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 Shri  Panigrahi:  When  this  expert-
 ment,  as  has  been  said  by  the  hor.
 Minister,  has  not  proved  successful,
 how  is  it  that  low  shaft  furnaces  are
 being  operated  in  different  parts  of
 the  country,  and  a  decision  has  alsc
 been  taken  to  issue  more  licences  for
 these  things?

 Mr,  Speaker:  He  has  not  said  so.

 Shri  Humayun  Kabir:  I  do  not
 know  how  the  hon.  Member  imagin-
 ed  that  the  experiment  had  not
 proved  successful.

 Shri  Panigrahi:  The  hon.  Minister
 said  that  Government  were  not  sure
 whether  it  was  economical  or  not.

 Mr.  Speaker:  That  does  not  mean
 that  he  has  already  come  to  a  deci-
 sion  that  it  is  useless.  There  is  no
 meaning  in  arguing  in  this  manner.
 The  hon.  Minister,  on  the  other  hand.
 says  that  the  quality  of  pig  iron  is  the
 same  in  both  the  cases,  and  that  this
 is  still  in  an  experimental  stage.
 Therefore,  what  is  the  meaning  in
 coming  to  a  conclusion  that  it  has
 already  failed?

 Shri  T.  B.  Vittal  Rao:  May  I  know
 the  Fe  content  of  the  iron  ore  so  far
 used  in  this  furnace?

 Shri  Hamayun  Kabir:  It  is  low-
 grade  ore;  but  I  cannot  give  the  exact
 percentage  of  mineral  in  the  ores
 which  have  been  used.

 Mr.  Speaker:  It  is  a  matter  of  detail.

 Shri  T.  B.  Vittal  Rao:  It  is  not  a
 matter  of  detail.  It  is  low-grade  iron
 ore,  and,  therefore,  I  want  to  know....

 Mr,  Speaker:  Order,  order.  I  am
 not  going  to  allow  this  question.  Thé
 hon.  Minister  is  not  an  expert  in  that
 line.  So,  what  is  the  use  of  going  inte.
 details  about  percentage  and  so  on?
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 Merala  Agrarian  Relations  Bill

 f  Shri  Nerayauankutty  Menon:
 |  Shri  Punnoose:
 |  Shri  Tangamani:

 *59l.  ५  Shri  A.  K.  Gopalan:
 |  Shri  द  P.  Nayar:
 |  Shri  Warior:
 {  Shri  Vasudevan  Nair:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  have
 received  any  representation  regarding
 the  Kerala  Agrarian  Relations  Bill;

 (b)  if  so,  what  are  the  representa-
 tions  and  who  have  made  them;  and

 (c)  the  action  Government  have
 taken  thereon?

 The  Minister  of  Home  Affairs  (Shri
 G.  8,  Pant):  (a)  Yes.

 (9)  A  number  of  _  representations
 have  been  received,  for  and  against
 the  Bill,  from  individuals  as  well  as
 interested  organisations.

 (९)  It  is  intended  to  dea)  with  this
 Bill,  along  with  other  similar  Bills
 that  have  been  received  for  the  Pre-
 sident’s  assent,  by  enacting  them  as
 President’s  Acts,  with  such  modifica-
 tion  as  may  be  considered  necessary,
 after  Parliament  has  conferred  on  the
 President  the  power  to  make  Jaws  for
 the  State.

 Shri  Narayanankutty  Menon:  May
 I  know  whether  after  examination  of
 these  Bills,  any  indication  has  been
 obtained  as  to  whether  any  provisions
 of  this  Kerala  Agrarian  Relations  Bil!
 are  in  violation  of  the  provisions  of
 the  Constitution,  and  if  so,  what
 action  Government  propose  to  take
 regarding  those  clauses?

 Shri  G.  B.  Pant:  There  is  no  ques-
 tion  of  any  provisions  being  in  con-
 travention  of  the  mandatory  provi-
 sions  of  the  Constitution.  But  when
 the  President  is  asked  to  assent  to  a
 Bill,  under  the  Constitution,  he  has  to
 satisfy  himself  that  the  provisions  con-
 tained  in  the  Bill  are  such  as  would
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 be  proper,  just  and  fair,  and  he  has  to
 examine  the  provisions  from  that  point
 of  view.

 Shri  Narayanankutty  Menon:  May
 I  know  whether  when  the  President
 considers  whether  the  provisions  of
 the  Bill  are  fair,  proper  and  just,  that
 consideration  is  guided  by  the  objec-
 tive  standards  of  the  policy  of  the
 Central  Government  or  of  the  State
 Government  which  enacted  the  Bill?

 Shri  G.  B.  Pant:  It  is  guided  by  the
 general  principles  of  justice  and  fair-
 play.

 Shri  Punnoose:  It  was  stated  that
 representations  had  been  received
 against  the  Bill  also.  May  I  know
 from  which  interests  those  representa-
 tions  nad  been  received?

 Shri  G.  8.  Pant:  From  the  Kerala
 Landowners’  Association,  from  the
 Association  of  Planters,  from  the
 Rubber  Board,  from  the  United
 Planters’  Association  of  Southern
 India,  from  the  Trustees’  Convention
 Committee,  Kerala,  and  from  the
 Small  Landholders’  Association,
 Kerala.

 Shri  Punnoose:  May  I  know  whe-
 ther  Govérnment  are  aware  that
 these  interests  had  made  out  their
 case  before  the  Select  Committee,  and
 that  the  Bill  was  modified  {n  that
 light,  that  some  of  the  requests  were
 rejected  by  the  Assembly,  and  then
 only  this  Bill  was  passed?

 Shri  G.  B.  Pant:  Government  have
 no  detailed  information  about  these
 matters.

 Shri  Tangamani:  In  view  of  the
 fact  that  the  Bill  was  passed  as  early
 as  June,  1959,  and  also  of  the  fact  that
 it  is  in  conformity  with  the  recom-
 mendations  of  the  Planning  Commis-
 sion,  may  I  know  why  there  has  been
 delay  in  giving  assent  to  it?

 Shri  G.  B.  Pant:  It  is  really  because
 of  certain  suggestions  made  by  the
 Pianning  Commission  that  it  has  been
 considered  necessary  and  expedient
 to  make  a  provision  of  the  character
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 that  is  contained  in  the  Kerala  State
 Legislature  (Delegation  of  Powers)
 Bill,  so  that  proper  amendments  may
 be  made,  and  the  Bill  may  be  enacted
 as  a  President’s  Act.

 Shri  Vasudevan  Nair:  Is  the  hon.
 ‘Home  Minister  aware  of  the  fact  that
 the  hon.  Prime  Minister  has_  said
 several  times  that  he  agrees  to  the
 provisions  of  the  Bill,  and  if  so,  what
 is  the  special  reason  now  for  the  Home
 Ministry  to  think  that  there  should  be
 changes  in  the  Bill?

 Shri  G.  B.  Pant:  The  Prime  Minis-
 ter  did  not  examine  every  clause  of
 the  Bill.  As  to  the  general  policy
 underlying  the  Bill,  the  Government
 of  India  agrees  to  it.

 Shri  A.  K.  Gopalan:  May  I  know
 whether  a  final  decision  as  regards
 this  Kerala  Agrarian  Relations  Bill
 will  be  taken  before  the  current
 session  of  Parliament  is  over?

 Shri  G.  B.  Pant:  Well,  that  depends
 on  the  co-operation  that  is  extended
 to  Government  by  the  Members  sit-
 ting  opposite.

 Shri  Narayanankutty  Menon:  The
 Home  Minister  has  stated  that  a  repre-
 sentation  had  been  received  from  the
 Rubber  Board.  May  I  know  whether
 Government  are  aware  that  the
 Rubber  Board  has  not  considered  this
 question  so  far,  and  no  resolution  has
 been  passed  by  the  Rubber  Board,  and
 if  so,  who  has  made  this  representa-
 tion  on  behalf  of  the  Rubber  Board?

 Shri  G.  8.  Pant:  I  had  given  the
 name  as  the  ‘Rubber  Board,  Kerala’.

 Shri  Narayanankutty  Menon:  Are
 Government  aware  that  the  Rubber
 Board  has  not  considered  this  ques-
 tion  so  far?  it  is  a  statutory  board...

 Mr.  Speaker:  That  is  all  right.  It
 means  that  whoever  is  competent  to
 make  a  representation  on  behalf  of
 the  Rubber  Board  has  made  it.

 Shri  Narayanankatty  Menon:  Shri
 Punnoose  is  a  member  of  the  Rubber
 Board,  and  we  understand  from  him
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 that  the  Rubber  Board  has  not  con-
 sidered  this  question  so  far.  Are
 Government  aware  of  it?

 Mr.  Speaker:  We  need  not  go  into
 details  as  to  how  many  members
 were  present  and  so  on.

 Shri  Narayanankutty  Menen:  It  is
 not  a  matter  of  detail.  I  only  want
 to  know  whether  Government,  while
 considering  the  representation  of  the
 Rubber  Board  or  their  objections,
 have  enquired  whether  the  Rubber
 Board  has  properly  passed  a  resolution
 or  not.

 Shri  G.  B.  Pant:  If  Government  are
 to  be  guided  only  by  the  fact  that  the
 Rubber  Board  has  passed  a  resolution,
 then  it  may  be  necessary  to  do  so;
 but  if  Government  are  to  take  an
 independent  decision,  then  it  is  hardly
 a  very  material  point.

 Shri  T.  B.  Vittal  Rao  rose—

 Mr.  Speaker:  I  have  allowed  a
 number  of  supplementaries  on  _  this
 already.  Now,  next  question.

 Bal  Bhawan  in  New  Delhi

 +
 Shri  Amjad  Ali:

 7592,  Shri  Muhammed  Elias:
 {  Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Education  be
 picased  to  state:

 (a)  whether  it  is  a  fact  that
 Central  Public  Works  Department  has
 taken  up  the  construction  of  a  Bal
 Bhawan  in  New  Delhi;

 (b)  who  has  prepared  the  design  of
 the  building;

 (c)  the  estimated  cost  of  this
 Bhawan;  and

 (d)  when  it  is  expected  to  be  com-
 pleted?

 The  Minister  of  Education  (Dr.  EK.  L.
 Shrimali):  (a)  Yes;

 (b)  A  Senior  Architect  of  the  Cen-
 tral  Public  Works  Department.

 (c)  Rs.  17,138,000  including  Depart-
 mental  charges.
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 (a)  It  in  expected  to  be  completed
 in  three  Phases  viz:

 (i)  Phase  I  by  Ist  August,  1960,
 (ii)  Phases  II  and  III  wili  be

 taken  up  in  the  Third  Five
 Year  Plan  and  completed  dur-
 ing  that  plan  period.

 Shri  Amjad  Ali:  May  I  know  how
 the  governing  body  of  the  Bal
 Bhawan  is  going  to  be  constituted,
 and  how  many  non-officials  and  how
 many  officials  will  be  there?

 Dr.  K.  L.  Shrimali:  This  board
 consists  of  eleven  members,  including
 the  chairman  and  the  director.  Four
 of  them  are  representatives  of  the
 Government  of  India,  i.e.  one  each
 ftom  the  Ministries  of  Education,  Fin-
 ance,  Health,  and  Works,  Housing  and
 Supply.

 Shri  Supakar:  May  I  know  what
 purpose  this  Bal  Bhawan  will  serve,
 and  whether  there  will  be  only  one
 institution  in  New  Delhi  or  there  will
 be  other  such  institutions  in  other
 parts  of  India  also?

 Dr.  K.  L.  Shrimali:  The  Bal  Bhawan
 provides  opportunities  for  children
 for  educational,  cultural,  recreational
 and  physical  activities,  and  we  are
 hoping  that  similar  institutions  will
 be  set  up  in  other  parts  of  the
 eountry  also.  In  fact,  some  institu-
 tions  have  already  been  set  up,  and
 the  Government  of  India  to  give
 assistance  for  nursery  shcools  and
 similar  institutions.

 थ्री  अजराज  सिह  :  यह  घाल  भवन  किस
 स्थान  पर  बनाया  जा  रहा  है  ?  झौर  जब
 इसको  दिल्‍ली  में  ही  बनाना  था,  तो  नई
 दिल्‍ली  के  बजाय  पुराती  दिल्ली  में  क्‍यों  नहीं
 बनाया  गया  जहां  इसको  उपयोग  में  लाने
 के  लिए  बहुत  ज्यादा  बच्चें  मिल  सकते  थे  ?

 Dr.  K.  L.  Shrimali:  Various  factories
 had  to  be  taken  into  account.  I  would
 invite  the  hon.  Member  to  pay  a  visit
 to  the  Bal  Bhawan  at  Kotla  Road
 which  is  behind  the  old  District  jail.
 I  think  it  is  a  place  which  attracts
 many  children  from  low  income
 Sroups.
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 Contral  Adviory  Baird  of
 Arebievlogy

 *594,  Shri  N.  ह भ  Muniewamy:  Will
 the  Minister  of  Scientifie  Research  and
 Cuitural  Affairs  be  pleased  to  state:

 (a)  whether  the  Central  Advisory
 Board  of  Archaeology  have  made  sug-
 gestions  to  the  Government  that
 liberal  grants  should  be  given  te
 learned  societies  and  imstitutions
 including  State  Organizations  and
 Universities  engaged  in  excavations
 work  on  approved  lines;  and

 (b)  if  so,  the  action  taken  so  far  in
 the  matter?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Yes,  Sir.

 (b)  Grants  to  the  extent  of
 Rs.  25,000  were  made  in  ‘1958-59,  and
 there  is  a  provision  of  Rs.  30,000  in
 the  current  year’s  budget.

 Shri  N.  R.  Muniswamy:  May  I  know
 what  those  approved  lines  of  excava-
 tion  works  are  and  whether  any  ceil-
 ing  has  been  fixed  for  the  liberal
 grants  to  States?

 Shri  Humayun  Kabir:  4  could  not
 hear  the  first  part  of  the  question.  As
 to  the  second,  the  grants  do  not  nor-
 mally  exceed  50  per  cent.  of  the  total
 expenditure  in  the  excavatidn  pro-
 gramme.

 Shri  N.  R.  Muniswamy:  The  first
 part  of  the  previous  question  is  what
 the  approved  lines  of  excavation
 works  are?  Could  we  have  an  idea
 of  the  nature  of  the  excavation  works?

 Shri  Humayun  Kabir:  There  is  no
 question  of  approved  lines.  Universi-
 ties  or  other  learned  societies  choose
 a  particular  site  which  they  think  is
 of  interest  from  the  archaeological
 point  of  view,  and  submit  proposals  to
 the  Director-General  of  Archaeology.

 Shri  ्य,  BR.  Munisewamy:  May  we
 know  whether  any  State  Government
 and  University  has  80  far  applied  for
 such  grants?
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 Shri  -Hemayan  Kabir:  We  have
 given  grants  to  the  Deccan  College  of
 Post-Graduate  Rsearch  Institute,
 Poona,  Allahabad  University,  Calcutta
 University,  Banaras  Hindu  University,
 again  to  the  Allahabad  University,
 again  to  the  Deccan  College  of  Post-
 Graduate  Research  Institute,  the  K.  P.
 Jayaswal  Research  Institute,  Patna,
 and  the  Director  of  Archaeology  and
 Museums,  Jaipur.

 Shri  Mahanty:  May  I  know  if  it  is
 not  a  fact  that  important  excavations
 have  now  been  left  incomplete  on
 account  of  lack  of  funds  from  the
 Government?  If  so,  are  Government
 also  aware  that  without  completing  a
 particular  excavation,  it  is  vandalism
 to  disturb  the  monum  nt?

 Mr.  Speaker:  There  are  so  many
 good  words  in  the  dictionary.  Why
 should  he  use  that  particular  word?

 Shri  Mahanty:  In  Orissa,  this  is  what
 has  been  done....

 Mr.  Speaker:  That  may  be  so.  But
 the  use  of  the  word  ‘vandalism’  does
 not  improve  th:  situation.

 Shri  Humayun  Kabir:  Whenever
 the  Department  of  Archaeology  under-
 takes  any  excavation,  it  carries  it  to
 the  5088९  considered  necessary.
 Recently,  Parliam'nt  has  enacted
 legislation  by  which  uncontrolled
 excavation  will  not  be  permitted.

 Shri  Mahanty:  What  mechanism  is
 there  to  direct  the  excavations?

 Shri  Humayun  Kabir:  I  have  just
 now  said  that  Parliament  has  recently
 passed  legislation  under  which  excava-
 tion  will  require  prior  approval]  of,
 and  guidance  by,  the  Director-General
 of  Archaeology.

 Shri  Panigrahi:  May  I  know  whether
 some  State  Governments  have  sub-
 mitted  proposals  to  the  Central  Board
 of  Archa‘ology  for  creating  separate
 Archaeological  Circles  for  improving
 the  work  of  excavation?

 Shri  Hamayun  Kabir:  Not  from
 State  Governments.  But  proposals  do
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 come  from  time  to  time.  We  heave
 expended  the  Circles  to  9  now,  which
 We  consider  adequate  for  the  present.

 Shri  Panigrahi:  May  I  know  whether
 there  is  any  proposal  to  increase  the
 number  of  Circles?

 Sttri  Humayun  Kabir:  Not  at  the
 moment.

 Shrimati  Na  Paichoudhuri:  May  I
 know  what  is  the  scheme  the  West
 Bengal  Government  or  Calcutta  Uni-
 versity  has  taken  up  and  which  is  the
 main  scheme  they  have  spent  the
 money  on?

 Shri  Humayun  Kabir:  I  do  not  know
 of  any  scheme  of  the  West  Bengal
 Government.  I  do  not  know  where
 my  hon.  fricnd  got  hold  of  the  West
 Bengal  Government.  Calcutta  Univer-
 sity  has  a  scheme  at  Chandraketu
 Garh  which  promises  very  interesting
 results.

 Planning  Units  in  Universities

 +
 Shri  9.  rom  Sharma:

 au  Shri  Panigrahi:
 Will  the  Minister  of  Education  be

 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  564  on  the  l9th
 August,  959  and  state  the  progress
 made  so  far  in  setting  up  a  Planning
 Unit  in  each  University?

 The  Minister  of  Education  (Dr.  Kx.  L.
 Shrimali):  The  University  Grants
 Commission  is  expected  to  receive  the
 proposals  for  the  Third  Five  Year
 Plan  from  the  Universities  by  the  end
 of  the  current  year.  If  the  proposals
 inckade  the  establishment  of  Planning
 Units  at  the  Universities,  they  will  be
 duly  considered.

 Shri  D.  0.  Sharma:  May  I  know  if
 any  fund  has  been  set  apart  for  these
 Units,  and  how  they  will  differ  from
 the  Planning  Forums  which  are
 already  in  existence  in  the  Univer-
 sities?

 Dr.  K.  L.  Shrimali:  As  far  as  I  am
 aware,  the  Planning  Forum  is  to  dis-
 cusg  the  general  philosophy  and

 °395,
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 implications  of  the  Plan  and  what  we
 could  do  to  enthuse  the  students  to
 take’an  active  part  in  the  Plan.  As
 against  that,  the  function  of  these
 Planning  Units  would  be  to  prepare
 plans  for  the  Universities  themselves.
 It  will  be  a  separate  unit  in  each
 University  so  that  they  might  work
 out  proper  proposals  for  the  Third
 Five  Year  Plan  so  that  there  might  be
 no  difficulty  in  implementation  of  the
 Plan.

 Shri  D.  C.  Sharma:  May  I  know  if
 these  Planning  Units  have  been  set
 up  in  any  Universities  by  this  time?
 If  not,  how  will  they  be  able  to  plan
 for  the  Third  Five  Year  Plan  because
 the  Second  Plan  is  going  to  be  over
 in  a  year?

 Dr.  हू,  L.  Shrimali:  Upto  20
 November,  ‘1959,  the  University  Grants
 Commission  had  not  received  any  pro-
 posals  from  Universities.  The  Plan-
 ning  Units  will  certainly  be  useful  for
 formulating  proposals  for  the  Third
 Five  Year  Plan;  they  will  not  deal
 with  the  Second  Pian,  as  the  hon.
 Member  probably  thinks.

 Shri  D.  C.  Sharma:  I  want  to  know
 how  these  units  which  have  not  come
 into  being  so  far  will  be  able  to  do
 anything  with  regard  to  the  Third
 Five  Year  Plan,  because  the  Second
 Plan  is  going  to  be  over  very  soon?

 Dr.  K.  L.  Shrimali:  These  Planning
 Units  are  being  set  up  to  formulate
 proposals  for  the  Third  Five  Year
 Plan.  The  Third  Five  Year  Plan  has
 not  yet  been  formulated.  It  is  in  the
 process  of  formulation.  It  was  with
 that  in  view  that  the  U.G.C.  wrote  to
 the  Universities  to  set  up,  if  they
 liked,  small  units  in  their  own  sphere
 to  work  out  proper  proposals  so  that
 there  might  be  proper  co-ordination
 and  proper  implementation  of  the
 Third  Plan.

 Mineral  Exploration

 ome,  Shri  Kodiyan:  Will  the  Minis-
 ter  of  Steel,  Mines  and  Fuel  be  pleased
 ठ  state:

 (a)  whether  Government  have  any
 scheme  to  strengthen  the  Geological
 Survey  of  India  to  cope  with  the
 increasing  demands  for  mineral
 exploration  in  the  country;

 (b)  if  so,  the  main  features  of  the
 scheme;  and

 (०)  the  additional  expenditure  to  be
 incurred  in  this  respect?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  (a)  and  (b).  Yes,
 Sir.  The  Geological  Survey  of  India
 is  being  suitably  expanded  under  the
 Second  Five  Year  Plan.  The  main
 features  of  the  Second  Five  Year  Plan
 of  the  Geological  Survey  of  India  are
 as  folfows:—  .

 (i)  staff  augmentation  at  an  esti-
 mated  cost  of  Rs.  52°50  lakhs  as
 below:—

 l.  strengthening  of  the  Mapping
 Division  by  50  officers;

 2.  addition  of  8  gazetted  officers
 to  the  drilling  division;

 3.  augmentation  of  the  Economic
 Geology  Division  by  23  gazet-
 ted  officers;

 4.  strengthening  of  Engineering
 Geology  Section  by  37  officers;

 5.  corresponding  expansion  in  the
 Geophysical,  Petrological  and
 Chemical  sections  etc.  is  also
 envisaged  under  the  Second
 Five  Year  Plan.

 (ii)  establishment  of  “Regional
 Offices”  with  headquarters  at  Calcutta,
 Lucknow  and  Hyderabad  with  a  view
 to  accelerate  the  tempo  of  mineral
 investigations.

 (ili)  Training  Schemes  at  a  cost  af
 about  Rs.  5  lakhs  to  overcome  the
 shortage  of  suitable  technical  staff

 feaulted
 by  the  Geological  Survey  of

 a.

 (iv)  provision  of  additional  equip-
 ment  for  exploration  and  expansion  of
 laboratories  etc.  at  a  cost  of  Rs.  110-05,
 lakhs,
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 (c)  The  additional  expenditure  on
 expansion  of  the  Geological  Survey
 of  India  and  of  its  operations  during
 the  Second  Plan  is  likely  to  be  of  the
 order  of  Rs.  447  lakhs.

 Shri  Kodiyan:  May  I  know  whether,
 with  the  strengthening  of  the  Geolo-
 gical  Survey  of  India,  it  will  have
 departments  in  every  State  so  that
 geological]  survey  can  be  undertaken
 simultaneously  in  all  the  States?

 Shri  K.  D.  Malaviya:  I  am  afraid,
 there  cannot  be  a  simultaneous  survey
 of  the  entire  resources  generally
 known  to  exist  in  all  the  States.  It
 is  a  very  big  programme  and  for  that,
 phasing  has  to  be  done.  In  the  Second
 Plan  and  the  Third  Plan,  we  propose
 to  phase  very  carefully  the  survey
 work  that  is  before  us.

 Shri  Kasliwal:  May  I  know  whether
 in  the  strengthening  of  this  particular
 team,  Government  have  given  any
 special  attention  to  the  exploration  of
 non-ferrous  metals  in  the  country
 which  are  in  acute  shortage  here?

 Shri  K.  D.  Malaviya:  Yes,  non-
 ferrous  metal  problems  have  also  been
 very  urgently  taken  into  account
 when  this  expansion  will  be  taken
 into  consideration.

 Shri  Kasitwal:  The  hon.  Minister
 has  said  in  his  reply  that  the  team
 will  be  strengthened  only  in  Calcutta,
 Madras  and  Hyderabad  which  are
 areas  not  included  in  areas  where
 non-ferrous  metals  are  to  be  found.
 May  I  know  whether  any  other  offices
 are  proposed  to  be  opened  for  this
 purpose?

 Shri  K.  D.  Malaviya:  These  regional
 Offices  are  not  necessarily  linked  up
 with  the  detailed  prospecting  pro-
 gtamme  for  non-ferrous  metals.  They
 have  got  some  other  work  also,  super-
 vision  and  all  that.  As  I  said,  we
 have  already  taken  into  consideration
 all  the  aspects  before  us  for  intensive
 Prospecting  of  non-ferrous  metals

 Shri  Achar:  May  I  know  how  the
 regions  are  selected  for  the  geological
 survey  and  also  whether  the  west
 coast  ig  selected  for  that?
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 Shri  K.  D.  Malaviya:  These  regional

 offices  when  they  are  established  are
 based  on  the  conveniences  of  the
 Central  administrative  department
 and  also  on  the  availability  of  facili-
 ties.  I  suppose  the  question  of  having
 a  regional  office  in  the  western  coast
 is  also  under  the  consideration  of
 Government.

 Mr.  Speaker:  The  Question  Hour  ifs
 over.

 Shri  Ram  Krishan  Gupta:  Sir,  may
 I  request  that  question  No.  600  be
 taken  because  it  is  very  important?

 Mr.  Speaker:  Is  the  hon.  Minister
 willing  to  give  the  answer

 The  Minister  of  Home  Affairs  (Shri
 G.  8.  Pant):  Which  question,  Sirf

 Mr.  Speaker:  Question  No.  600.

 Shri  G,  B.  Pant:  Of  course,  I  am
 willing  to  submit  to  the  wishes  of  the
 House  or  even  a  single  Member  of  it.

 Karnal  Murder  Case

 +

 #600  £
 Shri  Ram  Krishan  Gupta:

 “Shri  M.  0.  Jain

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state

 (a)  whether  the  attention  of  the
 Government  has  been  drawn  to.  the
 recent  judgment  atynounced  in  the
 Karnal  Murder  Case;  i  a

 “a3
 (b)  if  80,  whether  it  is  a  fact  that

 there  are  some  strictures  against  the
 Punjab  Govermment  in  the  judgment,

 (c)"whether  Government  have
 examined  them;  and

 (d)  if  ‘80,  what  action  Government
 propose  to  take  in  the  matter?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  to  (a)  I  have  seen
 some  extracts  from  the  judgment  in
 the  newspapers.  The  matter  primarily
 concerns  the  State  Government  ‘and  ्य
 have  drawn  the  attention’  of  ‘the  Chief
 Minister  to  it.  I  understand  fhat  the
 question  of  filing  an  appeal  to  thé
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 High  Court  is  under  the  consideration
 of  the  Punjab  Government.

 ‘Shri  Ram  Krishan  Gupta:  May  I
 know  whether  any  reply  has  been
 received  from  Punjab  so  far  in  this
 regard?

 Shri  G.  है,  Pant:  The  reply  has  not
 yet  reached  me.  I  have  written  to
 the  Chief  Minister.  The  Chief  Minis-
 ter  told  me  that  the  judgment  is  under
 examination  and  they  are  giving
 thought  to  the  question  as  to  whether
 an  appeal  should  be  filed,  and,  if  so,
 when.

 Mr,  Speaker:  One  word  before  hon.
 Members  put  questions.  (Interrup-
 tions}.

 Order,  order.  Under  the  law  dur-
 ing  the  time  allowed  for  preferring  an
 appeal  the  case  is  still  sub  judice
 though  no  appeal  is  filed.  (Interrup-
 tions).

 Order,  order.  I  only  want  to  inform
 the  House  that  when  the  time  for
 filing  the  appeal  has  not  expired  it
 weuld  not  be  proper  to  put  questions
 about  filing  the  appeal  etc.

 Shri  Feroze  Gandhi:  I  do  not  want
 to  go  into  the  question  of  the  judg-
 ment  and  the  strictures  that  have  becn
 passed  against  the  Chief  Minister  of
 Punjab.  Pending  this  case  the  officer
 concerned  was  under  suspension  and
 he  is  still  under  suspension.  I  would
 like  to  know  whether  after  the  court
 of  session  has  passed  these  strictures
 it  is  proper  for  the  Chief  Minister  to
 continue  in  office  or  not  and  whether
 Government  have  considered  also  sus-
 pending  him  from  Chief  Ministership
 pending  appeal.

 Shri  G.  B.  Pant:  The  Chief  Minister
 is  elected  by  the  party.  If  because  of
 any  perticular  action  or  development
 the  party  loses  confidence  in  him  it  is
 apen  to  the  party  to  pass  a  vote  of
 no  confidence.  The  Government  of
 India  as  such  has  no  authority  to
 appoint  a  Chief  Minister  or  to  dismiss
 a  Chief  Minister.
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 Shri  Ferose  Gandhi:  Sir,  I  do  not
 agree  with  the  Home  Minister  because
 I  think  the  President  has  got  powers.
 May  I  know  whether  if  a  court  of
 law  passes  a  stricture  of  this  kind
 against  the  Chief  Minister  and  the
 party  continues  to  hold  confidence  in
 him.  the  Government  of  India  will
 tolerate  such  a  situation?

 Shri  ्.  B.  Pant:  The  question  is  a
 constitutional  one.  Firstly,  as  to  the
 character  of  the  strictures  itself  there
 may  be  a_  difference  of  opinion.  I
 have  not  seen  the  judgment  in  full  but
 I  remember  having  seen  in  one  of  the
 reports  the  remarks  of  the  court  that
 the  Chief  Minister  was  not  directly
 or  indirectly  responsible for  the  false
 evidence  that  hag  been  led  in  the  case.
 (Some  Hon.  Members:  No).  That  is  a

 fact.  That  can  be  checked  from  the
 text  of  the  judgment.  So,  on  that
 point  there  is  no  question  of  argument.

 But  I  am  saying  that  when  a  matter
 is  pending  appeal,  so  far  as  other
 officers  are  concerned,  if  there  are
 LAS.  or  LPS.  officers  with  whom  the
 Central  Government  is  concerned,
 these  strictures  still  remain;  and  in
 appea)  also  if  they  are  confirmed  that
 the  Government  of  India  will  have  to
 give  thought  to  the  matter.  But  so
 long  as  the  subject  of  this  question  is
 concerned  no  final  decision  can  be
 reached.  I  would  appea)  even  to  the
 hon,  M«mbers  of  this  House  to  always
 hold  the  view  that  so  long  85  the
 matter  is  subject  to  revision  or  appeal
 no  final  decision  should  be  reached
 mentally  even  by  individual  members
 (Interruption.  )

 Mr.  Speaker:  Order  please.  I  will
 allow  all  hon.  Members  to  put  ques-
 tions  if  I  find  them  reasonable  so  far
 ag  the  questions  are  concerned.  The
 Question  Heur  ought  not  to  be  utilised
 for  the  purpose  of  a  discussion  as  to
 what  action  ought  to  be'‘taken  by
 Government.  That  question  has  been
 put.  The  hon.  Minister  says  that  80
 long  as  it  is  sub  judice  we  cennot  take
 any  final  decision  in  the  matter.  (Jn-
 terruptions.)
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 Order  please.  What  is  the  use  of
 interrupung  me?  I  have  no  objection
 to  aliow  ail  reasonable  questions.  As
 a  matter  of  fact  I  allowed  the  question
 to  be  taken  up  after  the  Question
 Hour  is  over.  This  is  an  _  extra-
 ordinary  procedure  that  I  have
 adopted  today.  Therefore,  hon.  Mem-
 bers  will  choose  other  remedies  for
 impressing  upon  Government  the
 need  to  take  action.

 Shri  Feroze  Gandhi:  May  I  know
 whetner  the  attention  of  the  Home
 Mun.ster  hag  been  drawn  to  the  fact
 that  a  witness  who  gave  evidence  in
 this  particular  case  was  murdered
 within  a  few  days?  Will  the  Gov-
 ernment  consider  immediately  remov-
 ing  Shri  Grewal  from  the  service  of
 tne  Punjab  Government  and  transfer
 him  somewhere  else  as  he  is  an  IPS
 officer?

 Shri  G.  B.  Pant:  So  far  as  these
 particular  matters  go,  it  is  for  the
 runjao  Government  to  take  proper
 action  (Interruption).  It  is  open  to
 anyone  whether  he  be  an  officer  or  a
 non-official  to  move  the  court  for
 protection  if  he  feels  that  there  is
 danger  to  peace  or  security.  But  if
 I  am  satisfied  that  there  are  reasons
 which  call  for  any  advice  being
 tendered  by  me  to  the  Punjab  Gov-
 ernment  I  shall  be  prepared  to  tender
 such  advice.  (Interruptions).

 Raja  Mahendra  Pratap:  There  is
 another  way  of  thinking  also.  Judges
 are  also  men.  They  can  suspect  them
 too.

 Mr.  Speaker:  Order,  order.
 Shri  Ram  Krishan  Gupta:  May  I

 know  whether  it  is  a  fact  that  Shri
 D.  S.  Grewal  in  his  application  for
 transfer  has  levelled  serious  allega-
 tions  against  the  Chief  Minister  of
 Punjab?  If  so,  have  any  findings
 been  given  regarding  those  allegations
 by  the  judge  concerned?

 Shri  G.  B.  Pant:  I  do  not  know
 which  application  is  being  referred  to.
 But  I  have  not  examined  any  parti-
 cular  application  ‘nor  can  one  reach  a
 finding  simply  after  a  glance  through
 8D  application.
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 Shri  M.  ©.  Jain:  May  I  know  whe-
 ther  the  Home  Minister  is  prepared  to
 lay  a  copy  of  the  judgment  on  the
 Table  of  the  House?

 Shri  G.  B.  Pant:  I  understand  that
 so  far  the  Punjab  Government  has
 been  able  to  get  only  one  copy  from
 the  court  of  the  Sessions  Judge.  If
 the  reports  are  correct,  the  judgment
 is  supposed  to  cover  more  than  300
 pages.  (An  Hon.  Member:  800).
 Well,  I  stand  corrected.  When  copies
 are  availabe,  I  think  anyone  interested
 can  get  it  from  the  copying  depart-
 ment  without  my  intervening  in  the
 matter.  It  is  not  a  question  concern-
 ing  the  Central  Government  28  such.
 It  is  a  law  and  order  problem.

 ft  अ्रकादा  बीर  झास्जी  :  क्‍या  गृह  मंत्री
 मद्दोदय  को  यह  पता  है  कि  शभी  शिमला  में
 पंजाब  के  डिप्टी  कमिशनस  की  एक  बहुत
 बड़ी  कास्फ्रेंस  हुई  थी  जिसमें  उन्होंने  झपने
 मार्म  &  जाने  बाली  कुछ  बाषाशों  की  चर्चा
 की  थी  जिससे  कि  ये  स्वतन्त्रतापूर्वक  पंजाब
 के  प्रन्दर  कार्य  नहीं  कर  पा  रहे  हूँ  ?  क्या
 ऐपी  स्थिति  में  यह  झावश्यक  नहीं  है  कि
 पंजाब  को  एडमिनिस्ट्रेशन  के  शम्बन्ध-  में  इस
 हाउस  के  भन्दर  कुछ  विचार  किया  जाये  ?

 थनी  बोग  Mo  पस्त  :  इस  हाउस  में  विचार
 करने  की  इजाजत  देना  तो  स्पीकर  साहब  के
 झलत्यार  की  बात  है,  मेरे  अखत्यार  की  बात

 नहीं  है  ।  मगर  में  समझता  हूं  कि  इस  सदन
 में  पजाब  के  एडमिनिस्ट्रेशन  के  बारे  में  विचार
 करना  प्राविदाल  झाटोनोमी  की  जो  कुछ
 बुनियादी  बातें  हैं,  उनके  खिलाफ  होगा  ।

 Shri  Goray:  When  the  Prime  Minis-
 ter’s  attention  was  drawn  to  this
 question  in  yesterday’s  Press  Confer-
 ence,  he  said  that  in  Punjab  the
 police  were  always  different.  What
 does  it  mean?  Does  it  mean  that
 they  have  more  powers  or  are  more
 corrupt?  (Interruptions.

 Shri  G.  B.  Pant:  What  presumably
 it  means  is  that  they  are  more  rebust
 and  stalwart  than  other  people,  fa
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 Bhri  Vajpayee:  is  it  a  fact  that  this
 particular  police  officer  has  approach-
 ea  the  Central  Government  for  his
 transfer  from  the  State  of  Punjab  to
 any  other  State  and,  if  so,  what  is  the
 reaponse?

 ‘Shri  6.  8,  Pant:  Shri  Grewal  saw
 me  and  I  had  a  talk  with  him.  But
 all  this  was  of  a  confidential  character
 wecause  ordinarily  he  is  not  expected
 to  see  me  in  my  capacity  as  Home
 Minister.  But  I  met  him  as  a  gentle-
 man.

 Shri  Vajpayee:  My  question  has  not
 been  replied....  (Interruptions).

 An  Hon.  Member:  What  was  the
 gentleman’s  agreement?

 Shri  Braj  Raj}  Singh:  The  strictures
 passed  in  the  judgment  seem  to  sug-
 gest  that  the  Constitution  is  breaking
 down  in  Punjab.  The  hon.  Home
 Minister  says  that  the  Chief  Minister
 enjoyed  the  confidence  of  the  majority
 party  there.  May  I  know  whether
 the  Government  of  India  would  con-
 sider  the  matter  in  the  light  of  the
 breaking  down  of  the  Constitution  and
 take  suitable  action?

 Shri  G.  B.  Pant:  Even  the  opponents
 have  not  yet,  I  think,  asserted  or
 insinuated  that  there  has  been  a
 break-down  of  the  Constitution  in  the
 Punjab.

 Swort  Notice  QUESTION

 Decline  in  the  Value  of  Indian  Rupee
 in  Hong  Kong

 8.N.Q.  4.  Shri  P.  G.  Deb:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  value  of  Indian
 rupee  has  gone  down  in  Hong  Kong
 recently;

 tb)  if  so,  what  is  the  latest  position;
 and

 (c)  fhe  steps  taken  to  avert  the
 fall  in  value  of  Indian  rupee?

 ‘The  Minister  of  Finance  (Shri
 ‘Morarjl  Deeaj):  (a)  The  official  value
 of  the  rupee  which  is  20  Mong  Kong
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 dollars  for  Rs,  00  remains  unchanged
 and  exchange  at  this  rate  is  freely
 available  for  all  authorised  transac-
 tions.  It  is  only  the  free  market  rate
 of  Indian  rupee  notes  used  for  un-
 authorised  transactions  that  has
 declined  since  June  1959.

 (9)  On  November  23,  1959,  the  un-
 official  exchange  rate  in  Hong  Kong
 for  unauthorised  transactions  is
 reported  to  have  been  89  Hong  Kong
 dollars  for  Rs.  100,

 (c)  The  fall  in  the  unofficial  value
 is  due  to  the  measures  taken  by  this
 Government  to  prevent  the  leakage  of
 foreign  exchange  caused  by  the
 smuggling  out  of  Indian  currency  for
 the  purpose  oi  smuggling  in  of  gold
 etc.  The  Government  does  not  consi-
 der  it  necessary  to  take  any  steps
 regarding  fluctuations  in  unofficial
 rates  for  the  rupee.  The  enormous
 volume  of  authorised  foreign  currency
 transactions  is  in  no  way  affected.

 Shri  P.  G.  Deb:  What  is  the  position
 of  the  Indian  rupee  in  the  Southeast
 Asian  countries  such  as  Singapore,
 Melaya,  Indonesia  inasrnuch  as_  the
 Hong  Kong  market  affects  these
 areas?

 Shri  Morarji  Desai:  It  does  not  arise
 from  this  question  at  any  rate.

 Shri  Joachim  Alva:  Is  this  fall  in  the
 rupee  due  to  the  arti-smuggling
 measures  enforced  by  the  Government
 or  whether  a  large  amount  of  cur-
 rency  still  goes  out  of  the  country?

 Shri  Morarji  Desai;  I  have  very
 clearly  stated  that  it  is  due  to  the
 steps  taken  by  this  Government  to
 stop  smuggling.

 aft  रघुनाथ  सिह  :  क्‍या  मंत्री  महोदय
 को  मालूम  है  कि  सिंगापुर  की  इंटरनेशनल
 माकिट  में  बैंक  में  अगर  झाफिशली  हम  रुपया
 लेते  के  लिए  जाते  हैँ  तो  जब  कि  वहां  का
 डालर  एक  रुपया  झाट,  झाने  में  प्राप्स  होता
 था,  अाज  वह  डालर  एक  श्पया  तेरह  झझाने
 में  प्राप्त  होता  है,  यदि  हां,  तो  इसका  क्‍या
 कारण  है,  यह  मैं  जातना  भाहता  हूँ  ?



 3355  Oral  Answers

 Shri  Morarfi  Desai:  The  question
 relates  to  Hong  Kong;  not  to  Singa-
 pore.

 tt  रघुनाथ  सिह  :  साउय  ईस्ट  एशया

 Shri  Ramanathan  Chettiar:  In  view
 of  the  answers  given  by  the  hon,
 Minister,  is  it  within  the  competence
 of  the  Governor  of  the  Reserve  Bank
 who  is  the  head  of  the  Central  Bank-
 yng  authority  in  the  country  to  say
 that  the  rupee  has  devalued  to  the
 extent  of  29  per  cent.?

 Shri  Morarji  Desai:  This  question
 also  doeg  not  arise  out  of  this  ques-
 tion.

 Shri  Ramanathan  Chettiar:  May  I
 submit,  this....

 Mr.  Speaker:  All  relevant  matters
 which  arise  may  be  answered.

 Shri  Morarji  Desai:  If  that  is  your
 ruling,  I  have  no  objection.

 Mr.  Speaker:  If  a  respcnsible  officer,
 the  person  in  charge  of  the  Reserve
 Bank,  says  that  it  has  been  cevaiued
 and  the  hon.  Members  are  a  iittle
 agitated  over  this,  I  w.ll  advise  the
 hon.  Minister  to  reply  if  it  is  possible.

 Shri  Morarji  Desat:  |  had  aiready
 teplied  to  this  quesiicn  earlier.

 Shri  ह  6.  Deb:  May  I  know  if  this
 fall  in  value  is  due  to  smuggling  of
 goods  from  Hong  Kong  to  India?

 Shri  Morarji  Desai;  I  have  said  that
 smuggling  has  lessened  and,  therefore,
 this  also  has  lessened  because  we
 have  prevented  it  nuw.  Originally
 things  which  can  be  given  in  ex-
 change  for  sterling  were  smuggled.
 That  is  not  now  done.  Therefore,  the
 unofficial  rate  has  gone  down.

 Shri  Ramanathan  Chettiar:  In  view
 of  the  rupee  being  stronger  than  any
 currency  in  the  Southeast  Asian
 countries,  I  put  this  question.  Is  it.
 within  the  competence  of  the  head  of
 the  Central  banking  authority  in  this
 country  to  refer  to  this  matter  and
 say  that  it  has  been  devalued  to  some
 extent?
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 Mr.  Speaker:  It  does  not  arise  out
 of  this  question,

 Shri  Nagi  Reddy:  May  ९  know  as
 to  what  the  opinion  of  the  Government
 of  India  is  regarding  tne  statement
 that  has  been  made  by  the  Governor
 of  the  Reserve  Bank  regarding  the
 devaluation  of  the  rupee?

 Mr.  Speaker:  It  is  the  same  thing
 that  was  asked.

 Shri  Nagi  Reddy:  Whether  he  is
 competent  or  not  is  a  different  matter.
 But  the  Government  of  India  must
 have  an  opinion  regarding  a  very  im-
 portant  statement  made  by  the
 Governor  of  the  Reserve  Bank.

 Shri  Morarji  Desai:  I  had  already
 replied  to  that  question  a  few  days
 earlier.  I  had  expiained  what  it  was
 and  I  refer  the  hon.  Member  to  that
 reply.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Post-Graduate  Study  in  Engineering
 in  Foreign  Countries

 *588.  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  facilities  are  being
 given  in  the  matter  of  foreign  ex-
 change  to  the  engineering  students
 who  want  to  go  in  for  post-graduate
 studies  in  foreign  countries;  and

 (b)  if  so,  the  nature  of  the  Scheme?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Yes,  Sir.

 (b)  Attention  is  invited  to  the  reply
 given  to  Starred  Question  No.  I948  on
 the  lst  May,  958  In  reply  to  part
 (b)  of  that  Question  a  statement
 giving  the  entire  policy  for  euca-
 tional  remittances  was  laid  on  the
 Table  of  the  Sabha.
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 Baranuni  Refinery

 ones,
 Shri  Bibhuti  Mishra:

 3  Shri  P.  C.  Berooah:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  officers
 of  the  Central  Government  and  Bihar
 Government  visited  Barauni  Refinery
 site  recently;

 (b)  if  so,  whether  they  have  agreed
 finally  on  selection  of  site;

 {c)  which  place  has  been
 selected;  and

 finally

 (6)  the  period  within  which  the
 Refinery  will  be  completed?

 The  Minister  of  Mines  and  Oil
 (Shri  K.  D.  Malaviya):  (a)  Yes.

 (b)  Yes.

 (c)  A  place  between  Barauni  and
 Begusarai,  South  West  of  Tilrath
 Railway  Station.

 (d)  By  1963,

 Production  of  Steel  in  Bhilai  and
 Rourkela

 Shrimati  Renu
 Chakravartty:

 °597.  4  Shrimati  Ia  Palchoudhuri:
 |  Shri  Aurobindo  Ghosal:

 [  Shri  Madhusudan  Rao:
 Will  the  Minister  of  Steel,  Mines

 and  Fuel  be  pleased  to  state:

 (a)  the  total  amount  of  steel  pro-
 duced  up  to  date  in  Bhilai  Steel  Plant;

 (b)  when  Rourkela
 roduce  steel

 is  exected  to

 (c)  whether  any  costing  has  been
 made  for  Bhilai  steel;

 (d)  if  so,  what  is  the  price  at  which
 Bhilai.  steel  will  be  -sold;  and

 (e)  when  are  the  other  open  hearth
 furnaces  in  Bhilai  scheduled  to  go  into
 operation?
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 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 6,786  metric  tons  upto  40४9  Novem-
 ber,  1959.

 (b)  Production  of  steel  ingots  at
 Rourkela  Steel  Plant  commenced  on
 30th  April,  1959.  Total  production
 upto  l0th  November,  1959,  was  2,t34
 tons.

 (c)  No,  Sir.

 (a)  Steel  produced  at  Bhilai  wil]  be
 sold  at  the  controlled  selling  price.

 {e)  The  second  furnace  is  under
 heating  and  it  is  expected  to  be  in
 operation  during  this  month.  The
 third  and  fourth  open  hearth  furnaces
 are  expected  to  be  in”  operation  §  in
 February  and  May,  1960.  The  fifth
 and  sixth  furnaces  will  be  ready  to  be
 put  into  operation  before  September,
 1960.

 Problems  of  Oil  Industry

 J  Shrimati  la  Paichoudhuri:
 a  Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  25  on  the  5th  August,  959  and
 state:

 (a)  whether  any  decision  has  been
 taken  on  the  question  of  setting  up  a
 high-level  committee  to  enquire  into
 the  problems  of  the  oil  industry  of
 the  country  which  was  under  the
 consideration  of  the  Government  of
 India;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Mines  and  Oil
 (Shri  छू,  D.  Malaviya):  (9)  Yes,  Sir.

 (b)  A  statement  giving  the  required
 information  is  laid  on  the  Table  of
 the  House.  {See  Appendix  I],
 annexure  No.  67.}

 Blast  Furnace  at  Rourkela
 °s99.  Shri  Supakar:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 Dieased  to  state:
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 (a)  when  the  second  blast  furnace
 in  the  Rourkela  Steel  plant  will  be
 commissioned;  and

 (b)  the  reason  for  the  delay,  if
 any,  in  keeping  to  the  time  schedule?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  In
 January  1960.

 (b)  It  was  decided  that  the  second
 blast  furnace  should  go  into  operation
 only  when  sufficient  steel  making
 facilities  are  available.

 Delhi  Municipal  Coporation

 601  Dr.  Ram  Subhag  Singh:
 Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Home  Affa-_rs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  serious
 differences  exist  between  the  delibera-
 tive  and  executive  wings  of  the  Delhi
 Municipal  Corporation;

 (b)  if  so,  the  causes  thereof,  and

 (०)  how  Government  propose  to
 bring  cord.ality  there?

 The  Minister  of  Home  Affairs  (Shri
 G.  8.  Pant):  (a)  to  (०).  No  serious
 differences  exist.  Government  have
 received  no  communication  in  _  this
 behalf  from  the  Municipal  Corpora-
 tion  but  allegations  regarding  such
 dfferences  appear  to  have  been  made
 sometimes.  Government  hope  that
 such  differences  as  might  exist  would
 soon  be  resolved  and  that  the  cordiali-
 ty  between  the  two  wings  would  be
 strengthened  further.

 Territorial  Army

 *602.  Shri  Goray:  Will  the  Minister
 af  Defence  be  pleased  to  state  what
 efforts  are  being  made  to  enthuse  the
 People  to  join  the  Territorial  Army?

 The  Min‘ster  of  Defence  (Shri
 Krishna  Menon):  A  statement  is  laid
 oa.  the  Table  of  the  Lok  Sabha.

 STATEMENT

 To  enthuse  people  to  join  the
 Territorial  Army,  there  has  been  an
 increase  in  empnasis  on  wide  and
 effective  publiciy.  The  Territorial
 Army  Day  is  celebrated  on  the  3rd
 Saturday  of  November  every  year
 throughout  the  country.  Extensive
 publ.city  regarding  the  Territor.al
 Army  is  given  through  the  medium  of
 the  press  and  the  radio.  Prominent
 personalities  all  over  the  country
 participate  in  the  celebrations  on  this
 day  and  make  appeals  to  the  public
 to  join  the  Territorial  Army.  In  addi-
 tion  parades  are  held  in  important
 centres  by  units  of  the  Territor.al
 Army.  In  this  year’s  celebrations
 which  were  held  on  the  2lst  Novem-
 ber,  959  at  the  Capital  the  Prime
 Minister  attended  the  reception  given
 to  T.A.  personnel  on  behalf  of  Delhi
 citizens  and  addressed  a_  large
 gathering.  The  Defence  Min‘ster  took
 the  T.A.  salute  at  the  parade  at
 Bombay,  and  also  addressed  a  large
 gathering.  The  All  India  Radio
 broadcast  a  speech  from  the  Defence
 Minister  and  an  address  by  the
 Director,  Territorial  Army.  Apart
 from  the  special  publicity  measures
 taken  on  the  T.A.  Day,  continuous
 publicity  throughout  the  year  is  car-
 ried  out  through  the  medium  of
 cinema  slides,  publicity  posters  and
 display  advertisements  in  English,
 Hind:  and  the  regional  languages  all
 over  the  country.  T.A.  hoardings  are
 also  prominently  displayed  at  suit-
 able  places.  A  Territorial  Army  tatoo
 was  held  on  the  T.A.  Day  4957  at
 Madras.

 2.  An  Auxiliary  Forces  Welfare
 Aweciation  has  been  formed  by  promi-
 nent  citizens  in  Bombay  to  help  in
 the  cause  of  the  Territorial  Army.
 Similar  associations  are  in  the  process
 of  formation  in  Delhi  and  Madras.

 3.  The  T.A.  Advisory  Committees
 which  are  functioning  at  the  Centre
 and  in  the  States  and  which  have
 prominent  public  figures  as  well  as
 persons  representing  the  commercial
 interests  as  members  have  done  much
 to  further  the  cause  of  the  Terri-
 terial  Army.



 3362  Written  Answers

 4.  In  addition  to  publicity  measures,
 Government  have  in  the  last  few
 years  granted  several  concessions  to
 T.A,  personnel  to  make  service  in  the
 T.A.  more  attractive.  The  more  im-
 portant  among  these  are  the  protec-
 tion  of  the  service  interests  of  Gov-
 ernment  servants  joining  the  Terri-
 torial  Army,  the  extension  of  medical
 facilities  to  T.A.  personnel  on  the
 same  lines  as  for  Regular  Army  per-
 sonnel  during  traininglembodiment,
 disability  family  pensionary  awards
 and  gratuities  for  all  ranks  in  the
 T.A,  and  sanction  to  ex-JCOs  and
 ORs  joining  the  T.A.  to  draw  their
 Pensions  in  addition  to  pay  and
 allowances  while  employed  in  the  T.A.
 Some  of  the  State  Governments  have
 also  sanctioned  prizes  for  the  best
 trainees  in  the  Territorial  Army.

 5.  Industrialists  and  commercial
 concerns  have  also  been  approached
 to  provide  facilities  and  incentives  for
 their  employees  to  join  the  Territorial
 Army,  and  the  more  enlightened
 among  them  have  responded  liberal-
 ly.  The  concessions  given  to  the  em-
 ployees  vary  from  the  protection  of
 the  civil  emoluments  of  the  staff
 joining  the  Territorial  Army  to  the
 payment  of  bonus  to  those  who  attend
 parades  and  annual  camps.

 Post-Matric  Scholarships  to  Backward
 Classes

 |

 Shri  Shree  Narayan  Das:
 Shri  Ram  Krishan  Gupta:
 Shri  S.  6.  Samanta:
 Shri  Subodh  Hansda:

 |  Shri  BR.  C.  Majhi:
 “603,  <  Shri  S.  M.  Banerjee:

 Shri  Panigrah!:
 Shri  Padam  Dev:
 Shri  Kambhar:
 Shri  x,  U.  Parmar:

 [  Shri  T.  Sanganna:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  the  Government  of
 India  have  decided  to  revise  the
 present  formula  for  the  allocation  of
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 funds  for  post-matric  Scholarships  to
 students  belonging  te  Scheduled  Castes
 and  Scheduled  Tribes  and  Other
 Backward  Classes  to  the  various
 States  and  Union  territories;

 (b)  if  so,  what  is  the  new  formula
 that  has  been  evolved;  and

 (c)  what  were  the  shortcomings  of
 the  old  formula?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 National  Museum,  New  Delhi

 Shri  Ram  Krishan  Gupta:
 Shri  Ajit  Singh  Sarhadi:

 |  Sardar  Iqbal  Singh:
 *604.  ि  Shri  Bhakt  Darshan:

 Shri  Naval  Prabhakar:
 Shri  D.  C.  Sharma:
 Shri  Shree  Narayan  Dass:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affars  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No,  i363  on  lith
 September,  959  and  state:

 (a)  the  nature  of  progress  made  so
 far  in  the  construction  of  the  National
 Museum  building  in  New  Delhi;

 (b)  by  what  time  it  will  be  com-
 pleted;  and

 (c)  the  total  amount  spent  so  far
 on  the  project?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  94  per  cent  of  the  first
 phase  of  the  building  has  been  com-
 pleted  except  for  electrical  installa-
 tions  which  have  been  completed  to
 the  extent  of  75  per  cent.

 (b)  By  the  middle  of  1980,

 (७)  Rs.  45,098,273  (upto  8i-20-2989).
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 wrewr  में  चियाजियों की मृत्यु की  मृत्यु
 श्री  भक्त  दर्शन  :  |
 थ्भी  समबल  प्रभाकर  :

 *qon.  |  भी  रामकृष्ण  गुप्त  :
 श्री  झजित  सिह  सरहदी  :
 सरदार  इकअआाल  सिह

 (  भरी  प्र०  Wo  बदझा
 क्या  शिक्षा  मंग  १०  भ्रगस्त,  १६५६

 के  भ्रतारांकित  प्रश्न  संख्या  ४६७  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  कपा  करेंगे
 कि:

 (क)  दिल्ली  के  दो  विद्यार्थियों  की

 मृत्यु  के  कारणों  की  जांच  के  लिए  नियुक्‍त
 समिति  की  रिपोर्ट  पर  क्या  इस  बीच  विचार
 कर  लिया  गया  है  ;

 (ख)  यदि  हां,  तो  क्‍या  उक्त  रिपोर्ट
 की  एक  प्रति  सभा  पटल  पर  रखी  जायेंगो  ;
 और

 (ग)  उस  "=  क्‍या  कार्यवाही  की  पई
 है?

 शिक्षा  संत्री  (डा०  का०  लान

 झीमालो)  :  (क)  जी,  द्वां

 (व)  भौर  (ग).  जांच  समिति  की
 रिपोर्ट  का  सारांश  और  रिपोर्ट  पर  सरकार
 के  निर्णय  का  विवरण  लोक-सभा  पटल  पर
 रख  दिया  गया  है  |  [देलिसे  परिशिष्ट  २,
 झनुबस्थ  संख्या  ६८]

 Technical  Personnel  for  Durgapur
 Steel  Plant

 *606.  Shri  Morarka:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 Director  of  Hindustan  Stee]  Ltd.  was
 recently  sent  to  England  on  a  mission
 of  recruiting  a  Works  Manager  and
 00  other  technical  personnel  for
 Durgapur  Steel  Plant;

 (b)  if  so,  the  qualifications  of  the
 Director  for  such  a  mission  and  the
 result  of  hig  mission;  and

 (c)  what  was  the  cost  of  the  mission
 and  its  justincation?

 The  Munister  of  Steel,  Mines  and
 Fueit  (Sardar  Swaran  sunga):  (a)  to
 (c).  A  statement  is  laid  on  the  ‘Labie
 of  the  House,

 STATEMENT

 The  first  phase  of  the  Durgapur
 Steel  ruant  will  be  compietea  nis
 mMontn  and  taking  2700  account  te
 inqian  statf  airvady  in  posiuon,  tne
 dumnaustan  Steel  Lid,  nad  estumaied
 that  apout  sU  foreign  tecaniudns
 woOu.d  pe  required  tor  wie  operauon  of
 the  wurgapur  Steel  Piant  in  the
 mitiai  stages  for  manning  various
 unils  of  une  plant.  As  quanuaed  semour
 inaang  were  not  avauapie,  it  was
 found  necessary  to  get  tnese  technm-
 cians  trom  the  U.K.  for  short  periods.
 Shri  N.  con  Deb,  Director  (Finance)  of
 the  Hindustan  Steel  Ltd.  was  deputed
 to  the  U.K.  in  July  3959  for  this
 purpose.  He  was  assisted  in  thus
 assignment  by  the  Consulting  Engi-
 neers—M|s  International  Construction
 Co.,  London,  and  three  senior  Indian
 Departmental  Superintendents  of  the
 Durgapur  Steel  Plant  who  were
 already  in  the  U.K.  for  training
 under  the  Colombo  Plan.  Shri  Deb
 was  deputed  to  recruit  these  persons
 as  the  terms  and  conditions  of  various
 people  had  to  be  discussed  and  fixed
 in  the  U.K.  itself.  As  a  result  of
 his  deputation,  recruitment  of  5l
 tecanicians  has  already  been  complet-
 ed  besides  the  selection  of  a  General
 Superintendent  for  the  Durgapur
 Steel  Works.  Attempts  are  being
 made  to  recruit  a  few  more  British
 technicians  for  the  Durgapur  Plant.

 A  sum  of  Rs.  9360  was  approved  as
 expenditure  on  Shri  N.  C.  Deb’s
 deputation  to  the  U.K.  besides  a  sum
 of  £00  sterling  towards  travelling
 allowances  in  the  U.K.  for  the  officers
 who  assisted  Shri  Deb  in  this  assign-
 ment,
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 Amalgamation  of  Coltierles
 *607.  Shri  T.  8.  Vittal  Rao:  Will  the

 Minister  of  Steel,  Mines  and  Fuol  be
 pleased  to  state:

 (a)  the  number  of  small  collieries
 which  have  been  amalgamated
 voluntarily;  and

 (b)  the  total  production  of  those
 collieries  during  (1958?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 Eight  small  collieries  have  amalga-
 mated  themselves  into  four  units.

 (b)  286,435  tons,

 Training  of  Teachers  of  New
 Secondary  Schools

 Shri  Ram  Krishan  Gupta:
 Shri  Warior:

 <  Shri  T.  B.  Vittal  Rao:
 Shri  Kodiyan:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  43]  on  the
 l3th  August,  959  and  state:

 (a)  whether  Government  have
 considered  the  recommendations  of
 the  Central  Advisory  Board  of  Educa-
 tion  regarding  training  of  teachers  of
 the  new  secondary  schools  in  the
 country;

 (b)  if  so,  the  result  thereof;  and

 (c)  the  broad  features  of  the
 scheme?

 The  Minister  of  Education  (Dr.
 KK  L.  Shrimali):  (a)  Yes,  Sir.

 (b)  The  Directorate  of  Extension
 Programmes  for  Secondary  Education
 have  been  entrusted  with  the  imple-
 mentation  of  these  recommendations.

 (c)  The  details  may  please  be  seen
 under  item  No.  5  of  the  proceedings
 of  the  26th  meeting  of  Central  Ad-
 visory  Board  of  Education  copy  of
 which  ig  already  available  in  the  Lok
 Sabhe  Library.
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 Engineers  of  Hindustan  Steel  Ltd.

 9609.  Shri  Morarka:  Will  the  Minis-
 ter  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 dozen  engineers  of  Hindustan  Steel
 Limited  on  training  at  Jamshedpur
 prior  to  training  in  America,  have
 resigned  and  joined  a  private  enter-
 prise;  and

 (b)  if  so,  the
 resignations?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 and  (b).  Nine  graduate  apprentices
 of  the  Hindustan  Steel  Limited  ear-
 marked  for  training  in  the  U.S.A.
 resigned  while  undergoing  the  orien-
 tation  course  at  Jamshedpur  on
 grounds  of  family  circumstances,
 higher  starting  pay,  higher  study,
 taking  other  employment,  etc.  It  is
 understood  that  some  of  them  have
 joined  a  private  enterprise.

 reasons  for  these

 Change  in  name  of  a  Rajasthan  Town

 921.  Shri  Ram  Krishan  Gupta:  Will
 the  Min‘ster  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  Government  have
 received  any  request  form  the
 Rajasthan  Government  for  the  change
 of  name  of  the  town  “Neem  ka  Thana”
 into  “Kapil  Nagar”;  and

 (b)  if  so,  the  action  taken  in  this
 regard?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Yes.

 (b)  The  proposal  wag  not  accepted.

 Superintendents  and  Assistant
 Superintendents  in  Department  of
 Archaeology
 ‘922.  Shri  Narasimhan:  Will  the

 Minister  of  Sclentific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  the  general  educational  and
 technical  qualifications  prescribed  for
 (i)  Superintendent  and  (ii)  Assistant
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 Superintendent  in  the  Department  of
 Archaeology;

 (b)  whether  all  the  Superintendents
 and  Assistant  Superintendents  satisfy
 the  requirements  of  these  qualifica-
 tions;

 (९)  the  general  educational  and
 technical  qualifications  of  (i)  Assis-
 tant  Superintendent,  Eastern  Circle,
 Calcutta,  (ii)  Assistant  Superinten-
 dent,  South-Eastern  Circle,  Visakha-
 patnam,  (iii)  each  of  the  Assistant
 Superintendents  working  in  the
 Nagarjunakonda  Excavation  Project;
 and

 (a)  whether  the  aualifications  of
 the  above  cfficers  conform  to  the  pres-
 cribed  qualifications?

 The  Deputy  Min'ster  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  The  Superintendents  in
 the  Union  Department  of  Archaeology
 are  appointed  by  promotion  from
 among  the  Assistant  Superintendents.
 The  qualifications  prescribed  for  direct
 recruitment  as  Assistant  Superinten-
 dents  are  qa  Master’s  or  equivalent
 Honours’  degree  in  ‘Indan 7  History  or
 Archaeology  or  relevant  oriental
 language  and  practical  ffaining  in
 fleld  archaeology.  The  above  quali-
 fications  are  relaxable  in  the  case  of
 departmental  promotees  from  lower
 ranks,

 (b)  Yes,  Sir,  either
 or  as  direct  recruits.

 (c)  (i)  (a)  Intermediate
 and  Science  (Madras).

 (b)  Upper  Subordinate  Engineering
 Diploma,  Madras  (through  Depart-
 mental  Promotion).

 (ii)  Trained  in  restoration  of  paint-
 ing  and  conservation  work,  (was  a
 gazetted  officer  of  the  Ex-Hyderabad
 State)  and  was  taken  over  by  the
 Union  Department  of  Archaeology  as
 Special]  Officer  (Class  l]—Gazetted)
 from  1-7-1953.  Officiating  Assistant
 Superintendent  from  November,  955
 (through  Departmental  Promotion).

 (ill)  qw  (a)  SS.L.C.  (Madras).

 as  promotees

 in  Arts

 (b)  Diploma  in  Civil  Engineering
 (Madras).

 (2)  Bachelor  of  Arts.  Was  a
 Gazetted  officer  of  the  Ex-Hyderabad
 State  and  was  taken  over  by  the
 Union  Department  of  Archaeology  as
 Special  Officer  (Class  II]—Gazetted)
 from  Ist  July,  1953.  Appointed  to
 officiate  as  Assistant  Superintendent
 with  effect  from  i7th  August,  957
 (through  Departmental  Promotion).

 (3)  Bachelor  of  Arts.  Passed  two
 years  training  course  in  Architecture.
 Head  Draftsman  since  26th  May,  1955.
 Promoted  to  officiate  as  Assistant
 Superintendent  with  effect  from
 17-8-1957  (through  Union  Public
 Service  Commission).

 (4)  Master  of  Arts  (through  Union
 Public  Service  Commission).

 (d)  Yes,  Sir.

 Superintendents  and  Assistant
 Superintendents  in  Department  of
 Archaeology
 923.  Shri  Narasimhan:  Will  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Circle
 Superintendents  and  Assistant
 Superintendents  are  mostly  kept  busy
 with  check  measurements  of  struc-
 tural  conservation  work  and  general
 inspection  of  conservation  work  on
 monuments;  and

 (b)  whether  a  statement  showing
 names  of  publications,  Guide  books
 and  others  published  by  the  Depart-

 rm
 ent  of  Archaeology  to  the  credit  of

 each  of  the  Circle  Superintendents
 and  Assistant  Superintendents  will  be
 placed  on  the  Table?

 The  Deputy  Minister  of  Scient  fic
 Research  and  Cultural  Affairs  (Dr.
 का,  M,  Das):  (a)  The  check  measure-
 ments  of  structural  conservation  work
 and  general  inspection  of  conserva-
 tion  work  on  monuments  is  a
 part  of  legitimate  duties  of  the
 Superintendents  and  Assistant
 Superintendents  in  their  respective
 circles.
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 (b)  A  statement  showing  names  of  Guide  books  is  laid  on  the  Table  of
 the  Sabha  and  statement
 tion.

 Tegarding  other  publications  is  under  compila-

 STATEMENT

 Guide  to  Sanchi
 Guide  to  Ajanta.

 Yr

 Guide  to  Bhubeneshwar
 Guide  to  Udayagir:  &  Khandegiri
 Guide  to  Kushinagar
 Guide  to  Sravasti

 Guide  to  Mahabalipurem
 Guide  to  Khajureho
 Guide  to  Sarrath  . o

 0०0
 +3

 ७०७
 ७
 4

 (७

 WN

 10.  Guide  to  Rajgir
 tr.  Guide  to  Nalanda  .

 I2.  Guide  to  Agra  Fort  ०

 13.  Guide  to  Fatehpur  Sikzi

 \
 By  Mrs.  D.  Mitra  as  Astistent  Suptrinterdent.

 By  Mrs.  D.  Mitra  as  Superintendent.

 By  Dr.  0.7९,  Patil  as  Superintendent.
 By  Shri  Verkataramaya  88  Assistart  Superin-

 tendent
 By  Shri  C.  Sivaremrmurti  a  Syuperin- tendent
 By  Shri  §.C.  Chandra  as  Assistert  Superir- terdert

 By  Dr.  9,  5.  Agrawala  88  Assistént  Superir-
 tendent  ~

 By  Shri  A.  Ghosh  as  Assistant  Superinter.dent.

 By  Shri  M.A.  Hussain  as  Assistant  Superin-
 tendent.

 Reserve  Bank  Loans

 924.  Shri  Kalika  Singh:  Will  the
 Minister  of  Fimance  be  pleased  to
 state:

 (a)  the  criteria  adopted  for  grant-
 ing  short-term  and  long-term  loans  to
 the  various  State  Co-operative  Banks
 and  long-term  loans  to  State  Govern-
 ments  by  the  Reserve  Bank  of  India;
 and

 (b)  when  are  these  short-term  and
 long-term  loans  payable  to  the  Bank?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  The  loans  are
 granted  in  the  light  of  the  actual
 needs,  but

 (i)  in  the  case  of  the  apex  co-
 operative  banks,  the  financial
 position  and  the  extent  of  the
 unutilised  credit  limits  are  also
 taken  into  consideration,  and

 (i)  in  the  case  of  State  Govern-
 Ments,  loans  for  the  purposes
 of  enabling  them  to  participate
 in  the  share  capital  of  the  co-
 operative  institutions  ere  gene-

 rally  limited  to  one  half  of  the
 requirements  for  such  capital.

 Since  April  l,  1959,  loans  specifical-
 ly  for  participation  in  the  share  capi-
 tal  of  large-sized  co-operative  socie-
 ties  are  not  being  sanctioned,

 (b)  Short-term  loans  are  repayable
 within  a  period  of  359  months  or  42
 months  as  the  case  may  be,  depend-
 ing  on  whether  they  are  sanctioned
 for  agricultural  purposes  or  for  the
 development  of  cottage  or  small-scale
 industries.  Medium-term  loans  are
 repayable  in  instalments  after  the
 expiry  of  fifteen  months  from  the
 drawal  of  each  loan  but  before  the
 end  of  five  years  from  that  date,  and
 long-term  loans  are  repayable  within
 a  maximum  period  of  20  years.

 Foreign  Aid  for  Of]  Exploration
 Programme

 925.  Shrimati  Mafida  Ahmed:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)the  nature  of  aid  received  from

 various  Foreign  Gavernments  for
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 India’s  of]  exploration  programme  up-
 to  September,  (1959;  and

 (9)  whether  there  is  any  new  offer
 fram  any  country  and  if  so,  details
 thereof?

 The  Minister  of  Mines  and  Oi
 (shri  K.  D.  Malaviya):  (a)  (i)  Aero-
 magnetic  survey  of  Rajasthan  and  the
 Indo-Gangetic  Plain  was  arranged  by
 the  Government  of  Canada  under  the
 Colombo  Plan.

 (ii)  Training  facilities  for  officers  of
 the  Oil  and  Natural  Gas  Commission
 have  been  made  available  in  U.S.A,,
 Canada,  U.S.S.R.,  France.  Holland,
 Iran  and  Czechoslovakia  under  var-
 ious  aid  programmes  and  other  foreign
 Governments  scholarships.

 (9)  Ci)  Scholarships  and  facilities
 for  training  the  officers  of  the  Oil  and
 Natural  Gas  Commission  have  been
 offered  by  the  French  Institute  of
 Petroleum  and  E.N.L,  Italy.

 (ii)  Government  of  West  Germany
 have  offered  one  seismic  team  for
 carrying  out  investigation  in  Gangetic
 Valley  for  a  period  of  one  year.

 Concessions  for  Students

 926.  Shri  Siddiah:  Will  the  Minister
 of  Education  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No.  588  on  the  27th  August,  1959,
 and  state:

 f(a)  whether  the  amount  of  Central
 aid  to  be  given  to  each  S'ate/Union
 Administration  for  giving  concession
 to  Scheduled  Caste,  Scheduled  Tribe
 and  other  Backward  Class  Students
 has  been  worked  out;  and

 (b)  if  so,  whether  a  statement  will
 be  laid  on  the  Table?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimati):  (a)  and  (b).  The
 amount  which  each  State  will  receive
 will  depend  on  the  number  of  eligible
 candidates  applying  for  the  award  of
 scholarships  in  that  State  provided
 that  the  ceiling  of  the  expenditure  in-
 Currad  in  1958-59  is  not  exceeded.  The

 Ministry  of  Education  has  already  re-% leased  75  per  cent.  of  the  expenditure
 incurred  last  year  but  the  total  amount
 that  each  State  will  get  will  be  known
 only  when  the  States  have  supplied
 the  information  regarding  the  actual
 number  of  applications  received  by
 them  from  eligible  candidates.  Neces-
 sary  financial  adjustments  will  be
 made  after  the  actual  figures  are  re-
 ceived.

 Post-Matric  Scholarships  to  Backward
 Classes

 927.  Shri  Siddjiah:  Wil  the  Minister
 o”  Education  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No.  239  on  the  3rd  September,
 ‘1959,  and  state:

 (a)  the  further  progress  made  in
 regard  to  the  disbursement  of  the
 amounts  to  the  students  in  each  State
 and  Union  Territory  upto-date:

 (b)  whether  any  rules  have  been
 framed  by  the  Central  Government
 concerning  the  award  of  the  Scholar-
 ships;  and

 (c)  if  so,  whether  a  copy  of  the
 same  will  be  laid  on  the  Table?

 The  Minister  of  Education  (Dr.  K
 L.  Shrimali):  (a)  The  disbursement
 of  Scholarships  to  the  students  is  be-
 ing  made  by  the  State  Governments/
 Union  Administrations.

 (b)  Yes,  Sir.

 (c)  A  copy  of  the  Regulations
 governing  the  award  of  scholarships
 for  1959-60  is  laid  on  the  Table  of  the
 House.  »{See  Appendix  II,  annexure
 No.  69.]

 Rural  Institutes
 $28.  Shri  Siddiah:  Will  the  Minister

 of  Education  be  pleased  to  refer  to
 the  reply  given  to  Unstarred
 Question  No.  450  on  the  l0th  August,
 959  and  state:

 (a)  the  financial  assistance  given  to
 each  of  the  rural  institutes  in  the
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 States  and  Union  Territories  in  the
 yeers  1957-58,  i956-59  and  1959-60  ¢o
 far;

 (b)  the  names  of  the  four  institutes
 in  Mysore  State  for  which  proposals
 were  received  and  the  amount  =  re-
 quired  for  each;  and

 (c)  the  action  taken  in  that  behalf?

 The  Minister  of  Education  (Dr.  K.
 Lk.  Shrimali):  (a)  to  (c).  A  statement
 is  laid  on  the  Table.  [See  Appendix
 II,  annexure  No.  70].

 Janta  Colleges  in  Delhi

 929.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  places  in  Delhi  where  Janta
 Colleges  have  been  started  under  the
 Second  Five  Year  P.an;

 (9)  the  places  in  Delhi  where  these
 will  be  started  during  the  remaining
 period  of  the  Second  Five  Year  Plan;
 and

 (c)  the  curriculum  in  these  colleges?
 The  Minister  of  Education  (Dr.  K.

 L.  Shrimali):  (a)  and  (b).  No  Janta
 College  has  been  started  during  the
 Second  Five  Year  Plan,  nor  is  it
 intended  to  start  any  during  the  re-
 maining  period  of  the  Second  Five
 Year  Plan.

 (c)  Does  not  arise.

 Scholarships  to  Students  from  Punjab

 930.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state
 the  number  of  scholarships  given  to
 students  from  Punjab  for  training  in
 foreign  countries  under  scho  arships
 schemes  administered  by  his  Ministry
 during  1959-60  eo  far?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.  M.
 ‘ML  Das):  None  so  far.
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 Potroleum  Depeaits  in  Muradpur

 98i.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  294  on  the
 22nd  August,  959  and  state  the  latest
 position  in  regard  to  the  survey  of
 petroleum  deposits  near  Muradpur  in
 Kashmir  State?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  Further  survey  of
 this  area  has  not  yet  been  undertaken
 but  geological  mapping  is  being  con-
 tinued  in  adjacent  area.

 School  Hostels  in  Andhra  Pradesh

 982.  Shri  Madhnsndan  Rao:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  Government  have  san-
 ctioned  any  loan  to  the  Andhra  Pra-
 desh  Government  during  1958-59  for
 the  construction  of  school  hostels;  and

 (b)  if  so,  the  total  amount  sanction-
 ed  for  each  institution?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  Yes,  Sir.

 (b)  Rs.  50000.00  to  Nava  Bharati
 Gurukul  Residential  High  School,
 Rajamundry.

 Libraries  for  Children  and  Women  in
 Delhi

 933.  Shri  D.  C.  Sharma:  Wiil  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  amount  al!otted  by  the
 Central  Social  Welfare  Board  for
 being  given  during  1959-60,  to  volun-
 tary  welfare  organisations  for  libraries
 for  children  and  women  in  Delhi;  and

 (b)  the  names  of  such  organisations
 in  Delhi  which  have  already  received
 or  will  receive  the  yrants?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  Ra.  £7,88000-aP.
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 Name  of  the  फाइन  isation
 Whether  already  re-

 ce'ved  or  will  receive
 the  grant

 a
 SS

 Recreation  Conre,,  Y¥.M.C.A.,  Jaisis.gh  Rosd,  New  .  Recsiyed  the  grant.
 a.  Shishn  Viher  Montessori  School,  Kerol  Bagh,  Delhi  Will  receive  the  ह"...

 3.  ०५९५7  Nursery  School,  Kamla  Nagar,  Delhi  Do.

 4.  Delhi  Stete  Council  for  Child  Welfare  Do.

 s  Dethi  State  Bharat  Scouts  and  Guides  Do.

 6,  Bachon  Ka  Club,  Kucha  Pandit,  Delhi  :  Do.

 7.  Saheli  Sabha,  Kucia  Pandit,  Delhi  Do.

 8.  Children  $
 ies,

 ni  Recreation  Centre  (Parent  Body—  Delhi
 Council  for  Child  Welfare)  डे  Do.

 9.  Social  Welfare  Committee,  Jnandewallan,  Dzlhi  :  Do.

 Masio  Education  in  Public  Schools

 $k.  Shri  9.  C.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 gefer  to  the  reply  given  to  Unstarred
 Question  No.  323  on  the  22nd  August,
 3859  and  state  the  further  progress
 made  by  the  Committee  constituted  to
 g@  into  the  question  of  introduction  of
 Basic  Education  in  the  Public  Schools
 in  the  country?

 The  Minister  ef  Education  (Dr.  K.
 L,  Shrimali):  The  Committee  signed
 their  report  on  November  19,  3959
 and  submitted  it  to  the  Government
 foy  their  consideration.

 M.E.S.  Construction  Committee

 (985.  Shri  D.  ©.  Sharma:  Will  the
 Minister  of  Defence  be  pleased  to  re-
 fer  to  the  reply  given  to  Unstarred
 Question  No.  325  on  the  22nd  August,
 3859  and  state:

 qa)  the  further  progress  made  in  ex-
 aiining  the  report  of  the  M.E.S.  Con-
 etruction  Committee;  and

 ..{b)  fhe  decision  taken  thereon?
 The  Minister  of  Defence  (Shri

 Menon):  (a)  and  (bh).  Out

 “ि

 ह. 4  the  MES
 Committee,  eleven  have

 by  the  Committen  and  two
 with  moélifications.
 WOCAl)  LaD—3

 Social  Service  by  N.C.C,  Cadets

 936.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Defence  be  pleased  te
 state:

 (a)  whether  it  is  a  fact  that  the
 National  Cadet  Corps  haye  taken  te
 social  service;  and

 (०)  if  so,  whether  the  National
 Cadet  Corps  from  Punjab  have  done
 any  notable  work  during  ‘1958-897

 The  Minister  of  Defence  (eae
 Krishna  Menon):  (a)  The  National
 Cadet  Corps  haye  undertaken  sacial
 work  in  the  Combined  Cadre  and
 Socia]  Service  Camps  since  1953.

 (b)  Two  Social  Service  Camps  were
 held  at  Chandigarh  in  Punjab  during
 ‘1958-59;  one  for  boys  of  the
 Division  from  26th  August  to  the  7th
 September,  958  and  the  other  for  girls
 of  the  Senior  Wing  from  the  tet
 September  to  the  l2th  September,
 1958  Forty-six  officers  ang  893
 cadets  belonging  to  various  districts
 of  Punjab  took  part  in  the  bays and  five  officers  and  29  cadets
 part  in  the  girls  camp.

 Boys  Camp
 The  cadets  carried  out:—

 0)  at levelling  of  the
 Freund i

 कल
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 of  a  wall  3’  high  and  50’  long
 in  the  Govt.  College,  Chandi-
 garh  involving  100,000  cubic
 ft.  of  earth-work;

 (ii)  levelling  of  ground  in  the
 Punjab  University  Area  in-
 volving  40,000  cubic  ft.  of  earth
 work  and  planting  of  86
 trees;

 (iii)  dressing  of  hill  slopes  in
 Chandigarh  involving  12,000
 cubic  ft.  earth  work  and  8,000
 sq.  ft.  of  dressing;

 (iv)  levelling  of  a  ground  in
 D.A.V.  College,  Chandigarh
 involving  20,000  cubic  ft.  of

 ‘earthwork.

 Girls  Camp
 The  cadets  visited  the  villages

 of  Padheri,  Mohali,  Adawa,
 Dalpasora,  Daterla  and  Shabi-
 majra  around  Chandigarh  and
 conducted  classes  in  sewing,
 knitting  and  tailoring  and
 carried  out  literary  drives
 and  demonstrations  on  First
 Aid,  Sanitation  and  Hygiene.

 Welfare  Centres  tn  Delhi

 Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  Social  Welfare
 Centres  working  in  Delhi  under  the
 State  Social  Welfare  Board  and  the

 -places  where  they  are  working;
 (b)  the  total  expenditure  incurred

 ‘thereon  during  the  year  ‘1958-59;  and

 (९)  the  nature  of  programmes  in
 these  Centres?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  There  are  thirty
 centres  and  sixteen  sub-centres
 functioning  at  the  following  places  in
 Delhi:

 Centres:  Seelumpur,  Tibarpur,
 Ghonda,  Mandawli,  Gharoli,  Okxhla,
 Sarai  Kalekhan,  Khizrabad,  Tekhand,
 Molarband,  Fatehpurberi,  Dera,
 Ghitorni,  Badarpur,  Madangir,  Hauz
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 Rani,  Katwana  Serai,  Rangpuri,
 Munirca,  Mitraon,  Kanganheri,  Rewle-
 khanpur,  Jaffarpur,  Bhansa,  Mundka,
 Ladpur,  Rasulpur,  Begumpur  and
 Naharpur.

 Sub-centres:  Kanjipur,  Khureji,
 Kondiy,  Gamdi,  Mithepur,  Sultanpur,
 Arya  Nagar,  Khirki,  Khanpur,
 Khaira,  Badusra,  Chota  Pandwala,
 Khera,  Kadipur,  Rani  Khera,  and
 Rithla.

 (b)  Rs.  1,71,964.27,

 (c)  Balwadis,  Craft  Training,  Lite-
 racy,  Maternity  Services,  Health  Ser-
 vices,  Cultural  and  Recreational  ac-
 tivities.

 Central  Aid  to  Punjab

 938.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  any  Central  aid  was
 given  to  the  Government  of  Punjab
 as  interest-free  “ways  and  means”
 advance  during  the  year  1958-89
 against  the  amounts  of  loans  and
 grants;

 (b)  if  so,  to  what  extent;  and

 (c)  for  what  purpose?
 The  Minister  of  Finance  (Shri

 Morarji  Desai):  (a)  to  (०).  A  sum  of
 Rs.  440°72  lakhs,  representing  three-
 fourths  of  the  Central  assistance  al-
 lotted  to  the  Government  of  Purnijab
 for  their  Plan  Schemes  during  958-5b,
 was  given  to  them  as  ways  and  mears
 advance  in  nine  equal  monthly  insta}-
 ments  beginning  from  May  1958. -  Of
 this,  a  sum  of  Rs.  04°0  lakhs  was
 subsequently  converted  into  loans  and
 the  balance  of  Res.  33663  lakhs.  inte
 grants,  for  specific  plan  qchenpes,  ac-
 cording  to  the  pattern  of  Central’
 istance  applicable  to  them:.  ay

 While  no  interest  is  charged  on  the
 ways  and  means  advance  as
 portion  of  such  advance  cdn
 into  loans  carries  interest  fram  ‘ths  Ist ore
 October,  1088  हि  «ti
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 Shri  Ram  Krishan  Gupta:
 4  Shri  Ajit  Singh  Sarhadi:

 {  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Defence  be
 pleased  to  state  the  nature  of  pro-
 cedure  followed  in  appointment  and
 promotion  of  Cantonment  Executive
 Officers?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  Recruitment  against
 permanent  posts  in  Class  I,  Grade  I,
 and  Class  II  cadre  of  the  Service  is
 made  to  the  extent  of  62  2/3  per  cent.
 by  direct  recruitment  on  the  basis  of
 results  of  the  combined  competitive
 eRemination  for  the  CAS.  and  other
 All-India  Services  and  to  the  extent
 of  33  3  per  cent.  by  departmental  pro-
 motion.  All  promotions  are  made  by
 selection  on  the  recommendations  of
 a  duly  constituted  D.P.C.

 Junior  Technical  Schools  in  Orissa

 948.  Shri  Panigrahi:  Wil]  the  Minis-
 ter  of  Scientific  Research  and  Cultural
 Affairs  be  pleased  to  state:
 -

 (a)  whether  Junior  Technical
 Schools  have  been  established  in
 Orissa;

 (b)  if  so,  their  locations;  and

 (९)  the  amount  of  Central  assist-
 ance  given  to  them  so  far?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.  M.
 ML  Das):  (a)  No,  Sir.

 {(b)  and  (c).  Do  not  arise.

 Muiti-parpose  Schools  in  Orissa

 *  ‘943,  Shri  Panigrahi:  Wil)  the  Minis-
 ter  of  Education  be  pleased  to  state:

 eras
 (a)  the  number  of  multi-purpose

 8  which  were  proposed  to.  be
 etarted  in  Orissa  during  the  Second

 tb)  the  number  of  such  schools
 actually  started;  and

 (९)  the  district-wise  location  of  such
 schools  in  Orissa?

 The  Minister  of  Education  (Dr.  EK.
 L.  Shrimali):  (a)  19.

 (b)  and  (c).  The  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  Lok  Sabha  in  due
 course:

 Oriya  Drama

 942.  Shri  Panigrahi:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  2700  on  the  llth  September,
 959  and  state:

 ta)  Whether  Yne  question  of  giving
 grants  by  the  Sangeet  Natak  Akademi
 for  promotion  of  Oriya  Drama  during
 1959-60  has  been  finally  considered;
 and

 (b)  if  so,  the  amount  sanctioned  for
 the  purpose  to  various  institutions?

 The  Deputy  Minister  of  Scientifie
 Research  and  Cultural  Affairs  (Dr.  BM.
 M.  Dass):  (a)  and  (b).  No,  Sir.  The
 matter  is  still  under  consideration  of
 the  Sangeet  Natak  Akademi.

 Withdrawal  of  Old  Coins

 J  Shri  Ram  Krishan  Gupta:
 v  Shri  Rameshwar  Tantia:

 Wil}  the  Minister  of  Finance  be
 pleased  to  state:

 943.

 (a)  the  progress  made  so  far  in
 withdrawing  old  coins  from  circula-
 tion;

 (b)  ‘whether  any  programme  has
 been  formulated  for  this  withdrawal;
 and

 (०)  if  so,  the  time  by  which  Old
 Paisa,  Half-Anna,  Anna  and  Tws
 Anna  coins  will  be  withdrawn?

 The  Minister  of  Finance  (Skri
 Moarsarji  Desat):  (a)  Anna-pie  coins
 in  the  denominations  of  two  annas
 and  iless  of  the  value  of  Rs.  5:98
 crores  (including  coins  of  the  valye'  of
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 Re,  2°92  crores  which  have  _—  either
 been  demonetised  or  have  been  noti-
 Ged  for  demonetisstion  have  जहन
 G@urnea  from  circulation  between  the
 Ist  April,  957  and  the  30th  Septem-
 her,  1959.

 -(b)  and  (c).  ¥es.  Two  notifications
 have  so  far  been  issued,  demonetising
 nickel-brass  two-anna,  half-pice  and
 one  pie  pieces  with  effect  from  Ist
 January,  959  and  nickel-brass  one-
 anna  and  half-anna  coins  from  ist
 January,  1960.  The  question  of  de-
 monetising  certain  other  coins  is  still
 ander  consideration.  It  is  not  possible
 et  this  stage  to  indicate  precisely
 whea  all  the  coins  in  the  denomina-
 tions  of  two-annas  and  jess  in  the
 anna-pie  series  will  be  finally  with-
 @rawn.

 Foreign  Exchange
 944.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Finance  be  pleased  to
 tefer  to  the  reply  given  to  Unstarred
 Question  No.  72]  on  the  23th  August,
 43959  and  state

 fa)  whether  the  adjudication  and
 investigations  into  the  remaining
 three  cases  regarding  spending  of
 more  foreign  exchange  by  leading
 industrialists  who  go  abroad  have
 been  completed;  and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b).  Out  of
 the  remaining  three  cases  pending  in
 August  1959,  the  case  of  Shri  Amir-
 epand  T.  Gupta  has  been  adjudicated
 and  a  penaity  of  Rs.  400  imposed  on
 him.  In  the  case  of  Shri  Kishanchand

 aid
 a  Vaswani,  as  the  investigations
 nat  disclose  anything  incriminat-

 ing,  the  case  has  been  closed  The
 ease  of  Shri  त्  J.  Pillani  is  —  still
 wader  investigation.

 Allotment  of  Iron,  Steel  and  Coal  to
 Panis

 १45.  Shri  Ram  Krishan  Gupta:  साप
 the  Minister  of  Steel,  Mines  and  इप्च
 ba,  pleaped  to  state:

 ~(g)  whether.  it  is  a  fact  thet  iron,
 steel  and  allotted

 Be)  4,  2698  3382

 Rot  commensurate  with  the  demand
 of  steel]  in  the  State;

 (b)  if  so,  the  reasons  for  the  same;
 and

 (c)  nature  of  steps  taken  or  pre- Posed  to  be  taken  to  supply  mpre  from, steel]  and  coal  to  Punjab?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a) The  supply  position  of  pig  iron  is  cam
 parative’y  easy  and  any  congumer  can
 get  pig  iron  now  without  any  sythori-
 sation.  As  regards  steel  and  cqal  the
 answer  is  in  the  affirmative.

 (b)  Fhe  demand  for  steel  is:  more
 than  the  availability.  In  regard  te
 coal,  the  demand  of  Punjab  State
 could  not  be  met  in  full  due  to  over.
 all  shortage  of  rail  transport.

 (c)  Steps  have  been  taken  to  in-
 crease  indigenous  production  of  steel.
 Imports  are  also  made  to  the  egtept
 possible.  As  regard  coal,  the  short-
 age  in  supply  is  only  about  7)  mer
 cent.  of  the  allocation  and  it  shauld
 be  possible  for  the  State  to  meet  the
 requirements  by  suitable  redistrihu-
 tion.

 ‘SJhuggies’  and  ‘Jhopries’  in  DelhA

 46  J  Shri  Bam  Krishan  Gupta:
 ‘|  Shri  D.  a  Sharma

 Will  the  Minister  of  Home  Affutey
 be  pleased  to  refer  to  the  reply  given.
 to  Starred  Question  No.  707  on
 22nd  August,  959  ang  state

 (a)  whether  Government  have  gipece
 taken  a  decision  on  the  report  of  the
 Committep  appointed  to  inypstiggte
 into  the  problems  of  “Jhyggies”  ang.
 “Jhopries”  in  Delhi;  and

 (b)  if  8D,  the  nature  of  the  desightn.
 taken?

 oes  aay  oT  wed
 The  Minister  of  Heme

 Aaah (Shri  G.  B.  Pant):  (४४

 (b)  Does  not  arise.
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 Gepper  Mining

 (Shri  Ram  Krishan  Gupta:
 7  Shri  D.  C.  Sharma:

 हु  Shri  Subbiah  Ambalam:
 Shri  Eamji  Verma:

 Will  the  Minister  of  Steel,  Mines
 aad  Fuel  be  pleased  to  refer  to  the
 seply  given  to  Starred  Question  No,
 9i2  on  the  27th  August,  959  and
 sate:

 (a)  whether  the  negotiations  with
 the  Polish  Government  regarding  as-
 sistance  in  the  development  of  copper
 mining  in  India  have  been  completed;
 and

 (b)  if  so,  the  result  thereof?

 Fhe  Minister  of  Mines  and  जा
 (क्रिस  K.  D.  Malaviya):  (a)  No,  Sir.

 tb)  Boes  not  arise.

 Oontract  for  Mechanical  Transport
 Spares

 os.  Shri  Ram  Krishan  Gupta:  Wili
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  Government  have  in-
 quired  into  the  causes  of  the  failure
 to  include  in  the  former  contract  fur
 supplIp  of  mechanical  transport  spares
 which  could  be  cancelled  or  reduced
 and  which  resulted  in  unnecessary  ac-
 quisition  of  spares  valued  at  Rs.  24
 lakhs;

 (b)  if  so,  the  result  thereof;  and

 (c)  the  action  taken  in  the  matter?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  to  (c).  Pre~-
 sumably,  the  Hon’ble  Member  has  in
 mind  the  contract  concluded  by  Gov-
 ernment  with  a  Canadian  firm  in  957
 for  supply  of  Mechanical  Transport
 spares,  The  cancellations/reductions
 sought  by  the  Army  authorities  at  a
 later  stage  pertained  to  the  items,
 the  requirements  of  which  were  firm
 at  the  time  of  signing  the  contract.

 The  requirements  of  only  such
 items  were  to  be  treated  as  provi
 sional  as  were  possible  of  indigenovs
 manufacture—the  intention  being  that
 in  the  event  of  their  being  nun-
 available  from  indigenous  sourvas
 they  might  be  included  in  the  dest
 subsequently.  The  items  for  which
 concellation/reduction  were  sougtit
 did  not  fall  under  this  category  and,
 hence,  the  question  of  treating  their
 requirements  as  provisional  did  nos
 arise.  The  occurrence  of  surpluses
 due  to  various  factors,  such  as  (a}
 fevision  of  scales  as  a  result  ef
 periodical  study  of  variations  in  cot-
 sumption  by  the  workshops  (b)  flue-
 tuation  in  depot  stocks  as  a  result  of
 spares  returned  by  units  (c)  locat
 purchase/  manufacture  by  the  work.
 shops  on  “as  required”  basis  when  re-
 pair  work  is  being  effected,  is  a  nos-
 mal  feature.  In  case  where  surplus
 “dues-in”  cannot  be  cancelled  without
 financial  repercussions,  they  are  ad-
 justed  against  future  requirements.

 2.  In  the  case  under  refererice  the
 total  value  of  surplus  stores  for  which
 cancellation/reductions  could  not  be
 accepted  by  the  firm  is  estimated  at
 Rs.  2l  lakhs,  out  of  which  stores
 worth  Rs.  7:46  lakhs  approximately
 have  already  been  put  to  use  and  the
 remaining  are  being/will  be  ttiliséd
 against  future  requirements  of  spares.

 Compulsory  Savings
 949.  Shri  Ram  Krishan  Gupta;  Wiii

 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 to  makersavings  compulsory  for  all
 persons;

 (b)  whether  the  details  of  the
 scheme  have  been  worked  out;  and

 (c)  if  80,  what  are  they  and  when
 it  will  be  introduced?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  No,  Sir;  but  the
 possibilities  in  this  regard  are  being
 studied  along  with  the  general  pro-
 blem  of  maximising  savings.
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 (b)  ana  (cc).  Do  not  arise.  In
 this  connection  however,  attention  iz
 invited  to  the  acceptance  by  Govern-
 ment  of  the  Pay  Commission’s  recom-

 ‘mendation  to  make  subscription  to
 the  General  Provident  Fund  com-
 pulsory  for  al]  Central  Government
 employees.

 Commonwealth  Scholarships  and
 Fellowships

 950.  Shri  Ram  Krishan  Gupta:  Wil)
 the  Minister  of  Education  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  466  on  the  7007
 August,  959  and  state:

 (a)  whether  the  new  scheme  of
 Commonwealth  Scholarships  and
 fellowships  has  since  been  finalised:
 and

 (b)  if  so,  the  main  features  thereof?

 The  Minister  of  Education  (Dr,  K.
 L.  Shrimali):  (a)  The  details  of  the
 scheme  are  being  worked  out.

 (9)  Does  not  arise.

 Saggestions  made  by  Economy  Board

 95l.  Shri  Ram  Krishan  Gupta:  Wil
 the  Minister  of  Finance  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  695  on  the  22nd  August,
 959  and  state:

 (a)  whether  Government  heve
 assessed  the  results  of  the  suggestions
 made  to  al]  Ministries  in  respect  of
 better  and  more  economical  method
 of  work;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Finance  (Shr!
 Morarji  Desai):  (a)  and  (b).  In  some
 Ministries  the  studies  contemplated
 have  been  completed  and  the  results
 are  under  consideration.  In  some
 other  Ministries  the  studies  are  still
 in  progress.  It  will  take  some  time
 more  to  assess  the  final  results  of  the
 studies  in  all  the  Ministries.

 DECEMBER  4,  i980

 vi
 ae
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 Satt  Manufacture  m  the  An@amsanms

 982
 {

 Shri  8.  द.  Samanta:
 .  Shri  Subodh  Haneda:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  48  acres  of  cultivable,
 land  has  been  allotted  to  &  salt  manu-
 facturer  in  South  Andamans;

 {b)  whether  it  is  not  a  fact  that  this
 plot  was  all  along  being  used  for
 cultivation;  and

 (c)  if  so;  the  reasons  for  allotting:
 it  to  the  salt  manufacturer?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (d)  Seven-
 teen  acres  of  unproductive  and  saline-
 affected  land  at  Cosgravemyo  in  South’
 Andaman  Island  have  been  allotted
 to  salt  manufacturer.

 (b)  No.

 (९)  This  area  could  produce  enough
 salt  to  make  the  entire  territory  seif-
 sufficient  in  salt.  It  was  allotted  for
 this  purpose.

 Municipal  Board  in  Andaman  Islands

 958  Shri  C.  Samanta:
 “  Shri  Subodh  Hansda:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  when  the  elected  Municipal
 Board  in  the  Andamans  has  begun  to
 function:

 (b)  if  so,  how  it  is  working;  ana

 (c)  the  manner  in  which  it  repre-
 sents  its  views  in  the  Advisory
 Council  of  the  Islands?

 The  Minister  of  Home  Affairs  (Shri
 G.  8,  Pant):  (a)  The  Port  Blair
 Municipai  Board  started  functioning
 on  the  Ist  April,  1959;

 (b)  The  Municipal  Board  is  at  pre-
 sent  looking  after  the  following  func-
 tions:

 (i)  Public  Health  and  Sanitation,
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 4ii)  Miner  Public  Works,  Cons-
 truction  of  amall  roads  etc:

 dit  Cattle  pounds;
 (iv)  Cremation  and

 grounds,
 burning

 (v)  Street  lighting;
 <vi)  Public  Parks  and  places.

 (९)  The  Board  can.  represent  its
 views  in  the  Chief  Commissioner’:
 Advisory  Council  through  any  mem-
 ber  of  the  Council.  The  Advisory
 Council  as  at  present  constituted,  in-
 cludeg  an  elected  member  of  the
 Board.

 Central  Advisory  Board  for  Harijan
 Welfare

 954  Shri  B.  C.  Mullick:
 \  shri  N.  R.  Muniswamy:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  Sub-Committee  ap-
 pointed  by  the  Central  Advisory
 Board  for  Harijan  Welfare  to  examine
 the  working  conditions  of  scavengers
 and  to  recommend  improvement  of
 their  working  conditions  has  submit-
 ted  its  report;  and

 (b)  if  so,  whether  a  copy  of  the
 report  will  be  laid  on  the  Table?

 The  Deputy  Minister  of  Homie
 Affairs  (Shrimati  Alva):  (a)  The  Sub-
 Committee  appointed  by  the  Central
 Advisory  Board  for  Harijan  Welfare
 is  for  preparing  a  scheme  tc  put  an
 end  to  the  practice  of  carrying  nigh‘
 soil  in  baskets  or  buckets  as  head
 loads.  It  has  not  yet  submitted  its
 Teport.

 (b)  Does  not  arise.

 अश्सोड़ा  जिले  ें  'थिदेशी  ईसाई  धर्म  -प्रशाश्क

 ६५५.  थ्घी  है, ... ह  बल :  क्या  गुह-
 कार्य  मंत्री  ८  सितम्थर,  १६५६  के  अतारां-

 कित  ह... ह  सख्या  २३६३  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उत्तर  प्रदेश  में  लिब्बती  सीमा
 पर  स्थित  रक्षित  क्षेत्र  में  काम  करने  बाले
 विदेशी  ईसाई  धर्मे-प्रवारकों  को  किन  हारता
 पर  वहां  बसने  की  भनुमति  दी  नई  है;
 ओर

 (a)  यह  देखने  के  लिए  क्या  कार्य,
 वाही  की  गई  है  कि  वे  लोग  इन  दातों  का
 पूरी  तरह  से  पालन  करें  ?

 गह-कार्य  मंत्री  (श्री गो०  wo  प्त)  :
 (क)  (i)  थे  केवल  निर्धारित  क्षेत्र

 में  निदिचत  अवधि  भौर  उद्देश्य  को  पूरा  करने
 के  लिए  रहेंगे  झौर  भपने  कार्यक्षेत्र  का  तब
 तक  कोई  विस्तार  नहीं  करेंगे  जब  तक  सहें
 ऐसा  करने  की  खास  'र  से  इजाजत  भे॑  ,
 मिल  जाए  |

 (ii)  वे  राजनैतिक  कार्यों  में  भाग  नहीं
 लेंगे  1

 (ii)  जो  शर्तें  किसी  विशेष  भझवस्था
 में  लगाई  जायें  i

 (a)  स्थानीय  अधिकारी  जिस  तरह
 दूसरे  विदेशियों  की  निगरानी  रखते  हैं  उसी

 तरह  यह  मी  देखेंगे  कि  धर्म  प्रचारक  इस
 शर्तों  का  पुरी  तरह  से  पालन  करें।

 दिल्‍ली  का  कुतुब  सोनार

 10... |  भवत  दान :
 rao  4  ली  ह... उ  प्रभाकर  :

 [भी  to  Wo  rat  :

 नया  बेज्ञातिक  अतसभाव  झौर  सांस्कृतिक-
 कार्य  मंत्री  ्  अगस्त,  १६५६  के  प्रतारांकित
 श्रदल  संख्या  १०४५  के  उत्तर  के  सम्बन्ध  में

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कुतुब  मीनार  के  आहरी  भाग
 को  विशुत  प्रकाश  से  झालोकित  करने  में
 अब  तक  क्या  प्रगति  हुई  है.  भौर



 .(क)  यह  कार  कब  तक  पूरा  होने  के
 झाशा  है  ?

 शेजालिक  अनुसंघान  झौर  सांस्क्ततिक-
 कत्थ  शी  थ्री  हुसायून्‌  कबिर):  (क)
 ga  योग  किमे  जा  चुक  हूँ  लेकिन  के  द्रीय
 सरकारी  निर्माण  विभाग  ने  अभी  काम  शुरू
 नहीं  किया  *

 (8)  काम  दुर  होने  की  तारीख  से

 करीब  ः  महीने  मे  पूरा  हो  जायेगा

 Manufacture  of  Parachutes

 Shri  8.  M.  Banerjee 908
 4  Bari  Panigtahi

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (न)  the  number  of  parachutes
 manufactured  in  the  Ordnance  Para-
 ehtite  Factory,  Kanpur  during  1958-50;
 and

 {b)  the  number  of  those  rejected
 by  the  Inspection  Department?

 The  Minister  of  Defence  (Shri
 Srishna  Menon):  (a)  Man-dropping
 and  supply-dropping  parachutes  are
 manufactured  in  the  Ordnance  Para-
 chute  Factory,  Kanpur.  It  is  not  in
 the  public  interest  to  disclose  the
 types  and  numbers  actually  manu-
 factured  during  ‘1958-59.

 (b)  Nil,  as  defects  if  any  are  elimi-
 nated  during  stage  instruction.

 Harness  and  Saddlery  Factory,
 anpur

 Shri  8.  M.  Banerjee:
 8.  {  Shri  Panigrahi:
 Will  the  Minister  of  Defence  be

 pleased  to  state:
 (a)  whether  there  is  a  demand  for

 suit-cases  and  other  leather  goods
 manufactured  in  Government  Harness
 and  Saddlery  Factory,  Kanpur;

 (b)'  if  so,  whether  these  articles  are
 being  produced  in  bulk;  and

 (९)  if  so,  the  number  of  *  articles
 produced  in  tise  a8  upte  ‘Getebe:
 9807

 The  Deputy  Mirister  @f  Deféisce
 (Shei  Baghuramaiah):  (a)  There  is
 hardly  any  demand  for  suitcases,  but
 there  is  appreciable  demand  for  other
 items,  such  as  Chappals,  Tips  fillinga,
 Dust  shield  leather  for  axle  boxes,
 brief  cases  etc.

 (b)  Yes,  against  firm  orders.

 ६९)  A  statement  is  laid  on  the
 Table.  [See  Appendix  II,  annéxure
 No,  7i}.

 Stock  Exchange  Directorate

 959,  Shri  Ram  Krishan
 Gupte

 $  Wilt
 the  Minister  of  finance  be  pledted  to
 state:

 (a)  whether  it  is  a  fact  that  Goy-
 ernment  is  considering  a  proposal
 establish  a  Stock  Exchange  Direc-
 torate;  and

 (b)  if  so,  the  main  purpose  and
 details  of  the  proposal?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Government  have
 decided  to  establish  a  Stock  Exchange
 Directorate  and  the  decision  is  in  pro-
 cess  of  implementation.

 (b)  The  main  purpose  of  the  Diree-
 torate  is  to  administer  the  Securities
 Contracts  (Regulation)  Act,  1956.  The
 Directorate  will  have  its  headquarters
 at  Bombay  and  branch  offices  at
 Calcutta  and  Delhi.  It  will  maintain
 close  contact  with  the  governing
 bodies  of  the  recognised  stock  ex-
 changes  in  the  country  and  their
 members  and  keep  Government  posted
 with  the  working  of  these  exchangeé

 Government  Contracts  with  Private
 Parties

 Shri  Ram  Krishan  Gupta
 900.4  Shri  Padam  Dev

 Shri  P,  C.  Borooah:

 Will  the  Minister  of  Law  be  pleased
 to  state  whether  there  is  any  ह
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 posal  for  legislation  on  the  American
 Hnes  fot  révision  or  re-negottation  of
 Government  contract,  made  with
 private  parties  ot  firms?

 Whe  Deputy  Minister  of  Law  (Shri
 vis):  The  Government  sate

 @gonsidering  whether  any  legislation
 alotrg  the  lines  mentioned  in  the  qués-
 tion  ed  and  should  be  undertaken.

 State  Bank  of  India  Branches  in
 Punjab

 <a.  5  Shri  Ajit  Singh  Sarhadi:
 L  Shri  Ram  Krishan  Gupta:

 Willi  the  Minister  of  Fimance  be
 pleased  to  state:

 (a)  the  number  of  branches  of
 State  Batik  of  India  that  had  been
 epened  in  Punjab  in  1958-59;  and

 (b)  the  number  of  branches  to  be
 epened  in  Punjab  during  the  rest  of
 tile  Plan  period?

 he  Minister  of  Finance  (Shri
 Morarji  Desal):  (a)  The  State  Bank  of
 India  has  opened  7  branches  in  Punjab
 th  £056-59.

 (6)  As  on  Slst  October,  959  three
 more  branches  remained  to  be  opened
 (fivé  of  the  approved  centres  having
 been  released  in  favour  of  the  Bank
 of  Patiala  which  is  to  be  reconstituted
 as  a  subsidiary  of  the  State  Bank).
 It  is  expected  that  these  three
 branches  will  have  been  opened  by
 the  end  of  June,  1960.

 Gitt  Tax  and  Wealth  Tax  Collections
 in  Punjab

 962.  Shri  Ajit  Singh  Sarhadt:
 Shri  Ram  Krishan  Gupta:

 Wil  the  Minister  of  Finance  be
 pleased  to  state  the  amount  of  Gift
 Tax  and  Wealth  Tax  collections  which

 झ्
 @xpected  in  Punjab  during  1959-

 The  Minister  of  Finance  (Shri

 roe  ।
 Deen):  According  to  the

 eatimates  framed  in  March,

 1959,  in  Punjab,  it  is  expected  that
 Rs.  £,60,000  and  Rs.  10,600,000  will  te
 collected  by  way  of  Gift  Tax  und
 Wealth  Tax  respectively  in  the  yeac
 1959-60,

 Teaching  of  Persian  and  Arabie  im
 Deihi  Schools

 963.  Shri  M.  B.  Thakore:  Will  the
 Minister  of  Education  be  pleased  te
 state:

 (a)  what  steps  have  been  taken  by
 Government  to  improve  the  teaching
 ef  Persian  and  Arabic  in  Higher
 Secondary  Schools  in  Delhi;  and

 (b)  how  many  trained  women
 teachers  in  Persian  and  Arabic  are
 employed  in  Delhi  Schools  under  the
 Director  of  Education,  Delhi?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrtiialt):  (a)  Persian  and  Arabic
 ate  optiortal  subjects  for  which  qusii-
 fied  teachefs  are  appointed  in  sc Shouts where  4  miriimum  of  t2  students  if
 the  higher  secondary  classes  offer  the
 subject,

 (b)  Two.

 Engineering  College  at  ह... उ

 {  Shri  Warior:
 964.  <  Shri  T.  B.  Vittal  Rao:

 {Shri  Koediyan:
 Will  the  Minister  of  Scientifie  Re-

 search  and  Cultura]  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  Government  have
 decided  to  start  an  Engineering  Col-
 lege  in

 Palghat;
 (b)  if  so,  at  what  stage  the  pro-

 posal  is  at  present;  and

 (९)  what  amount  is  set  apart  for
 the  same  and  when  the  College  will
 be  opened  for  admission?

 The  Deputy  Minister  of  Selentiiie
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Bas):  (a)  and  (b).  A  97०8० -
 sal  of  the  Ketala  Government  to  start
 an  Sngineering  College  at  Paighat  is
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 under  examination  of  the  Al)  India
 Counce]  for  Technical  Education.

 (c)  The  State  Government  have  set
 apart  provisionally  a  sum  of  Rs.  7°98
 lakhs  in  their  Second  Five  Year  Plan
 for:  the  proposed  College.  The  rest
 of  the  amount  required  will  have  to
 be  provided  in  the  State  Third  Five
 Year  Plan.  It  has  been  proposed  that
 the  first  admission  be  made  in  1960-
 61.

 Students  from  the  Laccadives

 (  Shri  Warior:
 965.  Shri  T.  B.  Vittal  Rao:

 Shri  Kodiyan:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
 students  of  the  Laccadives  studying
 in  colleges  in  Malabar  District,  Kerala,
 regarding  non-payment  of  _  scholar-
 ships  and  subsidies;  and

 (b)  if  so,  what  action  has  been
 taken  to  expedite  payments?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  Yes,  Sir.

 (b)  The  matter  is  under  examina-
 tion.

 Employees  of  Income-tax  Department

 966.  Shri  T.  B.  Vittal  Rao:  Wil)  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  number  of  Lower  Division,
 Upper  Division  Clerk3  and  Inspectors
 of  Income-tax  Department  who  have
 passed  the  Departmental  Examina-
 tions  prescribed  for  higher  cadres  and
 are  awaiting  promotions  as  on  the
 30th  September,  1089;

 (b)  what  was  the  percentage  of
 direct  recruitment  to  the  various
 cadres  in  1954-55,  1955-56,  ‘1056-67,
 1037-56  and  1958-69;  ond
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 (c)  whether  there  is  any  proposal
 before  the  Government  to  reduce  the
 quota  of  direct  recruitment?

 The  Minister  of  Finance  (Shri
 Merarji  Desai):  (a)  The  following
 number  in  these  cadres  have  passed
 the  Departmental  Examination  pres-
 cribed  for  higher  cadres  in  the
 Incom-tax  Department  and  are  await-
 ing  promotions:
 Lower  Division  Clerks.  (aor
 Uppsr  Division  Clerks.  790
 Insp:ctors  3  273

 (by  The  post  of  Lower  Division
 Clerks  is  filled  up  entirely  by  direct
 recruitment.  As  regards  the  other
 two  cadres  the  normal  percentage  of
 direct  recruitment  5  as  undef:

 U.D.Cs.  Inspecters'

 ‘1954-$S  668%  75%
 I955-56  668%  75  #
 1956-57,  50%  so  %
 957-S%  50%  5०%
 1958-59  50%,  50%

 The  percentage  for  direct  recruit-
 ment  to  the  posts  sanctioned  in
 955  for  the  disposal  of  current  and
 arrear  cases  was  however  reduced  to
 334  per  cent.  in  both  these  cadres.

 (e)  The  orders  reducing  the  quota
 of  direct  recruitment  to  50  per  cent
 in  the  cadres  of  Upper  Division
 Clerks  and  Inspectors  are  at  present
 m  force  upto  29th  January,  1960.  The
 Position  would  be  reviewed  there-
 after.

 Influenza  Epidemic  in  the  Laccadives

 $67.  Shri  Kodiyan:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  there  has  been  a  large
 scale  influenza  epidemic  in  the  Lacca-
 dive  Islands  in  recent  months;

 (b)  if  so,  the  number  of  patients
 affected  and  the  number  of  deaths.
 occurred;  and
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 ©  éteps  taken  by  Government.  to
 combat  the  disease  and  bring  it  under
 control?

 The  Minister  of  Home  Affairs  (Shri
 a.  B.  Pant):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Ceal  Council!

 f  Shri  T.  B.  Vittal  Rao:
 968.  <  Shri  Aurobindo  Gheosal:

 L  Pandit  D.  N.  Tiwary:

 Will  the  Minister  of  teel.  Mines
 डलती  Fuel  be  pleased  to  state:

 (a)  the  decisions  taken  or  recom-
 mendations  that  have  been  made  by
 the:  Coal  Council  at  its  last  meeting
 at  Delhi  in  September,  1959,  and

 (b)  whether  any  action  has  been
 initiated  by  Government  to  give  effect
 to  those  decisions?

 The  Minister  of  Stecl,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  A  statement,  showing  the  main
 decisions  taken  or  recommendations
 made  by  the  Coal  Counci!  at  its  meet-
 ing  held  in  September,  ‘1959,  and  the
 action  taken  thereon,  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 II,  annexure  No.  72].

 Travancore-Cochin  Pradesh  Congress
 Comunittee

 969,  {  Shri  Narayanankutty  Menon.
 Shri  Punnoose:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  any  amount  is  due
 from  the  erstwhile  Travancore-Cochin
 Pradesh  Congress  Committee  to  the
 Government  of  Kerala:

 (b)  if  so,  whether  any  steps  have
 been  taken  to  recover  the  amount;
 and.

 (९)  ‘if  so,  the  nature  thereof?

 The  Mintster  of  Home  Affairs  (Shri
 6.  B.  Pant):  (a)  A  sum  of  Rs.  2263-58
 nP.  is  due.

 (b)  and  Xc).  The  bills  for  the.
 amount  were  sent  to  the  President
 of  the  erstwhile  Travancore-Cochin
 Pradesh  Congress  Committee  for  pay-
 ment.  They  are  now  pending  with
 the  Kerala  Pradesh  Congress  Com
 miteee  who  have  been  reminded  by
 the  State  Government

 Cottage  Industry  Development  in
 Delhi

 97l.  Shri  B.  C.  Mullick:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  some
 financial  help  will  be  given  to  Sche-
 duled  Castes  in  Delhi  to  develop
 Cottage  Industries;

 (b)  if  so,  what  industries  are  being
 proposed  to  be  developed  by  them:
 and

 (c)  whether  it  is  also  a  fact  that
 some  sewing  machines  will  be  distri-
 buted  among  the  Scheduled  Caste
 women?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  Yes,  Sir.

 (b)  Any  Small  Scale  or  Cottage
 Industry  sponsored  by  the  applicants
 and  approved  by  the  Delhi  Admini:-
 tration.

 (c)  Yes,  Sir.

 “Smuggling  of  Gold”

 972,  Qari  Pangarkar:  Will  the  Minis-
 ter  of  Fimance  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 has  been  an  increase  in  smuggling  of
 gold  between  West  Pakistan  and  India;
 and

 (b)  if  so,  the  steps  taken  to  stop
 it?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  The  information
 available  with  the  Government  indi-
 cates  that  there  has  been  substantial
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 decline  in  smuggling  of  gold  between
 Wen  and  India

 .
 “(b)  ‘Various  steps,  however,  are  con-

 tinuously  being  taken  to  put  an  and
 सके  smuggling  on  Indian  borders.

 7  tiefieduied  Castes  and  Scheduled
 Tribes

 & . ८  Shri  M.  R.  Kristma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  3380  on  the  ilth  Sep-
 tember,  i959  and  state:

 (a)  how  many  universities  in  the
 country  have  since  accepted  the  Cen-
 tral  Government  grants  to  start  pre-
 examination  coaching  classes  for
 Scheduled  Castes  and  Scheduled
 Ttibes  gtudents;  and

 दफ  the  conditions  laid  down  by  the
 Home  Ministry  for  the  universities  to
 receive  this  grant?

 The  Deputy  Mirister  ef  Home
 Affairs  (Shrimati  Alva):  (a)  One.

 éb)  A  statement  is  laid  en  the  Table
 of  the  House.  [See  Appendix  II,
 annexure  No.  78].

 National  Stadium  at  Hyderabad
 974,  Shri  M.  R.  Krishna:  Will  the

 Minister  of  Education  be  pleased  ६०
 state

 (a)  whether  the  Sports  Council  of
 Andhra  Pradesh  or  the  Government
 of  Andhra  Pradesh  has  made  any
 request  to  the  Government  of  Iridia
 to  assist  them  tc  contribute  towards
 the  stadium  in  Hyderabad;  and

 (b)  what  assistance  was  given  by
 the  Government  of  India  to  such
 ‘bodies  and  to  the  State  Governments
 to  build  sports  stadia  during  1958-59?

 The  Minister  of  Education  (Dr.  K
 L.  Shrimali):  (a)  The  Government  of
 Andhra  Pradesh  requested  for  a  grant
 of  Rs.  1,18,000  for  the  construction  of
 a  pavilion  on  the  Police  Stadium  st
 Goshamahal  grownds,  Hyderabad.

 (b)  The  assistance  given  by  the
 Govetimient  of  India  to  State  Gov-

 ernments/State  Sports  Councils  ह.
 the  cotistruction:  of
 during  1983-30  is  at  asc

 ee

 Andhra  Pradesh  Governmen‘
 Rs,  (18,000

 Kerala  Government—Rs.  40,000.
 U.P.  Government—Rs.  ‘1,67,828.
 Assam  Government—Rs.  ‘1,27,900.

 Fixation  of  Seniority
 975.  Shri  A.  M.  Tariq:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Regular  Temporary
 Establishment  list  of  assistants  was
 circulated  to  the  Ministries  in  Seg-
 tertiber,  959

 (by  what  were  the  criteria  fited  fr
 fixing  séniority  in  this  list;

 (c)  the  length  of  service  in  the
 gtadé  taken  into  consideration  while
 constituting  this  list;  and

 (da)  if  so,  whether  Grade  I  Clerks
 who  had  been  working  as  Assistants
 for  a  much  longer  period  have  ‘pean
 superseded  by  those  who  were  pro
 moted  as  Assistants  in  1958-587

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 A  provisional  list  of  the  Third  Regular
 Temporary  Establishment  of  Assist-
 ants  was  circulated  in  September,
 ‘1959;

 (b)  and  (c).  The  seniority  inter  क
 of  the  persons  included  in  the  Third
 Regular  Temporary  Establishment  of
 Assistants  is  regulated  according  to
 the  length  of  their  continuous  service
 in  the  grade  of  Assistarifs  or  in  «
 “equivalent  grade”.

 (6)  Orders  had  been  issued  th
 April,  952  making  quasi-permeneat
 Clerks  also  eligible  for  promotich
 along  with  permanent  clerks.  Suf-
 sequently,  as  &  result  of  representa:
 tions  from  Scheduled  Caste

 Fags ent  Clerks,  it  was  held  that  isetlé
 of  these  orders  had  prejudiciall¥
 affected  their  claims  te  premotien  ३७
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 higher  grades,  and  it  way  decid
 that  the  benefit  of  petrospactive

 Berenntion  should  be  given  tq  those
 Scheduled  Caste  clerks  who,  but  for
 these  orders,  would  have  been  pro-
 mated  between  4th  April,  ‘1962  viz
 the  date  of  the  orders  referred  to
 above,  and  380th  April,  1954  the  date
 from  which  the  Central  Secretariat
 Glerical  Service  was  constituted,  and
 promotions  to  the  Grades  of  Upper
 Division  Clerks  and  Assistants  were
 e@entralised.  Such  Scheduled  Caste
 permanent  dlerks,  though  actually
 promoted  as  Assistants  in  ‘1958-59,
 Rave  accordingly  been  assigned
 seniority  in  the  Third  Regular  Tem-
 Borary  Establishment  of  Assistants
 with  effect  from  their  “deemed
 Gates”  of  promotion  between  4th
 Apri},  9§2  and  30th  April,  1954  and
 Rilsced  above  Grade  I  clerks  whose
 seniority  in  the  Assistants’  Grade
 counts  from  subsequent  dates.

 Third  B.  T.  है.  List  of  Assistants

 $6.  Shri  A.  M.  Tarig:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  Assistants  in-
 eluded  in  Third  Regular  Temporary
 Establishment  list  of  Assistants

 ¢(b)  how  many  out  of  them  have
 been  confirmed  in  Grade  II  of  the
 Clerical  Service  Scheme;

 (c)  the  total  number  of  such  Assiat-
 ants  who  have  neither  been  confirmed
 in  any  Grades  of  the  clerical  service,
 Ror  declared  quasi-permanent  Assist.
 ants  mor  qualified  in  any  of  the  tests
 held  by  the  Union  Public  Service
 Commission  hut  included  in  this  ligt:
 and

 (a)  if  so,  the  reasons  therefor?

 ‘The  Minister  of  State  tn  the  Minis-
 try  ef  Home  Affairs  (Shri  Datar):  (a)
 TRE  number  of  Assistants  provisionsl-

 i
 in  the  Third  RW.  of

 stants  is  3448

 “a  ae

 hs &  390.

 (d)  All  the  parsons  mentioned  क्र
 the  reply  to  part  (c)  above  had  bees
 appointed  as  Assistants  before  the  tin-
 plementation  of  the  Central  Seors-
 tariet  Cjericai  Service  Scheme  with
 effect  from  the  ist  May,  954
 Several  af  these  persons  have  com-
 pleted  more  than  70  years’  service  ia
 the  Assistants’  Grade.  It  was  there-
 fore  considered  necessary  to  provide
 them  security  of  tenure  and  elsq  tv
 make  provision  for  their  regular.  .ab-
 sorption  in  Grade  IV  of  the  Central
 Secretariat  Service.

 व्
 RTE.  List  of  Assistants

 शा,  Shri  A.  M.  Tariq:  Will  the
 Minister  pf  Heme  Affairs  he  plassed
 ta  state:

 (a)  the  total  number  of  Assistants
 who  have  neither  been  confirmed  as
 Assistants  nor  included  in  any  of  the
 Regular  Temporary  Establishment
 lists  of  Assistants;

 (b)  whether  Assistants  are  to  be
 reverted  in  view  of  the  Regular  Tem-
 porary  Establishment  list  of  Assist
 ants  circulated  in  September,  ‘2359;
 and

 (c)  if  not,  the  approximate  time  by
 which  they  will  be  confirmed  as
 Assistants?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 About  425

 (b)  These  persons  are  also  eligible
 to  continue  as  Assistants  so  long  as
 posts  of  Assistants  are  available  for
 them.  eir  non-inclusion  in  the
 Third  gular  Temporary  Establish
 ment  does  not  by  iteelf  imply  tbat
 they  are  to  be  reverted  immediately

 (c)  Aj}  these  temporary  Assistants
 hold  positions  in  the  Centra]  Secre-
 tariat  Clerical  Service,  and  pn  that
 basis  they  are

 yee
 te  be

 penned absorbed.  in  satgnte  in
 their  turn  wed  when  vacancies
 arise:.  It  ig-not.possible  at  prespey  to
 indicate  any  time  lmmit  ty  --whigh
 these  .pessong  .ate.  likely.  fo:  -be-aepr
 firmed  as  Assistants.
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 Realisation  of  Revenue  Arrears  in
 Tripura

 978.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  number  cf  ‘sanshit’  notices
 issued  during  1958-59  and  1959-60

 (upto  3ist  October,  १959)  in  Tripura
 for  the  realisation  of  arrears  from:

 (i)  Rent;

 (ii)  Agricultural  'oan,;

 (iii)  Dadan;
 (iv)  Charchukti  Tax;

 (v)  Adda  Tax;

 (vi)  Loans  advanced  to  displaced
 persons?

 The  Minister  of  Home  Affairs  (Shri
 ह?  B.  Pant):  The  required  informa-
 tion  is.  given  below:

 1959-60
 (Upto  the

 i958-59  end  of
 October

 7959)

 10  5,040  35907
 ह)  I,270  I,0I9
 (itt)  1  223  43
 (iv)  249  65
 1९:24  I4

 (ot)  43023  ‘1,514,

 {\  Relief  of  Natural  Calamities

 f  Shrimati  la  Palchoudhuri:
 Shri  Shree  Narayan  Das:
 Shri  Prakash  Vir  Shastri:
 Shri  Ram  Krishan  Gupta:
 Shri  Ajit  Singh  Sarhadi:
 Sardar  Iqbal  Singh:
 Shri  Sadhan  Gupta:
 Shri  D.  C.  Sharma:
 Dr.  Ram  Subhag  Singh:
 Shri  Bibhuti  Mishra:
 Shri  Supakar:
 Shri  Sanganna:
 Shri  Assar:

 ass  [  Shri  Madhusudan  Rao:

 979.  J

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state  the  nature  and
 extent  of  relief  other  than  foodgrains
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 relief  given  by  the  Central  Govern~
 ment  to  those  States  (West  Bengal,
 Bombay,  Orissa,  Bihar,  U.P.  and
 Saurashtra)  which  have  been  recent-
 ly  hit  by  devastating  floods?

 The  Minister  of  Home  Affairs  (Shri
 6.  B.  Pant):  (l)  The  Indian  Air  Force
 carried  out  reconnaissance  of  flood.
 affected  areas  in  West  Bengal  and  air-
 dropped  about  56634  mds.  of  food  sup-
 plies  in  the  Districts  of  Hoogly,
 Burdwan,  Nadia,  Murshidabad  and
 Howrah.

 (2)  The  Indian  Navy  units  rendevr-
 ed  medical  assistance  to  flood  victims
 at  Surat.

 (3)  It  has  been  agreed  that  the
 expenditure  on  repairs  and  recons-
 truction  of  the  Surat  City  wall
 damaged  by  the  recent  floods  may  be
 included  in  the  Bombay  Government’s
 claim  for  assistance  in  connection
 with  the  floods  in  Strat.

 (4)  The  Railway  authorities  have
 agreed  to  allow  free  transport  of  gift
 consignments,  building  materials  etc
 for  distribution  in  the  flood-affected
 areas  in  Bombay.

 No  request  for  Centra!  assistance
 has  so  far  been  received  from  Orissa,
 U.P.  and  Bihar  and  in  respect  of
 Saurashtra  region  vf  Bombay.

 Section  Officers  in  Central  Secretariat

 980.  Shri  Hem  Raj:  Wil!  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  LAS
 direct  recruits  are  being  appointed  to
 the  posts  of  Section  Officers,  Grade
 III,  in  the  Central  Secretariat;

 (b)  whether  it  is  a  fact  that  2
 minimum  probationary  period  of  2
 years  is  prescribed  for  them  before
 their  appointment  to  the  regular  posts
 of  Section  Officers,  Grade  III;

 (c)  whether  it  is  alsc  a  fact  that
 they  have  been  given  duty  posts  after
 completion  of  one  year  probation;  and

 (d)  whether  this  procedure  led  to
 any  saving  in  expenditure?
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 The  Minister  of  State  in  the  Minis.
 है.  of  Home  Affairs  (Shii  Datar):  (a)
 In  accordance  with  the  provisions
 contained  in  the  Central  Secretariat
 Service  (Reorganisation  and  Re-
 inforcement)  Scheme,  50  per  cent.  of
 the  permanent  vacancies  in  Grade  III
 of  C.S.S.  are  to  be  filled  by  direct
 recruitment  on  the  results  of  the
 Examination  held  annually  by  the
 U.P.S.C.  for  recruitment  to  the  LA.S./
 ELP.S.  and  allied  Centra]  Services.

 (9),  (०)  and  (d).  The  direct  rec-
 ruits  to  the  C.S.S.  Grade  TE  are
 placed  on  probation  for  a  period  of
 two  years.  During  the  first  year  of
 probation,  they  remain  under  train-
 ing  in  the  Secretariat  Truining  School
 and  various  Ministries  etc.  and  are
 shown  against  the  Training  Reserve
 posts  sanctioned  for  the  entire  Sec-
 retariat  as  supernumetary  posts  in
 addition  to  regular  duty  posts  cf  Sec-
 tion  Officer.  On  the  completion  of
 the  training  pediod  of  one  year,  the
 probationers  have  to  tke  tried  as
 Section  Officers  in  charge  of  regular
 duty  posts.  Until  inst  year,  the
 direct  recruits  to  Grade  III  used  to  be
 shown  against  the  Training  Reserve
 strength  during  the  entire  proba-
 tionary  pediod  of  two  years  but  last
 year  the  matter  was  reconsidered  and
 it  was  deeded  to  shuw  the  direct
 recruits  against  the  Traimimg  Reserve
 for  the  first  year  of  the  probation
 (viz,  the  period  of  training)  only.
 This  change  in  procedure  has  result-
 ed  in  saving  in  the  sense  that  the
 prodationers  are,  immediately  on  com-
 pletion  of  their  training  period,  utilis-
 ed  against  regular  duiy  posts  of  Sec-
 tion  Officers,  thus  dcing  away  with
 the  necessity  of  empioying  “promot-
 ed”  Section  Officers  against  these

 हवाई  जहाजों  से  फूड  पेकेट  (साथ - के
 बेले)  गिराने  के  कारण  चोट  लगते  से

 कुछ  व्यक्ति  भर  गये  ;  और

 (ख)  यदि  हां  ,  तो  इसके  लिये  कौन
 व्यक्ति  जिम्मेदार  थे  ?

 प्रतिरक्षा  मंत्री  भी  कृष्ण  सेव)  :

 (क)  जी  हां,  दो  व्यक्ति  मारे  गए  ।

 (ख)  दुर्घटताएं  भकसमात्‌  हुई  भौर
 मार  जाने  वाले  अभागों  की  मृत्यु  के  लिए
 किसी  को  उत्तरदायी  नहीं  ठहराया  .  जा
 सकती  t

 Central  Social  Welfare  Board.

 Shri  Bam  Krishan  Gupta:

 Will  the  Minister  of  Education  be
 pleased  to  state

 (a)  whether  Government  have  ac-
 cepted  the  findings  of  the  Karve  Com-
 mittee  and  Renuka  Ray  Committee
 Reports  on  the  werking  of  the  Social
 Welfare  Board;  and

 (b)  what  are  the  tecommendations
 accepted  by  Government?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  and  (b)  The
 matter  is  under  consideration

 982.
 {

 Shrimati  Renu  Chakravartty:

 Circle  Superintendents  in  Department
 of  Archaculogy

 983.  Shri  Narasimhan:  Will  the
 Ministe¥  of  Scientific  Kesearch  aud
 Cultural  Affairy  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  major
 Circle  like:  the  Southern  Circle  at
 Madrasa  of  the  Department  of  Arc!
 logy  has  been  without  a  superin
 ent  for  over  a  year;  and

 (b)  whether  it  is  also  a  fact  that  a
 major  circle  like  the  South-Western
 Cirele  at  Aurangabad  has  been  with-
 out  a  superintendent  since  Augyat
 last?  ir f
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 The  Deputy  Minister  af  Solentifie
 beeperch  and  Cultural  Affairs  (Dr.
 M,  M.  Dag):  (a)  and  (b).  Yes,  Sir,
 but  these  circles  are  receiving  the
 tlase  attention  of  serior  officers  at

 headquarters.

 Pepartment  of  Archaeology

 ont,  ‘Shai  Narasimhan:  Will  the
 Minister  of  Scientific  Research  and
 Dwitural  Affairs  be  pieased  to  state:

 (a)  the  total  strength  of  the  gazet-
 wed  officers  in  the  Department  of
 Archaeology  in  (i)  1944-45  and  (ii)
 1958-59;

 (b)  what  percentage  cf  it  is  con-
 seaitrated  at  the  headquartets  at  Delhi
 torresponding  to  the  above  periods;
 md

 (९)  total  strength  of  gazetted
 officers  in  the  Geologica!  Survey  of
 India  for  the  same  periods  and  the
 Jercentages  concentrated  at  the  head-
 werters  at  Calcutta?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dp.
 id,  ML  Des):

 (a)  0)  ‘1944745  27
 Gh.  1958759  74

 0)  @)  1944745  18-9%
 (0)  1958-59  16:2%

 (2G)  3944745  73  and  19%
 Gt).  7958-59  329  and  23%

 कलकते  में  स्टेडियम

 भी  सरब  पाण्डेय
 घ

 ी  राम  कृष्ण  गुप्त  :

 क्या  रखा  मंत्री  ५  क्‍फ्जस्‍त,  १६५६  के

 ज्ञाइ्ांकित  पहन  संक1  १३२  के  उत्तर  के
 म्बन्ध  में  यह  बताने  की  झापा  करेंसे

 ६; ह

 (m)  कल्कता  सदान  में  स्टेडिप्रम़

 [गण  अमान  की  भोजली  ें थ
 क  क्या  प्रदति हुई  हुँ  ;  धौर

 ~
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 (क्र)  यदि  स्त  ब्रोजना  के  सज्जन
 में  कौई  श्रगंत्ति  नहीं  हुई  है  झवथ  कोई
 अंतिम  भिर्णण  मंदी  | ल |  गया  है,
 इसके  क्‍या  कारण  हे?

 प्रतिरक्षा  मंजो  (ी  कृष्ण  ई... |  :

 (क)  राज्य  सरभार  के  साथ  एक  केंन
 के  स/म्बन्ध  में,  भर्जी  फेहला  हो  हब  हें,
 अर  उसे  प्राप्य  करने  के  लिए  पय  प्रगशि-
 कोल  है  |

 (ल)  प्रदन  नहीं  उठता।

 Housing  Oplenies  for  Schedyleg
 Ogates  7

 986.  Shri  8.  K.  Gaikwad:  Wil]  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  provi-
 sion  has  been  made  in  the  First  and
 Second  Five  Year  Plans  for  setting  up
 housing  colonies  for  Scheduled  Castes
 in  the  midst  of  other  castes;  and

 (b)  if  so,  the  number  of  such  hays:
 ing  colonies  set  up  in  india  go  fer
 (State-wise)?

 “©
 The  Deputy  Minister  of  Heme

 Affair,  (Shrimati  Alva):  (a)  and  (b)
 The  information  is  being  collected
 trom  the  State  Governments  and  will
 be  laid  on  the  Table  of  the  House  as
 soon  as  received.

 Indian  Stadents  in  U.K.

 Shri  J.  कै,  8,  हाइ:
 Shri  N.  R.  Munigwamy:  ae

 Will  the  Minister  nf  Eduaetien  te
 pleased  to  state:

 (a)  whethef  he  has  wataived  com-
 plaints  of  misbehavicur  on  the  part  of
 a  section  of  Indian  Btufents  ह!  दिह
 United  Kingdom  and  his  attanti
 been  drawn  to  a  letter  oh  the
 in  the  Times  of  India  of  the  ifth
 Octaber,  1959;

 Pile  Mie  tare
 he  has

 ae
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 te)  if  so,  the  result  thereof?

 fhe  Mintster  of  Education  (Dr.  K.
 L  Shrimaili):  (a)  No  such  complaints
 have  been  received,  but  Government's
 attention  has  been  drawn  to  the  letter
 referred  to.

 (b)  An  enquiry  igs  being  made.
 (e)  The  enquiry  is  in  progress.

 Melting  Scrap
 Shri  M.  B.  Thakore:

 989.4  Shri  Oxa:
 Shri  K.  U.  Parmar:

 Will  the  Minister  of  Steel,  Mina
 and  Fuel  be  pleased  to  state:

 (a)  the  tonnage  of  melting  scrap
 consumed  by  auxiliary  steel  pro-

 ducers  in  India  during  the  years
 Mee 4957  and  958  and  their  output

 steel  castings  and  billets  and  blooms
 during  the  same  period  .y

 (b)  whether  all  the  auxiliary  .gteel
 producers  in  India  have  attached
 rolling  mills  and  whether  these  roll-
 ing  mills  have  been  allotted  rolling
 material  from  controlled  sources;  and

 (c)  if  so,  the  tonnage  allotied  during
 1956  957  and  1958?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  It  is
 presumed  that  by  auxiliary  steel  pro-
 ducers  is  meant  secondary  producers
 and  re-rollers  producing  steel  in  elec-
 tric  furnaces.  Informat:on  with  re-
 gard  to  such  secondary  producers  and
 re-rollers  is  as  follows:

 7956  1957"  7958
 Gir  tons)

 (
 )  Consumption  of  scrap

 5)  Output  of  steck  castir.gs
 30)  Output  of  stce}  ingots

 71,882  86,9290  et  85,616
 20,480  23,343.  28,072
 41,735,  3973  41,776

 *Scparatc  figurcs  for  billets  ard  blooms  are  not  available.)
 (b)  Secondary  producers  and  _  re-

 rollers  who  own  electric  furnaces,
 being  essentially  producers  of  rolled
 products,  have  rolling  mills.  Billets
 are  also  allotted  to  such  secondary

 producers  and  re-rolierg.  In  allotting
 billets,  account  is  taken  of  the  capa-
 city  of  electric  furnaces  in  each  of  the
 works  to  produce  billets.

 (०)  ee
 7956  7957  7958

 Cin  “tons  )

 Allotment  ‘157,724  126,434  =  184,393
 Central  Assistance  to  Madhya  Pradesh

 990.  Shri  Vidya  Charan  Shukia:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  what  percentage  of  the  allocat-
 ed  amounts  for  mineral  developmeat
 during  the  Second  Five  Year  Pian
 period  has  been  utilised  by  the
 Madhya  Pradesh  State  in  the  first
 three  years  of  the  Plan;  and

 (b)  the  allocation  made  for  mineral]
 development  during  1959-60?

 The  Minister  of  Mines  and  Oil  (Shri
 KD.  Malaviya):  (a)  30°79  per  cent,

 (b).  160  lakhs

 m0  (Ai)  LSD—4.
 eo

 Police  Campe  in  Tripura
 99l.  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Home  Affairs  be  pleased
 state:

 (a)  how  many  police  camps  have
 been  set,  up  in  rural  areas  of  Khowai,
 Tripura  during  the  past  3  years;

 (b)  where  are  these  camps  situated;
 (cy  what  is  the  distance  of  one

 police  camp  from  another;  and
 (d)  the  reasons  for  setting  up  these

 police  camps?
 The  Minister  of  Home  Affairs  (Shri

 G.  B.  Pant):  (a)  One.
 (b)  At  Champahour  at  a  distance

 of  about  6  miles  from  the  Khowal
 Suh-division  headquarter.
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 (ey.  Does  not  arise.

 (da).  For  Jaw  and  order  purposes.

 Panchayat  Elections  in  Tripurg
 892,  Shri  Dasaratha  Deb:  Will  he

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  time-table  for  holding
 Panchayat  elections  in  Tripura;

 (b)  whether  necessary  rules  have
 been  framed  for  holding  these  elec-
 tions;  and

 (c)  whether  the  public  opinion  was
 taken  into  consideration  while  pre-
 Paring  the  time-table  of  elections  to
 these  Panchayats?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a).  No  time-table  for
 holding  elections  to  Panchayats  in
 Tripura  has  yet  been  drawn  up.

 (b)  The  rules  framed  under  the
 U.P.  Panchayat  Raj  Act,  1947,  which
 bas  been  extended  to  Tripura,  are
 being  examined  for  adoption  mutatis
 mutandis,  in  Tripura.

 (c)  Does  not  arise.

 Foreign  Mine  Owners
 993.  Shri  Madhusudan  Rao:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  64  on  the  5th
 August,  959  and  state:

 (a)  whether  the  information  in  re-
 gard  to  total  number  of  foreign  mine
 owners  in  India  ang  the  mining  areas
 Teased  to  them  in  the  various  States
 has  since  been  received;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Mines  and  Qi)  (Shri
 K.  D.  Malaviya):  (a)  Information  has
 been  received  from  all  States,  except
 Orissa,  Bihar  and  West  Bengal.

 (b)  A  statement  giving  the  details
 is  Jaid  on  the  Table.  [See  Appéndix  IT,
 annexure  No.  74}.  Information  in
 respect  of  Orissa,  Bihar  and  West
 Bengal  will  be  placed  on  the  Table
 of  the  House,  when  received.
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 Skeleton  at  Garo  Hills
 994.  Shri  Madhusudan  Rao:  Will  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  an  ll-foot  long  skele-
 ton,  believed  to  be  of  a  human  being,
 was  recently  unearthed  at  Garo  Hills
 in  Assam;  and

 (b)  if  so,  what  are  the  conclusions
 drawn  by  the  experts  in  this  regard?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  The  Department  of
 Anthropology  have  no  information.

 (b)  Does  not  arise.

 Drowning  Cases  in  the  Jamuna
 at  Delhi

 995.  Shri  Madhusudan  Rao:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  how  many  persons  were  drown-
 ed  in  the  River  Jamuna  in  Delhi  last
 vear;

 (pb)  the  average  number  of  such
 deaths  in  Delhi  every  month;  and

 (c)  what  steps  are  being  taken  in
 this  regard?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  and  (b).  Sixteen  per-
 sons  were  drowned  in  the  River
 Jamuna  in  Delhi  during  the  last
 year;  the  average  number  of  such
 deaths  in  Delhi  works  out  to  1:33
 persons.

 (c)  Intensive  patrolling  is  done  on
 festival  days.

 Zhum  Production  in  Tripura
 996.  Shri  Bangshi  Thakur:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to,  state:

 {@)  whether  it  is  a  fact  that  serious
 dasnage  has  been  caused  to  the  Zhum
 production  by  rats  in  Tripura  and
 the  Zhumia  tribals  are  in  great  diff-
 culty;  and

 (b)  if  so,  what  action  has  been
 taken  in  this  regard  so  far?
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 The  Minister  of  Home  Affairs  (Shri
 a  B.  Pant):  (a)  and  (b).  The  informa-
 tion  is  being  collected  and  will  be  laid
 on  the  Table  of  the  House.

 Zhuming  in  Tripura
 997.  Shri  Bangshi  Thakur:  Wil)  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Zhum-
 ing  in  Tripura  is  not  being  allowed
 without  the  permission  of  the  autho-
 Tities;  and

 (b)  if  so,  whether  approval  of  the
 Government  of  India  was  taken  before
 the  introduction  of  such  system?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  and  (b).  The  position
 is  that  under  the  Indian  Forest  Act,
 2927,  Jhum  cultivation  is  prohibited  in
 the  reserved  forests.  Bonafide  tribal
 cultivators,  who  have  not  yet  been
 settled  on  land,  are,  however,  permit-
 ted  to  practise  jhum  cultivation  in
 protected  forests  except  within  a  dis-
 ance  of  half  a  mile  on  either  side  of
 vavigable  streams  or  P.W.D  roads  or
 fin  the  vicinity  of  tanks  containing
 water  for  drinking  and  irrigation  pur-
 poses.  These  restrictions  have  been
 imposed  by  the  Chief  Commissioner  in
 exercise  of  the  authority  delegated  to
 him  by  the  Government  of  India  and
 the  powers  conferred  on  him  by  the
 Indian  Forest  Act,  1927,

 Production  of  Coal  in  Singareni
 998.  Shri  Madhusudan  Rao:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  there  has  been  any
 decline  in  the  production  of  coal  in
 Singareni  Collieries  in  Andhra  Pra-
 desh;  and

 (b)  if  so,  the  reasons  therefor  ९

 The  Minister  of  Steel,  Mines  and
 Foel  (Sardar  Swaran  Singh):  (a)  No.
 ‘Production  during  the  ‘first  ten  months
 of  the  year  was  actually  72,000  tons
 more  than  in  the  corresponding  pe-
 thed  of.  1988,  though  it  has  not  kept

 pace  with  the  monthly  targets,  princi-
 pally  in  August,  September  and  Octo-
 ber.

 (b)  The  targets  could  not  be  achiev-
 ed  because  of  roof  falls  in  the  main
 haulage  lines  of  Incline  No.  5  at
 Kothagudium  and  of  Incline  No.  24  at
 Yellandu  as  a  result  of  heavy  rains
 in  September.  To  some  extent,  gene-
 tal  labour  unrest  and  frequent  stop-
 pages  of  work  were  also  responsible.

 Institute  of  Theoretical  Physics

 999,  Shri  P.  C.  Boroogh:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  Government  have  any
 proposal  to  establish  any  institutes  for
 Theoretical  Physics;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  and  (bd).  The  question
 of  establishing  institutes  of  Theoreti-
 cal  Physics  is  under  consideration.

 Economy  in  the  Ministry
 Affairs

 200i.  Shri  P.  0.  Borocah:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 of  Home

 (a)  whether  the  Union  Home  Minis-
 try  has  taken  any  steps  to  organise
 its  work  to  effect  economy;  and

 (b)  if  BO,  the  details  thereof?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Yes.

 (9)  It  has  been  decided  that

 (i)  the  general  patern  in  the  Minis-
 try  will  be  that  Sections  will  be
 under  the  charge  of  either  an  Under
 Secretary  or  a  Deputy  Secretary  but
 not  both,  and  that  no  file  from  any
 one  Section  will  go  both  to  an  Under
 Secretary  and  a  Deputy  Secretary,

 (ii)  the  existing  vacancies  will  not
 be  filled  up  at  least  for  some  time  to
 come;
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 (iii)  that  when  any  new  item  of
 work  is  undertaken  in  the  Ministry,
 an  endeavour  shall  be  made  to  en-
 trust  such  work  to  existing  personnel
 by  suitable  re-distribution  of  work
 rather  than  by  creating  new  posts.

 (iv)  that  short-term  leave  vacancies
 of  less  than  two  months  duration  will
 not  generally  be  filled.

 Late  Duty  Allowances  to  Government
 Employees:

 1002.  Shri  Ram  Garib.  Will  the
 Minister  of  Finance  be  pleased  to
 refer  to  the  reply  given  to  unstarred
 question  No.  67  in  the  Lok  Sabha
 on  the  २2807  November,  2959  and  stale:

 (a)  whether  necessary  amendments
 to  the  Ministry  of  Finance  Office
 Memorandum  No.  F.5(]4)-E.II(B) 158,
 dated  the  23rd  April,  957  have  since
 been  issued:  incorporating  the  Gov-
 ernment’s'  decision  to  allow  the  late
 duty  allowance  on  the  basis  of  duty
 hours;

 (b)  if  so,  whether  a  copy  of  the
 same  will  be  laid  on  the  Table;  and

 (c)  if  not,  when  do  Government
 Propose  to  do  the  same.

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (c).  No
 amendments  have  been  issued.  The
 cases  where  hours  of  work  are  differ-
 ent  from  those  mentioned  in  the
 Ministry  of  Finance  Office  Memoran-
 dum  referred  to  in  the  question  are
 very  rare  and  there  is  no  need  to
 issue  general  orders  to  cover  such
 cases.  Whenever  such  cases  are
 brought  to  the  notice  of  the  Ministry
 of  Finance  the  late  duty  allowance  for
 duty  performed  beyond  9  hours  is
 granted  at  the  rates  prescribed  in  the
 Office  Memorandum  with  the  concur-
 rence  of  Ministry  of  Finance.

 (b)  Does  not  arise.

 DECEMBER  4,  959  Re:  Motions  for  ‘3414
 Adjournment

 Duty  Hours  in  Government  Offices

 1003.  Shri  Ram  Garib:  Will  the
 Minister  of  Heme  Affairs  be  pleased
 to  state:

 (a)  what  are  the  normal  hours  of
 work  a  Government  servant  is  requir-
 ed  to  put  in  daily  in  civil  offices  of
 the  Government  of  India  in  Delhi/New
 Delhi;  and

 (b)  whether  Government  have  is-
 sued  any  directives  in  this  regard?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  The  working  hours
 for  Centra]  Government  offices  are
 36  hours  per  week  (6k  hours  daily
 on  week  days  and  3}  hours  on  Satur-
 days);

 (b)  Yes.

 Sixth  Inter-University  Youth  Festival

 1004.  Shri  ह.  C.  Borooah:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  as  many
 as  seven  Universities  are  not  parti-
 cipating  in  the  Sixth  Inter-University
 Youth  Festival  scheduled  to  be  held
 in  Mysore  from  the  7th  to  l6th  De-
 cember  1959;  and

 (b)  if  so,  whether  these  seven  Uni-
 versities  have  given  any  reasons  for
 not  participating  in  the  festival?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  Eight  Universities
 will  not  be  participating.

 (b)  No.  It  is  within  the  competence
 of  the  Universities  whether-they  can
 or  cannot  participate  in  the  Festival

 22.40  hrs.

 RE:  MOTIONS  FOR  ADJOURN-
 MENT

 Shri  Hem  Barua  (Gauhati):  Sir,  I
 just  wrote:a  letter  to  you  about  ‘the
 point  at  issue  of  the  letter  which  the
 Prime  Minister  has  received  ‘trom
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 Chou  En-Lai  and  which  he  referned
 to  in  the  Press  Conference  yesterday.
 He  did  not  say  that  in  this  House,  al-
 though  he  was  given  an  opportunity
 to  say  so  through  adjournment  mo-
 tion  given  notice  of  by  me.  I  find
 that  this  is  disrespect  shown  to  you
 and  to  the  House  by  the  Prime  Minis-
 ter.  I  wrote  a  letter  to  you  about  it
 and  I  wanted  to  raise  that  issue  here
 but  your  Secretariat  has  informed  me
 like  this:

 “I  am  directed  to  say  that  the
 Speaker  has  declined  to  accord  you
 the  necessary  permission.”
 This  is  a  very  important  issue  85

 the  receipt  of  this  letter  was  reveal-
 ed  in  the  Press  Conference  yesterday
 morning.  Just  an  hour  thereafter,  it
 was  raised  in  this  House  and  _  the
 Prime  Minister  was  provided  with
 ample  opportunity  to  make  a  state-
 ment,  You,  Sir,  in  your  wisdom,  on
 many  occasions,  have  said  that  when
 the  House  is  in  session  whenever  any
 important  statement  is  to  be  made  it
 should  be  made  on  the  floor  of  the
 House  before  it  is  made  anywhere
 else  outside.

 Mr,  Speaker:  Yesterday  the  hon.
 Member  gave  an  adjournment  “mo-
 tion.  Today  he  has  given  another
 adjournment  motion.

 Shri  Hem  Barua:  I  have  not.  I  just
 wrote  a  letter  to  you  seeking  your
 guidance.  I  have  become  very  polite
 after  your  admonition.  I  only  seek
 a  clarification.

 Mr.  Speaker:  Even  then,  I  say,  it  is
 not  a  matter  for  clarification.  No
 occasion  arose  yesterday  here  for  the
 hon.  Prime  Minister  to  state  it  in  this
 House.  I  have  said  that  whenever
 any  statement  of  policy  has  to  be
 made  or  is  made  by  a  Minister  when
 the  House  is  in  session  he  must  take
 the  House  into  confidence  first.  If  a
 letter  has  been  received  and  no  spe-
 cific  question  has  been  put  here’  to
 the  hon,  Prime  Minister,  you  cannot
 take  it  as  a  breach  of  privilege  of
 this  House  if  he  does  not  state  it
 here.  No  doubt,  the  hon.  Member
 tabled  yesterday  an  adjournment  mo-
 tion  on  “the  country-wide  discontent
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 and  discomfiture  felt  due  to  the  re-
 ported  rejection  by  the  Chinese  Gov-
 ernment  of  our  polite  protest...  .ete.”
 I  did  not  allow  it  because  it  arose
 out  of  a  series of  matters  on  which
 we  had  discussion  for  a  couple  of
 days.  Therefore,  every  small  inci-
 dent—it  may  be  important  or  othér-
 wise—need  not  be  brought  up  by
 way  of  an  adjournment  motion.  I  dis-
 allowed  his  adjournment  motion.  It
 is  not  as  if  I  called  upon.  the  Prime
 Minister,  he  refused  to  disclose  that
 information  here  and  then  went  to
 the  Press  Conference  and  disclosed,  it
 there.  In  that  case  it  would  have
 been  a  different  matter.  I  did  not  al-
 low  him;  I  did  not  give  him  an
 opportunity.

 Shri  Hem  Barua:  I  did  not  press
 my  adjournment  motion.  I  wanted
 to  know  whether  a  letter  from  Myr.
 Chou  En-Lai  was  received  or  not.  It
 seems  the  Prime  Minister  has  got
 greater  confidence  in  the  Press  than
 in  this  House

 Mr,  Speaker:  It  is  not  incumbent
 upon  any  Minister  immediately  te
 come  and  say  that  he  has  received  a
 letter  from  Mr.  Chou  En-Lai.  Surely
 he  will  choose  a  proper  occasion  for
 that

 The  Prime  Minister  and  Mintster  of
 External  Affairs  (Shri  Jawsharial
 Nehru):  Yesterday,  Sir,  you  were
 pleased  to  observe  that  adjournment
 motions  were  utilised  for  eliciting  in-
 formation,  that  that  was  not  a  proper
 use  of  them  and  that  there  were  other
 ways  mentioned  in  the  Rules  of  Pro-
 cedure  for  seeking  any  information.
 In  fact,  Sir,  as  4  understood,  your
 direction  go

 me  was  that  I  should  not
 accept  tHe  adjournment  motion  for
 giving  information  if  it  was  not  a
 proper  adjournment  motion.  There-
 fore,  there  was  nothing  to  hide  about
 it.  It  was  not  after  I  went  from  the
 House;  it  was  long  before  that  I
 went  and  spoke  in  the  Press  Confer-
 ence  in  the  early  morning.  In  faet,
 I  do  not  see  any  question  of  policy
 involved  or  any  question  in  which
 the  House  or  the  country,  as  J  said
 yesterday,  is  agitated.  Here  is  &
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 sorreepondence  gging.on.  I  wrote  a
 letterand  I  received  a  letter  in  reply
 to  which  I  am  going,  no  doubt,  to  re-
 ply  time,  but  just  to  inform  the
 House  that  I  have  received  a  letter,
 rather  a  formal  letter  from  there,
 seems  to  me  of  no  specific  or  great
 importance,  I  would  certainly  have
 informed  it  always  if  a  proper  re-
 quest  or  a  suggestion  for  that  was
 made,  but  trying  to  follow  your
 direction,  Sir,  I  do  not  propose  in
 future  to  treat  a  motion  for  adjourn-
 ment  as  a  request  to  make  a  state-
 ment.

 Shri  Vajpayee  (Balrampur):  Sir,  I
 want  to  seek  your  guidance  in  this
 matter.  We  are  not  anxious  to  move
 adjournment  motions  on  any  and
 every  subject,  but  when  our  short
 notice  questions  are  not  accepted  and
 our  calling  attention  notices  are  not
 paid  any  attention  to,  there  is  no  other
 course  left  open  to  us  except  to  move
 motions  for  adjournment.  I  have
 given  notice  of  a  short  notice  question
 on  this  very  subject,  but  the  hon.
 Prime  Minister  has  not  been  pleased
 to  accept,  whereas  he  disclosed  the
 fact  that  Government  of  India  has
 received  a  letter  from  Mr.  Chou  En-
 Lai  in  the  Press  Conference.  I  think
 this  House  should  be  treated  in  a
 more  respectful  manner.

 Shri  Jawaharlal  Nehru:  I  fail  to
 understand  it,  Sir.  I  get  dozens  of
 Setters  every  day  from  various  gov-
 ernments  (Interruption).  I  regret  I
 am  unable  to  accept  the  hon.  Mem-
 ber’s  argument.  If  any  request  is
 made  at  any  time  to  make  a  state-
 ment  of  fact  I  shall  make  it  if  I  know
 %t  is  a  fact  and  that  it  is  not  to  be
 treated  as  confidential  or  secret,  But
 the  whole  issue  at  present  is  whether
 a  motion  for  adjournment  should  be
 treated  otherwise  than  as  a  motion
 for  adjournment.  I  submit  it  should
 not  be,

 Mr.  Speaker:  So  far  as  motions  for
 adjournment  are  concerned—I  have
 already  said  so—I  will  again  request
 hon.  Members  like  Acharya  Kripa-
 Jani  and  other  leaders  of  the  various

 groups  to  have  a  meeting  with  iW
 and  then  decide  on  the  question.  As
 I  said  yesterday,  if  they  have  got  any
 particular  representations  make  |
 we  shall  consider  all  of  them.  Now,
 to  elicit  information  by  means  of  an

 ‘adjournment  motion  is  rather  curious
 affair.  Yesterday  I  said  at  ‘length
 that  the  proceedings  of  this  House
 need  not  be  interrupted.  Today,  the
 hon.  Member  has  again  brought  up
 the  issue  by  way  of  seeking  a  clarifi-
 eaticn.  Of  course,  the  hon.  Member,
 Shri  Hem  Barua  might  have  thought
 that  if  I  take  exception  to  an  ad-
 journment  motion  he  can  come  up
 with  a  question  of  clarification,  I
 have  to  find  out  whether  a  clarifica-
 tion  is  permitted  under  the  rules  or
 not.

 So  far  as  short  notice  questions
 are  concerned,  it  is  up  to  the  Minis-
 ters  to  accept  or  not  to  accept  them.
 So  far  as  calling  attention  notices
 are  concerned,  if  I  consider  they  are
 of  urgent  public  importance  I  allow
 them;  I  do  not  leave  them  to  the
 Ministers  to  accept  or  not  to  accept
 them.  I  only  intimate  to  them  (In-
 terruption).  So  far  as  short  notice
 questions  are  concerned  it  is  left  to
 them;  they  must  gather  some  _in-
 formation.  I  find  that  hon.  Ministers
 are  willing  to  answer  them  wherever
 they  are  able  to  place  matters  before
 the  House.  But  there  is  no  justifica-
 tion  for  bringing  an  adjournment
 motion  because  we  do  not  get  the  in-
 formation  from  the  Ministers  through
 Short  Notice  Question.  I  shall  try
 to  get  as  much  information  as  possi-
 ble.  If  they  are  important  matters  I
 give  top  priority  to  such  questions
 and  fix  up  the  very  next  day.  There-
 fore,  they  need  not  embarrass  the
 House  or  me  by  adjournment  motions.
 If  they  think  it  is  necessary  that
 they  must  get  the  information,  if  I
 am  satisfied  I  shall  find  out  some
 method  by  which  the  information  can
 be  got,

 Shri  Khushwaqt  Rai  (Kheri):  Sir,  I
 would  like  to  seek  another  clarifica-
 tion  about  the  acceptance  of  short
 notice  questions.  A  short  notice
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 tion  was  sent  to  the  Minister.

 fou  said  that  it  is  for  the  Minister  to
 accept  it  or  not.  if  he  does  not  ac-
 eept  it  and  gives  the  information  out-
 wide  this  House,  does  it  not  amount
 80  a  breach  of  privilege?

 Mr.  Speaker:  Very  well,  let  me  see.
 Hon.  Member  will  bring  the  case  to
 my  notice.

 Shri  Jawaharlal  Nehru:  I  really
 cannot  understand  this  argument.  We
 are  generally  following,  and  refer  to,
 Tt  take  it,  the  British  Parliamentary
 procedure,  Short  notice  questions
 and  motions  for  adjournment  are  of
 the  rarest  occurrence  there;  Speakers
 do  not  permit  them.  Therefore,  if  we
 are  to  follow  that,  am  I  to  accept
 every  short  notice  question  which
 according  to  me  is  neither  of  public
 importance  nor  of  urgency?  I  have
 to  judge  all  that.  Any  ordinary  ques-
 tion  can  be  put  to  me,  As  a  matter
 of  fact,  apart  from  parliamentary
 activities  here,  if  the  hon.  Member
 writes  to  me  I  can  send  him  the  in-
 formation  immediately,  But  I  am  not
 going  to  take  the  time  of  the  House
 in  answering  a  question  which  I  con-
 sider  neither  urgent  nor  of  public
 importance  (Interruption).

 Mr.  Speaker:  Order,  order,  Gene-
 rally,  it  is  open  to  the  hon.  Minister
 to  say  whether  he  is  willing  to  ans-
 wer,  whether  it  is  of  public  import-
 ance  or  not.  It  is  for  him  to  decide,
 So  far  as  calling  attention  notices  are
 concerned  I  decide.  On  every  small
 matter  that  they  want  information
 they  need  not  come  here  and  think
 that  the  Government  ig  not  there.
 They  may  write  to  the  Minister  and
 elicit  the  information.  Every  matter
 which  is  not  placed  before  the  House
 is  not  a  matter  of  such  great  import-
 ance.  It  is  not  a  breach  of  privilege.
 Each  case  will  be  decided  on  its
 merits.

 Shri  Goray  (Poona):  May  I  draw
 your  attention  to  a  concrete  case,  now
 that  you  are  dealing  with  short  notice
 questions?  I  should  like  to  tell  you
 that  on  the  anniversary  day..

 on  the  Table
 Mr.  Speaker:  We  are  not  disposinj

 of  all  these  cases  here.  If  he  writes  &
 me  I  shall  send  it  on  to  them.  5
 there  is  any  particular  case  which  is
 very  important  and  they  hush  it  up  in
 this  House  and  then  make  a  statement
 elsewhere—I  do  not  know  what  the
 motives  would  have  been—possibly  it
 may  be  that  they  do  not  consider  #
 important.  In  this  cases  he  has  ans-
 wered  casually  at  the  Press  Confer-
 ence,

 Shri  Jawaharlal  Nehru:  I  did  not
 make  any  statement  there.  A  ques- tion  was  asked  and  I  gave  an  answer
 that  I  have  received  a  letter.  Every-
 body  knows  that  I  have  received  a
 letter.  I  would  have  received  a
 day  here,  but  your  direction  to  me
 was  not  to  say  anything  here.

 42.29  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Report  or  Tartrr  Commisai0n

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  Sir,  I
 beg  to  lay  on  the  Table,  under  sub-
 section  (2)  of  Section  76  of  the  Tariff
 Commission  Act,  95l,  a  copy  of  each
 of  the  following  papers:—

 (i)  Report  (1959)  of  the  Tariff
 Commission  on  the  Levy  of
 interest  on  Special  Advances
 to  the  Tata  Iron  and  Steel
 Company  Limited  and  the
 Indian  fron  and  Steel  Com-
 pany  Limited.

 (ii)  Government  Resolution  No.
 ‘RS-45,  112)  /57  dated  the  25th
 November,  1959.

 (iii)  Statement  explaining  the
 reasons  why  a  copy  each  of
 the  documents  at  (i)  and  (ii)
 above  could  not  be  laid  on
 the  Table  within  the  period
 prescribed  in  the  said  sub-
 section.  {Placed  in  Library,
 See  No.  LT-3736/59.)
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 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  8.  Naskar):  Sir,  I  beg  to
 lay  on  the  Table,  under  sub-section
 (3)  of  Setcion  40  of  the  Displaced
 Persons  (Compensation  and  Rehabili-
 tation)  Act,  ‘1954,  a  copy  of  Notifica-
 tion  No.  G.S.R.  3249  dated  the  l4th
 November,  959  making  certain  fur-
 ther  amendments  to  the  Displaced
 Persons  (Compensation  and  Rehabili-
 _tation)  Rules,  1955.  [Placed  in  Li-
 brary,  See  No.  LT-757/59.]

 Shri  Mahanty  (Dhenkanal):  May  I
 request  the  Government,  Sir,  through
 you,  to  provide  this  House  with  an
 early  opportunity  to  discuss  the  Tariff
 Commission’s  Report  on  the  levy  of
 interest  on  special  advances  to  the
 Tata  Iron  and  Steel  Company  Limited
 and  the  Indian  Iron  and  Steel  Com-
 pany  Limited?  This  is  a  very  import-
 ant  matter.

 Mr.  Speaker:  He  cannot  interrupt
 the  proceedings  like  this.  Hon.  Mem-
 bers  know  how  such  matters  can  be
 brought  up  before  the  House.  If  they
 send  a  motion,  and  if  I  consider  it
 proper,  I  will  allow  it.  To  interrupt
 the  proceedings  of  the  House’  and
 bring  up  such  matters  on  the  spur  of
 the  moment  is  not  right.

 32.30  hrs.

 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  Rajya  Sabha:—

 “I  accordance  with  the  provisions
 of  rule  25  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  directed  to  in-
 form  the  Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  held  on  the  2nd
 December,  ‘1959,  agreed  without  any
 amendment  to  the  Indian  Penal
 Code  (Amendment)  Bill,  1959,
 which  was  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  24th  Nov-
 ember,  1959”

 DECEMBER  4,  ‘1980  सानी,  Sabha  |  we

 42.32  hrs.  i  <  “sw
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 EXPLOSION  IN  JAMURIA  Bazar

 Shri  Vajpayee  (Balrampur):  Under
 Rule  197,  I  beg  to  call  the  attention
 of  the  Minister  of  Works,  Housing  and
 Supply  to  the  following  matter  of
 urgent  public  importance  and  I  re-
 quest  that  he  may  make  a  statement
 thereon:

 “Explosion  in  a  godown  in  Jamu-
 ria  Bazar  on  November  29,  1959,  re-
 sulting  in  the  death  of  some  persons
 and  injuries  to  many  others.”
 The  Minister  of  Works,  Housing  and

 Supply  (Shri  K.  C.  Reddy):  The
 statement  runs  to  about  43  pages.  If
 I  have  your  permission  to  read  it,  I
 shall  read  it;  or,  with  your  permis-
 sion,  shall  I  lay  it  on  the  Table  of  the
 House?

 Shri  Braj  Raj  Singh  (Firozabad):
 The  figures  may  be  mentioned.

 Shri  S.  M.  Banerjee  (Kanpur):  He
 Tay  be  asked  to  read  it  so  that  we
 can  put  questions.

 Mr.  Speaker:  On  important  matters
 which  have  been  brought  up  before
 the  House,  if  the  hon.  Minister  says
 he  will  make  enquiries  and  make  a
 statement  before  the  House,  he  may
 give  a  summary  of  the  long  statement
 that  he  might  have  prepared.  The
 House  is  not  anxious  to  know  every
 detail  that  may  find  place  in  the
 statement.  The  hon.  Minister  can
 give  a  summary  of  what  has  hap-
 pened.

 Shri  K.  C.  Reddy:  It  will  take  about
 five  or  six  minutes  to  read  It.  I  shall
 read  it.

 There  has  been,  naturally,  very
 deep  concern  expressed  over  the
 tragedy  that  happened  on  the  29th
 November  when’  a  serious  accident
 took  place  in  Jamuria  Bazar  about  i2
 miles  from  Asansol  resulting  in  a
 heavy  toll  of  human  life.  Soon  after
 the  occurrence,  the  local  authorities



 3423  «Calling  Attention  AGRAHAYAWNA  13,  8687

 cordoned  eff  the  area  where  the  acci-
 dent  took  place  and  rushed  the  in-
 Jured  persons  to  the  hospitals,  The
 Inspector  of  Explosives  from  Calcutta
 proceeded  to  Asansol  at  the  earliest
 possible  time  and  the  Chief  Inspector
 of  Explosives  from  Nagpur  also  left
 for  Asansol  by  the  earliest  available
 plane.  He  has  now  returned  to  Delhi
 after  his  preliminary  enquiries.  I
 would  like  to  place  before  the  House
 broadly  the  facts  as  have  emerged
 from  the  preliminary  enquiries.

 The  explosion  followed  by  fire  took
 place  between  6.20  and  6.30  hours
 on  the  29th  November  at  Jamuria.
 The  room  in  which  the  _  explosion
 occurred  forms  part  of  a  building  be-
 longing  to  one  Shri  Sarju  Prasad
 Shau  and  located  in  Jamuria  Bazar.
 The  building  consists  of  four  rooms
 including  the  one  in  which  the  ex-
 plosion  took  place.  There  is  a  small
 pan  shop  in  a  wooden  cabin  in  a
 corner  of  the  verandah  in  front  of
 this  room.  From  the  _  information
 gathered,  it  appears  that  the  expilo-
 sion  was  followed  by  a  fire  of  some
 magnitude.  As  a  result  of  the
 explosion,  the  front  ‘door  of  the
 room  was  blown  off  and  the  back
 door  badly  damaged.  One  side  wal}
 of  the  room  was  cracked  in  a  number
 of  places  but  the  rest  of  the  building
 was  found  to  be  almost  intact.  When
 the  front  door  was  blown  off,  a  torch
 of  flame  shot  out  and  streaked  across
 the  road,  hitting  a  tailor  shop  and  a
 cloth  shop  behind  it  on  the  opposite
 side  of  the  road.  It  was  the  weekly
 market  day  when  large  number  of
 persons  were  on  the  road  and  quite
 a  few  in  the  tailor  shop  and  the  cloth
 shop.  In  the  close’  vicinity  of  the
 scene  of  occurrence  is  a  bus  _  stop.
 There  was,  therefore,  a  large  crowd
 in  the  street  in  front  of  the  room  at
 the  time  of  the  accident.  98  persons
 who  were  injured  as  a  result  of  the
 accident,  were  removed  to  various
 nearby  hospitals.  Eight  of  them  were
 found  dead  when  they  were  brought
 to  the  hospitals.  The  fire  did  not
 spread  to.any  adjoining  buildings  and
 the  damage  to  property  was  confined
 mainly  to  the  room  in  which  the  ex-
 plosion  took  place  and  the  cloth  shop
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 across  the  road.  According  to  the
 latest  information  from  the  local
 authorities,  45  out  of  the  injured  ad-
 mitted  to  the  hospitals,  succumbed
 to  the  injuries  thus  bringing  the  total
 number  of  deaths  to  53.

 The  chemical  examination  of  the
 scrappings  collected  from  the  room  of
 the  explosion  goes  to  show  that  the
 explosion  and  fire  were  caused  by  the
 ignition  of  gunpowder.  As  =  gun-
 powder  does  not  ignite  spontaneously,
 spark  from  some  source  must  have
 ignited  the  gunpowder  and  caused
 the  explosion  and  fire.  Spark  from  a
 faulty  electrical  connection  or  lighted
 bidi  or  matchstick  could  readily
 ignite  and  explode  gunpowder,  What
 actually  started  the  ignition  and  ex-
 Plosion  of  the  gunpowder  can  be  as-
 certain  precisely  only  by  a  detailed
 enquiry.  It  was  observed  that  no
 crater  was  formed  on  the  floor  of  the
 room  nor  were  the  roof  and  walis
 blown  off.  A  torch  of  flame  shot  out
 through  the  door  and  flared  across  the
 road  inflicting  severe  burns  on  all  the
 persons  who  were  hit  by  the  ‘streak-
 ing  flame.  As  indicated  earlier,  there
 was  a  large  crowd  on  the  road  at  the
 time  of  the  accident  who  were  caught
 unawares.

 The  manufacture,  possession  and
 sale  of  gunpowder  is  controlled  -by
 the  rules  framed  under  the  Indian
 Explosives  Act.  Under  the  rules,  a
 District  Authority  has  power  to  issue
 licence  for  the  possession  and  sale  of
 gunpowder  not  exceeding  50  lbs,  and
 for  the  manufacture  of  gunpowder  not
 exceeding  25  lbs.  Licence  in  respect
 of  any  quantities  exceeding  those  in-
 dicated  above  could  be  granted  only
 by  the"  Inspector  of  Explosives.  Nor-
 mally  under  the  rules,  no  licence’  is
 necessary  for  the  possession  by  any
 person  for  his  own  private  use  and
 not  for  sale,  of  gunpowder  not  ex-
 ceeding  30  Ibs.  This  concession  has,
 however,  been  restricted  in  the  States
 of  West  Bengal,  Bombay  and  Madras.
 In  West  Bengal,  gunpowder  even  for
 private  use  can  be  possessed  only
 under  a  licence  issued  under  the  Ex-
 plosives  Rules.



 (Shri  K.  C  Reddy]
 It  was  disclosed  during  the  prelimi-

 nary  enquiry  that  Shri  Sarju  Prasad
 Shau,  the  owner  of  the  premises
 -where  the  explosion  took  place,  holds
 #  licence  under  the  Arms  Act,  from
 the  District  Authority  for  the  posses-
 sion  and  sale  of  १5  tong  of  sulphur
 and  12,000  coils  of  safety  fuse.  He
 has  no  licence  to  manufacture,  possess
 or  sell  any  quantity  of  gunpowder.
 His  brother,  Shri  Sitaram  Prasad
 Shau,  however,  holds  a  licence  in
 Form  I  under  the  Explosives  Rules,
 issued  by  the  Inspector  of  Explosives,
 East  Circle,  for  the  manufacture,  pos-
 session  and  sale  of  gunpowder  not
 exceeding  200  Ibs.  at  any  time  in  a
 factory  which  is  situated  at  a  distance
 of  about  three  miles  from  Jamuria
 Bazar,  It  is  learnt  that  both  the
 brothers  were  living  together  in  a
 house  adjacent  to  the  building  where
 the  explosion  took  place.  Sarvashri
 Sarju  Prasad  and  Sitaram  Prasad
 Shau  could  not  be  traced  by  the
 Police  after  the  accident.  Nor  any
 members  of  their  family  could  be
 found  anywhere  in  the  premises.

 It  has  been  ascertained  that  no
 licence  has  been  issued  by  the  Ins-
 pector  of  Explosives  or  the  District
 Magistrate  for  the  manufacture,  pos-
 session  andjor  sale  of  gunpowner  in
 respect  of  the  premises  where  the  ex-
 plosion  took  plaie.  It  would,  there-
 fore,  appear  that  the  gunpowder
 which  exploded  and  caught  fire  was
 unauthorisedly  stored  in  the  premises.

 Whenever  an  accident  occurs  which
 is  caused  by  explosives  resulting  in
 the  loss  of  human  lives,  the  District
 Magistrate  or  a  Magistrate  subordinate
 to  him  is  required  under  Section  9
 of  the  Indian  Explosives  Act,  to  hold
 an  inquiry  into  the  causes  of  the
 accident  and  to  make  a  report  to  the
 Central  Government.  Under  Section
 9A,  the  Central  Government  may,
 where  it  is  of  opinion,  whether  or  not
 it  has  received  the  report  of  an  en-
 quiry  under  Section  9,  that  an  enquiry
 of  a  more  formal  character  should
 be  held  into  the  causes  of  the  acci-

 dent  appoint  the  Chief  Inspector  of
 Explosives  oc  any  other  competent
 persons  to  hold  such  an  inquiry  and
 may  also  appoint  one  or  more  persons
 possessing  legal  or  special  knowledge
 &@g  assessor  and  when  the  Central
 Government  orders  such  an  inquiry,
 it  may  also  direct  that  an  inquiry
 under  Section  9  pending  at  the  time
 shall  be  discontinued.

 The  Chief  Minister,  West  Bengal
 bas  written  acquainting  us  with  the
 basic  facts  of  the  incident  and  the
 steps  taken  by  the  District  Authori-
 ties  in  respect  of  the  inquiry  as  en-
 visaged  under  Section  9  of  the  Ex-
 plosives  Act.  Having  regard,  how-
 ever,  to  the  immensity  of  the  tragedy,
 the  Government  of  India  have  decid-
 ed  to  hold  an  inquiry  under  Section
 9A  of  the  Act  and  have  appointed,  in
 consultation  with  the  Chief  Minister,
 West  Bengal,  Shri  I.  8,  8.  R.  Surita,
 LAS.,  Commissioner,  Burdwan  Divi-
 sion,  West  Bengal  to  hold  the  inquiry
 with  Shri  T.  K.  Lahiri,  Deputy  Chief
 Inspector  of  Explosiveg  as  an  assessor.
 The  Commissioner,  Burdwan  Division
 has  been  directed  to  hold  the  inquiry
 with  the  utmost  expedition.  Shri
 T.  K,  Lahiri,  Deputy  Chief  Inspector
 of  Explosives,  has  already  reached
 Asansol.

 It  is  obvious  that  we  have  to  await
 the  findings  of  this  inquiry  to  be  fully
 seized  of  the  causes  and  circumstances
 of  this  grievous  accident.

 This  tragedy  has  been  an  extremely
 distressing  and  regrettable  one  and  I
 would  like  to  express  on  behalf  of
 the  Government  our  deepest  condo-
 lences  to  the  bereaved  families,

 Shrimati  Renu  Chakravartty  (Bas-
 irhat):  What  was  the  date  on  which
 the  Inspector  of  Explosives  from  Cal-
 cutta  reached  the  place,  and  what
 was  the  date  when  the  Chief  In-
 spector  of  Explosives  reached  the
 place  from  Nagpur?

 Mr.  Speaker:  After  the  accident?



 न्र व  ‘Rebutt,  of
 Division

 ,|Shrimati  Renu  Onakravartty:  Yes;
 38  accident  occurred  on  the  29th.
 Shri  K.  C.  Reddy:  The  explosion

 sook  place  on  the  29th—iate  in  the
 _vening.  The  Inspector  of  Explosives
 was  there  on  the  $0th.  The  Chief  In-
 epector  of  Explosives  left  Nagpur  on
 the  30th  by  the  night  plane  and  he
 was  at  the  place  on  the  Ist  morning.

 Shri  8.  M.  Banerjee:  After  the  en-
 quiry  into  the  accident,  something
 will  be  decided.  May  I  know  whether
 the  State  Government  or  the  Central
 Government  has  given  any  relief  to
 the  members  of  the  bereaved  families?

 Mr.  Speaker:  It  is  the  normal
 practice  to  give  some  relief  on  such
 occasions.  Again  and  again,  such
 questions  are  put.  If  they  are  entitl-
 ed,  they  will  be  given.

 Shri  K.  C.  Reddy:  If  there  are  en-
 titled  under  the  rules,  they  will  be
 given.  But  I  have  no  definite  in-
 formation  on  the  point.

 My.  Speaker:  Very  well;  if  hon.
 Members  find  the  existing  law  on  the
 subject  defective,  they  can  introduce
 a  Bill.

 32.40  hrs,
 CORRECTION  OF  RESULT  OF

 DIVISION

 Mr.  Speaker:  I  have  to  inform  the
 House  that  in  the  two  divisions  held
 on  the  Constitution  (Eighth  Amend-
 ment)  Bill,  959  on  the  *ist  Decem-
 ber,  1959,  there  were  two  errors  in  the
 announcement  of  the  figures  of  the
 division.  The  House  has  already  taken
 a  decision  and  this  error  has  absolute-
 ly  no  effect  on  it.  However,  I  consider
 that  the  correct  position  should  be  on
 record,  The  facts  are  as  follows:

 The  House  will  recollect  that  before
 I  announced  the  result  of  the  division
 en  the  motion  for  adoption  of  clause
 2  of  the  Bill,  Shri  Ram  Dhani  Das
 got  up  and  stated  that  hie  number  was
 330  and  that  he  was  for  ‘Ayes’.  He
 stated  only  this  much  without  epeci-

 PS,  —_  Taree  pwwweTEe  Ol  WIE  (ATE
 Houte

 fically  pointing  out  that  he  had  wrong-
 ly  voted  for  ‘Noes’,  with  the  result
 that  while  I  added  one  more  vote  to
 the  figures  for  the  ‘Ayes’,  I  did  not
 subtract  one  vote  from  the  ‘Noes’.  I
 accordingly  announced  the  figure  for
 ‘Noes’  as  24  which  is  incorrect.  The
 correct  figure  for  ‘Noes’  should  be  23.
 This,  however,  does  not  affect  the
 division.

 The  second  error  was  in  the  result
 on  the  motion  that  the  Bill,  with  the
 omission  of  clause  2,  be  passed.  Here
 again  before  I  announced  the  result,
 Dr.  M.  Aney  got  up  and  stated  that
 his  vote  had  not  been  recorded  and
 that  he  wanted  to  vote  for  the  ‘Ayes’.
 Accordingly  I  added  one  vote  to  the
 figures  recorded  for  ‘Ayes’  and  an-
 nounced  the  figure  for  ‘Ayes’  as  285.

 From  the  photograph  copy  of  the
 division  result,  it  now  transpires  that
 Dr.  M.  S.  Aney  did  in  fact  press  the
 button  and  voted  for  ‘Ayes’.  The
 correct  figure  for  ‘Ayes’  should  there-
 fore  be  not  285,  but  284;  i.e.  one  less.

 12-43  brs.
 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 With  your  permission,  Sir,  I  rise  to
 announce  that  Government  Business
 in  this  House  for  the  week  commenc-
 {ng  7th  December,  ‘1959,  will  consist
 of:

 qa)  Further  consideration  and
 passing  of  the  Dowry  Pro-
 hibition  Bill,  1959,  as  reported.
 by  Joint  Committee.

 (2)  Consideration  and  passing  of
 the  Mines  (Amendment)  Bill,
 1959.

 (3)  Discussion  and  voting  of  the
 Supplementary  Demands  for
 Grants  (General)  for  1959-60.

 (4)  Consideration  of  a  motion  for
 the  reference  of  the  Tripura
 Land  Revenue  and  Land  Re-
 forms  Bill,  959  to  a  Joint
 Committee.

 *See  Debates  dated  1-12-59.
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 (5)  Consideration  and  ‘passing

 of—

 (i)  Motor  Vehicles
 ment)  Bill  and

 (ii)  Delhi  Land  Holdings  (Ceil-
 ing)  Bill.

 (6)  Discussion  on  the  Resolution
 seeking  disapproval  of  the
 Sugar  (Special  Excise  Duty)
 Ordinance,  1959.

 (7)  Consideration  and  passing  of
 the  Sugar  (Special  Excise
 Duty)  Bill,  1959.

 ९8)  Discussion  on  the  Annual  Re-
 ports  of  the  Hindustan
 Machine  Tools  (Private)
 Limited  for  the  years  1957-58,
 and  1958-59,  on  motions  to  be
 moved  by  Shri  छू.  T.  K.
 Tangamani  on  the  7th  Decem-
 ber,  at  3  Pm,

 (9)  Discussion  on  the  Summary
 of  Proceedings  of  the  Six-
 teenth  Labour  Conference,  on
 a  motion  to  be  moved  by
 Shri  D.  C.  Sharma  and  others
 on  9th  December,  at  3  p.m,

 (Amend-

 :  Shri  5.  M.  Banerjee  (Kanpur):  Sir,
 an  adjournment  motion  was  tabled
 about  Dandakaranya  and  the  Minister
 made  a  statement.

 Mr.  Speaker:  He  will  make  a  fur-
 ther  statement.

 Shri  5.  M.  Banerjee:  Yes,  but  this
 House  may  not  get  an  opportunity  to
 discuss  that.  Some  time  should  be
 fixed,  therefore,  for  a  discussion  on
 Dandakaranya.  Then,  as  you  have
 already  said,  the  House  should  have

 a  discussion  on  the  Pay  Commission's
 report.

 Mr,  Speaker:  Regarding  Danda-
 kKaranya,  I  expsct  the  hon.  Minister
 will  make  a  further  statement  in  less
 than  40  days  or  a  week.  Thereafter
 the  matter  will  come  up  before  thd
 House,  not  next  week,  but  the  week
 after  the  next.

 DECEMBER  4,  959  Kerdle  Approptiition  3439
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 Shri  0.  C.  Skatma  =  (Gurdaspur):
 The  time  allotted  for  the  discussion  uf
 my  resctution,  viz.,  28  hours,  is  very
 insufficient.  There  is  a  demand  that
 the  time  should  be  raised.

 Shri  Satya  Narayan  Sinha:  Under
 the  rules,  24  hours  is  the  maximum.
 Of  course,  the  House  can  extend  the
 time.  Under  the  rules,  we  cannot  do
 that,

 Shri  Harish  Chandra  Mathar  (Pali):
 It  is  a  very  important  resolution  and
 more  time  should  be  allotted,  because
 It  is  an  all-embracing  resolution.

 Mr.  Speaker:  We  are  not  on  the
 question  of  time  here.  The  Business
 Advisory  Committee’s  report  is  not
 here  under  discussion.  We  will  con-
 sider  that  matter,  or,  if  it  has  been
 considered  already,  this  mattér  may
 be  brought  up  when  the  actual  motion
 is  moved;  then  we  shall  see.

 Shri  Harish  Chandra  Mathnr:  The
 difficulty  is,  you  may  not  be  here  and
 the  Deputy-Speaker  may  find  himpelf
 In  difficulty.  So,  if  you  could  just
 give  an  indication,  it  will  be  helpful,
 because  it  is  very  important.  (In-
 terruption).

 Shrimati  Renu  Chakravartty  (Bas-
 irhat);  He  has  pleaded  that  the  time
 should  be  extended;  I  would  like  to
 oppose  it.

 Mr,  Speaker:  I  thought  it  related
 to  some  motion  mentioned  by  the
 Minister  of  Parliamentary  Affairs  in
 his  statement.  I  now  find  it  is  a
 Private  Member’s  Resolution.  How
 does  it  arise  now?  When  the  matter
 comes  up,  it  is  left  to  the  House;  let
 us  see.

 12°46  hrs.
 KERALA  APPROPRIATION  (NO,  2)

 BILL*
 The  Minister  of  Revenue  and  Civil

 Expenditure  (Dr.  B.  Gopala  Redd):
 I  beg  to  move:*

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain

 *Moved  with  the  recommendation  of  the  President.
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 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala  for  the  services  of  the
 financial  year  1959-60,  be  taken
 into  consideration.”

 Mr.  Speaker:  Motion  moved:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala  for  the  services  of  the
 financial  year  1959-60,  be  taken
 into  consideration.”

 Shri  Narayanankutty  Menon  (Muk-
 andapuram):  When  the  actual  supple-
 mentary  demands  were  discussed  in
 the  House,  certain  important  matters
 Telating  to  the  construction  of  a
 national  highway  for  which  additional
 staff  was  asked  for,  were  raised  in  the
 House.  But,  Shri  Datar  did  not  make
 any  mention  of  it  in  his  reply.  I  beg
 to  submit  that  there  are  actual  diffi-
 culties  in  obtaining  iron  quota  and
 unless  that  is  obtained,  this  supple-
 mentary  demand  for  additional  staff
 will  be  futile.  So,  something  should
 be  done  about  this.

 Mr.  Speaker:  The  hon.  Member
 knows  what  exactly  to  do  in  such
 eases.  If  really  he  wanted  an  answer
 for  this,  he  could  have  sent  me  a
 notice,  and  I  would  have  requested
 the  Minister-in-charge  to  be  here  to
 attend  to  whatever  has  not  been  dis-
 posed  of.

 Shri  Narayanankutty  Menon:  I  only
 wanted  to  point  out  that.

 Mr.  Speaker:  Thies  hon.  Minister  will
 not  be  in  a  position  to  reply  to  that
 straightaway.  Anyway,  he  will  pass
 it  on  to  the  other  Minister.

 The  question  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala  for  the  services  of  the
 fioancial  year  1958-60,  be  taken
 into:  consideration.”

 bition  Bill
 The  motion  was  adopted.

 Mr.  Speaker:  We  shall  now  take
 the  Bill  clause  by  clause.  As  there
 are  no  amendments,  I  shall  put  all
 the  clauses  together.  The  question
 Is:

 “That  clauses  2  and  3,  the
 Schedule,  Clause  l,  the  Enacting
 Formula  and  the  Title  stand  part
 of  the  Bilt.”

 The  motion  was  adopted.

 Clauses  2  and  3,  the  Schedule,  Clause
 1,  the  Enacting  Formula  and  the  Title

 were  added  to  the  Bill.
 Dr.  B.  Gopala  Reddi:  I  beg  to  move:

 “That  the  Bill  be  passed”.
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  be  passed”.
 The  motion  was  adopted.

 2°48  hrs.

 DOWRY  PROHIBITION  BILL—contd.

 Mr.  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shri
 Hajarnavis  on  the  8rd  December,
 ‘1059,  namely:  4

 “That  the  Bill  to  prohibit  the
 giving  or  taking  of  dowry,  as
 reported  by  the  Joint  Committee,
 be  taken  into  consideration.”

 Five  hours  are  allotted  for  this  Bill.
 Shri  Narayanankutty  Menon  may  con-
 tinue.  He  has  already  taken  20
 minutes.

 Shri  Narayanankutty  Menon  (Muk-
 andapuram):  I  will  finish  in  five
 minutes.  Yesterday  while  I  was  re-
 ferring  to  the  fact  that  there  should
 be  some  consequential  changes  in  the
 Jaw  of  inheritance  also,  my  hon.
 friend,  Shri  Maniyangadan  interrupt-
 ed  and  said  that  as  far  as  Kerala
 Christians  were  concerned,  it  was
 only  in  cases  where  stridhan
 had  not  been  paid  that  they
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 were  entitled  to  imheritance.  But  I!
 submit  that  there  is  a  lot  of  diffi-
 culty  involved  in  that  affair  also,
 because  even  in  cases  where  dowry
 is  not  paid,  a  woman  of  the  Chris-
 tian  family  is  not  entitled  to  an
 equal  share  with  her  brothers.  or
 other  male  members  of  the  family.
 Furthermore,  the  conception  of  joint
 family  is  entirely  unknown  to  the
 Christian  families;  that  happens  only
 in  the  case  of  intestate  succession.
 Therefore,  the  difficulty  of  actually
 sharing  and  having  inheritance  arises
 immediately  the  Dowry  Bill  comes
 into  force,  as  far  as  other  communi-
 ties  are  concerned.

 Yesterday  I  said  we  support  this
 Bill  not  because  we  are  confident  that
 ‘by  the  passing  of  this  legislation,  we
 will  be  able  to  eradicate  completely
 the  evil  of  dowry,  but  because  the
 time  has  come  when  with  the  eco-
 momic  and  social  changes  in  the
 ‘country,  corresponding  changes  in
 society  also  should  take  place.  I  will
 conclude  my  speech  by  pointing  out
 the  real  criticism  that  is  coming
 forward.  That  criticism  seems  to  be
 because  of  the  tradition  of  the  Indian
 family,  especially  Hindu  family,  for
 hundreds  and  hundreds  of  years,
 which  family  is  accustomed  to
 the  laws  of  Manu  Smriti.  It  is
 impossible  and  also  sometimes
 atrocious  to  the  conscience  of
 the  Hindu  to  come  forward  with
 the  conception  that  the  dowry  is  also
 ‘to  formulate  a  new  family  relation-
 ship.  It  might  be  understandable
 that  the  weight  of  these  traditions  for
 years  has  affected  us  so  much,  But,
 at  the  same  time,  the  passage  of  all
 these  years  has  transformed  the
 -economic,  political  and  social  circum-
 tances  in  the  country,  and  it  is  pre-
 cisely  because  of  the  pressure  of  the
 economic  changes  that  are  taking
 place  in  the  country  today  that  a
 change  in  the  mental  outlook  and
 conception  of  the  social  order  are
 coming  and  compelling  us  so  that
 all  these  traditions  could  be  changed.
 And  if  Mann  Smriti  is  quoted  as
 happening  to  be  the  tradition  of  India,
 what  we  fail  to  understand  is  that
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 Manu  Smriti  itself  has  undergone  ७
 lot  of  changes  during  the  British
 days.  Hon.  Members  will  under-
 stand  that  not  only  Manu  Smriti,  but
 the  interpretations  given  by  Yajna-
 valkya  also  came  in  for  discussion
 before  the  learned  Lords  of  the  Privy
 Council,  and  certainly  it  has  under-
 gone  transformation  and  the  inter-
 pretations  in  most  cases  have  been
 conditioned  by  what  is  happening  in
 the  western  society.  Moreover,  what-
 ever  that  is  good  in  the  Manu  Smriti
 that  is  available  now,  nobody  is  going
 to  oppose  that,  because  people  are
 for  it.  But  because  Manu  Smriti  was
 conditioned  for  a  society  which  exist-
 ed  some  two  thousand  yearg  ago,
 what  is  bad  in  the  past  wilf  have  to
 be  removed,  because  of  the  social  and
 economic  pressures  that  are  being  felt
 in  the  country  today.  Therefore,
 what  is  wrong  in  the  past,  we  will
 have  to  shed  and  there  is  no  point
 in  clinging  to  them.  What  was  good
 for  the  past  will  not  hold  good  for
 the  present.  I  am  reminded  of  a
 saying  by  one  of  the  _  greatest
 philosophers  that  it  is  very
 dangerous  to  inherit  everything.
 When  we  inherit  the  best,  the  wisdom
 of  those  centuries,  the  badness  of
 those  centuries  also  creep  into  our
 heads  at  times  and  it  is  our  duty  to
 distinguish  what  is  the  wisdom  that
 we  have  to  inherit,  from  the  past  and
 what  is  the  badness  that  has  crept  in,
 which  is  unsuitable  to  the  present  day
 conditions,

 Then,  when  Manu  wrote  his  Smriti
 he  never  contemplated,  he  never
 claimed,  that  it  is  to  be  in  vogue  for
 long  long  years  till  the  world  is  over.
 In  the  very  first  stav.za  itself  of  the
 Manu  Smritit  he  defines  what  ig  the
 law  of  the  land.

 conte:  स्मृति:  सदाचार  :  यस्व  सः  जियमात्मन  :

 He  has  stated  that  Srutis  and  Smritis,
 which  are  absolute  in  character  they
 are  to  live  till  the  world  is  over.
 That  is  what  he  has  stated.  But
 when  society  changes,  when  econo-
 mic  surroundings  change,  he  has
 stated:
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 "यस्मिन,  संकल्पज:  कामो  धर्ममूलमिदम्‌
 स्मृतम्‌

 So,  today  what  the  society  feels
 correct,  that  should  be  ithe  law.

 “यस्मित्‌  सं  जपज:  कामो  घमंमूलसिदम्‌
 स्मु्तम्‌”

 The  society  feels  what  is  right  today,
 what  is  desirable  today.  Therefore,
 when  Manu  himself  has  stated  that
 Jaw  is  not  to  be  built  in  an  iron
 structure  for  years  together,  certain-
 Jy  we  should  encourage  this  change.

 IT  will  point  out  another  instance.
 In  the  Manu  Smriti  there  are  certain
 things  which  will  live  for  long
 years.  The  interpretation  given  by
 Yajnavalkya  to  the  Manu  Smriti,  as
 far  as  partition  relating  to  Hindu
 families  are  concerned,  remains  even
 ‘today  in  spite  of  the  fact  that  the
 conception  of  property  has  undergone
 changes.  Yajnayalka  gave  an
 interpretation  to  partition:

 “विभागों  नाम्न  सर्वेसमुदाय
 विवयाणां  अनेक  साम्यानं

 तरेकदेंगेष्‌  व्यवस्थापितं”

 Even  though  two  taousand  years  have
 passed,  even  today,  the  law  of  parti-
 tion,  whether  it  is  the  Hindu  family
 or  the  Christian  family,  whether  it  is
 the  law  of  succession  cr  the  Indian
 Succession  Act,  modelled  on  the  pat-
 tern  of  the  British  Act,  the  law  inter-
 preted  by  Yajnavalkya  stands  even
 today.  Therefore,  my  submission  is
 that  what  is  wrong  in  the  past,  what
 is  unsuitable  for  application  to  the
 present  day  social  conditions,  that  we
 will  have  to  reject  and  mode!  them
 or  mould  them  to  suit  our  pYresent
 day  social  conditions,  for  there  is  no
 point  in  clinging  to  those  unsuitable
 things  of  the  past.

 I  must  emphasize  one  more  thing,
 and  that  is  that  we  are  not  to  rest
 vontent  that  we  have  passed  the  law
 today.  Legislation  in  relation  to
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 social  transformativn,  and  also  econo-
 mic  transformation,  is  only  a  certain
 instrument  in  the  hands  of  the  people.
 Uniess  a  resurgent  force  is  there,
 the  generating  force  is  there  behind
 the  instrument  to  use  the  instrument
 properly  for  the  moulding  of  the
 society,  the  instrument  will  become
 not  only  blunt  but  it  will  become
 inactive  and  the  purpose  that  is
 sought  to  be  achieved  by  the  legisla-
 tion  will  be  lost.

 Yesterday  also  I  made  a  reference
 to  the  attitude  adopted  by  the  Cong-
 ress  party  in  the  Kerala  Legislature.
 I  refer  to  it  because  we  from  all  sides
 of  this  House  should  feel  today,  apart
 from  party  considerations,  that  this
 is  a  social  evil  which  we  have  to  fight
 in  the  name  of  transforming  our
 society,  where  we  have  no  differences
 of  opinion,  and  if  this  desire  is  to  be
 accomplished  by  using  this  instrument
 of  legislation  that  we  are  passing  to-
 day,  we  will  have  to  vitalize  and  re-
 generate  the  entire  social  sanction
 behind  it,  and  unless  we  are  able  to
 regenerate  that  social  sanction,  this
 will  remain  a  dead  letter.  There-
 fore,  I  make  an  honest  appeal  to  all
 my  friends  opposite,  of  all  parties,
 that  while  we  are  making  tremendous
 changes  for  the  transformation
 of  an  entire  society—we  have  already
 lagged  behind  for  two  hundred  years
 because  of  the  British  rule—let  us
 all  unite  together  to  light  a  bonfire
 of  what  is  unsuitable  in  the  past,  and
 let  us  mould  a  new  society  which  is
 suited  to  the  present  day  circum-
 stances,  to  the  present  day  civilisa-
 tion  and  t  the  present  day  economic
 changes  that  are  taking  place  in  our
 country  and  also  in  the  rest  of  the
 world.

 Shrimati  lila  Palchondhuri  (Naba-
 dwip):  This  Bill  that  has  come  before
 this  House,  I  think,  deserves  the
 warm  support  from  all  sides,  as  my
 hon.  friend  opposite  has  already
 stated,  and  I  give  my  full  and  warm
 support  to  it.  But  while  doing  so,  I
 would  like  to  bring  to  the  notice  of
 the  House  one  or  two  things.
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 {Shrimati  lla  Palchoudhuri]
 Dowry,  as  it  existed’ im  the  past,

 was  not  always  an  unmitigated  evil.
 It  gave  the  woman  some  sort  of  pro-
 vision  in  case  of  her  husband’s  death.
 Under  the  Roman  law  she  had  some
 share  in  the  property  so  that  she  was
 provided  for  if  any  untoward  cir-
 cumstances  occur.  In  Athens  under
 the  law  it  was  provided  that  the
 land  which  she  inherited  should  be
 inalienable.  For  this  reason,  in  India
 today  the  law  gives  some  protection
 to  the  woman  in  the  sense  it  is  pro-
 vided  that  when  she  gets  a  dowry,  it
 may  rest  with  her.  But,  at  the  same
 time,  we  must  have  a  clarification  of
 this  dowry.  The  idea  that  the
 woman  should  have  every  advantage,
 from  whatever  quarters  she  can  get
 them,  should  not  be  lost  sight  of.  The
 Bill,  as  it  has  emerged  from  the
 Select  Committee,  is  not  clear  on
 certain  points.  Under  clause  2,  sup-
 Pose  a  husband  gives  something  to
 his  wife  on  the  occasion  of  the  mar-
 riage,  would  that  also  be  considered
 as  dowry?  That  would  be  entirely
 unacceptable  to  Indian  conditions,
 because  here  a  husband  is  considered
 as  the  giver  of  all  things  to  the  wife.
 So,  what  he  gives  should  not  be  con-
 sidered  as  dowry.

 Mr.  Speaker:  I  do  not  know  what
 the  hon.  Member  means.  The  words
 used  here  are  “as  consideration  for
 the  betrothal  or  marriage”.  So,  that
 is  a  voluntary  gift  for  love  and  affec-
 tion  to  the  wife.

 hrimati  Ila  Palchoudhuri:  Clause
 2  does  not  make  it  clear.  There
 should  be  an  explanation,  and  that  is
 why  I  support  the  amendment  of
 Pandit  Thakur  Das  Bhargava,  which
 reads:

 “Any  presents  of  ornaments  or
 other  articles  customary  on  the
 occasion  of  the  marriage  by  friends
 and  reiations  of  the  spouse  will  not
 be  regarded  as  dowry  unless  they
 are  made  for  the  purpose  of  bring-
 ing  about  marriage  or  as  conside-
 ration  for  the  marriage.”
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 Mr.  Speaker:  That  is  clear.  What-
 ever  is  consideration  alone  will
 become  gift.

 Shrimati  Ha  Palchoudhuri:  What
 about  the  present  from  the  husband
 to  the  wife?

 Mr.  Speaker:  It  ig  not  a  consider-~
 ation  for  the  marriage.

 Shrimati  Ila  Palchoudhari:  It  might
 be,  when  the  marriage  is  taking
 place.  What  is  the  objection  to  that?
 If  the  husband  is  to  give  something
 to  the  wife  when  he  is  going  to  marry
 her,  that  is  all  right  and  no  woman
 should  be  deprived  of  that.

 Shri  Tyagi  (Dehra  Dun):  That  he
 may  give  afterwards.

 Shrimati  Ha  Palchoudburi:  But
 why  should  it  not  be  made  clear  in
 the  Bill?  That  is  my  contention.

 The  defect  of  the  dowry  system
 lies  in  any  demand  being  made,  and
 that  certainly  should  be  guarded
 against  everywhere  that  we  can,  and
 that  is  where  the  ९०४)  has  come  in,
 when  demands  are  made.  And  mar-
 riages  have  become  difficult  to  be
 performed,  and  even.  such  terrible
 things  as  taking  away  the  bridegroom
 on  the  day  of  the  marriage  has
 occurred,  leaving  the  bride  stranded.
 The  bridegroom  follows  his  father
 like  a  very  obedient  son  on  _  that
 occasion,  as  if  he  listens  to  anything
 his  father  says,  because  the  dowry
 demanded  has  not  been  paid,  whereas
 he  has  not  listened  to  many  things  in
 life  that  his  father  has  spoken  to  him,
 and  the  bride  is  left  stranded.  These
 very  heart-rending  tales  have  occur-
 red  not  only  in  one  part  of  India,  but
 all  over  India.  This  Bill,  I  hope,  will
 certainly  help  to  focus  public  atten-
 tion  on  it  and  prevent  any  dowry
 being  given  when  it  is  on  demand.
 This  feeling,  I  hope,  will  come  to  the
 men  all  over  India  that  they  will
 think  it  a  dishonour  and  discredit  to
 demand  anyfBing as  dowry.
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 38  kere.

 I  would  also  say  this.  My  hon.
 friend  opposite  has  claimed  that  it
 should  be  =  cognisable  offence.  There,
 I  certainly  disagree.  Because,  if  it  is
 going  to  be  a  cognisable  offence,  if
 the  police  is  going  to  be  allowed  to
 come  into  every  aspect  of  our  private
 life,  I  think  that  would  be  a  sad  day.
 No  matter,  even  if  it  is  the  Sub-
 Inspector  of  Police  as  was  suggested
 by  my,  friend  opposite,  that  should
 never  be  allowed,  because,  after  all,
 it  is  a  sacrament.  It  is  a  day  of  re-
 jo‘cing.  If  the  police  is  going  to  poke
 its  nose  to  find  out  if  anything  is
 being  done  that  is  not  in  order,  it
 would  be  absolute  harassment.  This
 should  never  be  ‘agreed  to,  no  matter
 whatever  arguments  are  put  forward.
 I  hope  the  Mintster  will  take  care
 that  he  is  not  influenced  to  consider
 it  a  cognisable  offence.

 I  think  there  is  a  very  little  more
 that  one  can  say  except  that  we  can-
 not  accompjish  much  only  by  legis-
 lation  and  ‘that  it  is  the  social  con-
 science  that  has  to  be  changed.
 Although  we  say  that  we  cannot
 accompl'sh  much,  yet,  I  am  sure,  any
 legislation  does  accomplish  quite  a
 good  bit,  because,  after  ali,  it  focusses
 attention  and  it  gives  you  a  channel
 through  which  you  can  protest,
 should  it  become  necessary.  Such  a
 Bill  has  become  very  imperative.
 Without  this  Bill  going  through,  al!
 the  other  social  legisiation  that  you
 have  passed,  the  Succession  Act  and
 the  various  phases  of  Hindu  Code
 that  we  have  passed  from  time  to
 time,  would  become  meaningless.
 The  only  way  that  we  can  at  least
 now  say  that  the  whole  social  legisla-
 tion  has  taken  a  composite  effect  is
 by  passing  this  legislation.  Dowry
 on  demand  should  be  thought  abso-
 Intely  beneath  the  dignity  of  man  to
 demand  or  for  the  girl's  side  to  give
 ehould  also  be  treated  similarly.  In
 this,  I  can  only  quote  the  words  of
 Mahatma  Ganrhi,  which  he  sa‘d  many
 years  ago,  that  any  young  man  who
 mukes  dowry  @  condition  of  marriage
 discredits  his  education  .and  dis-
 290  (AH)  L.S.D.—5.

 honours  woman.  I  ope  all  the
 young  men  in  India  will  have  these
 words  ringing  in  their  years  and
 never  demand  any  dowry  because  it
 was  never  in  the  tradition  of  India  to
 demand  dowry.  If  anything  was
 given,  it  was  given  by  the  father  for
 love  of  his  daughter.

 When  we  make  any  legislation,  let
 us  take  care  that  we  do  not  have  any
 police  force  enter  into  the  cognisable-
 ness  of  any  offence,  because  by  that
 sort  of  thing,  we  would  make  it  a
 potice  ‘state  where  everything  is
 enquired  into  by  the  police  and  we
 also  detract  from  the  colourful  cere~
 mony  and  the  beauty  of  an  Indian
 marriage  where  salankrita  vastra.
 vrita  kanyadan  takes  place.  It  is  a
 beautiful  ceremony.  Anything  that
 detracts  from  its  sanctity,  sacramental
 qualify  an@d  beauty  should  never
 come  in  and  any  such  demand  should
 always  be  opposed.

 q  ex  ठाकुर  दास  भागंग  (हिंसार)  :
 जब  स्पीकर  साहब,  हउस  के  सामने

 पह  जो  डाउरी  प्राहिब्धन  बिल  पेंध है
 उसके  बारे  में में  भ्रदब  से  च््जें  करता
 चाहता  हूं  कि  जहां  तक  इसका  श्र्च्छां
 शरार ह  जिस  वक्‍त  गह  ज्वांएटट  कमेटी
 को  भेजा  गत  था  उस  वक्‍त  में  ने  उसके
 बारे  में  अर्ज  किया  था  आर  शब  भी
 में  उस  हिल्सि  को  सपोर्ट  करता  हूं  ।

 में  देखता  हूं  कि  जहां  तक  इस  बिल
 के  श्र्न्दर  कुछ  बातें  लिखी  गई  हैं  भौर
 जो  कई  बात  इसके  बारे  में  फही  गई  हैं
 वे  इदनी  रुत  हे  कि  मुझे  भ्रफसोस  हे

 ।र  मुझे  यह  कहता  पड़ता  हैं  कि  शभन्द
 झशखास  की  जो  राग  हैँ  वह  टसर  एक्स-
 ड्रीम  की  फी  जा  सफती  हैँ  |  शुदा
 में  ज्वांएट  कनेडी  की  रिपोर्ट  में  .रुूफे  ६
 पर  पंडधथा  हूं  जिससें  कि  यह  दर्ज  हैँ  —

 “In  the  opinion  of  ‘the  com-
 mittee  the  fixing  of  a  limit  of
 rupees  two  thousand  for  presents,
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 {Pandit  Thakur  Das  Bhargava]
 eenaments,  clothes  etc.,  made  at
 the  time  of  marriage  to  either
 party  thereto  may  have  the  effect
 of  legalismg  dowry  upto  that
 amount  and  encouraging  the
 giving  or  taking  of  dowry  upto
 that  limit.  This  would  be  defeat-
 ing  the  very  object  of  the  Act
 namely,  to  do  away  with  the
 system  of  dowry.  They,  therefore,
 feel  that  item  (ii)  may  be.
 omitted.”

 मेरी  झदब  से  गुजारिश  यहू  हे  कि
 दरअसल  भ्रगर  यह  बिल  इस  गरज  के
 बास्ते  फा  किया  गया  हैं  कि  डाउरी
 की  तारीफ  इस  में  दी  गई  है  उस  डाउरी
 सिस्टम  को  ही  खत्म  कर  दिया  जाये  तो
 मेरी  राय  में  इस  बिल  को  ही  खत्म  कर  84

 चाहिए  |  बेहतर  यह  होगा  कि  बिल  खत्म  कर
 दिया  जाय  झीर  पास  न  किया  जाय  बजाय
 इसके  जैसा  कि  डरामें  दर्ज  है  कि  उस
 सिस्टम  आफ  डाउरी'  को  ही  हमेशा  के
 वास्ते  खत्म  कर  दिप्ति  जाय  ag  सिस्टम
 भॉफ  डाउरी  हिंदुस्ग  में  बहुत  जमाने
 से  चला  इरा  हैँ,  चाहे  इसे  नदिएंट
 कानून  समझिये  अयवा  रिवाज  समझिये,
 यह  बहुत  बुएनी  चीज  ह  जो  कि  हमारे
 यहां  रागाज  रही  है  और  यह  बड़ी  कुदरती
 चीज  हैं  अर  इसे  खत्म  कर  देना  कि  कोई
 दास्स  भ्र/नी  लड़की  को  या  कोई  रिश्तेदार
 दादी  के  वक्‍त!  लड़के  या  लड़की  को  कोई
 चीज  नद  सके  और  उसको  इसको  27
 से  रोकना  मेरे  खन्शल  में  वाजिब  नहीं  हैं
 और  जिसके  कि  मायने  यह  होंगे  कि
 स्त्री  धन  जिसको  कि  श््ब  तक  हिन्दू  ला
 बैक: इज  करता  हैं  और  दीगर  सारे
 लॉज  रेक्ग गइज  करते  हें  शरीर  जो  कि
 लड़की  का  हक  हैं,  रास  भी  उसे  महरूम
 कर  दिदा  जाय  इसका  एक  झसर  तो

 पहुं  होता

 हमारी  सारी  सोसाइटी  में  जो  खराबी

 रही  हुँ  प्र  जिसको  फि  हटाने  के  लिए
 बड़े परतों  से  कौरिश  करते  भाये  हें  कि

 हमारे  यहां  भौरतें  फाइर्ेस्शिली  बहुत
 डिपेडेट्स  हे  ौर  सारी  उम्र  वें  खाबिन्द
 ्र,  बाप  पर  था  सड़के  के  क्र  डिपैडेंट

 रहती  हैं,  में  उसको  कतई  पसन्द  नहीं
 करता  और  में  बदता  हूं  कि  हमारी  बहनें
 फाइनैन्शिट्ल  इस  कदर  डिपैंडेट  न  हों  t
 जिस  तरह  प्रादमी  फाइतेंशिएली  इंडिपैडेट
 होता  हैँ  भ्रगर  औरतें  भी  फाइनेंशिएली
 इंडिपेंडंट  हदों  तो  कोई  वजह  नहीं  है  कि
 में  उसकी  कोई  मुखालफत  करूं  और

 मुझे  उसमें  किसी  भी  तरह  का  उज
 नं  होगा  थोड़ा  श्र्सा  हुआ  हालांकि
 बहुत  मेम्बरों  की  ऐसी  राय  थी  कि  लड़की
 को  बाप  के  बुरे  में  हिस्सा  न  दिया
 जाय  तो  भी  इस  हाउस  के  प्रन्दर  पास  किया
 मगद  कि  बाप  के  वुरसे  में  लड़की  को  स्टग  दिया
 जाय  ।  म॑  उसको  इस  मंके  पर  नहीं  उठाना

 चाहता  |  लेकिन  इतना  जरूर  कहूंगा  कि  अभी

 बहुत  श््रसा  चाहिये  कि  उस  ला  के  जरिये
 घिरसे  क,  ए  फैक्ट  मिले  शरीर  लोग  फिलवाकया
 लड़कियों  को  हफ  देने  लगे  रूेकि::  वह  तो  जब

 हत्गा  तब  होगा  लेकिन  लड़की  की  शार्दी  में
 उसका  बाप  या  कोई  और  उनका  रिश्तेदार
 लड़की  को  शादी  के  वक्‍त  कुछ  कपड़ा  चेरहे
 न॑  दे,  यह  बहुत  मुश्किल  क्योंकि  लड़की  को
 शादी  के  वक्‍त  कपड़ा  वर्गरह  देने  का  ग्राज  से

 नहीं  बल्कि  काफी  जमाने  से  'िाज्ध  आर
 सिलसिला  चला  घ्राता  हु  आर  शारतों  को रु
 हादी  के  वक्‍त  स्त्री  धन  देने  का  रिवाज  चला

 Mr.  Speaker:  I  have  my  own
 doubts:  “consideration  for  marriage”’—
 that  would  exclude  all  this.  What-
 ever  is  given  as  stridhanam  to  the
 gir]  by  the  father  would  be  excluded.
 It  is  not  in  consideration  of"  the
 marriage.

 पं  नत  ठाकुर  दास  भागंब  :  मेरी  दब
 से  ुजारिश  यह  हूँ  कि  गह  शटरप्रेटेंशन  मेंने
 उस  बकते  दिया  था  जबकि  यहू  ज्वाइष्ट  कमेटी
 के  सुपुई  हुझा  था  भौर  भानरेबुल  ला  समिन्स्टिर
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 मे  भौ  बड़ी  मेहरबानी  करके  उस  इंटरप्रेटेशन
 कौ  कबूल  फरभाया  प्रौर  यह  कहा  कि  स्त्री

 चन  इसके  अन्दर  एक्सक्लूड  होगा  लेकिन  जब

 यह  बिल  ज्वाएण्ट  कमेटी  को  गा  और  जब
 माँ  सब  उसको  पढ़ता  हूं  तो  उसको  बिल्कुल
 उससे  जुदा  पाता  हूं  seth  मेने  श्री  मेनन

 साहब  की  तकरीर  सुनी  ।  उरसे  मालूम  होता
 है  कि  कुछ  भरुहाब  एंसे  हैं  जो  कि  डाउरी
 के  माने  वही  समझ  ते  हैं  जो  कि  इसकी  तारीफ
 में  दिये  गये  हैं  1  ले। कन  में  बहुत  चाहता  हूं
 कि  डाउरी  की  डफिनशन  में  भी  यह  बात
 साफ  नहीं  की  गई  हूं  ब्रौर  इस  मामले  को  साफ
 कर  देना  चाहिये  क्योंकि  सारे  मुल्क  में  एक
 तरह  से  भूचाल  सा  झा  जायेगा  अ्रगर  प्रापने
 इसकी  यह  समझा  कि  कोई  शख्स  लड़की  को
 हादी  के  वक्‍त  कुछ  न  दे  सकेगा  ।  में  जहां  दक
 समझता  हूं  हाउस  के  श्न्दर  ce  फीसदी  लोगों
 की  यह  राय  हरगिज  न  होगी  कि  शादी  के
 यक्‍त  लड़की  को  कुछ  न'  मिले  भ्रलबत्ता  २,  ४
 पंरसेंट  रे  से  हो  सकते  हैं  जी कि  सोशल  'रिफाम्स
 के  लिये  बड़े  जेलस  रहते  हैं  हालांकि  वह  रही
 भायने  में  सोशल  रिफाम्सं  हैं  इसमें  हमें
 एक्सलाफ  है  ले  किन  उनकी  राय  में  वे  सोशल
 'रिफाम्स  हैं  शौर  वे  शायद  इसको  कबूल  कर
 सें  लेकिन  आम  तर  पर  यह  बात  कबूल  नही
 की  जायगी  कि  लड़की  को  शार्दी  पर  न  तो
 उस  के  मां,  बाप  कुछ  दे  सकें  श्रौर  न  उसके

 दूसरे  रिश्तेदार  दे  रुके  चुंचे  इसको  साफ
 करने  के  लिये  मेने  दो  प्रमेंड  मेंट  दिये  |  भ्रौर

 यह  मे  भ्रपर्नी  खुझबिस्मती  रामझता  हुं  कि
 जनाब  ने  भी  उसी  रूगाल  का  इजहा  र फरमाया
 जो  कि  मेरे  भमेंडमेंट  में  हूं  भ्र।र  वह  यह  हूँ  कि
 जब  तक  कंरिडिरेशन  भ्राफ  मरेज  न  हो  उस

 बकते  तक  वह  डाउरी  नहीं  बनर्त।  |  जनाबवाला,

 पह्टीं  हमारे  हिन्दुस्तान  में  डाउरी  सब  देते  हैं
 शौर  अपनी  हूँ  सियत  के  मुत/बिक  देते  हैं  भर

 देनी  भी  भाहिये  I  कई  लड़के  के  मां,  बाप॑

 ढस्रे  फरीफ  से  लड़की  के  वालंदन  से  इसना
 केसा  मांगते  हैं  जितना  कि  वह  देते  के  काबिल

 नहीं  होते  झीर  उससे  शर्तें  करा  लेते  हैं  कि  वह
 इतना  पेसे  देंगे  झीर  वे  नपने  लव  पर  लड़के
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 को  विलायस  पढ़ने  के  वास्ते  भेजेंगे  भौर  इसी
 फिस्म  की  कई  झौर  शर्ते  रूगा  देते  हैं  भर  जिसके

 कि  कारण  कई  लोग  तबाह  हो  जाते  हैं  शौर
 मसतीजा  यहं  होता  हे  कि  वे  लड़कियां  जिनकी
 कि  शादियां  हांती  हैं  बे  बेचारी  दुर्खा  होकर
 और  भरने  मां  आप  की  तबाही  को  देख  कर
 झपने  बदन  पर  तेल  छिड़फ  कर  आग  लगा
 कर  जल  जाती  हैं  भ्रौर  मर  जाती  हैं  ।  कई
 लड़कियां  यह  सोच  कर  कि  उनके  गरीब  मां,
 बाप  की  उनकी  शादी  की  मुसबत  के  कारण

 दुख  न  हो  श्रात्म  हत्या  कर  लेती  हैं।  भव  यहू
 असल  बिद्त  हें  श्र।र  रूमाज  में  बुराई  हे  और
 इसको  हमें  दूर  करना  चाहिये  |  हमें  इसके  लिये

 माकूल'  इन्तजाम  करना  होगा  ताकि  इस  तरह
 से  जो  लड़को  के  मां  बाप  को  तंग  किया  जाता

 हूँ  श्र  शादी  के  मौके  पर  तबाह  किया  जाता

 हूं वह  न  हो  रूके  ।  यह  बाबई  में  बिदत  हैं  अर

 हमें  इसका  जरूर  कोई  मर  कोई  इलाज  सोचना

 चाहिये  |  लेकिन  इराके  आगे  जाकर  यह  बहुना
 कि  चूंकि  यह  बिहृत  हे,  बीमारी  है  भर  एक
 दचास्स  चूकि  बीमार  रहता  हे  इस  वास्ते
 बीमार  को  ही'  मार  डालो,  यह  कोई  इलाज
 करना  ने  हुआ  tv  चूंकि  यह  बीमारी  और
 खराबी  हमारे  बैच  में  विद्यमान  हूँ  इसलिये
 सिस्टम  आफ  मैरिज  को  ही  हटा  दिया  जाय

 पह  तो  कोई  उरःका  इलाज  करना  नहीं  हुआ  ।
 भ्ब  भ्रगर  कोई  वाकई  में  ३८३  का  जुर्म  बरता

 हँ शौर  वह  लड़की  के  बाप  से  शादी  मंजूर
 करने  के  लिये  इतना  डिमाण्ड  करता  हैँ  जौ
 कि  उरके  रोजनेबुल  फाइने+:शियल  कौम्पी-
 हँस  के  बाहर  होता  हैँ  तो  बहु  वाकई  नामुना
 सिब  हैं  और  उसको  बन्द  करना  चाहिये  t

 भव  हमने  'एसबसटौरन  के  झन्दर  ५  राल  की
 श्जा  रक्‍्खी  हं बीर  उरके  अन्दर  तीम  साल
 की  तो  सजा  कम  से  कम  झाम  तौर  पर  दी
 जाती  है  ।  इसके  लिये  हम  रूजा  जरूर  'रब्ख
 कि  श्गर  कोई  दास्र'  दूरूरी  पार्टी  से  जबर्दस्ती
 पैसा  वर्गरह  एक्रचोर्ट  करता  है  सो  वह

 खतायार  ठहराया  जाय  शीर  उसको  कामूम

 के  मुत्तादिक  सजा  दी  जाय  ।
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 पिंडित  ठाकुर  दास  भागंव]
 इसी  बॉास्तें  मेने  एक  अमेंडमेंट  इस  झम्या

 का  दिया  हूँ  कि  पॉर्डो  के  बाद  यह  जोड़  दिया
 जाये  :

 “beyond  the  reasonable  financial
 competence  of  the  other  party  or
 any  other  person  on  Ddehalf  of
 such  other  party.”

 gi  एक  कस  में  कोर्ड  को  यह  मालूम
 करता  दोवा  कि  फनां  दाह्स  की  फाइवेशियल
 कौस्पीटेंस  कया  ई  ध््व  अगर  किसी  की  दे  सि-
 यत  हजार  इंचे  की  हुँ  ब्रौर  उससे  ३०००
 रुपया  ले  लिया  जाता  हैं  तो  वह  बेशक  तबाह
 हो  जायगा  लेकिन  अगर  फर्ज  कर  लीजिये
 कि  किश्ती  लड़ही  का  बाप  करोड़पति  ई  और
 झगर  वह  शादी  के  नौक  पर  उपने  लड़की  को
 २,  ४  लाव  रुपया  दे  द  तो  वह  उसकी  फाइ-
 नेंतशियन  कोर्माटेंस  के  बियौंड  नहीं  कहा
 जा  सकता  और  इस  यबास्ते  वह  अनरीजनेबुल
 नहीं  हैं  और  उसको  आपको  इसके  अ्रन्दर
 नदीं  पकड़ता  च।हिपे  t  अब  एक  याप  बेटे  के
 ऊपर  तो  सारी  उम्र  बसा  खबं  करता  हैं,
 उसकी  पढ़।ई  लिख।ई  पर  रुपया  खर्च  करता
 हैँ  और  लड़का  ही  सारी  उप्य  बाप  के  पैसे
 झौर  जायदाद  को  इस्तेमाल  करता  हूँ  लेकि
 लड़के  को  बाप  पता  देकर  ही  कारोबार
 कराता  हूँ  लेकिन  बड़ी  शख्स  अपनी  उस  बेचा री
 लड़की  को  जिसका  कि  शादी  की  सूरत  में
 एक  दूसरा  जन्नत  होता  हैं  और  जो  कि  दूसरे
 खानदान  में  चली  जाती  है,  उसका  अपने
 बाप  के  खानदान  से  श्रमलन  ताल्जुक  छूट
 जाता  हूँ  उसकी  अगर  आप  या  रिश्तेदार  कुछ
 देता  चाहे  तो  उसे  आप  नाधुनासिव  समझे,
 मेरी  समझ  में  यह  कुड  ठीक  नहीं  है.  .  .

 एका  मानतोय  सदस्थ  :  हिन्डुस्तान  में

 करोड़4ति  कितने  हैं  ?

 Shri  Ajit  Singh-Sarhadi  (Ludhiana):
 But  there  must  be  definiteness  in  Jaw.
 Your  amendment  has  only  put  in  the
 words  “beyond  the  reasonable  finan-
 cial  competence  of  the  persons”.  There
 is  no  defirition  in  this  vague  expres-
 sion.
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 all  are  not  equal  in  financial  status?

 पंडित  ठाकुर  दास  सार्गज्  :  मेरी  गुजारिए
 यह  हूँ  कि  शुरू  में  जब  यह  बिल  आया  .था
 उस  वक्‍त  २०००  क्यें  की  ही  रकम  थी  और
 जिसमें  कि  लिखा  गया  ह: ह  कि  प्रेजेंद्स,
 ज्वलरी,  कपड़े  और  बेन  वर्गर-ह  यदि  शादी
 पर  २०००  रुपयें  की.  मालियत  क  दिये  जायें
 तो  वह  डाउरी  नहीं  समझी  जायगी  i  इस
 को  ज्वाएण्ट  कम्रेटी  ने  हटा  दिया  उसमें  से
 निकाल  दिया  श्रौर  यह  रकक्‍ख।  ग्रया  कि  २०००

 रुपये.  के.  मायने  यह  हैं  कि  सिस्टम  झाफ़
 डाउटी  को  .एनकरेजमेंट  मिलेगा  L  जैसा  .कि
 मैने  इसको  समझा  2,  कमेटी  की  राय  यह  थी
 और  जैसा  कि  चेभ्नरमैन  स,हब  ने  अपनी
 रिपोर्ट  भें  लिखा  है  कि  कमेटी  यद  चाहती  हूँ
 कि  सिस्टम  आक  डाउरी  को  खत्म  कर  दिया
 जत्य  ग्रीर  जिसके  कि  मारी  यद  ढुए  कि  कोई
 भी.  अपता  लड़की  को  ग्रहन,  वतन  और  कपड़े
 वर्ग रह  ने  दे  सकेगा  ग्रौर  इस  तरह  से  तो  आज
 जो  जाई  vw  वी  ८  पर  लड़की  वाला  बारात
 को  जिमाता  ईं,  बरातिया  की  गझ्रावभगत
 करता  हैं  शौर  कई  कई  रोज  बरात  को  खाना
 देता  है  बहू  भी  न  कर  सकेगा  और  वह  भी
 इस  डाउरी  की  .इफीशन.  के  भन्दर  ्तो
 सकता  हैं  ओर  उसको  यहां  तक  स्ट्र्च  किया  जा
 ज  सकत  हू  t  इसलियं  में  चाएते  हूं  कि  इस
 चीज  को  साफ  कर  दिया  जाव  .  .

 Mr.  Speaker:  I  was  not  here.  I
 would  like  to  know  from  the  hon
 Minister  one  thing.  In  our  country
 in  every  part  of  it-as  soon  as-a  girl
 is  married,  she  is  given  ornaments
 and  also  vessels  so  that  she  may  go
 and  set  ‘up  a  family;  even  clothing
 for  so  many  months  or  years,  a  cot,
 this  and  that,  so  that  she  may  go  and
 settle  down.  If  it  is  out  of  all  pro-
 portion  and  if  it  is  meant  as  a  consi-
 deration,  I  can  understand,  but  it  is
 normal.  Even  in  our  part  all  of
 them  do  not  earn,  and  therefore  if  it
 cuts  at.the  root  of  even  such  provision
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 Shrimati  Rena  Chakravartty  (Basir-
 hat):  Any  amount  can  be  given.

 ‘My,  Speaker:  The  difficulty  has
 arisen  this  way.  It  appears  the  hon.
 Law  Minister  said  even  this  is  consi-
 deration.  When  I.  get  my  daughter
 married,  I  give  jewels  to  her.  If  that
 is  the  interpretation,  I  am  afraid  one
 of  two  things  will  happen.  Either
 they  will  give  it  privately  after  some
 time,  or  the  girls  will  not  get  married
 iy,  our  country.  Already  there  is
 trouble.

 ett  त्यागी  :  जिन  लड़कों  की  शादिया

 नहीं  दो  सका  है  या  जो  शारी  के  काबिल  नही

 हैं  यह  उतका  ही  कहवा  हैँ  ।  जिनकी  शादी
 हो  चुकी  हैँ  वह  तो  इन  चीजों  को  समझते

 हे

 The  Deputy  Minister  of  Law  (Shri
 Hajarnavis):  Voluntary  gifts  to  any
 extent,  in  any  form,  are  outside  the
 scope  of  the  Bill.  It  is  only  when  the
 money  is  extorted,  or  any  property  is
 extorted  as  a  consideration,  as  you
 have  rightly  observed,  Sir,  that  it
 comes  within  the  mischief  of  the  Bill.

 Shri  Tyagi:  What  about  voluntarily
 giving?  What  about  the  ornaments
 voluntarily  offered?

 Shri  Hajarnavis:  In  any  form,  in
 any  quantity  it  can  be  given.  It  is
 not  hit  by  the  Bill  at  all.

 Shri  Tyagi:  Thank  you.  That  is
 what  we  want.

 पंडित  ठाकुर  दास  भागंव  :  दोतों  ला
 मिनिस्टर  स/हिबान  ने  जो  राय  जाहिर  की  हूँ
 वह  व  लकम  हैं  ।  कल  भी  आपने  फरमाया  था
 कि  हम  इस  पर  झगड़ा  नहीं  करते  और  आज
 भी  उन्होंने  साफ-  कर  दिया  और  मुझे
 तो  बड़ी  तसल्ली  हैँ  कि  उनकी  वही  राय  हैँ
 जो  कि  लीगल  हैँ  ब्नौर  जो  कि  देश  की  प्रया
 के  मुताबिक  हूँ  t

 पंजाब  में  तो  यह  कायदा  हैँ  कि  शावी
 के  वक्‍त  लड़की  को  सारी  चोजें  दी  जाती  हैं,
 फरनोचर  दिया  जाता  हूँ  ताकि  वह  जाकर
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 झपना  धर  बसा  सके  ।  झौर  आज  तो  हालत
 यह  है  कि  बड़ी  उच्च के  लड़के  लड़कियों  की
 शादी  की  जातो  हँ  जो  कि  जाकर  अपना  घर
 बसाते  हैं  |  में  अपने  दोस्त  मेनन  साहब  से  भ्जें
 करना  चाहता  हूं  कि  उनको  तो  हर  चीज  की
 जरूरत  होती  हे  अपना  घर  बसाने  के  लिये  ny

 इसी  लिये  पंजाब  में  हर  चीज  दी  जाती  हूँ  ।
 ताकि  लडकी  और  लड़का  अपना  घर  बसा
 सके  |

 Mr.  Speaker:  Whatever  is  rea-
 sonable,  That  is  so  all  over  India.

 पंडित  ठाकुर  वास  भागंव :  भ्रनाज  दिया
 जाता  है,  बरतन  दिए  जात  हैं  ।  मुझे  बड़ी

 खुशी  है  त्या  लना  आल  से  अं  की  जही  रण

 जाहिर  की  है  जो  कि  मेरी  राय  हूँ  t

 Shri  D.  C.  Sharma  (Gurdaspur):
 Whatever  happens  in  Punjab  is  utter-
 ly  undesirable.

 श्री  त्थागोी  :  जब  श्रानरेंबिल  मेम्बर  की
 दादी  हुई  दो  था  उस  वक्‍त  तो  उन्होंने  सब  कुछ
 ले  लिया  होगा  t  अब  दूसरों  के  वास्ते  इस  तरह
 कह  रहें  हैं  !

 Shri  0,  C.  Sharma:  I  was  married
 when  I  was  a  student  of  the  eighth
 class  in  middle  school.

 पंडित  ठाकुर  दास  भागंब  :  जनाब  वालत,
 में  यह  ब्र्ज  कर  रहा  था  कि  डाउरी  का  बह

 हिस्सा  जो  कि  किसी  को  मजबूर  करके  लिया
 जाता  हूँ  उसके  वास्ते  इस  बिल  में  हमने  ठीक

 इन्तिजाम  नहीं  किया  हूँ  ।  इस  बिल  में  यह
 नहीं  ड्िया  गया  हूँ  कि  कौन  कम्पलेंट  करेगा  ।

 यह  तो  ठीक  हूं  कि  यह  जुर्म  नानकागतिजेबिल

 हैँ  |  हम  भी  इसको  कागनिजेबिल  बनाना

 नहीं  चाहते  ।  क्रिमिनल  प्रोसीज्योर  कोड  में

 जो  दफात  धर  से  €्८  हवे  मेरिज  के

 मुताल्लिक  हैं  ।  उनके  मुताबिक  एस्रीव्ड  वार्दी
 के  अलावा  और  कोई  शिकायत  नहीं  कर

 “सकता  |
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 Mr.  Speaker:  Whoever  has  been
 tejected  as  a  bridegroom  will  com-
 plain.

 पंडित  ठाकुर  दास  भारगण  :
 There  are  others  who  will  complain.

 ऐसे  केस  में  जिसमें  कि  किसी  ने  समधी  को

 बहुत  ज्यादा  डाउरी  लेकर  तबाह  कर  दिया,
 तो  वह  समधी  एग्रीब्ड  पार्ट  होगा  शौर  उसके

 लड़के  वर्ग  रह  एग्रीव्ड  पाट  होंगे  |  श्गर  किसी
 की  हैसियत  दो  हजार  की  है  श्रौर  उसके  पास
 से  दस  हजार  ले  लिया  गया  तो  वह  शख्स

 एश्रीव्ड  पार्टी  होगा  ।  लेकिन  वह  शायद
 अदालत  में  जाना  पसन्द  नहीं  करेगा  ।  इसलिये
 मैं  चाहता  हूं  फि  कुअ  सोशव  आरगे वाइ  जे  शन्स
 को,  जितको  कि  गवनंमेंट  रिकागनाइज़
 करती  हो,  यह  मुकदमा  लाने  का  अख्तियार
 दिया  जाए।  प्रगर  देसा  किया  गया  तो  किसी

 के  खिलाफ  किसी  की  दुश्मनी  नहीं  एराउज

 होगी  ।  अगर  ऐसा  नहीं  किया  जाएगा  तो

 इस  तरह  के  केस  भ्रदालतों  में  जायेंगे  ही
 नहीं  ।  समधी,  जिसने  अ्रपनी  लड़की  दी  है
 वह  कभी  नहीं  कहेगा  कि  उसके  दामाद  को  या
 समधी  को  कंद  कर  दिया  जाए  ।  इसलिये
 जरूरी  हैं  कि  यह  भ्रख्तियार  सोशल  भारगे-

 नाइजेशन्स  को  दिया  जाय  ।  या  क्रिमिनल
 प्रासीज्योर  की  दफा  ५४४५  के  मातहत  जजमेंट
 देने  वाली  कोर्ट  को  यह  भ्रख्तियार  हो  कि
 जिसको  कोर्ट  ठीक  समझे  वह  मुकदमा  ला
 सके  आर  उसको  प्रासीक्यूशन  का  खर्चा  भी
 दिया  जाए  मेंने  एक  अमेंडमेंट  भी
 दिया  हूँ  कि  प्रापर  केसेज  में  जिनमें  यह  साफ

 हो  कि  किसी  को  डाउरी  लेकर  तबाह  किया
 गया  है  तो  उसको  मुआवजा  दिया  जा  सकता

 है  भौर  साथ  ही  प्रासीक्यूशन  का  खर्चा  भी
 दिया  जा  सकता  है  ।  भगर  यह  तजवीज  मंजूर
 कर  ली  गयी  तो  कुछ  केसेज  इस  किस्म  के
 अदालतों  में  भ्रार्देंगे  वरना  कोई  ऐसे  केसेज  नहीं
 लाएगा  झभझौर  मह  कानून  इतफ्रक्युभस  हो
 जाएगा  और  सारे  काम  इसी  तरह  होते  रहेंगे
 जेसे  कि  भाज  हो  रहे  हें
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 डाउरी  के  झलावा  भी  कुछ  णँसी  चीजें
 हैं  जिनको  कि  दूर  करना  चाहिये,  पर  उनकी
 तरफ  गवर्नमेंट  की  तवज्जह  नहीं  गयी  भौर
 न  मैम्बरान  की  ही  तबज्जह  गयी  है  ।  हमारे
 दोस्त  वाल्मीकि  जी  ने  इस  मुताल्लिक  कुछ
 अमेंडमेंट  दिए  हैं  जो कि  यो  इस  बिल  के  जरमेव
 नहीं  हैं  लेकिन  बहुत  माकूल  हैं  |  अझजि  जोग
 क्या  करते  हैं  कि  डाउरी  के  बजाए  भौर  तरीके
 से  लूटते  हैं।  कहते  हैं  कि बारात  अशोक  होटल
 में  ठहरायी  जाए,  जो  काइ्मीर  का  कमरा  हूँ,
 २५०  रुपए  रोज  का,  वह  नौशे  के  लिये  रखा
 जाए,  बारातियों  को  चांदी  की  थाली,  चांदी
 का  गिलास  श्रौर  चांदी  की  कटोरी  दी  जाए
 और  भातिशयाजी  में  हजारों  रुपये  खर्च  करते
 हैं,  श्रीर  जब  बिजली  जगमगाती  है  तो  मालूम
 होता  ह  कि  सूरण  की  रोशनी  कम  हैं  भौर
 बिजली  की  'रोदानी  ज्यादा  हूँ  ।  इन  सब  चीजों
 को  कुछ  लोग  अपनी  शान  बढ़ाने  के  लिये
 जरूरी  समझते  हैं।  ये  खराब  चीजें  हैं।  लड़की
 को  देना  खराब  नहीं  हूँ  |  लड़की  को  तो  हर
 एक  श्रादमी  को  अपनी  हँसियत  के  मुताबिक
 देना  ही  चाहिये  ।

 Bo  साल  ही०  णे  :  यह  जो  बिल  लाया
 गया  हूँ  इससे  हादी  करना  सुलभ  होगा  या
 विकट  होगा  ?

 पंडित  ठाकुर  दास  भागब  :  जनाब  वाला,
 भेरी  नाकिस  राय  में  तो  आम  तौर  पर  श्बन्द
 बरसों  तक  तो  शादी  करना  मुश्किल  ही  नहीं
 बल्कि  नामुमकिन  होगा  ।

 में  भदब  से  पूछना  चाहता  हूं  कि  वह
 कौनसी  शादी  हो  सकती  हूँ  कि  जिसमें
 कत्यादान  न  हो  ।  क्या  कोई  हिन्दु  उसको  समझ
 सकेगा  ।  झभौर  फिर  दान  तो  सबसे  बड़ा  कन्या-
 दान  है  ।  उसके  मुकाबले  में  रुपया  पैसा  क्या
 चीज  है  t  में  कहता  हूं  कि  जब  तक  कन्या  को

 सुभूचित  वह  झलंकृत  करके  दास्तों  के  भ्रनुसौर
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 नहीं  दिया  जाएगा  कोई  उसको  कन्या  दास

 ही  नहीं  समशेगा  1  ऐसी  शादी  को  लोग

 बजाए  शादी  के  गमी  समझेंगे  ।  क्या  भाप

 आहत ेहूं  कि  लड़की के  सारे  रिध्येदार  गमगीन
 बैठे  रहें  श्र न  किसी  को  कुछ  दें  या

 खिलाएं  पिलाएं  ।  इस  तरह  की  हादी  मेर

 मुमकिन  हैं  |  खराबी  वहीं  है  जबकि  जरूरत
 से  ज्यादा  लिया  जाए  भौर  इस  दा,दी  को
 में  समझता  हूं  कि  यह  कानून  दूर  वहीं  कर
 सकेगा  ।  जो  इसमें  धल्फाज  दिये  गये  हैं  उनको

 सुलाहिजा  फरमाइये  ।

 उपाध्यक्ष  महोदय  :  जो  साथ  पाते  हैं
 उनको  दिया  जाय,  लड़की  को  न  दिया  जाय  |

 पंडित  ठाकुर  दास  भाग :  यह  बिल  तो
 बह  करना  चाहता  है  कि  उनको  भी  न  दिया
 जाए  हसमें  दिया  गया  है  :

 “to  one  party  to  a  marriage  or  to
 any  other  person  on  behalf  of
 such  party.

 और  मेंने  पहल  भी  झर्ज  किया  था  कि
 मैरिज  की  जो  दो  पार्टियां  होंगी  वह  तो  ब्राइड
 झौर  बाइडग्रूम  होंगी।  त्यागी  साहब  समझते
 थे  कि  पार्टीज  से  मतलब  दोनों  फरीक  से

 होगा  ।  लेकिन  में  अर्ज  करना  चाहता  हूं  कि
 शाइड  की  तरफ  से  कौन  देता  हैं  भौर  दूसरे
 फरीक  यानी  ब्राइडग्रूम  की  तरफ  से  कौन  देता

 हे  लड़की  का  बाप  दामाद  को  देता  हूँ  जो  कि
 झब  उसका  रिश्तेदार  हो  चुका  हूँ  ।  और
 दामाद  लड़की  के  मर  जाने  के  बाद  भी  उम्र
 भर  उसका  दामाद  रहता  हूँ  ।  मालूम  होता  हैं
 कि  जिन  लोगों  ने  इस  बिल  को  बनाया  हूँ
 उनको  यह  नहीं  मालूम  कि  वह  कौन  सी  बला

 है  जिसके  खिलाफ  वह  लड़  रहे  हैं  ।  जेसा  कि
 भेरी  बहिन  हला  पालचौधरी  ने  जोर  से  कहा
 है,  खाविन्द  भौर  बीबी  के  दरम्यान  कोई  भी
 बीज  जो  ते  हो  जाए  बहू  बिल्कुल  जायज  है  ।

 शक  लड़की  जब  १८  बरस  की  हो  जाती  हूं
 सो  वह  खुद  भपनी  शादी  कर  सकती  है,  झपनी
 सारी  जायदाद  किसी  को  दे  सकती  है  ।  यह
 दो  हमरा  फंडामेंटल  राइट  है  कि  कोई  झादमी
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 प्रपनी  प्रापर्टी  को  जैसे  चाहे  डिसपोज  झाफ
 कर  सकता  है  |

 Shrimati  Renu  Chakravartty:  May
 I  request  Pandit  Thakur  Das  Bhar-
 gava  to  speak  about  this  point  in
 English,  because  we  could  not  follow
 exactly  the  point  that  he  was  making?

 Pandit  Thakur  Das  Bhargava:  I
 was  submitting  that  when  we  con-
 sider  the  question  of  the  relations
 between  husband  and  wife,  it  should
 be  open  to  the  husband  and  the  wife
 to  agree  to  any  terms  at  the  time  of
 marriage.  For,  in  some  communities,
 and  in  some  cases,  marriage  is  only
 a  contract;  whereas,  in  the  Hindu
 community,  it  is  considered  as  a
 sacrament,  and  certain  others  also
 regard  it  as  a  sacrament.  Therefore,
 it  should  be  open  to  the  husband  and
 the  wife  to  give  away  anything  to
 the  other  spouse  just  as  he  or  she
 likes;  and  there  should  be  no  law

 whereby  any  compulsion  should  be
 made  in  this  regard.

 So  far  as  dower  or  mahr  is  con-
 cerned,  it  has  been  stated  that  they
 are  excluded  from  the  purview  of
 this  Bill,  because  the  Shariat  law
 provides  for  it.  But  so  far  as  the
 Hindu  law  is  concerned,  may  I  submit
 that  this  was  what  Sita  said  to
 Rama:

 मितं  ददाति  हि  पिता,  मितं  भ्राता  मितं  सुता
 भमितस्य  हि  दतार  सर्तारिमू  का  न  पूजयेत  |

 So,  according  to  the  Hindu  law,  and
 according  to  our  traditions,  a  husband
 gives  everything  to  his  wife,  and
 the  wife  gives  everything  to  the
 husband.  So,  between  the  two,  there
 should  be  no  impediments  and  no  res-
 trictions.  So  far  as  contractual  terms
 are  concerned,  I  can  understand  a
 wife  just  choosing  a  husband  even
 considering  the  prospect  that  after  he
 is  dead,  she  will  get  enough  to  live
 by;  sim#arly,  I  can  understand  ह उ
 husband  choosing  a  wife  thinking
 that  she  is  the  real  heiress,  and  he
 would  get  the  benefit  if  he  marries
 her.  This  is  not  a  thing  which  can
 be  ignored  in  society.  Every  father
 wants  that  his  daughter  be  married
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 in  a  rich  family;  similarly,  every  man
 wants  that  he  may  be  married  im  a
 rich  family.  Why  should  you  make
 any  obligations,  so  far  as  these  per-
 gons  are  concerned?  After  all,  what
 is  dowry?  Dowry  is  not  what  each
 husband  gives  to  his  wife  or  what
 each  wife  gives  to  her  husband.
 Dowry  is  one  which  in  popular  par-
 lance  is  understood  to  be  what  the
 parents  of  the  boy  give  to  the  girl
 or  the  parents  of  the  girl  give  to  the
 boy.

 Shri  Tyagi:  Here,  it  is  not  a  ques-
 tion  of  the  parents;  according  to  the
 terms  of  this  definition,  the  parents
 might  give  any  amount;  that  will  not
 be  objectionable.  It  is  only  the
 parties  which  should  not  give  bet-
 ween  themselves.

 Pandit  Thakur  Das  Bhargava:  That
 is  my  hon.  friend’s  view.  But  this
 matter  can  only  be  decided  by  a
 court  at  the  lower  level  or  by  the
 High  Court  in  case  there  is  a  convic-
 tion  and  there  is  an  appeal  against
 that.

 If  we  pass  this  law  as  it  is,  then
 people  will  understand  that  dowry
 means  any  property;  even  the  food
 given  at  the  time  of  marriage  may  be
 considered  as  property.  Even  some
 little  thing  given  by  a  party  may  be
 construed  as  dowry;  as  my  _  hon.
 friend  has  been  pleased  to  construe,
 even  a  little  thing  given  by  one  party
 to  a  marriage  to  any  other  person
 may  be  considered  as  dowry.  The
 court  may  also  construe  like  that.  So,
 Y  want  that  everything  may  be  made
 absolutely  clear.  It  is  with  this
 Object  in  view  that  I  have  given
 notice  of  so  many  amendments.

 As  a  matter  of  fact,  I  may  submit
 that  it  interferes  with  article  9  of
 the  Constitution.  Any  person  has  got
 the  right  to  dispose  of  his  property
 in  any  way  he  chooses;  of  course,  I
 agree  that  so  far  as  he  misuses  that
 right  in  respect  of  extortion  of
 dowry,  he  should  be  prevented  from
 doing  so.  To  that  extent,  ¥  agree.  You
 tmaight  enhance  the  punishment  also
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 in  such  a  case.  At  the  came  time,
 you  must  see  that  the  law  is  effec-
 tuated  by  allowing  complaints  to  be
 made  by  social  organisationg  or  by
 the  aggrieved  persons.

 All  the  same,  I  feel  that  if  the
 Bill  is.  construed  in  the  manner  in
 which  it  has  been  construed  in  the
 Joint  Committee’s  report,  then,  I  am
 afraid,  that  first  of  all,  article  49  will
 be  contravened,  and  secondly,  the
 financial  position  of  the  ladies  in  our
 country  will  become  very  much  wor-
 sened,  and  they  will  not  be  able  to
 get  anything  at  the  time  of  marriage
 which  is  the  starting  point  for  their
 life.

 I  was  also  submitting  that  it  was
 opposed  to  public  interest.  If  we
 pass  this  Bill  in  its  present  form,
 then  it  is  not  the  Members  who  will
 be  held  responsible  for  it,  but  the
 whole  sarkar;  everybody  would  say
 that  this  sarkar  is  doing  some  things
 which  are  so  very  much  opposed  to
 public  opinion  and  to  traditions  in
 the  country,  that  this  sarkar  is  no
 good  at  all.  This  will  be  the  result.
 I  am,  therefore,  anxious  that  so  far
 as  this  Bill  is  concerned,  we  ought  to
 pass  it  after  great  consideration;  and
 we  must  make  it  absolutely  clear  that
 we  do  not  want  to  do  things  which
 the  public  does  not  like.

 “Of  course,  dowry  is  a  social  evil,
 which  we  must  remedy,  but  it  is  not
 such  .a  great  social  evil  that  we  must
 send  the  bride  or  the  bridegroom  or
 their  parents  to  jail.  Why  should  we
 send  them  to  jail  unless  there  be  a
 proper  case  for  doing  vo,  unless  the
 person  hag  misbehaved  in  a  very  bad
 way?  In  fact,  I  had  given  the  ex-
 ample  of  the  misbehaviour  of  a  hus-
 band  last  time;  I  do  not  want  to
 repeat  it  now.  I  can  understand  if
 people  are  sent  to  jail  in  such  cases.
 But,  ordinarily,  I  should  think  that
 fine  should  be  the  proper  remedy  and
 not  jail  sentence,  unless  there  are
 grounds  on  which  such  sentence  may
 be  justified.  But  what  do  we  find  in
 clause  7  of  this  Bill?  We  find.  thet
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 sending  to  jail  is  mendatory.  It  has
 been  stated  that  it  is  compulsory  that
 jail  sentence  must  be  given.  I
 submit  that  sueh  a  drastic  provision
 should  not  have  been  approved  by  the
 Joint  Committee.

 Then,  again,  in  clause  7,  as  I  had
 pointed  out  earlier,  the  words  are
 ‘based  on  a  complaint’.  This  must  be
 made  clear  as  to  whose  complaint  is
 contemplated.  Who  will  complain?
 Ordinarily,  if  you  allow  every  kind
 of  person  to  make  a  complaint,  that
 will  not  be  proper.  To  allow  every
 person  to  make  a  complaint  will  be
 opposed  to  the  accepted  principle,
 that  is,  the  principle  which  we  had
 accepted  the  other  day  in  regard  to
 sections  493  to  498  of  the  Criminal
 Procedure  Code;  you  will  remember
 that  the  other  day  there  was  a  pri-
 vate  Member's  Bill  in  regard  to
 section  ‘198,  which  we  had  passed  with
 certain  amendments.  Even  then.  we
 did  not  allow  any  person  to  file  a
 complaint.  It  will  not  be  proper  to
 allow  all  sorts  of  persons  to  file  com-
 plaints  and  harass  the  parties  after
 marriage.  In  that  way,  there  wil]
 be  another  extortion.  The  first  ex-
 tortion  is  already  there.  The  second
 extortion  will  be  in  the  form  of  the
 Possibility  of  a  complaint  from  any
 person  against  this  person  who  has
 already  undergone  extortion.

 Therefore,  my  humble  submission
 is  that  in  regard  to  all  these  matters,
 we  must  be  very  circumspect.  Since
 I  have  tabled  a  large  number  of
 amendments  to  this  Bill,  I  do  not
 want  to  take  much  time  at  this
 stage.  I  will  only  submit  so  far  as
 the  word  ‘betrothal’  is  concerned,  that
 it  need  not  be  there.  A_  betrothal
 need  not  necessarily  end  in  mar-~
 riage.  If  it  has  to  be  effectual,  it  has
 to  end  in  marriage.  Otherwise,
 betrothal  by  itself  will  mean  nothing.
 80  why  should  the  word  ‘betrothal’
 be  there?  I  say  this  because  we
 have  said  here  ‘before  the  marriage
 as  consideration  for  the  betrothal  or
 marriage’.  If  it  is  marriage,  it  is  all
 right.  But  betrothal  may  not  be
 effected  into  marriage.  After  all,  the
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 betrothal  may  break  off.  So  I  do  not
 know  a  person  should  be  penalised
 for  that.  If  a  person  enters  into  a
 betrothal  without  meaning  to  enter
 into  a  marriage,  it  is  useless.  As  a
 matter  of  fact,  a  person  may  be  duped
 into  a  betrothal.  In  such  cases,  sec-
 tion  420  of  the  IPC  is  there.  A  person
 may  make  a  misrepresentation  and
 get  money  from  another  on  the  basis
 of  making  a  betrothal.  As  a  matter  of
 fact,  it  is  presumably  a  case  of  cheat-
 ing.  Even  today,  there  are  such
 caseg  and  they  are  dealt  with  under
 section  420  of  the  IPC  and  in  proper
 cases  punishment  given.  Therefore,
 so  far  as  the  word  ‘betrothal’  is  con-
 cerned,  we  are  not  justified  in  having
 it  in  clause  2.

 Then  again,  there  is  an  article  in
 the  Constitution  which  says  that  so
 far  as  laws  are  concerned,  there  should
 be  the  uniformity  of  laws  for  all  com-
 munities.  This  is  a  matter  in  which
 all  communities  are  equally  interest-
 ed.  So  in  this  matter  why  should  the
 Muslims  be  allowed  to  have  more
 powers  than  the  Hindus,  Christians
 ete.?  Therefore,  my  humble  submis-
 sion  is  that  it  is  but  fair  that  we
 have  the  same  law.  So  this  excep-
 tion  regard'ng  dower  or  mahr  should
 be  taken  away  and  we  should  make
 this  uniformly  applicable  as  between
 spouses  belonging  to  every  commu-
 nity.

 It  has  been  repeatedly  said,  by
 Shri  Narayanankutty  Menon  =  and
 others  that  among  the  Christians  and
 others  when  there  is  a  succession  law,
 there  is  no  need  for  a  Dowry  Bill.  I
 for  one  would  not  agree  with  that
 argument.  I  know  the  _—  succession
 law  has  been  passed  in  spite  of  our
 protest.  At  the  same  time,  perhaps
 Shri,  Narayanankutty  Menon  does  not
 know  that  in  the  Punjab,  there  is  a
 movement  to  revert  to  the  old  law
 and  custom.  In  the  Punjab,  so  far
 as  the  peasantry  is  concerned,  we
 do  not  want  that  girls  married  should
 succeeq  to  their  parents’  property.
 That  question  apart-—-I  am  not  deal-
 ing  with  that  problem  now—we  are
 very  anxious  that  the  rights  of  the
 girls  in  the  Punjab  and  all  over  in
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 the  country,  in  the  whole  of  India,
 should  be  fully  safeguarded  by  allow-
 ding  the  system  of  dowry  to  remain  as
 it  is,  and  only  penalising  the  giving
 wor  taking  of  such  kind  of  dowry  as
 is  extortionate  or  objectionable’  is
 justified.  Unless  this  principle  is
 accepted,  I  think  so  far  as  the
 Punjab  and  other  parts  of  the
 country  and  many  Governments
 are  concerned,  where  this  system  of
 giving  extortionate  dowry  is  not
 rampant,  they  should  be  excluded
 from  the  purview  of  this  Bill.  I  have
 also  tabled  an  amendment  to  that
 effect.

 Then  the  hon.  Minister  was  pleased
 ‘to  say  at  the  time  the  Bill  was  being
 sent  to  the  Joint  Committee  that
 emong  the  peasantry,  there  was  no
 such  practice  of  dowry  but  it  was
 confined  to  the  higher  classes  cr  the
 upper  middle  classes  or  those  literate
 people  who  wanted  money  for  sending
 their  sons  to  England  etc.  So  why
 make  it  disastrous  for  the  whole  of
 the  country?  Why  should  the.  girls
 feel  dissatisfied  that  their  age-long
 customs  in  their  favour  should  be
 disturbed  in  this  way?

 Therefore,  I  would  beg  of  the  House
 to  kindly  consider  this  question  and
 make  in  this  Bill  amendments  which
 are  proper.  Otherwise—if  these
 amendments  are  not  carried  out  in  the
 Bill—I  would  rather  like  that  the  Bill
 were  dropped  than  be  passed  in  the
 form  in  which  the  Joint  Committee
 has  presented  it  eliminating  altogether
 the  system  of  dowry.

 श्रीमती  उसा  नेहरू  (सीतापुर)
 श्रीमान्‌  जी,  इस  हाउस  में  डावरी  बिल  पर

 बहुत  एक्साइटिड  स्पीचिज्  हो  रही  हैं  भौर
 मैं  समझती  हूं  कि  इससे  भी  ज्यादा  जोद्  भरी
 स्पीजिज्ञ  होंगी  ।  लेकिन  मुशे  इस  हाउस  को
 एक  बाल  बतानी  है  शौर  वह  यह  है  कि  डावरी  के
 बारे  में  हम  चाहे  कितने  ही  कानून  बनायें,  या
 डस  पर  एतराज़  करें,  लेकिन  झसल  बात  यह
 &  कि  ढावयरी  इटसैल्फ़,  बखुद,  झौरत  के  लिए

 एक  जिल्लत  की  बात  हे  ।  मह  वह  जमाना  है
 कि  भौरतें  रीयलाइज  करने  लगी  हैं  ६.
 डावरी  हमारे  लिये  जिल्‍्लस  को  यात  है,  भाज
 समाज  में  हमारी  हैसियत  यह  है  कि  हम  बेची
 जायें,  हमारा  भाव-तौल  हो,  हमारा  बार-
 शेनिंग  हो,  और  यह  हमको  बदादत  नहीं  है  ।

 हमारे  भाई  इस  बात  को  मन्‍्जूर  करें  या  न
 करें  लेकिन  प्रौरतों  ने  तो  पक्‍का  इरादा  कर
 लिया  है  कि  इन  के  मस्जूर  करमे  या  न
 करने  से  बात  नहीं  चल  सकती,  अब  तो

 हमको  झपने  पेरों  पर  खड़े  होना  है।  आज
 इस  हाउस  में  यह  जिक्र  हो  रहा  है  कि
 बिटिया  को  क्‍या  दिया  जाय  शौर  का
 न  दिया  जाय  ।  में  यह  कहना  चाहती
 कि  शभ्ब  सवाल  यह  है  कि  क्‍या  झब  बिंटिय

 कुछ  लेना  भी  पसन्द  करेगी  या  नहीं  और
 झगर  उसके  बारे  में  भाव-तोल  किया
 जाता  है,  तो  वह  दादी  भी  करेगी  या  नहीं  ।
 में  चाहती  हूं  कि भाज  सब  को  यह  महसूस
 करना  चाहिए  कि  स्त्री  की  इज्जत  रुपए
 पैसे,  जेवर  और  कपड़े  से  ज्यादा  है  जहां
 तक  इस  बिल  का  ताललुक  है,  यह  तो  एक
 छोटा  सा  बिल  है  भौर  हमने  बहुत
 सोच  समझ  कर,  हर  एक  बीज़  को  देख
 कर  इस  को  तेयार  किया  है  ॥  यह  बात

 हम  श्ौरत  की  हैसियत  से  कहते  हैं,  क्योंकि

 यह  बिल  ज्यादातर  हम  से  वास्ता  रखता  है,
 मरदों  से  नहीं  ।  इस  बारे  में  सब  से  ज्यादा

 अभहमियत  इकनोमिक  फ़ैक्टर  की  है  ।

 यही  वजह  है  कि  झाज  लड़कियां  घर  छोड़-छोड़
 कर  नौकरी  करने  लगी  हैं,  ताकि  उनको
 इकनोमिक  इंडिपेंडेंस  मिले  ।

 इस  बिल  को  हमको  जोद  से  नहीं
 देखना  है,  बल्कि  ठंडे  दिल  से  बैठ  कर  इसको
 देखना  है।  जब  इस  बिल  का  ज़िक्र  झाता  है,
 तो  स्वी  का  सारा  इतिहास  सामने  भा
 जाता  है  ।  हमते  इतने  सोचन  रिफ़ार्म्ज  के
 लाज  पास  किये  हैं।  में  यह  झ्  करता  चाहती
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 t  कि  यह  डावरी  बिस  उन्हीं  सोशल  'रिफ़ाम्ख
 का  एक  छोटा  सा  टुकड़ा  है,  उनसे  अलग

 नहीं  है  ।  यह  में  मानती  हूं  कि  स्त्री  को  हक
 दिया  गया  हूँ  कि  उसको  भी  जायदाद  का  कुछ
 हिस्सा  मिलेगा,  लेकिन  झभी  श्री  ठाकुर  दास
 जी  ने  इस  सिलसिले  में  यह  तस्वीर  लींबी  कि

 ह्म  भ्रपनी  लड़कियों  को  गिफ्ट  भी  नहीं  कर
 सकते  |  उन्होंने  यह  भी  कहा  कि  झगर  हम
 लड़की  की  शादी  सनातन  धर्म  के  रिवाज  के

 मुताबिक  करें,  तो  हम  कन्यादान  कर  नहीं
 सकते  ।  में  उनसे  एक  ही  बात  कहमा  चाहती
 हूँ  कि  जब  नौ  दस  बरस  की  लड़कियों  की
 शादी  होती  थी,  तब  तो  कत्यादान  होता
 था,  लेकिन  अब  बीस,  चालीस  बरस  की  लड़-
 कियों  का  कन्यादान  कंसे  होगा  ?  वह  तो
 पहले  ही  मिथ्या  हो  गया  है  a

 पंडित  ठाकुर  दास  भाग  व  मनुस्मृति
 का  कानूनयह  था  कि  श्रठारह  बरस  के  बाद
 लड़की  भपनी  शादी  खुद  कर  सकती  थी  ।

 wo
 श्री  बाल्मीकी  (बुलन्दशहर-रक्षित-अनु-

 सूचित  जातियां)  :  जब  तक  नारी  विवाह
 नहीं  करती,  वह  कन्या  ही  है

 अओीमती  उमा  नेहरू  :  मुझे  श्रफ़्सोस  इस
 बात  का  हूँ  कि  अगर  श्नाज  कोई  भ्रठारह  बरस
 की  लड़की  कहे  कि  में  फ़्लां  से  शादी  करूंगी,
 सो  भ्राज  ाफ़त  मच  जाती  है  ।

 पंडित  ठाकुर  दास  भाषवंद :  मेंने  इस
 बार  में  तरमीम  पैश  को  थी  जो  की  मंजूर
 हो  गई  थी,  कि  अ्रठारह  बरस  से  बड़ी  लड़की
 को  दादी  के  बारे  में  किसी  से  पूछने  की  जरूरत

 नहीं  है  उसको  खुद  शादी  करने  का  भ्रस्त्यार

 है  ।  माननीय  सदस्या  ने  उस  वक्‍त  उसकी

 हिमायत  में  वोट  दिया  था  भौर  तकरीर  में

 शु  सपोर्ट  किया  था  ।

 शी  त्यागी  :  लेकिन  फिर  भी  पूछ  लेना
 च्चा  है  ।

 भ्रीमंती  हुसा  नेहरू  :  हमारे  यहां  कई
 सरीके  की  शादियां  हैं।  भाज  इस  बारे  में
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 सीता  और  राम  का  और  सत्यवान  भौर
 साविनी  का  खिक्र  किया  जाता  है,  में  चाहती
 हूँ  कि  जो  कानून  उस  जमाने  में  थे,  जो  मैरिज
 के  कस्टमरी  लाज़  थे,  जिनके  मुताबिक
 लड़की  झपने  वर  को  भाप  पसन्द  करती  थी,
 जयमाल  डालती  थी  श्रौर  भ्रपनी  किस्मत  जपने
 साथ  लेकर  चली  जाती  थी,  फिर  चाहे  उसको
 कम्बल  पर  रहना  पड़े,  चाहे  दोशाले  पर,  अगर
 उनको  ले  झाया  जाय,  तो  बहुत  भच्छा  हो  t

 इस  बिल  में,  जिस  पर  हमने  बड़ी  मेहनत
 की  है,  हम  को  ताज्जुब  की  कोई  बात  नज़र

 नहीं  शझाती  है  1  श्रसल  बात  यह  है  कि  दुनिया
 इस  वक्‍त  बड़ी  तेज्ञी  से  उन्नति  कर  रही  है
 शौर  इतनी  तेज़ी  से  चल  रही  हे  कि  भगर  ाप
 खामोश  खड़े  रहें,  तो  आप  खत्म  होते  हैं  1
 श्ाज  आप  को  दुनिया  में  सब  चीजें--चल
 धौर  भ्रचल  सब  चीजें--चलती  हुई  दिखाई
 दे  रही  हैं।  अगर  इस  दुनिया  में  स्त्री
 अपने  पैरों  पर  खड़े  होकर  लेड़ी  से  चलना
 चाहे  तो  उसके  रास्ते  में  रुकावटों  भाती  हैं  ।
 उन  रुकावटों  को  शब  स्त्री  दूर  करेगी,
 छोड़ेगी  नहीं,  क्योंकि  शब  उसको  ज्ञान  भा
 गया  है  ।

 उपाध्यक्ष  महोदय  :  पंडित  जी  ने  भौरत
 के  चलने  पर  ऐतराज़  नहीं  किया  ।  उन्होंने
 कहा  हैं  कि  वे  इतनो  तेजी  न  चलें  कि  गिर
 पड़ें

 शथ्वरीसती  उसा  नेहुक  :  अगर  हमारी  रविश

 दुनिया  की  रविश  के  संग  न  हो,  तो  मेरी  समझ
 में  नहीं  झाता  कि  फिर  समाज  शौर  इंसान  की
 क्या  हालत  होने  वाली  है  ।

 इन  बातों  को  छोड़  कर  में  यह  कहना
 चाहती  हूँ  कि  किसी  ने  मी  लड़कियों  को
 ग्रिफ्ट  देने  पर  ऐतराज़  नहीं  किया  है,  लेकिन
 उनके  लिये  यह  कितनी  जिल्‍्लत  की  बात  है
 कि  उनके  लिये  बारगेनिंग  किया  जाय,
 पचास  हजार,  एक  लाख  या  दो  खाल  की

 बात  की  जाये  और  फिर  उनको  व्याहा  जाये  t
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 [श्रीमती  उमा  मेहर]
 कोई  नहीं  कहता  कि  मुहब्बत  से,  प्रेम  से
 झपनी  बेटी  को  गिफ्ट  न  दो,  लेकिन  सवाल
 वहू  हैं  कि  गिफ्ट  क्‍या  होता  हैँ  1  कोई  लाखों
 रुपयों  का  गिफ्ट  नहीं  होता  हैं  7  आखिर
 कितने  लोगों  के  पास  लाखों  रुपए  होते  हैं  ?
 में  तो  डावरी  का  मतलब  यह  समझती  हूं  कि
 शादी  से  पहले  डिमाड  करना  कि  इतना
 दोगें,  तब  तुम्हारी  लड़की  हम  लेंगे  ।  इसी
 लिये  मेंने  शुरू  में  कहा  कि  झब  सवाल  यह  है
 कि  लड़कियां  खड़े  होकर  कहें  कि  जहां  से
 कुछ  डिमाण्ड  किया  जाता  है,  वहां  हम  शादी
 नहीं  करेंगी  ।

 झब  रहा  यह  सवाल  कि  हम  कोमल  हैं,
 हम  निवेल  हैं,  हम  बिल्कुल  मरदों  के  ऊपर
 पड़ी  हुई  हैं  ।  श्राज  समाज  में  हमारी  यह
 स्थिति  हैं  ।  उस  हालत  में  भ्रगर  शादी  होती
 है,  तो  घर  का  सब  सामान,  कपड़े,  जेवर  बगेरह
 सब  कुछ  दिया  जाता  हूँ  ।  मेरी  समझ  में  नहीं
 झ्राता  कि  जिस  धर  में  लड़की  जाती  है,  क्या
 बह  ऐसा  निखट्टू  हैं  कि  उस  घर  में  कुछ  भी
 नहीं  हैँ,  फ़रनीचर  नहों  है,  और  कुछ  नही  हैं  ।
 लेकिन  सब  देत  हैं--हिन्द्र  भी  देत  हैं,  मुसल-
 मान  भी  देते  हैं  शौर  ईसाई  भी  देते  हैं--
 यह  रिवाज  चला  आता  हें--भश्रौर  इस  वजह
 से  देते  हैं  कि  हमेशा  से  यह  समझा  गया  है
 कि  स्त्री  वीकर  सैक्स है  श्रौर  इकानोमिक  तौर
 पर  हम  पर  डिपेंडेंट  हैं  उसको  गृह-लक्ष्मी
 नाम  दिया  गया  हैँ  में  सिर्फ़  यह  कहना
 चाहती  हूं  कि  श्रगर  कोई  एफ़ेक्शन  में  कुछ
 देता  है,  तो  उसके  लिये  किसी  ने  मना  नहीं
 किया  है  |  भ्रगर  कोई  गिफ्ट  देता  हैँ,  तो  वह
 डावरी  में  नहीं  भाता  हैं  ।

 शब  रहा  यह  सवाल  कि  कौन  इत्तिला
 करेगा  कि  इस  घर  ने  डावरी  ली  है  ।  में  खुद  भी
 इस  को  कास्तीजेबल  झाफ़ेन्स  नहीं  बनाना
 चाहड़ती  थी,  क्‍योंकि  राजनैतिक  काम  करने
 वाली  में  कम  हूं---में  ज्यादातर  समाज  में
 काम  करती  हूं  और  में  भच्छी  तरह  से  वाकिफ
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 हूँ  कि  कानून  पास  करने  से  हमें  थोड़ी  बहुत  मंदव
 जरूर  मिलेगी,  लेकिन  उस  से  यह  बात  हटने
 थाली  नहीं  है।  उस  के  लिए  हम  को  समाज  का
 परिवतन  करना  है  झौर  में  भपने  भाइयों  को
 यकीन  दिलाती  हूं  कि  हम  ते  सोच  लिया  है  कि
 हम  अपनी  स्त्रियों  की  प्रारगनाइजेशन्ज  में
 काम  करेंगी  ।  चाहे  इस  पार्लियामेंट  में  हम
 झाना-जाना  कम  करें,  लेकिन  हम  सब  काम
 करेंगी  ताकि  स्त्री  की  स्थिति  समाज  में
 ऊंची  हो  1

 इस  बिल  से  हम  को  घबराना  नहीं  चाहिए  +
 झगर  कोई  मृश्न  से  पूछे  तो  हम  तो  समाज  में

 बिल्कुल  उलट-पलट  करना  चाहते  हैं  ।

 थ्री  स्थागी  स्त्रियों  का  झलग  प्रारग-

 नाइज़शन  करना  ठीक  न  होगा  -  में  भर्ड
 करना  चाहता  हूं  कि  अगर  स्त्रियां  करेंगी,  तो

 हम  मर्द  भी  करेंगे  ।  इस  से  आपस  में  झगड़े

 छुरू  होंगे  ।  इसलिए  अलग  आरगनाइडे  शन
 करना  ठीक  नहीं  है  t

 a
 stadt  gar  नेहरू  :  मेंने  त्यागी  जी  की

 बात  सुनी  है  और  में  समझती  हूं  कि  हर  बच्चा
 इसी  तरह  की  बात  करता  है।  मुझे  आपसे  केवल

 इतना  कहना  है  कि  श्राप  समाज  के  हित  के
 जितने  भी  बिल  बनायें,  जितने  भी  बिल  पास

 करें,  समाज  का  कल्याण  तब  तक  नहीं  हो
 सकता  जब  तक  कि  हम  स्त्रियों

 उपाध्यक्ष  महोदय  :  भापने  लड़की  के

 लिए  कह  दिया  कि  अगर  १८  साल  की  दो  तो
 कन्या  न  कहा  जाय,  कन्यादान  के  क्‍या  माने,
 झौर  त्यागी  जी  को  चाहे  बहू  कितनी  ही  खउस्पर
 के  हों,  भाप  बच्चा  ही  कहेंगी  ?

 श्री  tte  Wo  वार्मा  :  इस  बच्चे  का  मुंडन
 संस्कार  होने  वाला  है  ।

 भीमती  सा  नेहरू  :  मुझे  त्यागी  जी  से

 बहू  कहना  है  कि  स्त्रियां  जो  यह  करती  हैं
 इसलिए  करती  हैं  क्योंकि  वे  भारतीय  नेशन
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 को  देख  रही  हैं,  उसकी  दशा  को  देख  रही  हैं  1

 वे  सोचती  हैं  कि  इन  मर्दों  में,  जिनको  कि

 साताओं  की  हैसियत  से  पैदा  किया  गया  है,
 कमडोरियां  क्यों  झा  गई  हैं  और  क्यों  ये  भड़  चने
 रास्ते  में  खड़ी  करते  हैं  |  मां  का  स्वरूप  आप
 कश्ती  को  देते  हैं  भौर  फिर  भी  श्राप  उनके  रास्ते
 में  अडुचन  डालते  हैं  |  कर  जो  मर्द  हैं,  जोकि
 द्वावें  क ेसाथ  कह  रहे  हैं  कि  हम  कमाने  वाले  हैं,
 आज  स्त्री  का  भाव  तोल  करने  बै5  हैं,  यह  क्‍यों,
 मेरी  समझ  में  नहीं  आता  है  t

 बाकी  सब  चीजों  को  छोड़कर  में  इतना
 ही  कहना  चाहतो  हुं  कि  इस  बिल  को  में  पूरे
 तौर  से  सपोर्ट  करती  हूं  ।  कागनिज्वेवल  श्राफपत
 इसको  बनाया  जाना  हमें  बिल्कुल  मंजूर  नहीं  है
 क्योंकि  पुलिस  का  काम  हम  खुद  स्त्रियां  करेंगो
 शौर  मैं  समझती  हूं  कि  यह  बिल्कुल  गलत  बात

 होगी  झगर  हम  पुलिस  को  कदी  भी  ब्पने  करीब
 लाये  ।  ठाकुर  दास  जी  से  तथा  त्यागी  जी  से,
 जोकि  बोलने  वाले  नहीं  हैं,  लेकिन  इतनी
 दिलचस्पी  इसमें  ले  रहे  हैं  कि  बैठे  ही  रहूंगे,
 में  यह  कहना  चाहती  हूं  कि  यह  बिल  हम
 इसलिए  लाई  हैं  कि  हम  समाज  में  परिवर्तन
 लाना  चाहती  हैं  भौर  चाहती  हैं  कि इससे  समाज
 का  कल्याण  हो  |  समाज  के  नुकसान  के  लिए
 हम  हुर्गिज्ञ  इसको  नहीं  लाई  हैं  |

 शबी  त्यागी  :  जब  झ्रापकी  शादी  हुई  थी  तब
 सोचना  था  a

 ओऔमती  उमा  नेहरू  :  काश्मोरियों  में  यह
 नवीद  नहीं  है

 Shri  Nathwani  (Sorath):  Mr.
 Deputy-Speaker,  Sir,  I  rise  to  support
 the  principle  underlying  the  Bll.  But
 it  is  my  painful  duty  to  point  out  cer-
 tain  objectionable  features  of  the  Bill

 In  the  Statement  of  Objects  and
 Reasons,  it  is  claimed  that  the  Bill  will
 go  a  long  way  in  the  eradication  of  the
 evil  of  this  dowry  system.  The  Bill,
 as  it  was  introdi-ced,  contained  certain
 @rawbacks,  As  it  has  emerged  from
 the  Joint  Committee  not  only  have
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 those  drawbacks  no;  been  taken  away
 or  removed  but  also  one  or  two  more
 have  been  added,  Therefore,  I  am
 afraid  that  even  the  Limited  purpose
 which  this  Bill  seeks  to  serve  will  not
 be  served  by  it  as  it  has  emerged  from
 the  Joint  Committee.

 There  are  two  factors  to  be  borne  in
 mind  in  considering  any  social  legisla-
 tion.  The  first  requisite  is  that  there
 must  be  a  proper  and  congenial  atmos.
 phere  for  that  kind  of  reform.  Second-
 ly,  the  legislation  should  be  so  con-
 ceived  and  framed  as  to  ensure  fts
 effective  implementation.

 I  say  that  the  first  requisite  is  the
 proper  climate.  I  mean  we  want  social
 consciousness;  I  mean  _  enlightened
 public  opinion.  Though  it  is  recognis-
 ed  as  an  evil,  it  is  an  evil  of  long
 standing,  still  today  somehow  or  other
 public  opinion  seems  to  be  inured  to
 this  practice.  There  is  no  condemn-
 ation  or  disgrace  incurred  by  the  per-
 sons  indulging  in  this  evil.  What  is
 an  all  the  more  disquieting  feature  is
 the  fact  that  this  practice  exists  and
 flourishes  also  in  educated  and
 so-called  advanced  people.  I  am  put-
 ting  it  mildly.  Therefore,  this  evil
 practice  dffers  from  other  social  evil
 prac  ices  because  whereas  other  evil
 practices  like  child  marriage  etc.  could
 be  got  over  by  the  spread  of  education,
 here  is  a  practice  which,  on  the  con-
 trary,  gets  aggravated  by  persons
 receiving  high  school  and  college  edu-
 cation.  I  need  not  speak  at  length
 about  the  reason  why  this  enthusiasm
 or  zeal  for  social  reform  has  faded  or
 waned  but  it  occurs  to  me  that  one
 reason  is  that  there  seems  to  be  a
 growing  tendency  to  rely  more  and
 mgre  on  legislation.  It  appears  to  me
 that  some  reformers  are  trying  to  lay
 balm  to  their  uneasy  conscience  by
 getting  a  Bill  like  this,  in  this  form
 passed  so  that  they  can  take  satisfae-
 tion  that  they  have  done  their  best.
 We  do  not  view  the  progress  as  an
 entire  one;  we  th'nk  progress  can  be
 achieved  in  water-tight  departments.  ,
 Therefore,  we  have  never  given  due
 importance  that  we  should  have  given,
 to  social  reform.
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 {Shri  Nathwani}
 I  now  come  to  the  provisions  of  the

 Bill.  There  were  two  drawbacks  in
 the  original  Bill  and  in  this  category
 was  the  provision  which  made  the
 giver  of  dowry  s  guilty  person.  Shri
 Malkani  in  his  able  note  of  dissent  has
 dwelt  at  leng:h  upon  this  aspect  and
 T  do  not  want  to  repeat  the  arguments.
 He  has  stated  that  the  person  who  is
 to  give  is  compelled  to  give  and  he
 deserves  sympathy  and  so  on.  Coupled
 with  this  fact  you  have  to  see  how  to
 implement  the  provisions  of  the  Bill
 and  then  you  will  realise  the  necessity
 of  making  an  exception  and  not
 punishing  those  who  have  been  forced
 to  give  dowry.  This  was  an  original
 drawback  and  I  expected  the  Joint
 Committee  to  give  serious  thought  to
 st.  But  somehow  or  the  other,  the
 provision  has  remained  as  it  was.

 The  other  drawback  is  clause  7
 which  says  that  no  court  can  take
 cognisance  except  on  a  complaint.
 Having  regard  to  the  nature  and  cir-
 cumstances  of  the  case,  the  persons
 who  can  know  about  the  affair,  bar-
 ring  very  few  cases,  would  be  the
 persons  who  are  either  relations,
 friends  or  acquaintances.  They  may
 not  like  to  come  forward  and  give  evi-
 dence  or  lodge  a  complaint  before  a
 magistrate.  They  can  go  and  pass  on
 information  either  to  a  police  officer  or
 to  the  magistrate.  By  restricting  the
 jurisdiction  of  the  court  to  take  cog-
 nisance  only  on  a  complaint,  you  are
 preventing  the  court  from  taking  cog-
 nisance  from  other  normal  agencies
 which  are  provided  for  in  section  490
 of  the  Criminal  Procedure  Code.  If
 you  wanted  it  to  be  really  effective,
 really  you  should  have  seen  to  that
 that  a  person  is  encouraged  to  come
 forward  and  put  the  criminal  law  in
 motion.

 Shri  Subiman  Ghose  (Burdwan):
 Even  if  it  is  made  cogn’sable,  there  is
 no  bar  for  a  private  person  to  come
 and  lodge  a  complaint.

 Shri  Nathwani:  My  friend  has  not
 understood  my  point  of  view.  Having
 regard  to  the  circumstances,  qa  person
 who  can  know  whether  any  considera-
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 tion  has  been  given  will  be  either  a
 relation,  friend  or  acquaintance  or  8
 marriage  broker,  if  he  exists.  Some-
 one  who  feels  that  some  wrong  is
 being  done  may  not  still  like  to  go  and
 lodge  a  complaint  in  the  court  of  law.
 That  is  the  effect  of  the  provisions.
 You  cannot  write  privately  to  the
 Magistrate  or  go  and  ask  the  police  to
 investigate  in  the  case.  You  have  to
 lodge  complaint  in  the  court.  This  is
 the  legal  aspect.  I  will  give  an  illus-
 tration.  Supposing  my  cousin  is  being
 married  and  her  father  had  to  pay
 something,  I  may  feel  that  I  must
 move  in  the  matter.  I  would  not  like
 to  come  and  appear  as  a  complainant
 in  a  court  of  law,  and  to  give  evidence.
 But  I  may  write  a  letter  to  the  magis-
 trate  giving  information.

 Shri  P.  R.  Patel  (Mehsana):  How
 can  the  offence  be  proved?

 Shri  Nathwani:  It  is  for  the  police
 to  investigate.  They  will  look  to  the
 pecuniary  circumstances  of  the  person
 and  they  may  try  to  know.  Suppose
 the  father  of  the  bride  borrowed
 moneys  from  a  bania  or  a  well-to-do
 friend  like  my  hon.  friend  who  inter-
 vened  just  now,  the  police  can  go  and
 check  up  the  account  and  find  out  and
 then  evidence  would  be  collected  this
 way....  (Interruptions.)

 Am  Hon.  Member:
 tion  for  betrothal  or
 must  be  proved.

 Is  it  considera-
 marriage?  It

 Shri  Nathwani:  Let  us  take  this
 illustration  which  I  have  given.  Sup-
 pose  I  pass  on  information  saying  that
 my  uncle  has  paid  Rs.  10,000  to  get
 my  cousin  betrothed  or  married.  I  do
 not  want  to  go  before  the  court.  I
 write  to  the  magistrate.  I  say  that  my
 uncle  on  a  particular  date  borrowed
 Rs.  10,000  from  Mr.  ऊँ;  he  has  mort-
 gaged  his  property  and  moneys  have
 gone  to  the  other  party.  The  police
 can  go  and  ask  these  questions:  Have
 you  mortgaged  the  property?  Where.
 are  the  moneys?  From  whom  did  you
 receive  those  moneys  and  to  whom
 have  you  passed  them  on?
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 Shri  Hem  Raj  (Kangra):  If  you
 write  a  letter  to  the  magistrate,  would
 not  that  letter  itself  be  the  first  infor-
 mation  report  of  the  police?

 Shri  Nathwani:  It  is  not  an  infor-
 mation  or  report  to  the  police.  I  am
 writing  to  the  magistrate.  That  is  the
 iustration  I  gave  you.

 Mr.  Deputy-Speaker:.  The  hon.
 Member  would  only  write  when  he
 wants  to  harm  his  uncle  and  not  save
 him  his  money.

 Shri  Nathwani:  I  do  not  want  my
 uncle  to  be  harmed  and  I,  therefore,
 suggest  that  the  giver  should  be
 excepted  and  should  not  be  made
 guilty  of  the  offence.  That  is  a  serious
 drawback  in  this  Bill.

 Now  in  their  over-enthusiasm,  the
 Joint  Commi.tee  Members  have  made
 the  offence  compulsorily  punishable
 with  imprisonment  and  fine.  Here  the
 enthusiasm  has  gone  far  beyond  what
 is  expected  in  the  present  state  of
 affairs.

 Shrimati  Uma  Nehra:  We  have  got
 both  of  them  here  because  otherwise
 the  rich  people  would  pay  the  fine  and
 not  go  to  jail.  We  want  they  should
 be  sent  to  jail  if  they  commit  this
 offence.

 Shri  Nathwani:  I  quite  understand
 the  hon.  Member’s  remark.  Originally,
 the  Bill  provided  for  either  of  this  and
 discretion  was  left  to  the  magistrate.
 Having  regard  to  the  prevalence  of
 this  system  of  giving  dowry  and  other
 @ggravatng  circumstances,  the  court
 would  have  been  justified  in  award-
 ing  a  deterrent  punishment.  As  per
 the  original  provision,  there  was  noth-
 ing  to  prevent  the  court  from  sending
 the  accused  person  to  jail  if  he  was
 found  guilty  of  an  offence.  I  do  not
 know  whether  more  serious  thought
 was  given  to  this  aspect.  By  tighten-
 ing  the  provision,  maybe,  they  have,
 as  I  said  in  the  beginning,  laid  a  balm
 to  their  conscience  saying  that  they
 @re  making  provision  for  deterrent
 Punishment.  But  the  real  purpose  of
 bringing  as  many  culprits  to  bock  as
 possible  will  nat  be  served.

 Some  discussion  took  place  about  the
 definition  of  ‘dowry’.  I  do  not  unaer-
 stand  why  a  lot  of  criticism  is  being
 hurled  at  the  definition  as  it  stands
 because  whatever  may  be  given  by
 way  of  voluntary  gifts  or  what  is
 usual  or  customary  cannot  certainly  be
 included  in  the  term  ‘consideration’.
 In  a  marriage,  what  is  the  ‘considera-
 tion’?  My  promise  to  marry  A  and  A’s
 promise  to  marry  me  is  the  only  ‘con-
 sideration’  for  marriage.  When  you
 say  that  one  should  pay  something  or
 someone  else  should  pay  something,
 then  that  pecuniary  part  also  forms
 part  of  the  ‘consideration’.  But  what-
 ever  is  given  by  way  of  showing  affec-
 tion,  out  of  natural  love  and  affection,
 will  not  fall  within  the  definition  of
 ‘dowry’.  In  actual  practice,  it  will  be
 rather  a  difficult  thing  to  apply.

 4  hrs.

 Mr.  Deputy-Speaker:  Will  the  police
 separate  what  is  given  through  affec-
 tion  and  what  is  given  as  considera-
 tion?

 Shri  Nathwani:  in  practice,  Sir,  in
 vorder-line  cases,  there  will  be  diffi-
 culties;  I  admit  it.  But  the  difficulty
 is  inherent  in  the  situation,  in  the  sub-
 ject  matter  with  which  we  are  deal-
 ing.  Therefore,  as  I  started  by  observ.
 ing,  in  social  matters  legislation  alone
 can  never  achieve  its  desired  goal.
 That  is  common  knowledge,  that  8
 common  ground  here  also.  Nobody
 believes  that  by  passing  this  Bill,  we
 will  be  eradicating  this  evil.  The
 claim  is  that  this  Bill  will  go  a  long
 way,  but  even  in  order  to  go  some  way
 some  changes  were  necessary  on  the
 lines  indicated  by  me.

 Pandit  Thakur  Das  Bhargava:  If
 these  words  are  not  kept  there,  harass-
 ment  will  be  there.

 Shri  Nathwani:  Harassment  will  be
 there,  there  may  be  some  hard  cases,
 genuine  cases  also.  In  such  cases,  the
 persons  will  have  to  stand  their  trial,
 but  it  is  always  a  question  of  degree.

 Y  have  suggested  two  minor  amend-
 ments.  I  know  their  fate.  So  far  as.
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 the  definition  of  the  word  “dowry”  js
 oncerned,  I  asked  the  hon.  Minister

 yesterday  whether  if  some  considera-
 tion  is  given  at  the  t'me  of  betrothal
 before  the  marriage  takes  place  such
 payment  of  consideration  will  amount
 to  an  offence.  The  hon.  Minister  was
 pleased  to  observe  that  according  to
 him,  it  would  amount  to  an  offence.  I
 relied  on  the  words:  “one  party  to  a
 marriage  giving  to  the  other  party”.
 At  the  time  of  betrothal,  you  cannot
 describe  them  as  being  parties  to  a
 marriage.  Therefore,  either  you  add
 the  words  “proposed  marriage”  and
 say:  “by  one  party  to  a  proposed  mar-
 riage”  or  you  can  say:  “by  one  party
 to  a  betrothal  or  a  marriage”.  In  the
 Bill  that  was  introduced  sometime  ago
 by  Shrimati  Renuka  Ray,  those  words
 were  there.  Except  for  those  words
 and  some  minor  changes,  the  defim-
 tion  is  the  same  as  it  was  in  that  Bill.
 I  do  not  know  the  exact  reasons  why
 those  words  have  been  dropped.

 Then,  there  is  another  small  verbal
 change  suggested  by  me  in  the  defini-
 tion  and  it  refers  to:  “given  by  one
 darty  to  another,  by  the  other  party  to

 the  marriage  or  by  any  other  person
 on  behalf  of  such  party”.  I  fail  to  see
 the  force  of  the  words  “by  any  other
 verson  on  behalf  of  such  party”.  Con-
 sideration  need  not  be  given  by  or  on
 sehalf  of  a  person  who  is  a  party  to

 the  contract  of  marriage,  but  it  may
 oroceed  from  a  third  party.  If  a

 father  gives  any  consideration,  he  need
 not  pay  on  behalf  of  the  bride.  There-
 fore,  I  do  not  see  the  reason  for  intro-
 ducing  the  words:  “on  behalf  of  such
 other  party”.  Where  the  party  him-
 self  or  herself  gives  or  any  other  per-
 son  gives  some  property  as  a  consi-
 deration,  then  it  is  an  offence,  He
 need  not  say:  “I  give  you  on  behalf
 of  my  child”.  Really  such  a  thing
 never  takes  place,  and  technically  and
 strictly  speaking  this  may  give  to  the
 iver  a  defence  which  is  not  intended

 to  be  given.

 This  is  all  that  I  have  to  say.  I  have
 said  that  at  least  so  far  as  punish-
 ment  is  concerned,  we  should  not  try
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 to  make  it  as  deterrent  as  is  sought  to
 be  done.

 Shri  Hem  Barua  (Gauhati):  Sir,
 about  this  Bill  as  it  has  emerged  out
 of  the  Joint  Committee,  there  are  cer-
 tain  observa.ions  that  have  been
 already  put  forward  by  the  different
 speakers.  This  is  a  very  welcome  Bill,
 a  very  welcome  bit  of  legislation,  J
 would  ravher  say.  But  the  trouble  is
 most  of  the  speakers  have  expressed
 grave  doubts  about  its  possible  func-
 tioning.  I  have  also  my  doubts  that
 this  Bill  would  not  be  able  to  serve
 the  purpose  for  which  it  is  meant.

 I  just  remember,  Sir,  the  League
 of  Nat‘ons,  because  due  to  the  lack  of
 an  instrument  to  implement  the  inten-
 tions  of  the  League  of  Nations,  it  was
 ultimately  described  as  the  “Tomb  of
 Peace”.  I  feel  the  same  thing  about
 this.  I  feel  that  because  of  the  lack
 of  an  instrument  to  implement,  this
 bit  of  legislation,  except  the  social
 sanction  or  soc‘al  conscience,  it  is  like-
 ly  to  be  the  grave-yard  of  pious  wishes
 and  nothing  more.

 Whatever  that  may  be,  this  has
 occurred  in  our  country  or  this  has
 happened  in  our  country,  so  far  as
 social  legislations  are  concerned.  We
 had  the  Immoral  Traffic  Act.  We  feel
 that  we  have  succeeded  in  killing  this
 social  evil  of  prostitut'on  to  a  certain
 extent.  But,  as  a  matter  of  fact,  we
 have  not  succeeded  completely  in
 doing  it.  This  institution  is  destroyed
 to  a  certain  extent  but  it  has  gone
 underground.  This  social  evil  has
 crept  underneath  the  carpet,  but  when
 opportunities  are  there  it  peeps  out  in
 the  corner  from  behind  the  sofa.  That
 is  what  has  happened  in  our  countrys.
 We  have  succeeded  in  eliminating
 prostitution  from  the  red-lamp  areas,
 but  it  appears  or  emerges  as  the  most
 modern  version  of  Eve  at  the  Taj  in
 Bombay,  Grand  in  Calcutta  or  Ashoka
 in  Dethi.  That  is  what  is  happening
 because  we  have  failed  to  arouse  the
 social  conscience.

 At  the  same  time,  in  order  to  rouse
 social  conscience,  we  must  have  the
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 economic  sanction.  Women  must  have
 @conomic  freedom,  and  this  problem  of
 dowry  that  has  degenerated  into  a
 gocial  evil  in  our  country  is  associated
 with  economic  freedom.  About  this
 probiem  of  prostitution,  ]  would  rather
 gay  that  in  countries  where  public
 opinion  has  been  enlightened  as  in  the
 United  Kingdom  this  ex'sts.  I  would
 like  to  quote  from  the  Wolfenden
 Report.  There  it  says:

 “Without  a  demand  for  her  ser-
 vices,  the  prostitute  could  not
 exist.  There  are  enough  men  who
 avail  themselves  of  prostitutes  to
 keep  the  trade  alive.  There  are
 women  who,  even  when  there  is
 ho  economic  need  to  do  so....”,

 Mr.  Deputy-Speaker:  Why  should  he
 bring  that  here?

 Shri  Hem  Barua:  I  want  to  point
 out  that  even  in  an  enl  ghtened  coun-
 try  social  legislation  has  not  succeeded
 in  destroying  this  social  evil.  That  is
 a  country  where  social  conscience  has
 been  roused.  Compared  to  thai  coun-
 try,  our  social  conscience  is  not  at  all
 roused.  That  is  why  I  want  to  say
 that  this  bit  of  leg  slation,  however
 progressive  it  might  appear  to  be,
 would  fail  in  its  ultima‘e  purpose.

 When  I  say  about  social  conscience
 I  mean  economic  freedom  for  women.
 As  soon  as  women  enjoy  economir
 freedom,  the  problem  of  dowry  would
 evaporate.  They  do  not  enjoy  that
 economic  freedom.  When  I  was_  ir
 the  States,  people  asked  me  repeatedly
 as  to  why  the  Indian  women  love
 ornaments  so  much.  My  reply  was,
 it  is  all  because  of  economc  compul-
 sion.  There  is  a  psychological  apti-
 tude  in  the  Indian  women  for  orna-
 ments  because  the  ornaments  that  they
 get  as  presents  at  the  time  of  mar-
 riage  from  their  parents  and  also  from
 the  families  of  their  husbands  are  ‘ho
 only  basis  of  their  social  securiy  in
 ease  of  any  crisis  in  their  life.  That
 economic  compulsion  has  produced  a
 sort  of  psychological  aptitude  or
 attachment  in  them  for  ornaments,
 This  has  happened  in  our  country.
 That  is  why  I  say  that  social  sanction
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 or  social  conscience  cannot  be  roused
 by  passing  legislations  or  by  pious
 wishes;  there  must  be  economic  sanc-
 tion  as  well.

 At  the  same  time,  there  should  be  a
 sort  of  catharsis  in  the  mind,  An  indi-
 vidual  must  have  that  amount  of  dig-
 nity  in  himself  and  he  should  realisa
 that  to  marry  a  woman  for  a  certain
 dowry  means  to  allow  himself  to  be
 purchased  by  the  woman.  That  has
 happened  in  my  life  as  well.  There
 was  a  tea  planter  who  offered  his
 daughter  and  promised  to  put  Rs.
 15,000  in  the  bank  to  my  credit.  My
 father  was  enamoured  of  that  propo-
 sal  but  good  sense  dawned  on  me  and
 I  opposed  it.  Today  when  I  tell  ny
 wife  “Give  me  freedom,  I  will  give
 you  dominion  status”  she  readily
 agrees  to  it;  but  if  I  had  married  the
 tea  planter’s  daughter  and  said  ithe
 same  thing  to  her  possibly  she  would
 not  have  agreed,  she  would  have  made
 a  counter  proposal  and  told  me:  “Give
 ™Mme  freedom,  ॥  give  you  dominion
 status”.  That  would  have  happened
 Therefore,  this  dignity  is  also  neces-
 sary.

 Mr.  Deputy-Speaker:  How  was  the
 tangle  resolved  ultimately;  who  got
 the  freedom  and  who  got  dominion
 status?

 Shri  Hem  Barua:  I  got  freedom  and
 she  got  dominion  status.  She  has
 agreed  to  it.  In  the  other  case,  it
 would  have  been  the  other  way  round.
 That  is  what  I  say.  The  success  of
 this  legislation  depends  upon  the  sense
 of  dignity  that  an  individual  possesses.

 There  are  certain  provisions  in  this
 Bill,  What  are  those  provisions?
 Before  I  deal  wih  the  prov  sions,  I
 would’  rather  like  to  say  one  thing
 about  what  Pandit  Thakur  Das  Bhar-
 gava  said.  He  said  that  in  certain
 communities  marriage  is  a  contract,
 and  that  with  the  Hindus,  it  is  not  a
 contract  but  a  sacrament.  But  1  feel
 that  even  with  the  Hindus  marr  age  is
 a  contract  and  it  is  the  sense  of  con-
 tract  that  has  produced  this  dowry
 system.  In  ancient  times,  in  the  days
 of  Lilevati,  Gargi  and  oher  great
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 {Shri  Hem  Barua]
 women,  when  they  enjoyed  complete
 social  and  economic  freedom,  the
 question  of  dowry  did  not  creep  in  at
 ail.

 An  Hon.  Member:  Thousands  of
 years  ago.

 Shri  Hem  Barua:  It  is  very  difficult
 to  count.  But  I  would  say  that  society
 tried  to  interpre.  marriage  as  a  SacTra-
 ment.  I  do  not  know  how  far  it  has
 succeeded  in  that  interpretation  and
 how  far  marriage  as  a  sacrament  has
 succeeded.  I  feel  that  all  marriages
 are  contracts.  You  would  agree  with
 me  when  I  say  tna  marriage  is  a
 stupid  contract  in  which  a  young  man
 tres  to  provide  for  an  older  man’s
 daughter.  That  is  marriage.  There  35
 an  element  of  economics  in  it.  It  is
 like  that.

 An  Hon.  Member:  In  your  State.

 Shri  Hem  Barua:  I  feel  marriage  is
 always  a  private  contract.  There  ४
 no  hing  sacramental  about  it,  That  is
 why  this  question  of  duwry  has  ben
 brought  up  .n  this  age  of  decadence,
 when  we  are  living  in  an  age  of  deca-
 dence,  an  age  of  corruption  and  <c7n
 age  of  lost  values,  to  carry  forward
 the  bankrupt  people  along  these  lines.
 We  have  become  aggre  sive  in  our
 instincts  and  that  is  why,  as  some
 people  have  said,  the  presents  do  not
 mat  er  much  with  the  illiterate  people
 but  that  they  matter  much  with  the
 literate  people.

 It  is  also  a  fact  that  because  of  this
 aggress  ve  instinct.  because  of  this
 emphasi;  on  individual  progress,  when
 a  certain  young  man  is  educated  in  a
 university,  he  wants  to  go  to  a  foreign
 country  for  further  studies  and  if  he
 does  not  have  money,  he  sells  himself
 to  another  party,  gets  money  and  tries
 to  keep  his  posi.ion.  It  is  because  of
 th’s  aggressive  instinct  in  us  that  our
 social  customs  have  deteriorated  into
 such  an  ugly  affair.

 At  the  same  time,  dowry  has  an
 ugly  connotation.  Because  of  these

 associations  and’  because  of  this  deca-
 dence  creeping  in.o  its  fabric,  we  are
 having  an  ugly  connotation  for  dowry.
 Further,  this  Bill  does  not  define  pro-
 perly  what  is  dowry  and  what  3  not
 dowry.  I  feel  dowry  is  a  gift  or  a
 present  which  is  not  a  voluntary  pre-
 sent  or  a  gift,  but  a  presen;  that  35
 ex  orted  under  compulsion.  That  is
 how  I  feel.

 What  happens?  It  is  a  traditional
 fact  that  wnen  a  man  woos  a  woman,
 he  might  do  it  with  flowers,  perhaps
 with  a  bouauet  of  honeysuckle,  or  he
 might  do  it  w.th  a  diamond  ring.  But
 whenever  he  woos  a  woman,  ne  woos
 a  woman  with  a  gift,  and  :hat  wooing
 might  ultimately  result  in  life-long
 union  of  marriage.  It  is  a  historical
 fact,  a  traditional  fact  that  in  ancient
 tmes,  when  people  used  to  hve  in
 communes,  when  the  men  wen:  out  to
 hunt,  they  came  back  with  colourful
 feathers  or  colourful  horns  as  presents
 for  their  wives.  That  is  how  they
 lived,  and  that  is  why  a  tradition  or  a
 biological  fact  has  become  a  reality.
 That  is  why,  when  dowry  is  interpret-
 ed  in  ‘hat  narrow  sense  aS  a  present
 that  might  come  from  the  man  or
 from  the  woman—it  might  be  loveless
 aowrv—t  is  sought  to  be  made  an
 offence  under  this  Bill,  an  offence  for
 which  both  fine  and  imprisonment  are
 provided.  But  then  I  would  say  that
 tha:  sort  of  punishment  would  mean
 cruelty  to  man,  I  was  taken  aback
 when  Shrimati  Renu  Chakravartty
 who  presided  over  the  Joint  Commit-
 tee  on  this  Bill  made  this  provision.  T
 can  understand  her  feeling  but  I  feel
 that  Shr'  A.  K.  Sen,  who  is  very  much
 of  a  he-man,  who  represents  the  male
 population  or  has  the  male  spur  tn
 him,  forgot  to  take  this  aspect  of
 things  into  account.  I  have  described
 him  as  very  much  of  a  he-man,  and  I
 was  taken  aback  when  I  saw  the  Bill
 as  reported  by  the  Joint  Committee.
 He  should  have  taken  all  aspects  into
 consideration.

 Shri  Subiman  Ghose:  That  he-maz
 was  absent  all  along
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 Mr.  Deputy-Speaker:  Is  there  a  pro-
 posal  for  recommital,  with  a  d-fferent
 Chairman?

 @hri  Hem  Barna:  if  it  could  be
 done,  that  would  be  most  welcome.
 But  I  know  that  this  piece  of  legisla-
 tion  is  going  to  be  only  a  refrigerator
 legislation,  It  will  be  in  the  refrige-
 rator.

 An  Hon.  Member:  It  may  be  in  cold
 storage.

 Shri  Hem  Barua:  Yes;  it  may  be  in
 oold  storage.

 Shri  Hajarnavis:  When  Mrs.  Barua
 goes  home,  let  us  see  how  she  fares
 there  after  Shri  Barua’s  speech  here.

 Mr.  Deputy-Speaker:  Mrs.  Barua
 would  be  a  mother  and  not  a  gil!

 Shri  Hem  Barua:  Yes.

 Shri  N.  R.  Muniswamy  (Vellore):
 Has  not  the  hon.  Member  got
 daughters  for  marriage?

 Shri  Hem  Barua:  No;  I  have  two
 boys.  As  I  said,  this  piece  of  legisla-
 tion  is  going  to  be  in  cold  storage.
 Social  sanct  on  or  social  conscience  is
 not  going  to  be  roused.  There  is  a  pro-
 vision  about  complaints.  But  in  the
 case  of  dowry,  who  is  going  to  bring
 up  the  matter  to  the  law  court,  and
 who  is  going  to  complain  against  one
 party  or  the  other  in  a  law  court?

 Pandit  Thakur  Das  Bhargava:  Both
 are  guilty.

 Shri  Hem  Barua:  I  think  neither
 party  would  bring  in  a  complaint.  If
 any  of  the  par.ies  bring  in  a  complaint
 to  a  law  court,  it  would  be  disturbing
 the  harmony  of  the  newly-married
 people  and  nobody,  no  parent,  would
 like  to  offer  his  daughter  in  marriage
 to  another  or  bring  in  a  daughter-'‘n-
 law  to  the  family  who  is  likely  to  dis-
 turb  the  harmony  jn  the  family  by
 lodging  a  complaint  against  the  dowry-
 giver  or  taker.  If  dowry  is  taken,  or
 given,  there  is  no  agency  to  lodge  a
 complaint  -against  the  people  who
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 infringe  the  provisions  of  this  law.  It
 may  be  said  that  there  are  o  her  social
 organisations  to  do  it,  but  what  about
 the  social  organisations  in  our  coun-
 try?  Social  organisations  in  our  coun-
 try  do  not  operate  in  these  mat-era,
 because  marriage  is  after  all  a  per-
 sonal  affair  and  they  do  not  want  to
 operate  even  in  regard  to  other  pieces
 of  social  legislation  that  we  have  pass-
 ed  in  this  country.  That  is  what  has
 happened.  No.  social  organisation
 comes  forward  for  lodging  a  protest.
 Again,  there  is  the  question  of  finance
 also.  Where  is  the  fund?  They  do  not
 possess  any  funds  for  this  purpose,  and
 the  Government  do  not  propose  to  put
 any  funds  at  their  disposal  so  that
 they  might  lodge  protests  aga  nst  the
 people  who  err  in  this  way.  There-
 fore,  there  is  no  effective  instrument
 in  order  to  implement  legally  the  pro-
 visions  of  this  Bill.

 But  I  feel  the  whole  problem  can  99
 solved—and  I  hope  to  live  to  see  that
 happy  day—very  easily  and  more
 quickly  not  by  legislation  but  by  rous-
 ing  the  soc’al  conscience.  As  soon  89
 our  women  get  economic  opportunities
 and  economic  freedom,  as  soon
 avenues  of  employment  and  other
 opportunities  are  open  to  them,  as
 soon  as  :hey  become  independent  of
 their  families,  possibly  there  would
 not  be  any  occasion  for  this  law  to
 operate.  With  economic  freedom,  there
 would  come  free  mixing  also,  and  free
 m’xing  would  produce  better  results
 in  the  sense  that  free  mixing  would
 generate  love.  Love  like  electricity
 ean  be  generated.  It  can  be  generated
 only  by  free  mixing,  and  when  it  is
 generated,  possibly  there  would  be  no
 scope  for  a  third  party,  there  would
 be  no  scope  for  you  or  for  me.  Really
 the  younger  people  would  settle  their
 affair¥.

 Pandit  Thakur  Das  Bhargava:  Why
 not  bring  forward  a  Bill  for  free
 mixing?

 Shri  Hem  Barua:  It  is  coming;  it
 will  come  and  it  must  come.  It  will
 solve  all  these  problems  not  for  us,

 but  for  the  younger  generations.
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 Shri  Hem  Barua)
 Sir,  I  welcome  this  Bill........

 Seme  Hon.  Members:  Welcome?
 Shri  Hem  Barua:  Yes;  I  welcome

 this  Bill  in  spite  of  its  defects.  I
 know  it  is  a  defective  Bill,  but  I  wel-
 come  it  because  it  announces  our
 decision  or  our  mind  to  the  world
 that  we  are  capable  of  progressive
 legislation.  It  is  because  of  this  that
 I  welcome  this  Bill.  But  the  defects
 are  there  and  I  feel  that  this  is  not
 going  to  operate  well  because  of  the
 social  difficulties.  When  the  social
 difficulties  are  liquidated,  it  will
 operate  and  let  us  hope  to  see  that
 bright  day  when  this  dowry  dies  like  a
 door  nail.

 श्री  प्रकाश  थोर  शास्त्री  (गुड़गांव)  :
 उपाध्यक्ष  महोदय,  संस्कृत  में  एक  कहावत  है  :

 /विनाय कई  विदुर्तोगो
 रचया  नास  वानरम्‌  y

 जिसका  प्र्य  यह  है  कि  गगेश  की  मूर्ति  बताने
 के  लिए  कोई  चतुर  चित्रकार  तैयार  हुप्रा
 भावना  शुद्ध  थी,  लेकिन  गणेशकी  मूत्ति
 बनाते  वह  एक  बन्दर  को  मूर्ति  बना  बैठा  ।
 सो  प्रकार  इस  बिल  के  पौड  जो  पृष्ठ  मूमि  है,
 जिससे  विवश  हो  कर  हमारी  सरकार  को
 यह  बिल  सदन  के  समक्ष  उपस्थित  करना  पड़
 रहा  है,  वह  पृष्ठमूमि  तो  शुद्ध  है  कपोंकि  हमारे
 समाज  में  दुबलतायें  इतनों  अधिक  बढ़  चुको
 हैं  कि  उन  के  ऊपर  झगर  इस  प्रकार  के  बिल  या
 स  प्रकार  की  चेतावनियां  श्रा  कर  समाज  के
 कानों  से  न  टकराय  तो  बहुत  सम्भत्र  है  कि
 समाज  झपने  अन्दर  इत  दुर  लताग्रों  को  आगे  भो
 ज्यों  की  त्यों  चालू  रखे  ।  लेकिन  बिल  पर  विवार
 करते  समय  हमें  इस  बिल  के  दोतों  पहलुप्रों  को
 देखना  होगा  t  यह  सहद्दी  है  कि  कुड इस  प्रकार
 को  घटनायें  हैं  जिन्होंने  सरकार  को  और  समाज
 को  जिवश  किया  है  कि  वे  इस  प्रकार  की
 समस्याझों  पर  गम्मीरता  से  सोचे  ।  स्वयम्‌
 में  ने  झपनो  आंखों  से  एक  इस  प्रकार  को  घटना
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 देखी  है  1  कुड  साल  पहले  की  शिमले  की  यह
 चटना  है|  एक  कन्या  ते  गुतलबाने  में  जा  कर,
 जहां  बिजतो  का  बल्ब  लगता  है,  वहां  से  उसे
 निकाल  कर,  उस  में  झपना  हाथ  सगा  कर
 अपनो  मृत्यु  को  ।  मृत्यु  से  पहले  उसने  एक  चिट्ठी
 लियो  जो  उस  को  लाश  के  साथ  निकालो  गई
 ae  जिटठों  उस  ने  अपनी  सास  के  नाम  लियो
 थी  t  उस  में  उस  ने  यह  लिखा  था  कि  मैं

 लुन्हारे  पुत्र  को  दूसरी  पत्नो  बन  कर  भाई  यो  ।

 मुत  से  पहले  तुम्हारे  पुत्र  का  विवाह  हुप्रा  था

 क्त्तु  प्रभाग्यवश  बहू  रर्प्ली  पत्ती  तपेदिक  या
 झन्य  कित्रो  रोग  से  प्रत्त  हो  कर  मर  गई  |  में
 भी  ऐवो  हो  परेशानियों  से  विवश  हो  कर  झउनो
 जीवन  ली  वा  समाप्त  कर  रही  हूं  i  केकिन  कुयां
 कर  के यद ध्रब  को  बार  आप  पुत्र  का  कोतरा

 विवाह  करें  तो  इतता  ध्यान  रखता  कि  फिल
 ऐते  पतवार  में  करता  जो  मुंड  मांगा  पैता

 विवाह  में  आप  की  दे  सके  त  अकार  का  ए5
 नहों  न  जाने  कितत।  बडतायं  हैं  जो  समाचार-
 पत्रों  में  बाये  दिन  प्रकाशित  होती  रहता  हैं
 भोर  जिन्द्ों े  हमारे  समाज  को  इप  बात  पर
 सोवने  के  (जग  विवश  किया  है  कि  हम  अयतो

 द्  बतायों  पर,  अपना  कमजोतरेयों  पर  विबार
 करें  1

 लेकिन  जब  हम  इप  बिल  को  सदन  में
 उपसव्त  कर  रहे  हैं प्रोर  ह क  को  पास  करने
 का  स्विय  में  हैं  तो  हम  को  साथ  साथ  यह  मो
 सोदता  होगा  कि  जो  ह: क  बिल  का  दूसरा  रूप  है,
 हम  उस्त  पर  भो  विवार  करें  |  यह  बिल  पास  हो
 रहा  है  |  कुड  समय  पहले  इत।  सदन  में  झुह
 बिल  पास  किया  गया  या  जो  ऊुटे  बच्चों  के

 विवाह  के  सम्बन्द  में  या  1  इ3  में  कोई  सन्देह
 नहों  कि  उत्त  बिल  के  वादे  मो  मावतला  बड़ो
 भच्ज'  था,  लेकत  उस  बिल  के  पास  होने  के

 पहव {  हम  है कल  बात  को  झविकारपूर्ग  माश
 में  नहं  कह  सकते  कि  झाज  हमारे  देश  में  झडे
 बच्चों  के  वित्राह  बिल्कुग  बन्द  हों  गये  2

 परन्तु  उतर  बिन  में  प्रोर  if  में  बहुत  प्न्दर  है।
 उस  पल  के  पास  दोने  पर  इतता  ती  था  कि
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 छोटे  बच्चों  के  सम्बन्ध  में  अगर  पुलिस  में
 स्षिकायत  हो  कि  यह  बच्चा  भ्मी  विवाह  के
 मोग्प  नहीं  है  शौर  उसे  विदाह  बन्वन  में  बांघां
 जा  रहा  है,  तो  पुलिस  जा  कर  उसे  देव  सकतो

 थी,  डावटरी  इम्तहान  1.1  सकता  था,  पता
 खगाया  जा  सकता  था  कि  बच्चा  कितनों  आयु
 का  है,  लेकिन  दहेज  के  सम्बन्ध  में  िथति  बड़ी
 बियरीत  है  1  कहीं  ऐसा  नहीं  होता  है  कि  दहेज
 को  बड़े  भारी  रूय  में  ढोल  बजा  कर  प्रदर्शन
 किया  जा  रहा  दो  ।  भगर  यह  बिल  इस  रूप  में
 था  जायेगा  तो  फिर  पुलिस  के  लिये,  जो  कि

 पहले  से  बदनाम  है,  हम  करप्शन  का  एक  नया
 दरवाजा  भर  खोल  देंगे  भर  इस  प्रकार  की
 स्थिति  ला  कर  खड़ी  करेंगे  जिस  से  बहुत  हानि
 होने  की  सम्भावना  है  ।  मान  ली  ज्ये  कि  आज

 एक  विवाह  हो  रहा  है  ।  पड़ोस  वा  एक  आदर्मा  है
 शौर  वह  विवाह  के  आनन्द  को  देख  कर  प्रसन्न

 नहीं  है,  या  पुरानी  शत्रुता  है।  उस  ने  पुलिस
 को  १००  या  २००  ०  दे  कर,  विवाह  में
 विष्न  डालने  के  लिये  इस  प्रकार  की  बात
 उपस्थित  को  कि  उस  आदमी  ने  दहेज  लिया  है,
 था  उसने  दिया  है,  तो  विवाह  के  वातावरण  में
 धौर  कुछ  हो  या  न  हो  लेकिन  वह  प्रसन्नता

 दुःख  में  परिणत  द्वो  जायेगो  ।  इतना  तो  वह
 झवर्य  हो  कर  लेगा  ।  हमें  थोड़ा  सा  इस
 दिशा  में  भी  सोचना  चाहिये  +

 बैसे  मी  जहां  तक  हमारे  समाज  की
 प्रम्परामों  का  सम्बन्ध  है,  जब  पिता  विवाह  के
 समय  कन्या  का  हाथ  पति  के  हाय  में  देता  है  ती

 हमारी  सांस्कृतिक  परम्परा  इस  प्रकार  की  है,
 जैसा  हमारे  शास्त्रों  में  कहा  गया  है:

 इमा  प्रलंकृता  कन्या  प्रतियू  इणुयातु  मवान्‌  1”

 इसका  अर्य  पह  होता  है  कि  मेरो  कन्या  भामूषणों
 से  सुसज्जित  है।  इस  का  हाथ  में  तुम्हारे  हाथ  में
 रखता  हूं  झब  तक  यह  हमारी  कन्या  की,

 अब  में  पत्नी  रूप  में  इसे  तुम  को  देता  हूं  भौर
 ह... छ  पति  उसे  स्वीकार  करता  है॥
 आरवामाव  के  युग में  द 1 अ  भी  इस

 अकार  की  स्थिति  है  कि  जब  माता  पिठा  प्रपनी

 कन्या  का  विवाह  करते  है  तो  शायद  कोई  पत्थर

 हृदय  पिता  हो  इस  प्रकार  होगा  जो  अपनी
 प्यारी  पुत्री  को  पहली  बार  अपने  परिवार  से
 विदा  करे  भौर  जब  वह  पुत्री  विदा  हो  कर  अपने

 पतिगृह  को  जाने  लगे  तो  बह  उसे  बिचा  कुछ
 दिये  हुए  भेज  दे  ।  पिता  तो  उस  समय  इतना
 भरा  हुआ  होता  है  फि  भगर  उसके  पास  कुबेर
 का  खजाना  भी  हो  तो  वह  +पनी  यारो  थ्न्‍या
 पर  न्‍्यौछावर  १२  दें।  यह  ,  मारी  सामाजिक
 परम्परा  हैं  7  तो  हमें  इस  बिल  को पास  बरते
 समय  थोड़ा  सा  इस  दिशा  में  भी  विचार  करना
 चाहिये  कि  जहां  इस  का  गलत  उपयोग  हो
 सकता  है,  पुलिस  इस  का  अनुचित  लाभ  उठा
 सकती  है  करप्शन  की  दुष्टि  से,  वहां  हम  अपनी
 साम/(जिक  परम्पराओं  पर  बिल्कुल  प्रबन्ध
 न  लगा  दें  कि  जब  कन्या  हमारे  परिवार  से
 पहली  बार  विदा  हो  कर  पत्नी  के  रूप  में  किसी

 दूसरे  घर  में  जाय  तो  वह  हमारे  परिवार  से

 बिल्कुल  खाली  हाथ  जाय  ।  हां  इस  प्रकार  के
 नियम  दहेज  के  सम्बन्ध  में  जरूर  रखें  जिन  से
 लोगों  को  कष्ट  होता  है

 जहां  तक  दहेज  के  सम्बन्ध  में  इस  बिल  की
 ब्रिभाषायें  हैं,  मेरा  अनुमान  है  कि  संपुक्त
 समिति  के  निर्णय  के  पश्चात्‌  भी  भ्रभी  तक  दहेज
 की  पूरी  व्यास्या  इस  बिल  में  नहीं  ही  पाई  है  1
 मेरा  भ्रनुमान  इस  प्रकार  है  कि  अगर  दहेज  की
 ब्याख्या  दोटी  सी  या  मोटी  भाषा  में  की  जाय  तो
 बह  यह  है  कि  वह  घन  जो  माता  पिता  को  विवध्
 कर  के  लिया  जाता  है  उसे  दहेज  कहा  जाता  है।
 मगर  जो  धन  माता  पिता  द्वारा  प्रसन्नता  के
 साथ  पुत्री  को  दिया  जाता  है  उसे  भी  दहेज  के
 रूप  में  स्वीकार  कर  लिया  जायेगा  तो  शायद  हम
 माता  पिता  रे  मार्ग  में  बड़ी  कठिनाई  उपस्थित
 कर  देंगे  1  इस  प्रकार  की  चीज़,  जहां  पर  सड़की
 बालों  को  विवदा  किया  जाता  है  या  इस  प्रकार
 की  परिस्थितियां  पैदा  की  ज्यती  हैं  कि  भ्रगर
 इतना  पैसा  नहीं  दिया  जायेया  तो  विवाह  नहीं
 होगा,  यह  परम्परा  सवमुच  इस  प्रकार  की  है
 जो  हानिकारक  है।  समाज  इतना  जीर्ग  हो  चुका
 है  कि  झगर  हम  इन  परम्पराधों  को  जीवित
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 रखते  हैं  तो  हमारा  काम  नड़ीं  चने  सकता  ।
 जित  घरों  में  लड़कियां  जवान  £  हैं  उत  में
 जा  करे  श्राप  माता  पिता  से  प्
 तो  पता  चलेगा  कि  उन  को  रात  में  तोंद  1
 भाती  ।  वे  इस  बात  के  लिए  उत्पुक  हैं  कि  जन्दों
 से  जल्दी  लड़को  के  हाय  पोने  का  दें  प्रौर  कहें
 कि  भ्रव  दूसरे  घर  में  तुम  पत्ती  बन  कर  जागो ।
 तो  समस्या  के  पहलू  दोतों  हैं  श्रौए  दोतों

 पहनुप्रों  पर  विचार  कर  के  तोसरा  मार्ग
 झपनाना  होगा  1  में  अपतो  बुद्धि  के श्राबार  पर
 जो  सुझाव  दे  सकता  हूं  वह  यह  कि  हमारा
 शासन  थोड़ा  सा  इस  दिशा  में  सावयान  रहे  ।
 जहा  हम  इस  बिल  को  पास  करो  समय
 शासकीय  नियम  बनाने  जा  रहे  हैं  प्रोर  विजाति
 बनाने  जा  रहे  हैं,  वहां  थोड़ा  ड्  दिशा  में  मो
 सौवें  कि  हमें  सामाजिक  सत्वातरां  का  भी
 सहयोग  प्राप्त  करना  चाहिए  ;  अवर  प  पम
 जिक  संत्याप्रों  का  सहयोव  प्राप्त  करें)  तो
 इयर  शासन  या  नियन  और  उबर  सामाजक
 सस्थाप्रों  के  प्रचार  द्वारा  बनाया  हुत्रा  वजा-
 बरग,  दोवों  इस  कुमा  को  भारत  से  हटाने  में

 बहुत  सहायक  हो  सकेंगे  ।  इस  में  वियेत  सम्वन्य

 हिन्दू  समाज  से  है  ।  इसलिए  जहां  तक  सन्नत

 हो  हिन्दू  समाज  के  जितने  श्  हैं,  सित्र  हैं,
 सनातन  चर्म  हैं,  श्रायंसमाज  है,  सभो  का

 सहयोग  इस  के  लिए  प्राप्त  किया  जाय  |  जैते  भो
 में  माननीय  विधि  मंत्रो  से  कह  देना  चाहता  हूं
 कि  केवल  नियम  बना  कर  अगर  अप  सन्तोव
 कर  लेंगे  द्रौर  सरकारों  मशोनरी  को  इस  काम
 में  लगायेंगे  तो,  क्षमा  कोजिये,  श्राज  सरक,री
 मशीनरो  इतनी  करप्ट  हो  चुकी  है,  इततो

 दूषित  हो  चुको  है  कि  जब  वह  सरकरो  बिल्जा
 लगा  कर  समाज  के  झन्दर  जाती  है  तो  उस  पर
 'कोई  विश्वास  नहीं  करता  है  ।  जिस  प्रकार
 दाराब  बे  चने  वाली  पश्रपने  सिर  पर  दूध  का  घड़ा
 हें  कर  भी  जाय  तो  किसी  को  विश्वास  नहीं
 होता  कि  वह  दूध  बेचने  भाई  है,  वही  स्थिति
 सरकारी  मशीनरी  की  है  1  इसलिए  जो
 सामाजिक  संस्थायें  हैं  भ्ाप  उन  का  सहयोग
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 प्राप्त  करें  और  उन  का  सहयोग  ले  कर  तब
 इस  कातूत  को  थोड़ा  भौर  व्यापक  रूप  दें  जिससे
 समाज  से  यह  कुबा  हट  सके  ।  इसके  लिए
 झआाप  को  वितत  कर  नारो  समाज  भौर
 संगठतों  का  सहयोग  प्राप्त  करना  चाहिए
 अगर  उन  का  सहपोग  झाप  को  मिलेगा  तो
 आप  प्रविक  सफतता  इस  में  पा  सकेंगे  in  ऐसों
 भी  एक  घटना  है  कि  जब  एक  लड़को  का  विवाह
 होने  लगा  तो  उस  से  पहले  लड़के  वालों  ने
 एक  बड़ी  धनराशि  ठहराई  ।  पड़ो  लिवी  लड़  की
 थी  उस  समय  वह  कुड  नहीं  जो  तो  लेकित  बड़ो
 सावधानो  के  साथ  उसे  देख वो  रहो  ।  जब  बारात
 चढ़  कर  शाई  ग्रोर  संस्कार  के  लिए  दोनों  पक्ष
 के  लोग  वहां  43  तो  लड़को  को  यज्ञ  को  वेदो
 पर  बुताया  गया।  जब  पड़ित  जो  ने  उस  से
 वहां  जैडते  को  कटा  तो  उस  ने  वहां  जैठना
 ्तो  यर  नहीं  कया  |  जब्  उसने  बैठना  स्व,कार
 नही  पी  या  तो  किए  उस  के  पिता  वहां  द्य  और
 पुत्री  से  पूद्धते  लगे  अाशिर  यह  विचार  क्‍यों  ?
 तो  लड़की  ने  कहा  कि  मैं  इप  व्यपपारो  के  साथ
 अतनो  गांठ  नहीं  बनना  सकता  ।  पिता  ने
 साववान  हो  कर  पूजा,  “लेकिन  बेटो  बताओ,
 फिर  लड़का  मिले  या  न  मिले  ae  wa  उसने
 लड़की  से  यह  कहा  तो  उस  ने  कहा  “पिता  जो,
 में  अर्ति  के  सम्मुव  खड़ो  हो  कर  विश्वास
 दिलातो  हूं  कि  अगर  मैं  भ्रविवाहित  हो  रहो
 तो  में  अपने  जोवन  में  आप  के  माये  पर  कलंक
 का  टोका  नहीं  लगने  दगी,  लेकिन  में  इस
 व्यापारी  के  हाथों  में  पतों  गांठ  बंयवाने  के
 लिए  तयार  नहीं  हूं  1  प्राज  आप  के  पात  पैसे  हैं
 श्राप  उसे  दे  दबे  लेकिन  श्रगर  तोन  बर्ष  के  बाद
 आप  के  पास  पैसा  न  रहे  और  इस  व्यापारो  ने
 फिर  मांग  को  तो  भाप  उस  को  मांग  कते  पूरो
 करेंगे  i  उस  के  बाद  भी  इस  को  क्या  गा रेन्‍्टो  है
 "कि  यह  मुझे  इसी  सम्मान  के  साथ  रखेगा  ?  nm

 बाप  ने  जब  अपनी  टोपी  उस  के  पैर  पर  रख  दी
 तो  पुत्रों  ने  टोपी  ठा  ली  झौर  माथे  से
 लगाई  ।  कहा,  नहीं,  पिताजी,  भाप  की  टोपी
 मरे  सिर  माथे  पर,  सेकिन  ाप  मह  बताईये  कि
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 झाप  की  टोरी  की  लाज  रखने  के  लिए  तो  इस
 ध्यापारी  के  साथ  में  पभ्रततों  गांड  जप  लूँ,
 खेकित  भारतवर्ष  में  जो  मेरो  जैतो  क  रोड़ों  बहनें
 हैं  जी  बिता  पैसे  के  भ्रयने  को  द्  बन्वत  में  नहीं
 बंवा  पाती,  उन  की  लाज  बवाने  के  लिये  कौत
 झागे  भायेगा  ad  तो  मेरे  कहने  का  तात्पं  यह  है
 कि  हम  समाजिक  संस्थाम्रों  का सहयोग  जहर
 प्राप्त  करें,  लेकिन  जो  नारियों  के  संवठत  हैं
 हमें  उन  का  भी  सहयोग  प्राप्त  करना  चाहिए  |
 इस  देश  में  श्राप  विवान  भो  बनावते,  लेकित
 विधान  बनाने  के  साथ  इन  सामाजिक  संस्याम्रों
 को  भी  आप  साथ  लगे  तभी  आप  का  विधान
 जो  हैँ  वह  प्रो  तरह  से  लागू  हो  सकेगा  |

 34.30  hrs.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 FIFTY-SECOND  REPORT

 Mr.  Deputy-Speaker:  We  will  now
 take  up  non-official  business.

 Shri  Nathwani  (Sorath):  I  beg  to
 move:

 “That  this  House  agrees  with
 the  Fifty-second  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented
 to  the  House  on  the  2nd  Decem-
 ber.  1959.”

 —<
 Deputy-Speaker:  Motion  mov-

 “That  this  House  agrees  with
 the  Fifty-second  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented
 to  the  House  on  the  2nd  Decem-
 ber,  1959.”

 Bhri  D.  C.  Sharma:  (Gurdaspur):  7
 beg  to  submit  that  the  time  allotted
 far  my  resolution  should  be  exten-
 Ged,  ‘because  there  are  a  large  num.
 ber  of  hon.  Members  who  want  te

 Bills  and  Resolu-
 tions

 take  part  in  the  discussion.  Fura
 ther,  this  is  an  all  India  question  a
 very  vital  question.  So,  I  request
 that  the  time  allotted  for  this  dis-
 eussion  should  be  extended.

 Mr.  Deputy-Speaker:  How  many
 hon.  Members  would  like  to  parti-
 cipate?  I  find  that  I  can  accom-
 modate  all  of  them  within  the  time.

 Shri  Barish  Chandra  Mathur:
 (Pali):  May  I  point  out  this  is  a
 very  important  subject?

 Shri  Nagi  Reddy  (Anantapur):
 There  is  a  second  resolution,  which
 ig  also  equally  important.

 Mr.  Deputy-Speaker:  So  far  as  I
 could  see,  I  think  this  number  can
 be  accommodated  in  this  time.  Any-
 how,  a  decision  was  taken  by  the
 this  House  on  the  earlier  report,
 though  there  is  reference  to  it  in
 this  report  also.  Nine  minutes  have
 already  been  taken  and  2  hours  2]
 minutes  now  remain.  There  will  be
 only  nine  minutes  left  for  the  second
 resolution.  One  minute  might  be
 left  for  that  and  the  eight  minutes
 can  also  be  taken  for  this.  Other-
 wise,  it  would  be  depriving  the  other
 hon.  Members  of  an  opportunity
 which  he  has  secured  in  tha  ballot;
 now  we  cannot  just  throw  that  out.
 That  is  the  difficulty.  Otherwise,  I
 would  give  him  as  much  time  as
 possible  and  I  would  not  stand  in  his
 way.

 Shri  Barish  Chandra  Mathur:  We
 have  nothing  to  say  against  your
 accommodating  the  other  friend  in.
 moving  his  resolution.  But,  in  spite
 of  the  limited  number  of  members
 who  want  to  participate,  this  ig  such
 a  vast  and  important  subject  that  it
 will  take  some  time  to  cover  the
 entire  field,  and  if  we  are  to  get
 some  benefit  out  of  it,  it  is  just  not
 possible  to  get  it  by  having  discussion
 for  a  very  short  time.

 Mr.  Deputy-Speaker:  हद  quite  agree
 ‘with  my  hon.  friend.  But  that  dili-
 culty  can  be  solved  only  if  ‘Govémn-
 ment  brings  forward  a  proposal  and
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 (Mr.  Deputy-Speaker]
 we  have  five  or  ten  hours  to  discuss
 it.  Now  even  if  we  extend  it,  we
 ean  do  it  only  by  half  an  hour  or  one
 hour;  not  more.  iI  agree  with  him
 that  this  is  a  very  important  subject,
 But,  then,  if  the  Government  agrees,
 they  might  come  forward  with  a  re.
 solution  and  then  we  can  discuss  it
 for  a  very  long  time—one  day,  two
 days  or  even  three  days.

 Shri  Harish  Chandra  Mathur:
 Government  is  not  likely  to  bring
 forward  such  a  resolution.

 Shri  Braj  Raj  Singh  (Firozabad):
 It  is  so  static.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  this  House  agrees  with
 the  Fifty-seconi  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented
 to  the  House  on  the  2nd  Decem-
 ber,  2959.7

 The  motion  was  adopted.

 4.34  bra.

 RESOLUTION  RE:  RE-ORGANISA-
 TION  OF  COUNTRY’S

 ADMINISTRATION—contd.

 Mr.  Deputy-Speaker:  The  House
 will  now  resume  further  discussion
 of  the  following  Resolution  moved
 by  Shri  Diwan  Chand  Sharma  on  the
 20th  November,  959:—

 “This  House  calls  upon  the
 Government  to  appoint  a  high
 powered  Commission,  consisting

 of  public  men,  administrators  and
 two  judges  of  a  High  Court  to
 suggest  ways  and  means  for  the
 re-organisation  of  the  country’s
 administration  so  that  it  could
 de  helpful  in  achieving  the  goal

 ,  @  a  Welfare  State.”

 DECEMBER  4,  299  Reorganisation  of
 Country's  Adminis-

 tration

 Shri  D.  C.  Sharma  may  continue  bis
 speech.  He  would  have  another
 fifteen  minutes.

 Shri  D.  C.  Sharma  (Gurdaspur):  I
 require  more.

 Mr.  Deputy-Speaker:  All  right,
 twenty  minutes.

 Shri  D.  0.  Sharma:  I  was  sub-
 mitiing  last  time  that  our  adminis-
 trative  apparatus  requires  overhaul
 ing  in  view  of  the  fact  that  we  do
 not  have  a  police  State,  or  a  law
 and  order  State.  We  now  have,  by
 and  large,  a  welfare  Sate.  Now,
 what  are  the  objectives  of  the  wel-
 fare  State?  In  the  first  place,  every
 citizen  of  the  welfare  State  should
 have  sense  of  security,  which  is  not
 easily  disturbed.  The  dacoit  menace
 in  Rajasthan,  the  lack  of  securi‘y  for
 those  persons  who  travel  on  the
 railways,  and  all  kinds  of  things
 happening  in  Delhi—to  give  only  a
 few  instances—show  that  the  sense  of
 security  is  not  there  in  as  pronounced
 a  degree  as  it  should  be.  Again,  we
 should  have  a  sense  of  fairplay.

 Now,  unfortunately,  in  India  we
 have  come  to  acquire  a  kind  of  super-
 stitious  belief,  a  kind  of  mystical
 faith,  in  the  value  of  recommenda-
 tion.  Now  everybody  thinks  that
 anything  can  be  got  done  if  you  get
 the  proper  sort  of  persons  to  recom-
 mend  your  case.  I  do  not  think  that
 this  holds  good  in  all  cases,  but,  un-
 fortunately,  this  impression  has  gain-
 ed  more  currency  than  it  should.  The
 result  is  that  people  speak  always
 very  uncharitably  of  even  those
 bodies  which  should  be,  like  Caesar’s
 wife,  above  suspicion,  institutions
 like  the  Public  Service  Commission,
 our  judiciary,  our  universities  and  our
 administrative  organs.  I  do  not  sub-
 scribe  to  that  view.  But  I  think  that
 this  is  what  is  being  said,  and  this
 goes  very  much  against  the  objectives
 of  the  kind  of  State  that  we  are
 building  up.

 ‘Then,  the  welfare  State  should
 promote  a  sense  of  unity.  I  think  the
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 States  Re-organisation  Commission
 had  given  a  good  lead  in  this  direc-
 tion.  So  far  as  this  was  concerned,
 they  had  said  that  in  appointments
 as  judges  and  in  I.A.S.  and  I.P.S.  we
 should  have  non-local  people  also.
 But  recently  I  have  seen  some  arti-
 eles  in  the  Indian  press  which  show
 that  the  proportion  of  non-local
 officers  in  the  Indian  services,  and
 also  the  proportion  of  non-local
 judges  in  the  various  High  Courts,
 has  been  diminishing  gradually.  So,
 instead  of  promoting  a  sense  of  one~
 mess  in  our  administrative  appara-
 tus,  we  are  trying  to  develop  re-
 gional  and_  sectional  tendencies.
 These  tendencies,  I  need  not  say,  are
 not  always  conducive  to  the  good  of
 our  country.

 Then,  the  welfare  State  should
 make  the  people  believe  that  they
 are  getting  a  fair  deal  It  should
 promote  a  sense  of  fair  deal  in  the
 public,  and  also  in  the  relations  bet-
 ween  the  public  and  the  administra-
 tion.  But  I  am  sorry  to  say  that
 this  feeling  of  fair  deal  is  not  pro.
 moted.

 34.39  hrs.

 {Smermatr  Reno  CHAKRAVARTTY  in
 the  Chair]

 For  instance,  if  you  look  at  the  Un-
 starred  Questions  today,  you  will  find
 that  there  are  six  questions—Q.  Nos.
 966,  975,  976,  997,  980  and  00l—and
 all  of  them  deal  with  some  griev-
 ance  which  some  section  of  our  ad-
 ministration  has  against  the  Minis-
 try  or  somebody  else.

 Shri  Narayanankutty  Menca
 (Mukandapuram):  Not  somebody.

 Shri  D.  C.  Sharma:  So,  what  it
 means  is  this:  there  is  a  state  of
 uneasiness  at  all  levels  of  our  admi.
 nistration,  and  the  lower  we  go  the
 @veater  is  the  sense  of  uneasiness,  I
 think  this  is  something  which  should
 be  looked  into.

 Re-organisation  348
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 Administration
 Then,  the  goal  of  a  welfare  State

 requires  that  we  must  practise  eco.
 nomy.  The  other  day  I  pu.  a  ques-
 tion  about  the  economy  effected  in
 the  High  Commissioner’s  office  in
 U.K.  I  must  say  that  the  Prime
 Minister  is  more  vigilant  about
 economy  than  many  other  Ministers
 and  I  was  amazed  to  see  how  much
 economy  had  been  effected  in  the  ex-
 Penditure  of  the  U.K.  Mission  of  ours,
 economy  amounting  to  lakhs  of
 rupees.  So  many  posts  have  been
 abolished,  because  they  were  supel-
 fluous,  so  much  of  expenditure  had
 been  levelled  down  because  it  was
 unnecessary.  <All  uhat  had  been  done,
 I  may  tell  you,  when  I  visited  London
 recently,  I  met  one  of  the  officers
 of  the  Indian  Mission.  He  said  to
 me,  this  Mission  of  ours  in  London  is
 @  great  mission  for  unnecessary  ex-
 penditure.  Of  course,  he  used  a
 much  stronger  word  than  this;  I  do
 not  want  to  use  it.  There  is  need
 for  economy  all  along  the  line.

 Even  today,  I  found  that  there  was
 a  question  put  about  economy  mea.
 sures  which  are  being  undertaken  by
 the  Finance  Ministry  and  ky  other
 Ministries  so  far  as  their  functionin_
 is  concerned,  There  is,  therefore
 need  for  very  rigid  control  over
 public  expenditure  of  our  country,
 and  over’  tax-payers’  money,  for
 maximisation  of  results  and  minimi-
 sation  of  financial  outlay.

 A  Welfare  State  requires  that  our
 administration  should  be  speedy.  It
 should  not  be  synonymous  with  delay.
 I  would  request  hon.  Members  ta
 look  through  the  Report  of  the  Or-
 ganisation  and  Methods  Division.
 They  will  find  how  slowly  the  change
 over  or,-I  would  say,  take  over  is
 effected  from  one  place  to  another.  :
 do  not  want  to  burden  the  House
 with  facts  and  figures.  Any  repor.
 will  show  that.  Arrears,  thy  name
 is  modern  administration.  It  is
 because  there  are  vertical  referen-
 ces,—I  am  now  using  technical  words
 used  by  then-—horizontal  references,
 Recently,  a  seminar  was  held  on
 Planning  in  the  capital  city  of  Indix.
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 [Shri  9.  0.  Sharma]
 One  of  the  hon.  Members  there  said
 that  it  took  about  ten  months  to  fina-
 lise  a  licence.  He  may  have  exag-
 gerated  it.  There  is  no  doubt  about
 it  that  so  far  as  speed  is  concerned,
 our  administration  will  be  found
 wanting  judged  by  any  _  standard.
 Thee  are  the  objectives  of  a  welfare
 state  which  cannot  be  overlooked.

 Again,  I  would  say,  that  a  welfare
 state  should  g:ve  to  every  citizen  a
 sense  of  well  being.  Are  we  _  pro.
 moting  this  sense  of  well  being
 through  our  administration?  I  do
 not  want  to  mention  the  name  of  a
 Ministry  here,  because  I  am  _  not
 prone  to  accusing  other  persons  of
 anything.  If  the  hon.  Home  Miunis-
 ter  were  to  go  to  one  of  the  office
 of  the  Ministry  here,  he  will  find  a
 large  queue  of  applicants  coming  day
 after  day  with  applications  in  their
 hands  and  finding  that  very  httle  red-
 ress  is  given  so  far  as  their  griev-
 ances  are  concerned.  He  should
 visit  any  District  court,  or  any  court
 of  a  Sub-divisional  officer  or  any
 other  court.  He  will  find  that  the
 sense  of  well  being  which  we  want  to
 engender  in  the  minds  of  the  people
 by  our  Plans  is  being  destroyed;  if
 not  destroyed,  it  is  being  very  much
 mitigated  by  the  shortsighted  policy
 which  our  administrators  resort  to
 from  the  patwari  up  to  the  highest.
 Our  administration  has  so  many
 things  to  its  credit.  It  has  also  a
 few  things  to  its  discredit.

 For  instance,  I  would  submit  very
 respectfully  that  the  organisational
 set  up  of  the  Government  of  India
 was  studied  by  a  committee  headed

 ‘by  Shri  Gopalaswami  Ayyangar.  It
 ‘was  again  scrutinised  by  another
 Member  of  the  ILC.S.,  whose  name  I
 do  not  want  to  mention.  Then,  this
 was  studied  by  Mr.  Appleby.  Of
 course,  as  a  result  of  Mr.  Appleby’s
 report,  we  have  the  Indian  School  of
 Public  Administration  and  the  Orga-
 nisation  and  Methods  Division.  AN
 these  persons  have  studied  the  pro.

 sblem.  The  difficulty  is  that  all  this
 been  piecemeal.  Nobody  has

 taken  an  overall  view  of  the  needs  of
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 eur  administration.  Nobody  has
 taken  an  omnibus  view  of  the  de-
 ficiencies  of  our  administration.  No-
 body  has  taken  a  comprehensive  view
 of  the  needs  of  our  administration.  No-
 body  hag  done  that.  We  have  been
 tinkering  with  the  problem.  We
 have  been  trying  to  deal  with  this
 problem  in  a  half-hearted  and  hesi-
 tant  manner.  We  have  not  tried  to
 catch  the  bull  by  the  horns.  The  re-
 sult  is,  while  we  make  a  change  here
 or  a  change  there,  the  basic  things
 remain  absolutely  un-changed.  That
 is  what  is  happening.

 For  instance,  there  was  a  time  when
 we  had  the  colonial  type  of  Gov.
 ernment  We  used  to  call  our  admi.
 nis  rators  civil  servants.  Why  should
 you  call  them  civil  servants?  At
 that  time,  the  State  had  only  two
 functions:  to  preserve  order  and  to
 defend  us.  Now,  this  nomenciature,
 civil  servant,  is  an  outmoded  nomen-
 clature.  I  do  no‘  see  why  we  should
 not  call  our  administrators  now
 social  servants.  Because,  they  are
 the  servants  of  a  State  which  has  a
 socialist  pattern  of  society.  They
 are  not  working  under  a  capitalist
 regime.  They  are  not  working  in  a
 colonial  type  of  Government.  But,
 we  sometimes  give  wrong  names  to
 right  things  and  sometimes  we  give
 right  names  to  wrong  things.  Here,
 we  have  given  a  wrong  name  to  a
 wrong  thing.  Therefore,  I  would
 say  that  the  nomenclature  of  this
 should  be  changed.

 I  would  say  that  what  our  admi-
 nistration  needs  today  is  re-thinking.
 Look  at  our  Plans.  Did  we  have
 any  Plun  when  India  was  not  free?
 Our  Planning  requires  a  new  type  of
 administrator.  Look  at  the  vast  work
 of  rural  development.  This  rural
 development  was  just  a  drop  in  the
 ocean  at  that  time.  We  are  now
 spreading  this  gospel  of  community
 development  all  over  India.  Do  we
 have  the  type  of  administrator  that
 we  need  for  this  purpose?  Again,
 we  are  having  the  autonomous  cor-
 Porations.  The  question  of  the  aute
 nomous  corporations,  I  must  submit,
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 was  studied  by  a  committee  of  the
 Congress  Parliameniary  party  of
 which  Shri  Feroze  Gandhi  was  the
 Secretary.  I  would  say  that  we
 have  new  types  of  problems  now.
 We  have  new  types  of  ventures;  now
 we  have  new  kinds  of  duties.  All
 these  things  require  reorientation.
 But,  still  we  are  persis‘ing  in  the
 old  ruts  and  we  are  not  doing  any-
 thing.

 Therefore,  I  submit,  respectfully
 that  we  need  two  things.  In  the
 first  place,  we  need  democratic  de-
 centralisation  If  you  go  to  France,
 you  will  find  that  their  administra-
 tion  is  divided  into  two  parts.  There
 is  general  administration  and  there
 4s  social  administration.  The  public

 is  associated  more  and  more  with
 the  latter,  not  in  an  advisory  capa-
 city.  We  also  have  advisory  boards
 and  all  that  kind  of  thing,  but  they
 do  not  mean  much;  they  have  no
 effect  on  the  administration.

 Therefore,  I  would  say  that  in  the
 first  place  we  should  have  democra-
 ‘tic  decentralisation,  and  I  think  for
 that  purpose  we  can  find  some  mate-
 rial  in  the  report  which  was  submit-
 ted  on  community  projects.

 We  also  want  functional  represen-
 tation,  which  means  the  association
 of  the  public  with  the  administra-
 tion  from  the  lowest  level  to  the
 highest  level.

 We  do  not  want  loyalty  of  the  old
 type  from  our  social  servants,  I  do
 not  call  them  civil  servants.  That
 loyalty  is  to  laws,  rules  and  regula-
 tions.  That  is  also  very  good,  but
 we  also  want  loyalty  from  them  to
 the  socialist  pattern  of  society,  to
 the  Indian  way  of  life.  I  think  that
 is  what  is  needed  in  our  country
 now.

 Again,  we  have  to  draw  up  a  kind
 of  code.  We  talk  about  a  code  for
 the  lawyers.  We  referred  the  Legal
 Practitioners  Bill  to  the  Joint  Com-
 mittee  only  yesterday.  I  am  myself
 a  party  to  a  code  for  teachers.
 Bimilarly,  there  should  be  a  code  for
 our  social  servants  also.
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 Again,  if  you  look  at  the  adminis.
 trative  struc  ure  of  the  Railway
 Ministry,  God  knows  how  many  divi.
 sions  of  workers  we  have  there.  I
 think  nobody  can  remember  the
 number  of  divisions  of  the  commer-
 cial  clerks,  the  loco  clerks,  this  and that  clerk,  and  even  in  them  there
 876  s0  many  d.visions  and  subdivi-
 sions.  This  kind  of  _  stratification
 which  we  have  in  our  country  is  not
 doing  any  good  to  the  country.

 We  have  to  see  how  we  can  adjust
 the  relationship  all  along  the  line
 For  example,  there  was  a  question
 today  as  to  whether  the  Government
 had  studied  the  ralationship  be’  ween
 the  Minister  and  the  Secretary  I  do
 not  know  what  the  reply  is,  but  I
 tell  you  the  relationship  between  the
 Minister  and  the  Secretary,  the
 Secretary  and  the  Joint  Secretary,  the
 Secretary  and  the  Deputy  Secretary
 and  similarly  the  relationship  all
 along  the  line  has  to  be  studied  and
 has  to  be  looked  into.

 You  have  rung  the  bell  twice  and
 I  am  a  law-abiding  citizen  of  India,
 and  I  do  not  want  to  encroach  upon
 others’  time.  I  would  say  this  is  a
 very  big  problem.  The  administra.
 tion  of  the  country  is  the  basis  for
 the  welfare  of  the  country,  it  is  the
 key-stone  of  our  official,  social  and
 administrative  life  and  it  should  be
 looked  into  not  in  that  half-hearted
 fashion  to  which  we  have  been  sub-
 jected  all  these  days,  but  a  com-
 mission  should  be  appointed,  We
 have  appointed  a  Law  Commission,
 a  commission  for  education,  the  Pay
 Commission  etc.  This  is  the  most
 important  aspect  of  our  work,  and  ft
 think  we  should  appoint  a  commis-
 sion’  consisting  of  High  Court
 Judges,  public  men  and  Members  of
 this  House  so  that  they  can  give  us
 a  rationalised  structure  for  our  ad-
 ministration.

 Mr.  Chairman:  Resolution  moved:"
 “This  House  calls  upon  the  *

 Government  to  appoint  a  -high.
 powered  Commission,  consisting
 of  public  men,  administrators  and
 two  judges  of  a  High  Court,  to
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 suggest  ways  and  means  for  the
 re-organisation  of  the  country’s
 admin.stration  so  that  it  could  be
 heipful  in  achieving  the  goal  of  a
 Welfare  State.”

 There  are  two  amendments.  Both
 Shri  M.  L.  Dwivedi  and  Shri  Maiti
 are  not  here.  So,  they  are  not
 moved.

 Now  I  call  upon  Shri  S.  M,  Baner-
 jee  to  speak,  but  before  he  proceeds,
 I  would  request  hon.  Members  to
 take  ten  minutes  each  if  possible
 because  there  are  quite  a  large  num-
 ber  of  speakers  who  would  like  to
 participate,  and  I  would  like  to  call
 as  many  as  possible.  Therefore,  if
 hon.  Members  confine  their  remarks
 to  ten  minutes,  I  think  we  may  be
 able  to  accommodate  more  _  hon.
 Members.  How  long  will  the  hon.
 Minister  take?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  I
 shall  take  about  20  to  25  minutes.

 Mr.  Chairman:  So,  it  leaves  us  very
 little  time,  and  there  are  about  ten
 or  twelve  Members  who’  want  to
 speak.  So,  I  would  request  that  each
 Member  may  take  about  ten  minutes.
 I  will  ring  the  bell  after  seven
 minutes,  and  by  ten  minutes  they
 should  conclude,

 Shri  Harish  Chandra  Mathur
 (Pali):  It  will  be  almost  reducing
 the  debate  to  a  farce  if  such  a  sub.
 ject  is  to  be  covered  by  any  Member
 ig  seven  to  ten  minutes.  That  is
 why  I  submitted  even  when  the
 Speaker  was  here  and  again  repeat-
 ed  it  to  the  Depu‘y-Speaker,  and  he
 told  us  that  it  would  be  possible  to
 accommodate  the  Members  as  there
 were  not  a  large  number  of  Mem-
 bers  to  speak.  We  do  not  want  to
 block  the  other  resolution,  it  can  be
 moved,  and  still  we  can  have  more
 time  for  this,  because  it  is  of  such
 importance.

 Wir.  Chairman:  ९  agree  that  ६६  is  a
 very  important  resolution.  It  is
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 also  correct  that  a  very  large  num-
 ber  of  Members’  desire  to  speak.
 Obviously  in  every  debate  we  try  to
 accommodate  ag  many  Members  as
 possible.  If  an  hon.  Member  makes
 a  very  striking  contribution,  surely
 we  shall  allow,  but  the  point  is  that
 each  person  has  a  particular  point  of
 view,  and  I  would  request  that  88
 far  as  possible  we  should  try  and
 accommodate  as  many  Members  as
 possible.

 Shri  Datar:  I  have  no  objection  if
 the  Chair  thinks  it  feasible  to  give
 some  extension.  T  am  prepared  not
 to  speak  today  but  to  reply  the  next
 time  with  a  view  to  accommodate
 more  speakers.

 Mr.  Chairman:  Iam.  aafraid  this”
 House  has  already  decided,  and  the
 Deputy-Speaker,  before  he  left,  told
 me  that  he  had  already  made  the
 position  clear.  Unless  a  new  pro-
 posal  is  put  here,  we  stick  to  that.
 Let  us  see  how  far  we  proceed.

 Shri  8.  M.  Banerjee  (Kanpur):  I
 rise  to  support  the  non-official  re-
 solution  moved  by  my  hon,  friend
 Shri  D.  C.  Sharma  regarding  the  re-
 organisation  of  the  country’s  admi-
 nistration.

 I  would  like  to  read  a  few  passages
 from  the  report  on  public  adminis.
 tration  by  Shri  Gorwala.  He  has
 started  with  this;  this  is  what  he  has
 said  in  Chapter  IV:

 “In  the  circumstances  of  the
 present  time  the  necessity  of  high
 moral  standards  for  both  the
 Government  and  the  administra.
 tion  can  hardly  be  exaggerated.
 The  system  of  Government  we
 have  adopted  postulates  these
 standards.  Parliamentary  Gov-
 ernment  with  a  Cabinet  system
 on  the  British  mode  cannot  be
 effective  unless  the  standard  of
 morality  of  those  who  work  is
 high  and  the  general  public  be-
 Meve  it  to  be  so.  Without  this,
 the  ‘parliamentary  system  may.



 3095  Resolution  re:  AGRAHAYANA  13,  66]  (SAKA)

 limp  along,  but  its  existence  will
 always  be  in  danger,  for  there  is
 no  more  potent  weapon  in  the

 ‘Wands  of  the  opponents  of  demo-
 cracy  than  the  ability  to  show
 that  under  the  democratic  system
 power  passes  into  the  hands  of
 the  corrupt  and  the  self-seeker.”
 Today,  those  who  are  at  the  top  of

 our  administration,  I  would  in-
 elude  the  Ministers  also,  should
 become  an  ideal  before  us.  But  what
 is  happening  today?  With  a  top.
 heavy  administration,  things  are  de-
 layed  more,  and  the  representation
 of  the  common  man  to  the  highest
 man  is  not  only  delayed,  but  some-
 times  denied  and  denied  very  cruel-
 ly.

 If  we  have  to  reorganise  the  admi-
 nistration,  we  have  to.  consider  all
 aspects  of  it—whether  the  adminis-
 tration  of  the  country  which  is  said
 to  be  wedded  to  socialism  is  trying
 its  best  to  have  a  socialist  society  in
 the  country,  whether  there  is  any
 need  to  change  the  present  adminis-
 tration.

 I  have  a  bit‘er  experience  of  this
 particular  administration.  I  am  not
 going  to  name  any  particular  Minis-
 try  or  Minister  or  officer,  but  I
 have  seen  that  in  cases  of  corruption
 where  a  representation  is  sent  by  an
 employee  or  a  public  man,  the  con-
 ten‘s  of  that  representation  are  sent
 to  the  very  person  against  whom  the
 complaint  is  made,  asking  his  com-
 ments  whether  he  was  a  good  or  a
 bad  man.  In  that  case,  the  man
 who  reports  against  the  particular
 officer  who  is  said  to  be  corrupt  is
 punished  and  is  dismissed  from
 service.  I  can  quote  several  ins~
 tances  of  this  kind  both  in  the
 Defence  Ministry  and  in  the  Railway
 Ministry,  or,  in  fact.  in  any  other
 Ministry.  People  have  represented
 with  full  facts,  but  the  net  resu’t  was
 that  those  particular  individuals
 were  sacked  from  service.  So,  if  this
 becomes  the  order  of  the  day  or  this
 ‘becomes  the  ruling  of  a  particular
 ‘administration  that  one  cannot  report
 ह.......!. अ  a  particular  officer  on  whom
 there  is  complete  reliance  by  Gov-
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 ernment,  then  it  becomes  impossi-
 ble  for  anyone  to  report  against  the
 present-day  administration,

 5  hrs.
 I  shall  now  quote  from  the  same

 report  as  to  what  Shri  A  D.  Gorwala
 said  about  corruption.  He  said:

 “Corruption,  it  is  said,  is  often
 difficult  to  prove.  All  the  more
 reason  why  there  should  not  be
 the  least  hesitation  in  investi-
 gating  every  matter  in  which
 there  is  ground  for  complaint
 Punishments  too,  for  corruption,
 should  be  exemplary,  the  least
 being  dismissal  from  service.
 There  is  in  this  matter  of  cor.
 ruption  one  clear  criterion  which
 can  be  of  great  assistance  in
 assessing  the  possibility  or  other.
 Wise  of  its  existence.  Reputation
 can  be  taken  as  almost  conclu-
 sive.  It  may  be  said  of  an  officer
 who  has  not  that  particular
 fault,  that  he  is  harsh  or  rude  or
 lazy,  but  it  may  be  laid  down
 almost  as  a  rule  that  over  a
 period  it  will  not  be  said  of  an
 officer  who  is  honest  that  he  is
 dishonest.”.

 So,  he  has  clearly  stated  the  posi-
 tion.  Now,  all  represen‘ations  are
 turned  down  oor  rejected  on  the
 ground  that  there  is  no  proof.  Cor
 ruption  cases  cannot  be  proved  It  is
 known  better  to  the  hon.  Minister
 than  to  me  or  to  anybody  in  this
 House.  Still,  if  there  are  cases  of
 corruption,  how  are  we  to  investi+~
 gate  them?  Sometimes,  it  comes  to
 the  Intelligence  Branch;  I  do  not
 quite  know.  In  this  coun‘ry.  we
 have  the  Central  Intelligence,  the
 Military  Intelligence,  the  State  In-
 telligence,  and  the  District  Inte’li-
 gence  Branches,  but  I  am  afraid  that
 there  is  no  common  Intelligence  in
 them.  That  is  the  tragedy  of  this
 country.  The  case  is  reported  to  so
 many  people,  but  nothing  comes  out,
 and  the  man  who  reports  is  sacked.
 I  would  respectfully  submi{*  to  the
 hon,  Minister  that  he  should  conai-
 der  this  matter.
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 The  entire  administration  will

 erack,  if  the  men  at  the  top  are  not
 men  of  integrity.  I  do  not  impute
 any  motive  or  make  any  allegatio.
 against  any  officer  who  is  at  the  top,
 but  I  say  that  they  should  set  the
 example  for  others,  in  regard  to  in-
 tegrity  The  Min‘ster  and  the  admi-
 nistrator  mu.t  safeguard  the  interests
 of  the  people.  We  have  passed
 several  pieces  of  legisla  ion  here  in
 this  House,  and  the  Minister  is  res-
 ponsible  for  their  implementation;
 he  is  definitely  responsible,  because
 he  himself  was  a  party  to  the  pass-
 ing  of  those  laws.  But  what  about
 their  implementation?  The  laws  are
 not  being  implemen‘ed  properly.

 I  might  quote  here  an  instance  of
 8  m'‘nor  nature.  Some  of  the  pen.
 sioners  in  Rajasthan,  some  time  ago,
 I  believe.  in  1952,  or  953  reported
 to  the  Defence  Ministry  that  they
 were  not  gctting  ‘heir  pensions.  The
 matter  was  properly  investigated,
 and  it  was  found  tht  orders  were
 issued  from  the  Defence  Ministry
 and  the  money  was  also  sanctioned,
 but  the  Naib  Tahsildar  of  that  par-
 ticular  place  cou'd  not  find  a  proper
 pro’orma  on  which  this  payment
 could  be  made.  Ultimately,  it  was
 found  ‘hat  the  tahs‘ldar  took  two  and
 a  half  years  to  find  a  proper  pro-
 forma  on  which  proper  payments
 could  be  made;  and  when  the  pay-
 ments  were  about  to  be  made,  it  was
 unfortunately  found  that  the  claims
 had  become  time-barred.  So,  my
 submission  is  that  let  us  consider  all
 these  reports.  I  hove  here  in  my
 posse-sion  another  report  from  which
 I  wanted  to  read  some  portions,  and
 that  is  the  report  of  the  Administra-
 tive  Reforms  Committee  appointed
 by  the  Government  of  Kerala.  This
 particular  report  of  958  is  “he  latest
 one  on  the  subiect  and  it  is  a  very
 good  report,  which  has  also  safe-
 guarded  the  interests  of  the  secre.
 taries  and  other  officials,  and  alan  de-
 fined  their  re'ations  with  the  Minis-
 ter  and  how  the  Minister  must  react
 ‘fo  it.
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 Another  point  which  I  want  to
 mention  is  how  in  most  of  the  cases
 that  we  have  seen,  economy  is  effect-
 ed.  Whenever  we  have  asked  any
 question  in  this  House  ahout  effect-
 ing  economies,  the  answer  has  been
 that  certain  peons  have  been  dis-
 charged  or  that  certain  clerks  have
 been  demoted  or  reverted.  In  this
 country,  what  is  happening  is  this.
 If  you  want  to  earn  easy  money,
 somebody  will  ask  you  to  prepare  8
 plan,  and  you  submit  an  attrac'ive
 plan  and  you  will  get  the  money.  If
 you  want  to  employ  some  relations
 of  yours  or  somebody  who  is  near  to
 you,  then  you  may  do  it  in  the
 name  of  reorganisation  of  a  particu.
 lar  Ministry  or  Department.  I
 submit  ‘hat  this  should  not  be  the
 ease.  There  should  be  preper  vigi-
 Jance  in  regard  to  these  matters.

 I  am  quite  confident  that  the
 volume  of  work  in  this  country  has
 increased  abnormally.  Nobody  dis-
 putes  that.  But  if  we  have  a  proper
 assessment,  we  shall  still  come  to  the
 conclu:ion  that  we  can  have  effi.
 cient  functioning,  with  the  present
 s‘aff  or,  in  certain  cases,  with  Icss
 under-seeretaries,  deputy  —  secreta-
 ries  or  top-heavy  people.

 In  the  end,  I  would  only  submit
 that  this  is  a  matter  which  should  be
 considered,  Otherwise,  the  faith
 in  p2rliamentarvy  democracy  or  in  the
 parliamentarv  form  of  government
 is  shoken.  There  is  98  saying  in
 Bengali  which  says  ‘hat  anybody  who
 goes  to  Lanka  becomes  a  Ravana.

 Shri.  Narasimhan  (Krishnagiri):
 The  hon.  Member  may  say  it  in
 Bengali.

 Shri  8.  M.  Banerjee:  Je  Jai  Lankat
 Shei  Hoi  Robon,

 I  do  not  want  that  anybody  who
 comes  into  power  should  become  a
 Ravana;  let  us  not  convert  this  coun-
 try  into  Lanka.

 Shri  Narasimhan:  I  shall  be  very
 brief,  and  I  shall  not  take  up  much
 time.  ‘There  is  absolutely  no  doubt
 that  the  subject  which  has  beer
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 brought  before  us  is  a  very  important
 one.  We  are  seeing  day  by  day  that
 many  of  our  desires,  ambitions  and
 plans  do  not  get  fulfilled  in  the  way
 we  would  like  them  to  be,  and  we
 have  also  realised  that  this  is  partly
 due  to  the  failure  of  the  administra-
 tive  machinery.  In  fact,  not  a  day
 passes  without  our  seeing  some
 failure  here  or  some  failure  there  in
 the  official  side,  and  somehow,  we
 have  to  get  things  done.  This  is  the
 sad  experience,  I  suppose,  of  most  of
 the  Members  also,  when  they  want
 to  play  their  part  in  the  fulfilment  of
 the  Plan.

 There  are  certain  tendencies  and
 trends  in  the  official  machinery  which
 we  should  take  note  of,  Of  course,
 there  is  the  well-known  ancient  red
 tape.  There  is  also  the  fact  that  it
 is  very  difficult  to  control  corruption.
 There  is  also  ano.her  aspect  of  the
 matter,  namely  over  centralisation.
 Decentralisation  will  be  to  some  ex-
 tent  a  good  remedy.  I  would  like,
 for  instance,  that  instead  of  empha-
 sising  on  having  a  central  manage-
 ment  at  the  very  centre  of  the  coun-
 try,  we  may  have  some  part  of  it  at
 least  shifted  to  some  other  piace  at
 the  Zonal  Council  level.  That  ex-
 periment  may  also  be  tried.  We  have
 created  certain  zonal  organisations
 statutorily,  they  hive  certain  functions.
 If  the  Government  at  the  Centre  are
 not  very  much  willing  to  part  with
 their  powers  to  the  State  level,  they
 can  at  least  part  with  many  of  their
 powers  at  the  Zonal  Council  level.

 Then,  there  is  the  police  adminis-
 tration.  The  laws  that  we  pass  have
 to  be  enforced  only  through  the
 police.  But  we  think  whenever  we
 see  that  any  of  the  laws  fail,  that
 the  only  way  is  to  make  it  a  success
 is  to  make  it  more  stringent  and  make
 the  punishment  more  deterrent  by  in-
 €reasing  it.  But  that  is  not  the
 remedy.  That  is  not  the  difficulty
 either.  The  real  difficulty  is  the
 failure  of  the  machinery  _  itself

 cope  with  the  situation  in
 Yegard  to  detection  of  crimes  etc.  For
 fhe  failure  of  our  organisation  in  the
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 matter  of  equipment  and  forensic
 knowledge  ec,  to  cope  with  detection
 of  crimes,  we  in  Parliament  are  ad-
 vised  to  go  on  making  the  laws  more
 and  more  stringent.  But  a  close  and
 forthright  examination  of  the  laws
 will  make  it  clear  that  it  is  no  use
 doing  like  this,  it  is  no  use  meting
 out  an  extraordinary  punishment  for
 a  small  offence.  Take,  for  instance,
 the  Dowry  Prohibition  Bill  which  is
 under  discussion  here.  We  go  on  add-
 ing  punishments,  by  saying  ‘impri-
 sonment  and  fine’  and  so  on.  But
 for  that  kind  of  offences,  the  punish-
 ment  prescribed  is  not  the  proper
 punishment.  It  may  be  a  social  evil;
 it  may  be  a  very  great  social  evil  and
 the  need  to  remedy  it  may  be  urgent.
 But  when  parents  want  their
 daughters  to  be  given’  in  marriage,
 they  just  do  something  by  way  of
 giving  dowry  which  may,  legally
 speaking,  be  incorrect,  but  one  has
 to  remember  that  they  are  influenc-
 ed  by  social  pressure.  So  they  do
 something  for  which  they  are  sure
 to  be  punished.

 This  kind  of  approach  to  the  ques-
 tion  arises  because  of  the  failure  of
 our  official  organisation,  the  govern-
 mental  organisation,  to  cope  with
 situations.  People  in  the  organisation
 are  not  geared  properly  to  this  re-
 quirement.  Therefore,  a  considerable
 rearrangement,  re-examination  and
 re-education  is  necessary.

 Take  another  instance—of  statistics.
 There  are  various  departments  of
 Statistics.  Statistics  are  meant  to  be
 collected  and  utilised.  But  actually
 they  come  very  late,  sometimes  too
 Jate.  Even  the  weather  report  some-
 times  says  that  there  will  be  rain—
 efter  the  rain  is  over!

 There  is  another  tendency  on  the
 part  of  Government,  as  things  stand
 today.  When  I  say  ‘Government’,  I
 include  the  Secretariat  also  in  it.  If
 am  referring  to  the  practice  of  put-
 ting  technical  men  in  various  depart-
 ments  under  non-technical  people,  m
 the  matter  of  scientific  research  and
 other  matters.  Ul'imately,  the  Sec-
 retary  functions.  The  technical  men
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 ate  not  allowed  to  hold  their  own.
 Something  or  other  prevents  them
 from  functioning.  Even  where  a
 technical  man  is  put  as  the  head  of
 a  department,  he  is  overlooked.  The
 ‘whole  thing  is  managed  by  ICS  peo-
 ple.  The  scope  for  chemical  engi-
 neers  in  scientific  research  and  other
 things  is  also  limited  in  the  matter  of
 selection  and  nomination  to  various
 research  depar.ments.  Ultimately,
 the  Secretary  who  has  his  pull  with
 the  Minister  functions;  his  view  alone
 prevails.

 In  the  matter  of  selection  of  these
 technical  persons  also,  such  things
 happen.  Technical  men  are  selected
 by  the  selec.ing  Commissions  while
 non-technical  men  are  there.  The
 UPSC  is  there;  when  technical  peo-
 ple  are  selected,  the  Secretary  of  the
 department  is  associated  with  the
 selecting  Commission.  But  if  he  also
 happens  to  be  a  non-technical  man,  it
 does  not  do  well.  There  have  been
 cases  of  men  not  very  first  rate  being
 selected  simply  because  of  the  fact
 that  the  selecting  personnel  do  not

 ‘contain  technical  men.
 These  are  many  of  the  defects.

 Something  must  be  done.  Many  peo-
 ple  have  written  reports  on  this,  Mr.
 Appleby  has  given  a  big  report.  Shri
 Gorwala  had  also  submilted  a  report.
 Off  and  on  we  have  been  saying  that
 something  must  be  done.  Something
 has  to  be  done.  Otherwise,  in  place
 of  democracy,  we  will  only  have
 bureaucracy  and  there  will  not  be  any
 progress.

 There  are  also  other  tendencies  on
 the  part  of  officials.  Now  the  laws
 are  there  and  penalties  are  also  there.

 -Crimes  are  committed;  I  am  not  speak-
 ing  of  crimes  in  the  proper  sense  of
 the  term,  but  legal  crimes,  legally

 -ereated  fictions,  They  are  not  really
 crimes  but  merely  cases  of  forgetful-
 ness  or  irregularity.  Companies  are
 asked  to  submit  returns.  Theatres

 -are  asked  to  file  returns.  A  formal
 application  has  to  be  made  to  the
 prescribed  authority.  If  an  applica-

 “thon  is  made  to  the  prescribed  autho-
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 rity  regarding  any  change  to  be  made,
 due  to  official  delays  it  takes  even
 two  years  for  a  reply  to  be  received.
 Just  on  account  of  that,  a  business-
 man  is  supposed  to  have  committed
 acrime.  Then  al]  of  a  sudden  after
 two  years  of  silence  on  the  part  of
 the  official,  the  letter  comes  and  says:
 ‘Look  here.  You  have  not  got  per-
 mission  for  this.  Two  yearg  have
 elapsed.  Therefore,  you  have  com-
 mitted  a  crime.  You  do  like  this,
 you  do  like  that’.

 I  can  cite  one  instance.  It  is  a
 matter  not  pertaining  to  the  Centre
 but  administered  by  the  State.  A
 cinema  theatre  owner  wanted  his
 rates  t0  be  changed  according  to  the
 naya  paisa  system.  He  did  change
 the  rates  and,  ag  everyone  else  did,
 in  the  process  he  added  a  naya  paisa
 or  so  in  his  favour.  He  had  written
 to  the  authorities  for  written  consent.
 But  somehow  or  other,  the  threatre
 owner  was  careless  about  it.  After
 two  years  comes  a  letter  from  the
 authorities:  ‘You  did  not  take  per-
 mission  beforehand.  You  have  been
 violating  the  law  for  two  years.  You
 have  transgressed  the  law.  You  close
 the  cinema  for  a  month’.  This  was
 just  at  the  time  when  that  theatre
 owner  had  got  a  very  good  popular
 picture  to  show  to  his  village.

 Thig  kind  of  thing  happens.  That
 is,  the  officials  do  not  act  quickly.
 They  are  allowed  to  delay  matters.
 In  the  process,  certain  people  appear
 to  have  committed  offences  and  they
 are  visited  with  punishment.  There
 are  ever  so  many  weaknesses  of  the
 official  machinery.  There  is  a  grow-
 ing  necessity  for  everything  to  be
 geared  to  our  goal  of  a  Welfare  State
 and  whatever  is  done  to  that  end  will
 be  welcomed  by  the  public  who  are
 groaning  under  the  weight  of  bureau-
 cratic  deficiencies.

 Shri  Mahanty  (Dhenkanal):  This
 is  a  subject  of  perennial  interest  and
 it  is  good  we  come  to  it  once  and
 again  for  considering  afresh  the  ways
 and  means  of  how  to  tone  up  the  ad-
 ministration.  But  having  said  that,
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 ¥#  I  am  not  in  agreement  with  the
 Resolution  as  it  has  been  moved  by
 my  hon.  friend,  it  is  for  the  reason
 that  it  is  going  to  yield  no  practical
 result,  barring  some  waste  of  public
 money,  time  and  energy.

 I  might  recall  that  right  from  Shri
 Gorwala  to  Mr,  Appleby  of  the  Ford
 Foundation,  many  persons  and  bodies
 have  gone  into  the  question  of  public
 administration  and  we  remain  where
 we  were.  Therefore,  I  think  no  use-
 ful  purpose  will  be  served  if  another
 Commission  consisting  of  public  men,
 High  Court  Judges  and  the  rest  is
 appointed  to  go  into  this  question
 once  again.  After  all,  it  is  a  matter
 of  common’  knowledge  that  High
 Court  Judges  are  not  as  efficient  as
 they  are  supposed  to  be,  for  we  know
 the  quantum  of  cases  in  arrears  piling
 up  every  day  in  High  Courts.  It  is
 not  that  a  public  man  or  a  Judge  or
 for  the  matter  of  that,  a  Member  of
 Parliament  is  imbued  with  a  special
 virtue  which  can  really  tone  up  the
 administration.  It  is  28  technical
 question  and  it  is  time  enough  that
 we  paid  some  amount  of  technical
 attention  to  this  problem.

 For  instance,  we  talk  of  a  Welfare
 State.  Well  and  good.  This  country
 is  pledged  to  the  goal  of  a  Welfare
 State.  But  the  Welfare  State  is  not
 going  to  be  ushered  in  by  us  through
 speeches  on  the  floor  of  this  House
 or  outside.  There  should  be  an  in-
 strument  which  can  bring  about  the
 objectives  of  the  Welfare  State,  and
 that  instrument  is  the  public  admi-
 nistrative  apparatus.  But  what  do
 we  find?  We  find  a  peculiar  pheno-
 menon  in  this  country  that  while  we
 have  pledged  ourselves  to  the  fulfil-
 ment  of  the  objectives  of  a  Welfare
 State,  we  still  maintain  the  steel  frame
 of  public  administration  which  we  had
 inherited  from  the  British.  I  am  not
 allergic  to  anything  that  is  British.
 The  little  point  I  want  to  make  is
 that  under  the  British  system  of  ad-
 ministration,  permanent  civil  service;
 grew  up;  whether  you  are  efficient  or
 not,  wheher  you  are  capable  of  de-
 livering  the  goods  or  not,  it  does  not
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 matter;  once  you  are  a  member  of
 the  permanent  civil  service,  you  are
 entitled  to  all  the  safeguards  which
 are  conferred  on  it.  under  that  service.
 In  our  Constitution,  also,  we  find  that
 the  former  ICS  personne!  have  been
 guaranteed  certain  safeguards.  I  be-
 lieve  the  Government  have  very  little
 authority  to  tamper  with  those  gsafe-
 guards  guaranteed  under  the  Cunstitu-
 tion  to  these  civil  servants.  The  time
 at  my  disposal  being  very  short  I  can-
 not  dilate  on  it.  But  the  only  thing
 that  I  wish  to  bring  to  the  notice  of
 this  House  is  that  the  milieu  in  which
 the  permanent  civil  servants  were
 flourishing  at  the  time  of  the  British
 has  been  completely  changed.

 We  brought  to  this  country  an  ad-
 ministrative  expert  named  Paul
 Appleby.  The  other  day  I  was  read-
 ing  a  book  written  by  Harold  Laski
 on  the  administration  of  U.S.A.  where-
 in  you  might  find  a  mention  about
 Appleby.  It  will  be  interesting  for
 this  House  to  note  that  Mr.  Appleby
 started  his  career  as  a  fruit  vendor
 in  the  streets  of  Washington.  He  had
 no  university  degree.  He  came  almost
 from  the  ditches;  he  joined  the  Mi-
 nistry  of  the  Interior  and  with  his
 efficiency  he  impressed  the  authori-
 ties  so  much  that  went  up  the  ladder
 and  occupied  a  very  important  post
 in  the  American  administration.  We
 invited  him  to  this  country  to  advise
 us  as  to  how  to  tone  up  our  adminis-
 tration.

 The  story  has  a  moral.  Here  we  go
 by  birth;  we  go  by  degrees  whether
 they  “ave  any  practical  significance
 or  not.  Irrespective  of  that  we  at-
 tach  undue  importance  to  birth.  If
 I  am  fortunate  enough  to  have  been
 born  in  the  family  of  a  Minister  or  a
 Secretary  no  matter  how  capable  of
 otherwise  I  am  I  am  given  a  sort  of
 weightage.  If  I  come  from  a  Harijan
 family  I  am  given  another  weightage.
 If  I  come  from  the  tribal  areas,  again,
 I  am  given  a  further  weightage.  If
 you  go  further  south,  if  I  come  from
 the  Brahmin  family  I  incure  some  dis-
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 qualification  but  if  I  come  from  the
 Harijan  family  I  gain  some  weightage.
 Like  that  al  kinds  of  currents  and
 cross  currents  are  going  on  in  public
 service  as  a  result  of  which  you  fing
 a  set  of  people  who  have  been  prac-~
 tically  de-activised.

 When  we  come  to  the  administra-
 tion  what  do  we  find?  Nobody  is  pre-
 pared  to  take  any  responsibility  at
 any  stage.  There  will  be  all  kinds
 of  references,  horizontal  and  vertical
 references.  I  do  not  know  where
 these  two  cut.  It  will  be  for  the  per-
 sons  dealing  with  these  horizontal  and
 vertical  references  to  know  where
 they  cut  and  what  results  they  yield
 and  what  it  will  be  in  terms  of  effi-
 ciency.  Be  that  as  it  may,  today  we
 are  confronted  with  a  unique  situa-
 tion.  It  is  being  said  day  in  and  day
 out  by  our  leaders  and  the  Prime
 Minister  that  this  country  should  be-
 come  industrialised.  I  want  to  cite  a
 concrete  instance.

 We  are  also  connected  with  indus-
 try.  As  such  we  have  to  come  in
 contact  with  this  Government,  at
 many  levels.  I  tell  you  in  all  serious-
 ness  that  the  way  in  which  this  Gov-
 ernment  has  been  functioning,  not  a
 blade  of  grass  will  grow  in  this  coun-
 try,  what  to  speak  of  industry.  So
 many  bottlenecks  have  been  created
 in  the  Ministry.  You  go  to  the  office
 of  the  Controller  of  Imports  and  Ex-
 ports  and  you  will  find  that  so  many
 bottlenecks  have  been  built,  that
 nothing  moves  on.

 Here  is  the  question  of  industrialis-
 ing  the  country  wherein  each  moment
 counts.  The  entrepreneurs  have  to
 wait  indefinitely  even  for  getting
 small  things  done.  If  they  have  to
 wait  because  of  this  shuttlecocking  of
 files  between  one  Ministry  and  the
 other  or  between  different  sections  of
 one  Ministry,  it  is  time  enough  to  see
 how  we  improve  the  job.

 As  far  as  I  am  concerned,  though  I
 belkeve  it  is  time  enowgh  that  we
 streamline  our  ederinistration,  that
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 adjective  is  not  going  to  be  achieved
 by  appointing  any  Commission  be-
 cause  that  Commission  will  only  pub-
 lish  another  bulky  report  which  wil}
 be  duly  consigned  to  the  archieves  of
 the  Government  of  India.  What  we
 want  to  do  is  to  change  the  very  pat-
 tern  of  our  administration.  Let  us  be
 bold  enough  to  say  that  in  this  coun-
 try  we  will  have  no  permanent  civil
 service.  What  we  will  judge  is  effi-
 ciency.  It  is  true  that  efficiency  like
 paternity  is  uncertain  while  seniority
 like  maternity  is  a  fact.  If  somebody
 is  senior  he  is  senior,  he  has  put  in
 so  many  years  of  service.  Efficiency
 is  a  little  more  uncertain  and  makes
 way  for  al  kinds  of  favouritism.  I  do
 admit  there  is  that  danger.  But  with
 vigilant  public  opinion  and  Parlia-
 ment,  I  believe,  evils  of  that  kind  will
 be  very  greatly  minimised.  But  the
 point  is  are  we  going  to  say  that  no
 matter  what  one  is,  since  he  has  put
 in  25  years  or  more  of  service  he  is
 going  to  be  in  charge  of  things  for
 which  he  is  singularly  incompetent.

 You  know  the  controversy  we  had
 in  the  Army  about  the  three  gentle-
 men  next  to  Gen,  Thimmayya.  We
 were  told  that  seniority  would  not
 count.  What  was  to  be  counted  was
 efficiency.  In  one  of  the  wings  of
 our  administration  we  have  already
 accepted  the  fact  that  seniority  need
 not  necessary  be  the  only  criterion
 for  promotion.  Let  us  be  bold  enough
 and  let  us  say  that  every  public  ser-
 vant  is  going  to  be  judged  by  the
 single  standard  of  efficiency  alone.
 Otherwise  we  do  not  know  to  what
 morass  this  country  is  being  consign-
 ed.  Whether  it  is  the  judiciary  or
 the  executive,  whether  you  go  to  the
 High  Court  or  the  lower  courts  or
 whether  you  go  to  the  Secretariat  de-
 partments,  you  will  find  files  and  files
 of  papers  are  piling  up  every  day.

 When  we  talk  of  a  Weifare  State,
 I  Believe,  our  objective  is  that  the
 taxpayers  and  the  citizens  will  be
 entitled  to  the  courtesy  and  efficiency
 that  is  their  due.  Mefther  do  we  find
 courtesy.  The  same  Bureaucratic  and
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 gteel-frame  approach  is  maintained.
 Nor  do  we  find  efficiency.  That  effi-
 ciency  is  lost,  as  I  pointed  out  earlier,
 in  the  vertical  and  horizontal  refer-
 rences.

 With  these  words,  even  though  I
 am  uf  agreement  with  the  spirit  of
 the  resolution  I  oppose  it  because  I
 do  not  think  that  the  appointment  of
 another  Commission  is  going  to  im-
 prove  matters,  as  they  are  today.

 Shri  Harish  Chandra  Mathur:
 Madam  Chairman,  though  my  hon.
 friend  who  just  preceded  me  has,
 throughout  his  speech,  underlined  the
 necessity  of  a  re-examination  of  our
 administrative  machinery,  he  says
 that  a  Commission  would  not  serve
 any  useful  purpose.  I  think  a  proper
 approach  to  the  problem  will  convince
 him  that  the  hon,  Member  who  has
 moved  this  Resolution  has  rendered
 great  service  and  has  underlined  the
 most  immediate  and  urgent  demand
 of  the  times  by  asking  for  the  ap-
 pointment  of  a  Commission,

 Of  course,  I  do  not  agree  with  the
 constitution  of  the  Commission  as  hag
 been  suggested  by  him  in  his  Resolu-
 tion.  I  will  presently  show,  as  I  go
 from  point  to  point,  that  we  in  this
 eountry  have  had  absolutely  no  Com-
 mission  of  the  type  which  my  non.
 friend  contemplates  for  the  last  40
 years.  As  a  matter  of  fact,  it  was
 More  than  40  years  ago  that  we  had
 an  [Islington  Commission  of  which
 Shri  Gokhale  of  revered  memory  was
 a  member.  We  had  no  such  Commis-
 sion  at  all.  The  sketchy  reports
 which  have  come  before  us  and  which
 are  diverting  our  attention  from  the
 real  issues  do  not  deserve  any  atten-
 tion.

 I  have  gone  through  the  Gorwala
 Committee’s  Report;  I  have  gone
 through  the  Appleby  Report.  They
 have  a  very  limited  purpose  to  which
 we  might  attach  little  importance.
 But  they  cannot  take  the  place  of  a
 commission  of  the  nature  which  is
 very  necessary  to  look  into  the  gov-
 ernmental  as  well  as  administrative
 structure.
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 We  had  one  Commission  in  Engiand,
 the  Haldane  Commission  alter  the
 First  World  War  which  went  into  the
 most  important  aspects  of  govern-
 mental  responsibility.  It  makes  clas-
 sic  reading  even  today.  In  the  United
 States  of  America  we  had  the  Hoover
 Commission.  It  is  not  like  Shri
 Appleby  coming  and  making  a  report.
 We  all  know  the  name  of  Hoover,  the
 most  distinguished  President  of  the
 United  States.  He  was  the  man  who
 headed  that  Commission  and  it  has
 produced  the  most  valuable  report.
 We  want  a  Commission  of  that  type.
 If  we  have  that  type  of  Commission
 it  will  yield  concrete  results  in  im-
 proving  the  complete  structure  of  the
 administration  and  in  revising  our
 rules  and  procedure  and  the  method
 of  administration.  The  urgency  for
 such  a  Commission  can  hardly  be
 over-emphasised.

 This  Resolution  raises  an  issue  of
 very  vital  importance  in  the  present
 context.  The  stability  of  democracy
 and  the  success  of  our  Plans  depend
 entirely  on  the  administrative
 machinery  which  we  will  have  to
 evolve  to  mect  new  situations,  I
 would  draw  your  attention  to  the
 observations  made  by  the  Home  Min-
 ister  himself  while  he  was  speaking
 at  the  Institute  of  Public  Adminis-
 tration,  when  under  the  guidance  of
 Shri  C.  D.  Deshmukh,  a  distinguished
 son  of  this  country,  a  seminar  was
 held  and  the  morale  of  public  scr-
 vices  was  the  subject  considered,  The
 Home  Minister  himself  underlined  the
 need  and  necessity  of  some  sort  of  a
 thorough  enquiry  because  he  admit-
 ted  that  the  present  administrative
 machinery  was  designed  for  an  en-
 tirely  different  purpose  ang  to  work
 under  an  absolutely  different  set  of
 contiitions,  Now,  you  are  wanting  to
 stretch  it  and  strain  it  to  meet  the
 present  demands  and  then  blame  the
 administrative  machinery.  I¢  is  most
 uncharitable  to  them.  I  will  not  go
 into  the  details  of  the  weaknesses  of
 the  administration.  Anybody  can
 speak  for  hours  on  the  subject.  f
 will  only  dea]  with  the  broad  and  im-
 portant  aspects  of  the  question.  Rahu,
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 Kethu  and  Sani  have  seized  the  ad-
 ministrative  machinery;  they  are  the
 delays,  corruption  and  wasteful  ex-
 penditure.  We  have  been  all  the  tune
 talking  about  them.  Still  I  will  say
 that  I  do  not  blame  the  services  at
 al!  for  this.  What  are  the  services
 constituted  of?  They  are  constituted
 of  the  best  educated  among  us  in  this
 country  who  come  through  competi-
 tive  examination.  Many  of  the  offi-
 cers,  old  and  young,  are  as  patriotic
 35  anybody  sitting  here.  How  do  we
 say  that  we,  who  sit  here,  are  morc
 patriotic  or  honest  than  the  services?
 I  would  go  a  step  further  and  say  that
 services  are  what  the  Government
 and  this  Parliament  rnakes  them  to
 be.  We  are  reflected  in  the  conduct
 of  the  services.  How  docs  the  Parlia-
 ment,  the  Pubhe  Accounts  Committee,
 the  Estimates  Committee  or  the  Mi-
 nisters  conduct  themselves?  They  are
 reflected  in  the  services.  If  there  is
 dishonesty  at  the  top  level,  slackness
 at  the  top  level  it  is  reflected  thou-
 sand  fold  right  down  below  in  the
 services.  How  can  you  blame  the
 horse  if  it  goes  astray?  If  the  rider
 does  not  hold  the  reins  or  does  not
 know  how  to  ride,  the  horse  is  bound
 to  go  astray.  How  can  I  blame  the
 services?  I  have  met  many  among
 them.  They  are  working  overtime;
 are  as  patriotic  and  as  keen  to  push
 forward  our  schemes  as  we  are.  But
 they  find  themselves  absolutely  help-
 less  in  the  machinery  in  which  they
 find  themselves.

 I  would  just  give  a  small  instance.
 The  Comptroller  ang  Auditor-General
 who  is  an  independent  authority  and
 who  has  got  all  the  powers  according
 to  our  calculations  was  addressing
 only  the  other  day  the  Accountant-
 Generals  of  the  various  States  and  I
 shall  read  two  or  three  lines  out  of
 his  speech.

 He  says:

 “T  will  now  come  to  the  most
 important  point—simplification
 ef  financial  rules  and  accounting
 procedures.”
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 I  asked  a  question  this  morning  on
 this  particular  point.  He  says  fur-
 ther:

 *I  am  sure  that  if  we  simplify
 the  rules  and  procedure-  we
 would  be  able  to  eliminate  petty
 objections  and  irritating  delays”.

 He  had  referred  this  matter  quite  a
 long  t:me  back  to  a  sort  of  &  high-
 powered  Cabinet  committee.  The
 Cabinet  Secretary  was  one  of  the
 members,  tne  Finance  Secretary  was
 another  membcr  and  a  third  member
 was  his  own  repirzentative.  Nothing
 has  come  out.  He  wrote  to  the  Prime
 Minister  and  hy  has  stated  his  con-
 clusions:

 “T  think  it  is  resting  on  Hs
 laurels  having  secured  a  measure
 of  financial  devolution  in  favour
 of  the  Ministries”.

 It  is  a  very  minor  point.  What  would
 the  poor  civilian  servant  do  if  he  is
 riddled  with  those  outmoded  rules
 and  regulations?  He  is  there  only
 to  go  according  to  them.  I  have
 touched  only  this  very  mjnor  point.
 The  entire  structure  has  got  to  be
 changed.

 My  friend  talked  about  the  Com-
 merce  and  Industry  Ministry.  It  has
 made  considerable  improvements  in
 its  various  branches  of  administra-
 tion.  But  every  businessman  and
 every  enterpreneur  complains  today
 that  because  of  the  administrative
 rules  and  regulations  of  this  Ministry
 and  its  slow-moving  machinery,
 bottle-necks  are  created  in  the  way
 of  development.  Right  from  the
 small-scale  industry  man  upto  Shri
 G.  D,  Birla  say  this.  We  do  not  very
 much  go  by  Shri  Birla’s  speech.  He
 has  said  that  it  takes  about  8-9
 months  to  get  the  green  signal  from
 the  Ministry.  Are  we  to  blame  the
 Commerce  and  Industry  Ministry?
 This  Ministry  was  constituted  only
 for  regulatory  purposes  at  sometime.
 It  had  no  developmental  outlook.  It
 did  not  know  anything  as  to  how  te
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 conduct  business.  I  think—I  do  not
 wknow—the  Home  Ministry  has
 already  appointed  a  Committee  of
 Secretaries.  But  a  Committee  of  the
 Secretaries  is  not  even  an  apology
 for  the  type  of  commission  we  want.
 The  poor  Secretaries,  whom  I  have
 defended  at  the  present  moment,  are
 themselves  the  ailing  patients.  How
 can  they  look  at  these  problems?
 Today  new  problems  are  arising,
 after  Independence.  We  have  now
 the  Planning  Commission,  Nobody,
 no  Commission  examined  what
 should  be  the  relationship  of  the
 Planning  Commission  to  the  Minis-
 tries  and  again,  the  Central  Govern-
 ment  and  the  State  Governments.
 These  are  the  things  which  will  have
 to  be  examined  by  this  high-powered
 Commission,  if  you  are  to  get
 through  your  Plans.

 Mr.  Chairman:  The  hon.  Member’s
 time  is  up.

 Shri  Harish  Chandra  Mathur:  I
 have  not  even  covered  one  third.

 Mr.  Chairman:  |  have  given  him
 more  time  than  anybody  else.  He  can
 go  on  for  another  3-5  minutes  but
 there  is  no  unlimited  time.

 Shri  Harish  Chandra  Mathur:  It  is
 an  important  subject,  But  I  will  sit
 down  when  you  ask  me  even  though
 my  speech  is  half-finished.

 Shri  Goray  (Poona):  Will  it  be
 possible  to  extend  the  time?
 (Interruptions.)  The  subject  is  very
 important  and  we  should  be  allowed
 to  express  our  views,

 Mr.  Chairman:  I  think  the  remarks
 of  the  hon.  Member  do  not  represent
 the  correct  position.  Just  before  fhe
 hon.  Members  asked  for  this,  I
 believe—iI  was  not  in  the  House—the
 question  had  already  been  put  and
 the  hon.  Deputy-Speaker  told  me
 that  the  time  had  already  been
 extended  right  up  to  5  or  3  minutes
 to  हैं  wm,  It  has  already  been  extend-
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 ed.  That  is  what  he
 understand.

 gave  me  to

 Shri  Nagi  Reddy  (Anantapur):  It
 was  already  extended  by  27.  minu-
 tes  (Interruptions).

 Mr,  Chairman:  I  think  Shri  Mathur
 will  have  to  find  out  if  he  wants  a
 very  long  time  to  make  his  speech.
 Obviously  it  cannot  be  more  than
 ten  minutes,  more  than  anybody  else.
 He  will  have  to  confine  his  speech  to
 that.  If  he  says  that  he  has  not  even
 touched  a  fraction  of  what  he  has  to
 say,  I  am  afraid  he  will  have  to  leave
 out  certain  portions  of  his  speech.

 Shri  Harish  Chandra  Mathur:  I
 will  see.  Ag  I  told  you,  I  am  abso-
 lutely  in  your  hands;  you  can  stop
 me  whenever  you  like.

 Mr.  Chairman:  Please  continue....

 Shri  Harish  Chandra  Mathur:  I
 made  this  request  to  the  hon.
 Deputy-Speaker  also.  I  was  saying
 that  we  have  to  face  very  many  new
 problems,  problems  which  we  had
 never  imagined,  problems  to  which
 the  administration  had  never  given
 any  consideration.  I  just  gave  you
 the  example  of  the  Planning  Com-~
 mission.  Take,  again,  the  National
 Development  Council.  You  will
 remember  that  our  ex  Food  Minister,
 only  the  other  day,  wrote  two
 articles  which  make  one  feel  absolu-
 tely  agitated,  One  does  not  know
 where  the  Minister  stands,  what  is
 the  relationship  of  the  National
 Development  Council  so  far  as  the
 Planping  Commission  is  concened,  30
 as  the  Central  Ministries  are  con-
 cerned,  so  far  as  the  State  Ministries
 are  concerned.  These  are  very  impor-
 tant  problems  which  have  got  to  be
 looked  into  and  examined  so  that  the
 Minister  does  not  find  himself  abso-
 lutely  in  the  lurch,  absolutely  in
 difficulty,  in  the  blind  alley.  He  has
 raised  this  point.  It  comes  out  of
 this,  that  we  have  to  examine  this
 problem.
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 Take  another  thing.  We  are  now,

 under  this  Plan,  making  huge  contri-
 butions  to  non-official  bodies,  some
 grants-in-aid.  Some  comprehensive
 study  has  got  to  be  made  as  to  how
 these  aids  should  be  given,  what
 should  be  the  relationship,  what
 should  be  the  control  etc.  Somebody
 said,  if  you  give  any  aid,  if  ‘you  set
 up  any  public  enterprises  you  must
 do  this  and  you  must  do  that.  No
 comprehensive  study  of  the  problem
 has  been  made,  which  is  absolutely
 essential,  It  is  absolutely  essential,
 if  the  administration  is  to  be  run
 properly,  that  something  is  done
 about  it.

 Therefare,  I  submit,  again,  that  it
 is  not  a  few  Secretaries  who  can  look
 into  the  matter.  It  is  not  Myr.
 Gorwala,  it  is  not  Mr.  Appleby  who
 can  examine  it.  It  is  anly  a  high-
 powered  commission  which  can  look
 into  it.  What  we  are  examining,
 as  a  matter  of  fact,  is  a  very  impor-
 tant  issue,  I  have,  as  a  matter  of
 fact,  four  or  five  issues.  They  should
 he  examined  by  that  cammission.  We
 had  a  committee  in  the  Congress
 Party,  and  the  expenditure  is  freezed
 today.  We  must  look  into  it  in  a
 thoraugh  and  proper  manner.  What
 I  would  like  to  examine  is  reduction
 of  expenditure,  elimination  of  dupli-
 cation  of  services,  consolidation  of
 work  and  abolition  of  non-essential
 services.  If  we  take  the  relationship
 between  the  Secretaries  and  Minis-
 ters,  the  autonomy  of  the  States  and
 the  autonomy  of  the  new  enterprises,
 there  is  complete  confusion.  We  do
 not  know  where  we  stand.  If  we
 are  to  do  real  justice—it  does  not
 matter  if  this  report  takes  another
 two  years  to  come;  we  shall  be  pre-
 pared—we  will  have  to  do  this,  and
 then  we  shall  be  prepared  to  deal
 with  our  Third  Plan  in  a  anuch  better
 manner.  Therefore,  it  is  of  prime
 importance  that  we  appoint  such  a
 high-powered  Commission  today.  It
 would  be  of  great  assistance  and
 help,  as  a  matter  of  fact,  to  the
 Ministry  itself.  If  it  gives  a  report
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 within  two  years  time  and  we  set  किरन
 administrative  machinery  aad  other
 things  in  such  a  way  that  they  will
 be  able  to  mast  the  demand  of  the
 day,  the  situatien  of  the  day,  the  new
 problems  which  have  crept  up  defare
 us,  I  thimk  we  will  be  vendering  a
 very  great  service  to  the  country.

 Having  underlined  very  strongly
 the  necessity  for  such  a  high-power-
 ed  commission,  I  would  Like  to  draw
 the  pointed  attention  of  the  House  to
 two  or  three  very  important  aspects
 which  must  be  agkating  the  minds  of
 everyone  here  today.  What  happens
 is,  unfortunately,  we  cannot  censider
 the  administrative  machinery  in
 isolation,  The  administrative  machi-
 nery  has  got  to  be  considered  in
 relation  with  the  Parliament  and  in
 relation  with  the  Ministrers.  Has
 there  been  a  proper  adjustment  bet-

 legislators
 and  the  services?  This  is  a  very
 crucial  point.  I  have  talked  to  many
 senior  civil  servants,  people  engaged
 on  developmental  works.  They  do
 not  take  decisions.  Everybody  shuns
 decision;  he  wants  to  throw  responsi-
 hility  on  somebody  else.  They  think
 that  the  Public  Accounts  Committee
 is  a  dread  to  them.  This  matter  has
 to  be  examined,  I  do  not  blame  the
 Public  Accounts  Committee  or  the
 Estimates  Committee.  But  we  must
 see  that  the  Public  Accounts  Com-
 mittee  and  the  Estimates  Committee
 do  not  have  a  paralysing  effect,  but
 they  have  a  healthy  and  stimulating
 effect.  We  have  got  to  define  the
 relationship  with  the  Minister,  What
 is  happening  today?  We  are  forming
 into  a  vicious  circle,  The  politician
 is  condemning  the  services,  the
 services  do  not  get  an  opportunity  to
 condemn  the  politician  in  the  open
 but  they  have  got  the  least  regard  for
 the  politician  today  and  the  politician
 is  coming  day  by  day  into  public  con-
 tempt.  Asa  matter  of  fact,  for
 various  reasons,  he  is  to  be  blamed.
 We  have  not  got  any  code  of  conduct
 far  ourselves.  He  is  coming  into  con-
 tempt  in  the  public  eyes.  People  say,
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 so  far  as  students  are  concerned  he
 should  be  kept  out,  so  far  as  labour-
 ers  ate  concerned  he  should  be  kept
 out  go  far  as  panchayats  are  concern-
 ed  he  should  be  kept  ouf,  so  far  as
 community  development  is  eoncerned
 he  should  be  kept  out.  This  is  a
 very  serious  and  dangerous  situation
 that  is  develeping.  Again,  we  say
 here  that  the  Services  are  thoroughly
 corrupt,  inefficient  this,  that  and  the
 other.  If  we  develop  this  sort  of  con-
 tempt  in  the  public  mind,  and  I  am
 afraid  this  contempt  is  developing
 every  day  in  the  mind  of  the  people,
 contempt  for  politician,  contempt  for
 the  services,  what  do  we  jead  to?  As
 a  matter  of  fact,  we  are  only  moving
 farther  and  farther  away  from  demo-
 eracy.  This  is  the  end  and  the  death-
 knell  of  democracy,  if  the  politician
 and  the  services  stand  condemned  in
 the  eyes  of  the  people.

 Untij]  and  unless  we  create  a  great
 respect  for  the  politician  as  well  as
 the  services  so  far  as  the  public  is
 concerned  we  are  doomed.  This  is  a
 very  important  matter.  I  think  it
 would  be  necessary  to  redefine  our
 responsibility,  to  understand  the
 responsibility  of  the  ruling  party.

 ‘The  responsibility  of  the  ruling  party
 is  very  great.  As  a  matter  of  fact,
 most  of  the  responsibility  lies  with
 the  ruling  party.  You  cannot  have
 efficient  services  until  and  unless  the
 ruling  party  has  a  code  of  conduct  for
 itself,  a  code  of  conduct  which  will
 create  great  respect  for  it  in  the
 ‘country,  a  code  of  conduct  which  will
 create  a  great  respect  for  the  ruling
 party  in  the  minds  of  the  services  in
 this  country,

 Mr.  Chairman:  The  hon.  Member
 should  conclude  now.

 Shri  Harish  Chandra  Mathar:
 Madam,  I  close  my  speech  without
 touching  two  or  three  other  impor-
 tant  points  because  there  is  no  time.

 Shri  Nagi  Reddy:  Madam,  let  me
 agin  my  speech  with  a  quotation
 from  Shri  Jawaharlal  Nehru’s  book
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 The  Discovery  of  India:  in  which  he
 aptly  quoted:

 “The  Bengal  Administrative
 Inquiry  Committee,  in  their
 report,  say:

 ‘So  widespread  has  corruption
 become,  and  so  defeatist  is  the
 attitude  taken  towards  it,  that
 we  think  that  the  most  drastic
 steps  should  be  taken  to  stamp
 out  the  evil  which  has  corrupted
 the  public  service  and  public
 morals’.

 The  Committee  received,  with
 surprise  and  regret,  evidence
 that  the  attitude  of  some  civil
 servants  towards  the  public  left
 much  to  he  desired.  It  was
 stated  that  they  adopt  an  atti-
 tude  of  aloof  superiority,  appear
 to  pay  greater  regard  to  the
 Mechanical  operation  of  a  soyl-
 less  Machine  than  to  promoting
 the  welfare  of  the  people  and
 look  upon  themselves  rather  as
 masters  than  as  servants  of  the
 people.”

 That  was  two  years  before  indend-
 dence  was  achieved.  My  question  to
 the  Ministry  is,  what  steps  have  we
 taken,  after  such  pertinent  remarks
 made  about  the  administration,  with-
 in  these  ten  years  to  see  that  the
 administration  is  toned  up,  is  brought
 nearer  to  the  people,  and  te  imple-
 ment  the  new  policy  that  the  Gov-
 ernment  has  taken  into  its  hands,  the
 Policy  of  planned  economy  and  our
 development  towards  a  socialist
 society.  Any  administration  which  is
 Set  up  Serves  a  particular  objective.
 The  British  Government  when  it  was
 here,  had  as  its  objective  the  coilec-
 tfén  of  land  revenue  or  revenue  in
 general  and  keeping  law  and  order
 intact.  These  were  the  two  major
 factors  of  administration  80  far  as  the
 British  Government  was  in  existence.
 Independence  came,  and  then  we
 began  our  grand  economy  eight  years
 ago.  Three  years  back,  we  declared
 that  our  objective  was  the  socialist
 pattern  of  society,  Yet,  we  are
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 continuing  on  the  same  super-struc-
 ture  which  had  been  built  by  the
 British  imperialism.  Therefore  it  is
 that  we  are  finding  ourselves  in  the
 most  difficult  situation  today.

 If  there  is  any  change  that  has
 taken  place  at  all  in  our  administra-
 tion,  it  is  this.  Here  is  a  small  com-
 ment  made  by  Sir  John  Thorne,  once
 a  very  distinguished  member  of  the
 ICS.  When  he  joined  the  Govern-
 ment  of  India  in  1935,  he  says  that  in
 his  department  there  were  only  six
 persons  down  to  the  Under  Secretary
 including  one  Member  of  Council.  He
 eays  that  when  he  visited  India  in
 1956,  the  staff  in  that  department  was
 “one  Minister,  one  Deputy  Minister,
 One  Secretary,  one  Additional  Secre-
 tary,  four  Joint  Secretaries,  fourteen
 Deputy  Secretaries  and  twenty-three
 Under  Secretaries”,  Add  to  all  this,
 he  remarks:

 “Now  everyone  down  to  Deputy
 Secretaries  (inclusive)  has  at
 least  one  Private  Secretary  or
 Personal  Assistant,  sitting  in
 ante-rooms  and  protecting  their
 masters  from  interruption  by
 telephone  or  otherwise”.

 That  is  the  fundamental  change,  I
 am  afraid,  we  have  made  in  our
 administrative  set-up  after  we  be-
 came  independent.  Therefore  it  is
 that  even  to  this  day,  our  administra-
 tive  machine  is  as  soulless,  perhaps
 eight  times  more  soulless  than  it  was
 ten  years  ago.  The  result  of  this,
 nobody  knows  as  to  where  things  can
 be  got  done,  It  is  so  from  the  village
 peasant  up  to  the  Members  of  Par-
 lament.  There  is  no  doubt  about  it.
 Even  if  Members  of  Parliament  want
 certain  things,  they  have  to  wait
 until  the  department  gets  it  done.  Of
 course,  because  he  igs  a  Member  of
 Parliament  he  might  come  to  know
 about  a  thing  within  three  hours  or
 in  some  cases  within  three  or  four
 days,  but  non  outside  can  get  any-

 Re-orgunisation  ह...  aT’
 Country’s  Administration

 Shri  Narasimhan:  So  they  are  very
 impartial,  and  soul-less  in  that  sense.

 Shri  Nagi  Reddy:  The  position  has
 been  described  long,  long  ago,  by
 one  of  the  great  novelists  in  the
 world,  realistically,  in  his  novel,
 Little  Dorrit.  That  novel  is  by
 Charles  Dickens.  In  that  novel,  one
 of  the  characters  goes  to  a  very
 important  member  of  the  admistra-
 tion,  Mr.  Barnacle,  of  whom  it  is
 said:

 “This  touch  and  go  young
 Barnacle  had  “got  up”  the
 Department  in  a  private  secre-
 taryship,  that  he  might  be  ready
 for  any  little  bit  of  fat  that  came
 to  hand;  and  he  fully  understood
 the  Department  to  be  a  politico-
 diplomatic  hocus  pocus  piece  of
 machinery  for  the  assistance  of
 the  nobs  in  keeping  off  the
 snobs”,

 That  was  a  most  pertinent  remark
 about  the  type  of  administration  that
 was  existing  at  that  time  in  Britain
 which,  probably  very  successfully,
 we  have  copied  here  in  our  country
 today.  Mr.  Barnacle  goes  on  to  point
 out  what  is  to  be  done  if  anything
 has  got  to  be  done.  He  says:

 “When  the  business  is  regu-
 larjy  before  that  Department,
 whatever  it  is....then  you  can
 watch  it  from  time  to  time
 through  that  Department.  When
 it  comes  regularly  before  this
 department,  then  you  must  watch
 it  from  time  to  time  through
 this  Department.  We  shall  have
 to  refer  it  right  and  left;  and
 when  we  refer  it  anywhere,  then
 you  will  have  fo  look  it  up....”

 I  do  not  want  to  read  the  whole  of
 it  But  it  is  very  interesting  and  I
 wish  the  hon.  Minister  takes  a  little
 time  off  from  his  very  prosaic  duty
 of  administration  and  go  through  this
 novel.  Then  he  will  understand
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 what  the  Government  departments
 are  doing,  and  how  they  were  work-
 ing  in  Britain  at  that  time,

 Therefore,  what  is  the  result?  The
 result  has  been  very  pertinently
 remarked  by  the  panel  of  the  Plan-
 ning  Commission  which,  I  think,  in
 ‘1956,  has  said  as  follows:

 “Even  the  most  carefully  con-
 sidered  law  will  however  fail  to
 achieve  its  objcct  unless  it  is
 supported  by  firm  and  thorough
 going  administrative  action.  Pro-
 blems  relating  to  administrative
 organisation  should  therefore
 receive  immediate  attention”.

 Why  did  they  say  that?  They  said
 so  after  reviewing  the  major  legsla-
 tions  that  have  been  passed  in  the
 country  in  relation  to  land,  as  for
 example,  the  tenancy  reform  laws
 and  the  zamindari  abolition  laws.
 What  was  the  result  of  these  laws?
 Did  the  people  get  even  the  little
 benefit  that  was  expected  out  of
 those  laws?  No.  Why  did  the  panel
 say  that?  They  went  into  it  very
 closely  and  came  out  with  the  most
 apt  definition  saying  that  the  admini-
 stration  unfortunately  was  tilted  to
 wards  the  landlords.  Let  me  read  out
 the  relevant  portions  so  that  the
 point  may  be  made  very  clear.  They
 said  that  “the  attitude  of  the  revenue
 officers  may  at  times  be  unconscious-
 ly  against  him”,  Against  whom?
 Against  the  tenant.  They  further
 say:

 “In  the  case  of  conflicting
 evidence,  there  is  a  greater  ten-
 dency  to  believe  the  landlord  than
 the  tenant,  the  presumption
 being  that  a  poor  man  is  more
 likely  to  speak  untruth  with  a
 view  to  obtain  some  land  than
 the  rich  landlord  who  having
 already  enough  land,  may  not  be
 under  immediate  pressure  to  do
 so",

 This  is  what  exactly  I  would  like  the
 Minister  to  realise,  This  tendency
 should  be  stopped.  Unless  we  are
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 able  to  stop  this  tendency  in  the  out-
 Jook  of  the  administrative  personnel,
 or,  to  put  it  bluntly,  even  in  the  out-
 look  of  the  ministry  that  is  ruling
 the  country,  whatever  laws  we  may
 pass,  whatever  enactments  we  might
 get  through  day  in  and  day  out,  I  am
 sure  that  even  one-tenth  of  the  bene-
 fits  that  the  peasant  or  the  common
 man  of  the  country  should  receive
 will  not  be  received  by  him.  It  is
 with  this  idea  in  mind  that  I  want
 a  commission  to  be  appointed  to  go
 into  the  whole  question  as  to  what
 our  objective  is,  how  our  objective
 can  be  implemented,  what  type  ०
 administrative  machinery  is  neces-
 sary  to  implement  this  objective  and
 how  from  top  to  bottom  we  will  be
 able  to  keep  the  people  in  constant
 contact  with  the  administration,  so  that
 there  will  be  closer  co-operation  bet-
 ween  the  people  on  the  one  hand  and
 the  administration  on  the  other.

 We  have  not  even  tried  to  change
 the  patwari  system  and  the  duties  of
 the  patwari  in  our  country.  I  myself
 come  from  a  family  of  patwaris,  and
 I  know  the  mischief  of  the  patwari,
 what  mischief  he  can  do.  Our  whole
 administration  stands  on  that  single
 pedestal  of  the  patwari,  in  the  vill-
 age.  The  village  is  our  backbone;
 the  village  is  our  foundation-stone.
 You  have  panchayats.  In  Andhra  we
 are  going  to  have  an  extension
 of  the  panchayat  system  up:
 to  Zila  Parishad.  Yet,  these
 panchayats  do  not  have  that  most
 important  administrative  duty  of
 keeping  the  revenue  records  or  con-
 tinuing  to  keep  the  revenue  records.
 It  is  the  patwari  who  is  most  impor-
 tant,"and  no  tenant,  no  agricultural
 labourer  has  ever  got  any  justice
 done.  The  Congress  agrarian  reform
 movement  gave  the  same  slogan.  The
 panel  of  the  Planning  Commission
 has  given  us  the  same  slogan.  “Yet,
 with  all  this  experience,  we  have-
 not  found  it  necessary  to  change  the.
 administrative  pattern  of  society.  I
 wish  that  a  Commission  is  appointed’
 to  go  into  this  matter.
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 Shri  Nagi  Reddy]
 Tam  thankful  to  Shri  0.  C.  Sharma

 the  experienced  professor  in  this
 Mouse,  for  having  brought  this  reso-
 lution,  and  I  am  sure  Government
 ‘will  aceept  it  and  try  to  see
 ‘the  reality  as  it  is,  through  the  Com-
 ‘mission  which  should  be  appointed.
 T  also  plead  that  the  recommenda-
 tions  of  the  Commission  should  ७९
 imaplemented.

 थी  पक्का  ह. अ  (आगया )  :  सभा वें  दी  महोदय,
 अंग्रेजों  ले  खुक्षी  से  नहीं  बल्कि  मजबूरियों  के
 कारण  इस  देश  के  शासत  की  ढागडोर  कांग्रेस
 को  जिसने  कि  भारत  की  स्वाधशीतता  के  ॥: , अ

 म्सतत  प्रयत्न  किया  था,  सौंपी  ।  जिन  विचार-
 भाराझों  के  लिए  या  जिस  स्वप्न  का  मूर्त  रूप  में
 लाने  के  लिए  भारतीयों  ने  जंग  की  जी  और
 उसके  श्रनुघार  श्पने  देश  को  बनाना  था  उसके
 लिए  नके  पास  उस  वक्‍त  मशीनरी  मौजूद
 नहीं  थी  ।  प्रशासन  का  जो  ढांचा  अंग्रेजी  राज्य
 में  था  उसको  ही  भारतीयों  से  अपनाया  अगर
 क्राफी  लोगों  ने  कहा  कि  यह  नई  बोतल  में

 न्युरानी  शराब  रखी  गई  है  |  में  यह  तो  नहीं
 कहुता  कि  इस  १३  साल  के  समय  में  मारत  में
 कोई  उन्नति  नहीं  हुई,  महन  उस्रतिं  हुई  है
 किस्तु  देश  में  प्रशासन  के  सम्बन्ध  में  हम  विचार
 करते  हैं  तो  कुछ  इसके  भ्न्‍दर  विवशत।  सी
 दिखती  हैं  इसके  चालू  करते  में  तिपोटिजम
 मेरा  मतरूब  है  रेड  टेपिज्म  हस  समय  सबसे
 अधिक  बढ़ा  हुभा  नजर  बराती  है  ।  उसके  लिए
 सरकार  तेरो  एंड  एम  डिवीजन  बनाया  है
 जिसके  कि  सेक्शन  हर  एफ  मिनिस्द्री  के  साथ
 लग्र  हैं  किन्तु  इसने  कतरती  उन्नति  की  है  इसको

 प्रशासन  भच्छी  प्रकार  से  जान  सकता  है  ।

 ऐसा  नजर  ात  है  कि  उन्नति  जहूर  कुछ  हुई
 लेकिन  प्राज  के  एटे मिक  युम  में  बह  उत्तरी  नहीं
 हुई  जितनी  कि  होती  चाहिए  थी  |

 में  इस  बात  में  पूर्ण  धिश्वास  रखता  हूं  कि

 “झसारे  जो  ेश  लोग  हैं  दे  पूरी  तक  से  सदनों  हैं

 और  थे  देश  को  सगे ले  जाना  बहते  हैं।  देख  के
 न्झम्द्र  समृद्धि  लाना  चाहते  हैं  लेकिन  कुछ  ऐसी
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 अड़चन  बीच  में  चल  रही  हैं  कि  इतद़ा  रुपया
 स्  करने  के  ब्रावजूद  भी  जो  व  देखना  चाहते  हैं
 व  शायद  उनको  भी  नहीं  दिखतीं  t

 gel  जैज  जैसे  म॑  ले  पहां  कि  अकाल
 बनाने  के  लिए  हमेशा  मरन  निर्शात्।  की  जरूरब
 रहती  है।  शासन  चलाने  के  लिए  शासकों  की
 जरूरत  रहती  है।  इस  समग्र  झितती  प्रपने
 देन  के  भ्न्दर  सब्सिज  हैं,  मेरे  लगा  में केश्ीस
 सक््काश  के  कोई  ५५  लाख  कार्यकर्ता  होंगे
 जिन्होंने  कि  हस  देश  के  मारी  सार  को  जपे
 सिर  पर  उठा  ्ज्ञा  है  |  इसके  ्न्द्र  कुछ
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 स्टेब्विटी!  नजर  वहीं  आती ।  कारणश  उम्तका  थे

 हैं  कि  एक  तो  हर  प्रफार  का  इंट  रपटरेंस  डोका
 है  हस्तक्षेप  होता  हैं  जिससे  कि  कर्मचारी

 स्वतत्तवापूर्वक  झपने  शान  के  मुस्तात्रिक  देश  के
 कार्य  भार  को  वहन  नहीं  करते  चौर  न  ही
 अपना  दायित्व  समझते  हैं।  फाइल  एक  जगह
 से  दसरी  जगह  भ्रौर  दूसरी  जगह  से  तीसरी

 जगह  इस  तरह  से  चलते  रहती  हैं  औ्नैर  कई  दफा
 तो  ऐसा  भी  होता  है  कि  फई  केसेज  का  सालों  तक
 निर्णय  नहीं  होता  a  यह  इसलिए  भी  होत्त  है
 क्योकि  निधुक्तियों  में  मी  कुछ  ठीक  ढंग  का
 कार्य  नहीं  चलता,  कई  बार  पक्षपात  इत्यादि

 भी  होत।  है  और  बीच  में  दखल  देते  हैं  झीर  रुसका
 नतीजा  यह  है  कि  जो  हमारे  कार्य  की  स्टेजज

 होनी  चाहिए  थीं  वह  नहीं  होतीं  बल्कि  हर
 काम  को  सेंट्रलाइज  करने  कौ  कोशिश  की
 जाती  है  घोर  डिसेट्रल/॑इजशलन  की  लरफ  पग

 नहीं  उठाया  जीता  और  जिसका  कि  नतीजा
 यह  है  कि  हर  कोई  जिम्मेदारी  को

 महसूस  न  करता  हुआ  कॉम  को  झाग  से  भाग
 टालता  है  ।  मेरे  कहने  का  मतलब  यह  है  कि

 कुईक  डिसीक्षम  का  झमाव  नंजर  झाता  है  |
 जल्दी  से  किसी  चीज  में  निर्णय  1... (ह  चाहिए,
 ऐसा  नहीं  होने  पाला  7  इसका!  मुझ  फारण

 मालू  हीं  बक  होता  तो  ऐसा  ही  नाहि
 ज  जमाने  में  t  ब्रेसे  कई  च्ताभ  हैं  जोकि  हूंसारे
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 देश  में  बाद  में  किये  बेते  ही  जाते  हैं  हु/लाकि
 शुरू  में  कुछ  विलम्य  सा  उबमें  चलत!  है  जैसे
 कि  मह  ब  अम्जई  का  केस  हैं  भौर  ऐसे  कई
 शौर  भी  हैं।  झाज  दो  स।ल  के  बाद  हम  बेस!  ही
 सआनते  हैं  लेकिन  ्  में  ऐसा  नहीं  होता  ।  इसी
 तरीके  से  बहुतेरे  काम  हमारे  देश  में  हैं  जिनके
 कि  झन्दर  जल्दी  से  जल्दी  जो  काम  किया  जा
 सकता  है  किया  जाला  चाहिए  और  लोगों  का
 जब  नेताश्ो  के  ऊपर  पूरा  विश्वास  है  तो  उनके

 प्र  उसमें  कंप्रने  न्नहीं  चाहिएं  बल्कि  पूरी
 जफेगशकला  प्रौर  पूरे  संकरूप  के  साथ  कार्य  फर

 ही  डालना  चाहिए  1  इसी  में  मुल्क  बागे  जा
 सक्तता  है  झौर  दूसरे  मुल्क  भरी  इसी  तरह  बढ़े  ।
 इसका  कारण  यह  है  कि  जिस  कास  की  करने
 का  उन्होंने  िस्चय  लिया  उसको  पूरी  णक्ति
 के  साथ,  पूरे  ह: 3  के  साथ  पूर्ण  करते  का
 प्रयत्न  पिया  ।

 करप्शन  जाबाल  आष्टाकार  के  सम्बन्ध
 में  काफी  बातचीत  की  जाती  है।  मेरे  कहने  का

 पह  झशशय  नहीं  है  कि हमारी  सरकार  उसके
 अति  उपेशिल  है,  उसके  ब्रति  उपेक्षिन  मही  है
 उसके  लिए  उन्होंने  विजिलेंस  डिपार्टमेट्स  भी
 खोले  है  और  बे  क/म  करते  हैं  लेकिन  कड़ी
 पर  तो  बहुत  ज्यादा  हो  जाता  है  तो  कही  पर

 ओबर कुक  हो  जाता  है।  ऐसे  हालात  के
 अन्दर  जिनकी  कि  कुछ  एबी  बाते  होती  है
 उनके  दिल  के  अन्दर  कुछ  करने  के  लिए  श्रद्धा

 नहीं  पैदा  होती  झौर  अश्रद्धा  पेदा  होती  है
 हालांकि  सरकार  बहुत  कुछ  कर  रही  है  मुल्क
 के  लिए  लेकिन  जब  कोई  ऐसी  घटना  उनके
 सामने  घटती  है  तो  मैने  निवेदन  किया  कि  उनके
 दल  में  जरा  कुछ  झविश्वास  हो  जाता  है।
 शक  बात  यह  कि  इस  वक्‍त  झाप  देखेंगे  कि  मुल्क
 से  चाहे  वह  सरकारी  मशीनरी  हो  अथवा

 हमारे  दूसरे  इदारे,  उनके  अन्दर  इस  बक्‍त
 झनशासन  का  अभाव  है।  डिस्प्लिन  नहीं

 है  चाहे  दफ्तरों  में  जां  प्रभवा  स्कूलों  में  जांय
 कायया  कहीं  भी  गये  जाय,  एक  ही  देश  दुक्तिवा
 में  द्वापको  फ््सा  िलेगा  जहां  स्कूल  में  पढ़ने
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 वाले  विद्यार्थी  भी  स्ट्र।ईक  करते  हैं  शौर  खसके
 लिए  कोई  न  कोई  बहाना  ढ्ढ्ने  का  प्रयत्त
 करते  हैं घौर  जब  देश  के  झन्दर  अनुशासन  न

 हो  तो  आप  समझ  सकते  हैं  कि कितनी  मश्किल

 हो  जायगी।  इसका  एक  बड़ा  कारण  तो

 यह  है  कि  ठीक  ढंग  का  णष्थ  बरदवान  नहीं  है  t
 ठीक  ढंग  का  कार्य  और  पथ  प्रदर्दव  हो  तो
 मेरे  ख्याल  में  अपने  देश  के  अन्दर  इस  किस्म
 का  एलिमेंट  बहुत  थोड़।  है  भलें  ही  हल्ला
 गुल्ला  चाहे  कितना  होता  हो  |

 दूसरी  बात  यह  हैं  कि  सेस  शाफ  रिसपौं-
 सिब्लिर्टी,  जो  अपने  कर्मचारी  हैं  या  लीडर

 हैं  या  जो  भी  हैं  उनके  दिल  के  प्रन्दर  भ्पनी
 जिम्मेदारी  का  भ्रहसास  नहीं  है।  क्रितनो
 हसारी  सरकारी  ग्रार्गेनाइजेशंस  हैं  ौर
 उनके  अन्दर  जो  कमंचरारी  काम  कर  रहे  हैं
 उनके  झन्दर  कुछ  ज्यादा  श्रद्धा  शौर  एक
 काम  करने  की  भावना  नहीं  है।  उसका
 नतीजा  है  कि  आपके  सामने  झदोक  होटल,
 इंडियन  ऐयर  लाइन्त  कारप्रोरेशन  झौर  हिद्ररी
 कटिलाइज़स  वर्ग रह  यह  जितने  भी  सरकारी
 काम  चल  हुए  हैं  उनका  काम  अगर  किसी
 एक  व्यक्ति  के  पास  होता  तो  जितना  फायदा
 वहू  ब्यक्ति  इन  काम्तों  को  चला  कर  दिखा
 सकता  था  उतना  क्रायदा  सरकारी  प्रबन्ध
 में  इन  कामों  के  चलने  से  नही  होता  |  श्राज़

 हम  प्रयत्त  कर  रहे  हैंकिहर  एक  चीज़  नेशन-
 लाइज  हो  जाय  लेकिन  ऐसा  नजर  नहीं
 आता  ।

 इसके  साथ  ही  आज  यह  प्रयत्न  किया
 जाता  है  कि  जब  काम  कुछ  ज्यादा  बढ़  गया
 ती  झट  कोई  न  कोई  एक  एसा  तरीका  निकालते

 है,  एक  नया  सुपरिनटेडेंट  और  उसके  नीचे
 किर  कमेचारियों  की  खूब  भर्ती  होती  है।
 इस  तरह  कर्मचारियों  की  संख्या  बढ़ती  ही
 चली  जा  रही  है।  और  कोई  पता  नहीं  कि
 इसकी  सीमा  कहां  खत्म  होगी।  काम  इतना
 नहीं  हो  रहा  है  जितनी  कि  आज  सरकारी
 कभचारियों  की  भर्ती  हो  रही  है  हर  एक
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 इदारे  के  भ्रन्दर  ।  में  समझता  हूं  कि  इसके
 बारे  में  जरूर  विचार  करने  की  जरूरत

 है

 एक  बात  जो  कि  म॑ं  बहुत  ही  अ्रद्भुत  समझता

 हूं  वह  यह  है  कि  पुलिस  का  एक  बहुत  बड़ा
 भ्रफसर  है  बहू  एक  केस  को  इनवैस्टिग्रेट
 करता  है  और  उसकी  जांच  के  फलस्वरूप

 यह  चोर  है  डाकू  है  बदमाश  है  खलकिन
 उसके  बाद  जब  वह  तहसीलदार  के  पास  आता

 है  तो  वह  एक  बहुत  छोटी  कंटेगरी  का  ऋफसर

 होता  है  तो  वहां  पर  उसके  लिए  फिर  नई  तरह
 से  वह  सारा  का  सारा  केस  इनवेस्टिगेंट  होता
 है,  नई  तरह  से  साक्षियां  ली  जाती  हैं  तो
 इस  तरीके  से  यहां  इस  बक्त  जितने  हमारे
 सरकारी  इदारे  है  उनके  अन्दर  आपस  में
 किसी  किस्म  का  कोआड्डनिशन  नहीं  है  श्ौर
 न  सरकारी  कर्मचारी  इस  बात  को  महसूस
 करते  हैं  कि  यह  सारा  का  सारा  मुल्क  हमारा
 है,  हम  इसमें  सब  साझीदार  हैं  भर  मिल  कर

 इस  मुल्क  को  हमने  झागे  ले  जाना  है।  आज

 हालत  यह  हो  रही  है  कि  लोग  श्रपनी  जिम्मे-
 दारी  नहीं  समझते  भर  43  तैसे  किसी  तरह
 अपने  डयूटी  के  घंटे  काट  देते  हैं  भौर  उसके
 बाद  दफ्तर  को  श्राक  लग  जाय,  कुछ  हो  जाय,
 उन्तकी  कोई  जिम्मेदारी  नहीं  होती।  ऐसे
 हालात  के  श्रस्दर  में  होम  मिनिस्टर  साहब  से

 यह  प्रार्थना  करूंगा  कि  यह  ऐसी  चीजें  है  जिनके
 कि  ऊपर  हमको  निहायत  संजीदगी  के  साथ,
 ईमानदारी  के  साथ  सोच-विचार  करना  है  ।
 आखिरकार  मुल्क  ने  इस  पालियामेंट  के  सिपुदद
 या  पालियामेंट  ने  अपने  मिनिस्टरों  के  सिपुददे
 यह  जो  देश  के  प्रशासन  का  भार  किया  है
 तो  उनकी  एक  बहुत  शौर  महान्‌  जिम्मेदारी

 है।  खास  तौर  पर  ऐसे  समय  में  जब  कि

 शुल्क  के  चारों  तरफ  शत्रु  भी  मंडला  रहे  हैं
 हम  यहां  सिर्फ  पैसे  गिनने  में  लगे  हैं।  पैसा
 झौर  पद  ये  दो  ही  चीजें  जब  हमारे  सामने

 होती  हैं  तो  हमारे  देश  के  लिए  बड़ी  मुश्किल
 हो  जाती  है।  तो  में  चाहता  हूं  कि  चाहे

 -
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 कमीशन  बने  या  कुछ  भौर  बने,  लेकिन
 जरूरत  यह  है  कि  हमने  जो  पुरानी  मैदितरी
 इनहैरिट  की  है  उसमें  न  केवल  छोटी  रदोबदल
 की  जाए  बल्कि  बहुत  बड़ी  क्रांति  लायी  जाये।
 यहां  फिजीशियन  से  काम  नहीं  चलेगा,
 बल्कि  हमारे  मिनिस्टर  सरजन  भी  बन  जाएं,
 ताकि  मुल्क  का  काम  ठीक  ढंग  से  चले  |

 Shri  Aurobindo  Ghoshal  (Uluberia):
 Mr.  Chairman,  this  motion  covers  ea
 very  wide  field  and  touches  the  funda-
 mental  principle  of  administrative
 policy.  The  administrative  set  up  is
 generally  dependent  on  the  character
 of  a  Government  and  the  ultimate  pur-
 Pose  which  they  want  to  achieve.
 This  idea  of  reorganisation  of  the
 administration  is  agitating  the  minds
 of  us  all.

 The  British  had  a  quite  well-knit
 administration  which  was  quite  fitting
 with  their  policy.  The  real  purpose
 or  policy  was  to  rule  us,  not  for  our
 interest,  but  for  exploitation  for  en-
 riching  their  nation  at  our  cost,  Natu-
 rally,  the  framework  of  their  admini-
 stration  was  laid  down  to  suit  their
 purpose.  This  framework  alone  cannot
 Move  unless  the  living  part  of  the
 machinery  which  will  work  within  the
 framework  of  that  machinery  is  suit.
 ably  made  to  fit  with  that  framework.
 So,  a  set  of  persons  with  diehard  atti-
 tude  with  some  I.C.S.  heads  on  those
 departments  were  fixed  within  that
 framework  in  a  well-knit  bureacuratic
 manner  for  their  bureaucratic  pur-
 poses.  Their  administration  went  on
 quite  well  on  that  line.

 Now,  about  a  decade  ago,  when  the
 Britishers  transferred  their  political
 power,  the  administrative  framework
 was  also  inherited  by  us.  We  inherit-
 ed  the  whole  system  even  without  a
 jolt.  At  that  time,  with  the  transfer
 of  power,  a  change  in  the  administra-
 tive  set  up  was  neither  necessary  nor
 possible.  So,  we  got  political  power
 by  transfer,  not  by  forcible  occupe-
 tion.  Of  course,  we  had  to  pay  a  huge
 price  for  the  last  00  years  to  attain
 our  Independence.  But,  the  transfer
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 was  Quite  peaceful,  peaceful  in  the
 wense  that  it  was  on  understanding
 with  the  transferor.

 After  our  Independence,  the  whole
 approach  of  the  Government  has
 changed.  It  has  become  national,
 democratic  and  in  some  respects,  pro-
 gressive  too.  Our  Constitution  guaran-
 teed  democracy  and  its  goal  has  been
 declared  as  socialism.  In  pursuance
 of  the  same,  the  Government  quite
 naturally  wanted  to  bring  reforms  in
 our  society  and  also  in  our  national
 life.  It  has  been  trying  to  abolish
 feudalism  and  to  industrialise  the
 country  through  the  Plans.  Huge
 ‘developmental  projects  and  program-
 mes  have  been  initiated  in  order  to
 raise  the  standard  of  living  of  the  peo.
 ple.  The  public  sector  is  gradually
 being  widened.  People  are  becoming
 Zradually  conscious  of  their  funda-
 mental  rights  and  are  becoming  asser-
 tive.  But,  the  old  machinery  cannot
 be  responsive  due  to  their  inherent
 narrow  and  un-accommodative  _atti-
 tude  and  method  of  work.  Naturally
 the  clash  is  inevitable.  So,  the  frame-
 work  is  neither  wide  and  pliable
 enough  to  welcome  the  socialist  ap-
 proach,  nor  is  the  machinery  which
 wil]  work  out  the  new  objectives  fit
 to  implement  the  same  properly.

 So,  in  our  experience  we  find  that
 lofty  plans,  big  projects  and  grandilo-
 quent  schemes  are  being  floundered  on
 the  rock  of  this  bureaucracy.  Though
 speed  is  the  essence  of  our  present
 developmental  progress,  still  too  much
 officialdom  and  red-tapism  have  stood
 in  our  way.  Not  only  that.  This
 bureaucracy  which  was  being  pre-
 viously  controlled  by  the  autocratic
 top,  have  got  a  long  rope  under  the
 so-called  liberalism  of  fhe  present
 Government.  Too  much  dilatoriness
 and  negligence  have  created  a  hope-
 Jess  condition  in  the  sphere  of  admi-
 nistration.  Favouristism,  corruption
 and  nepotism  have  now  corroded  the
 steel  frame  of  the  British  administra-
 tion.  A  callous  attitude  and  colossal
 -wastage  are  found  everywhere,  and
 the  Government  is  losing  the  confi-
 dence  of  the  people  as  days  are  pas-
 sing  by.

 Somehow  this  rot  has  got  to  be
 stopped.  Two  important  reports  have
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 so  far  been  made,  one  by  Shri  Gorwala
 and  another  by  Mr.  Appleby,  but  I
 agree  with  the  opinion  of  Shri  Mathur
 that  these  two  reports  are  inadequate
 and  cursory.  Both  of  them  have  ana-
 lysed  the  problems,  but  they  have  not
 been  able  to  lay  down  robust  prin-
 ciples  for  future  administration.

 The  present  Government  has  lost  its
 link  with  the  people  and  hag  been  seg-
 regated  from  them.  The  authorities
 of  the  present  Government  are  work.
 ing  from  an  emerald  tower,  far,  far
 away  from  the  din  and  bustle  of  the
 madding  crowd.  This  smoke-screen
 which  the  bureaucracy  has  been  able
 to  create  between  the  Government  and
 the  common  people  should  be  removed.
 In  order  to  do  that,  a  committee  is
 necessary  to  go  into  the  details  and  te
 suggest  the  reorganisation  of  the  coun-
 try’s  administration  which  will  be
 helpful  in  achieving  the  goal  of  a
 socialist  State.

 I  would  like  to  refer  to  another
 point  which  has  become  very  promi-
 nent  and  troublesome  also,  viz.,  the
 relation  of  the  Centre  with  the  States.
 We  find  that  every  year  in  the  Budget
 huge  amounts  are  being  granted  to  the
 States  for  developmental  projects,  but
 they  are  not  used;  they  lapse  and  are
 surrendered.  Whenever  we  raise  any
 question  about  such  matters  we  are
 told  that  it  is  within  the  jurisdiction
 of  the  State,  that  the  Centre  has  got
 no  control  over  it.  This  should  also
 be  considered  by  this  committee,  to
 see  that  the  grants  which  are  being
 made  to  the  States  for  development
 projects,  for  the  total]  development  of
 the  country,  are  regularly  and  pro-
 perly  spent.

 Public  undertakings  are  now  con-
 trolled  by  separate  statutory  bodies
 *hich  are  also  beyond  the  scope  of
 Parliament,  because  whenever  a  ques-
 tion  is  put  whenever  anything  comes
 to  light,  we  are  told  that  this  is  not
 within  our  scope.  Naturally,  all  these
 problems  and  many  others  are  there.
 To  make  the  administrative  machinery
 coherent  and  organised,  an  enquiry  is
 necessary  and  for  that  reason  this
 commission  is  also  required.

 With  these  words,  I  support  this
 motion,
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 Before  the  hon.  Member  speaks,  I
 would  like  to  know  the  desire  of  the
 Meuse.  Some  Members  were  very
 agitated  and  they  wanted  that  the
 tame  should  be  extended.  Is  it  the
 epinion  of  the  Howse  that  I  use  my
 discretion  to  extend  the  time  by  an
 hour?  Are  the  Members  prepared  to
 sit  for  another  hour?

 Some  Hon.  Members:  Yes.

 Mr.  Chairman:  Of  course,  they  can
 move  a  motion  if  if,  is  beyond  one
 hour.

 'Yhere  are  only  three  or  four  speak-
 ers,  and  if  we  sit  for  one  hour  I  think
 we  can  finish  it  and  everybody  can  be
 given  a  chance.

 Shri  A.  C.  Guha  (Sarasat):  What  is
 the  time  allotted?

 Mr.  Chairman:  I  have  requested
 that  each  hon.  Member  may  take  ten
 minutes.  One  hon,  Member  has  taken
 twenty  minutes,  and  naturally,  the
 subject  being  a  very  exhaustive  one,
 he  has  not  been  able  to  finish;  and  ob-
 viously,  he  has  not  been  anxious  to
 remain  in  the  House  after  that.

 Shri  A.  C.  Guha  I  shall  try  to  be  as
 brief  as  possible.

 It  is  a  very  important  subject  that
 Shri  D.  C.  Sharma  has  brought  before
 this  House  for  discussion  and  I  am
 thankful  to  him,  and  I  think  the  whole

 :  House  should  be  thankful  to  him  for
 bringing  up  this  resolution  before  this
 House—although,  actually,  I  do  not
 like  the  idea  of  having  another  com-
 mission  because  a  commission  would
 mean  the  shelving  of  the  whole  matter
 for  another  four  or  five  years  more.
 We  know  the  fate  of  so  many  com-
 missions  in  the  past;  their  reports  have
 been  published,  but  hardly  any  action
 has  been  taken  or  if  any  is  taken,  it
 is  in  slow  partial  doses  with  the  result
 that  the  real  purpose  of  appointing
 those  commissions  has  more  or  less
 been  neutralised.  This  is  a  subject  in
 which  Government  should  act  expedi-
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 Yiously  and  I  think  they  five  got
 enough  guides  alrerdy  in  the  many  re-
 ports  on  this  subject.

 It  is  rather  strange  that  after  the
 attainment  of  Independence,  Govern-
 ment  have  not  thought  ft  to  appoint
 any  enquiry  commission  or
 to  look  into  the  question  of  reorgani-
 sation  of  the  administration.  The
 British  gave  us  an  administration  that
 was  intended  for  the  law  and  order
 purpose.  Although  the  whole  charac.
 ter  of  the  State  has  changed  since
 then,  yet  the  administration  has  re-
 mained  the  same  in  form,  in  outlook
 and  in  everything  else.

 Only  recently,  when  I  was  touring
 one  of  the  flood-affected  areas  of
 Bengal,  I  happened  to  come  into  con-
 tact  with  a  district  magistrate.  He
 openly  told  me  that  with  this  machi-
 nery,  one  could  not  expect  to  have  a
 welfare  State.  He  said  that  it  was
 within  his  discretion  to  spend  even
 crores  of  rupees  by  way  of  gratuitous
 relief,  but  he  did  not  have  the  autho-
 rity  to  spend  even  Rs.  200  or  Rs.  300
 for  any  item  of  permanent  utility  to
 the  public.  On  the  one  hand,  Govern-
 ment  have  devolved  enormous  powers
 on  the  services  for  distribution  of
 money  and  for  distribution  of  patron-
 ages;  thereby,  the  authority  of  the
 officers  before  the  public  has  increased;
 their  prestige  and  power  have  in-
 creased.  But  on  the  other  hand,  there
 are  so  many  rules  and  formalities
 which  are  in  vogue  still,  these  were
 in  vogue  during  the  British  days,  there
 are  so  many  rules,  formalities,  stand-
 ing  orders  and  other  things  in  vogue
 still,  which  curb  the  initiative  of  the
 officers  for  doing  any  permanent  good
 or  to  undertake  any  development
 schemes  beneficial  to  the  public.  That
 is  why  I  think  the  whole  administra-
 tive  set-up  must  be  re-examined  and
 reoriented  on  the  basis  of  a  welfare
 State.  It  is  no  longer  a  law  and  order
 State  now,  but  a  Welfare  State.  So,
 the  services  also  should  be  so  shaped
 physically  and  mentally,  that  the  real
 purpose  of  the  administration  can  be
 served.

 We  have  a  federal]  system  of  gov-
 ernment  in  our  country.  The  authori-
 ties  between  the  States  and  the  Centre
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 have  not  been  clearly  defined.  The
 different  Glates  are  endowed  with
 autoramous  powers,  but  they  have  not
 gt  the  revenue  with  them  to  under-
 wake  any  development  work.  Revenue
 ia  mostly  in  the  hands  of  the  Centre,
 and  so,  they  have  to  depend  on  the
 Centye  either  as  grants  or  as  loans  for
 their  developmental  works.  It  is  quite
 natural  and  it  is  psychologically  also
 true,  that  in  respect  of  money  received
 from  other  sources,  they  become  some-
 what  lenient  and  loose  while  spend-
 ing  that  money.  That  has  been  the
 case  in  regard  to  the  expenditure  of
 the  money  received  by  the  different
 States  from  the  Centre  also.  It  depends
 upon  the  lobbying  capacity  of  the
 different  State  Governments  how  much
 Money  a  State  will  get  from  the
 Centre.  It  leads  to  administrative
 laxities.  It  has  often  been  heard  that
 a  particular  officer  is  retained  in  a
 State  because  he  has  got  some  influ-
 ence  here  with  some  Secretaries  and
 other  important  persons;  so  he  can  get
 more  money  from  the  Centre  for  that
 State.  So  that  officer  has  to  be  re-
 tained  and  his  services  extended  year
 after  year,  even  though  he  has  reached
 the  age  of  superannuation.

 This  is  a  bad  sort  of  thing.  I  think
 the  revenue  position  between  the
 States  and  the  Centre  should  also  be
 revised  so  that  the  States  can  stand
 on  their  feet  for  their  finance.  If
 any  help  is  to  be  received  from  the
 Centre,  that  should  not  be  for  a  very
 minor  work,  but  only  for  any  major
 development  work.

 As  regards  the  money  received  by
 the  State  from  the  Centre  for  parti-
 cular  schemes,  the  Centre  has  no
 authority  to  look  into  the  expenditure
 of  that  money  after  it  is  given.  Every
 State  is  so  very  alert  and  keen  on  the
 maintenance  of  its  prestige  that  it
 won’t  allow  the  Centre  to  interfere
 by  enquiring  how  it  has  spent  the
 money.  That  makes  the  position  still
 worse.

 Then  I  think  crores  of  rupees  have
 been  spent  even  from  the  time  before
 the  attainment  of  independence  on
 sraw-more-food  and  many  other
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 schemes  with  the  States  collaborating.
 It  would  be  worthwhile  for  Govern-
 ment  to  hold  an  inquiry  as  to  how
 many  of  these  schemes  are  still  being
 continued  and  maintained  by  State
 Governments,  Certain  amounts  might
 have  been  spent  and  certain  schemes
 put  into  operation.  But  as  soon  as
 the  Central  Government  aid  is  with-
 drawn,  those  schemes  have  also  gone
 out  of  operation  and  have  ceased  ren-
 dering  any  service  to  the  public.  I
 am  afraid  that  this  may  happen  to  the
 whole  community  development
 scheme  also.  In  the  post-intensive
 period,  most  of  the  development  works
 in  the  Community  Development  areas
 are  being  neglected  and  are  not  kept
 in  operation.  This  refers  particularly
 to  some  of  the  social  service  schemes.
 They  have  not  been  working  after  the
 Central  Government  aid  was  with-
 drawn  at  the  end  of  the  intensive
 period.  All  these  things  require  a
 certain  reconsideration  and  revision  of
 the  entire  scheme,  This  is  also  an  im-
 portant  factor  in  the  administration.

 In  April  this  year,  during  the  budget
 discussions,  in  this  House  and  outside
 there  was  a  lot  of  talk  about  the  multi-
 plication  of  offices  and  officers  and
 infructuous  expenditure.  A  number  of
 offices,  autonomous  bodies,  subordinate
 offices  and  a  lot  of  other  offices  are
 being  created,  big  buildings  are  being
 set  up.  I  think  most  of  the  money  that
 has  been  received  through  the  taxation
 proposals  during  the  Second  Plan  has
 been  spent  on  non-development  ex-
 penditure,  a  fact  which  has  been  ad-
 mitted  even  in  the  Government  state-
 ment  circulated  to  us  along  with  the
 budget  papers.  This  means  a  lack  of
 proper  outlook  in  the  edministration.
 This  is  also  an  aspect  of  the  admini-
 strption.  Tf  a  particular  sum  is  to  be
 spent  on  a  particular  scheme,  we  have
 to  see  whether  the  full  value  for  the-
 money  is  recéived.

 Recently,  I  received  a  copy  of  the
 report  of  a  Corporation.  Its  total  sub-
 scribed  capital  is  Rs.  0  lakhs.  The
 entire  subscribed  capital  is  from  the
 Government.  in  one  year’s  working,
 it  has  lest  only  Rs.  3,82,000  odd!



 3533  :  Resolution  ra:

 Bhri  Braj  Raj  Singh
 Only?

 Shri  A.  C.  Guha:  That  means  one-
 ‘third  of  the  total  capital  lost  in  one
 year’s  operation.  And  the  Corporation
 is  supposed  to  be  a  commercial  body;
 it  ig  not  set  up  just  for  development

 wr  other  probing  purposes,  So  a  com-
 mercial  body  has  to  be  run  on  com-
 mercial  lines.  Out  of  Rs.  0  lakhs,
 one-third,  about  Rs.  3,33,000,  has  been
 lost  in  one  year  and  Government  have
 been  good  enough  to  reimburse  it
 practically  with  the  entire  amount.
 The  Central  Government  have  reim-
 imbursed  about  Rs.  3,22,000,  for  en-~
 abling  it  to  incur  fresh  losses  during
 the  noxt  year.  Why  should  so  many
 Corporations  he  created?  These  are
 things  that  require  to  be  looked  into.

 We  are  having  a  democratic  set-up.
 We  are  proud  of  it,  It  has  also  to  be
 examined  whether  we  are  having  a
 democratic  set-up  or  a  bureaucratic
 set-up.  Recently,  about  2  years  ago,
 a  report  was  published.  An  eminent
 Member  of.  this  House  was  the  Chair-
 man  of  the  committee.  It  recom-
 amended  democratic  decentralisation  to
 start  from  the  bottom.  If  democratic
 decentralisation  were  to  start  at  the
 bottom  and  at  the  top  we  tighten  up
 bureaucratic  centralisation,  in  a  few
 years’  time  we  shall  have  a  clash  bet-
 “ween  the  two  sectors.  If  we  start  with
 decentralisation  at  the  bottom,  in  the
 Centre  also  there  should  be  some
 decentralisation  of  authority  and  not
 bureaucratic  centralisation  of  autho-
 rity  as  it  is  happening  today.

 You  have  rung  the  bell.  So,  lastly
 t  should  say  the  administration  today
 thas  lost  its  reputation  and  its  prestige
 before  the  public  and  it  is  gradually
 losing  public  confidence,  It  is  no  use
 for  the  Minister  defending  the  admini-
 stration  in  the  House.  We  may  take
 it  from  the  Minister  that  the  admini-
 stration  is  quite  all  right.  I  may  also
 say  that  all  that  is  being  talked  about
 jn  public  about  the  administration  is
 not  wholly  correct.  But  still  in  a  de-
 mocracy,  it  is  public  opinion  which
 ‘counts  and  should  carry  some  weight
 with  Government.  If  Government

 have  ‘any  eyes  to  see  and  any  ears  to
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 hear,  they  must  realise  that  the  ad-
 ministration  today  is  not  eajoying  the
 same  prestige  and  confidence  for  in~
 tegrity  and  efficiency  and  for  expedi
 tious  discharge  of  duty  ag  it  had  be.
 fore.  That  is  the  most  important  thing
 For  all  these  things  there  should  be
 &  proper  reorientation  of  the  whole
 administrative  set-up  on  the  basis  of
 a  Welfare  State.

 I  am  not  sure  whether  a  commission
 of  the  type  suggested  by  Shri  9  C.
 Sharma  will  be  quite  necessary  for
 that.  Government  have  already  got  so
 many  reports.  They  must  have  their
 own  ideas  also.  They  can  start  tak-
 ing  some  action  even  if  a  Commission
 is  set  up.  They  can  start  taking  some
 action  immediately.  There  should  be
 no  delay  in  this  matter.  Otherwise,  as
 my  hon.  friend  Shri  Mathur  has  said
 the  whole  democratic  set-up  would  be
 in  danger.

 We  have  got  the  Appleby  Report;
 we  have  got  other  reports  also  and  we
 have  got  the  O.  &  M.  Division  and  the
 Vigilance  Organisation  and  all  those
 things.  They  have  not  been  able  te
 remove  the  anachronism  and  anomalies
 in  the  administration  as  they  exist  to-
 day.  So,  I  would  suggest  that  a  pro.
 per  review  should  be  made  and  Gov-
 ernment  should  take  appropriate  and
 immediate  steps  to  set  the  administra-
 tion  on  a  proper  footing  so  that  the
 objects  of  the  Welfare  State  could  be
 really  fulfilled.  The  nation  expects
 that  for  every  pie  of  the  money  it  is
 paying  there  should  be  sufficient  re-
 turn,—the  officials  paid  from  revenue,
 should  be  welfare  service-minded.
 There  should  be  that  feeling  that  the
 ideal  of  a  Welfare  State  is  being
 Yealised  but  that  is  not  the  feeling
 in  the  country  at  present.

 Shri  Goray:  Madam,  the  subject  we
 are  discussing  today  is  very  vital,  in
 my  opiinion.  It  is  as  vital  as  the
 defence  of  the  country.  But  IT  do  not
 say  we  should  be  pessimistic  in  our
 approach.  Had  I  been  pessimistic  I
 Would  have  said  like  my  friend,  Shri
 Mahanty,  that  not  a  blade  of  grasa  is
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 likely  to  grow  under  this  accursed
 Government I  do.  net  want. to  be  over-
 wptimistic  elther  because,  if  I  may  be
 allowed  to  anticipate  the  Minister,
 snost  probably  in  his  reply  he  would
 ‘say  that  everything  is  best  in  the  best
 wf  all  possible  worlds.  I  do  not  want
 to  take  either  of  these  two  views.
 ‘What,  has  happened  is  that  during  the
 last  decade  we  have  been  trying  to
 move  from  the  concept  of  the  law  and
 order  State  to  the  concept  of  the  wel.
 fare  State.  Because  we  want  to  face
 this  new  challenge,  we  are  coming
 across  all  these  difficulties.

 In  the  first  chapter  of  Raghuvamsa,
 the  ideal  kingdom  was  described  as
 one  where  the  king  was  said  to  be

 अजानां  विनयाधानात्‌  रप्षगाद्मरणादपि  ।

 स  पिता  पितरस्तेयां  केवल  जन्म  हतव:  ।।
 3  do  not  Know  Whether  the  Raghus
 lived  up  to  that  sfandard  but  that  is
 the  objective  that  we  have  set  for  our-
 Selves.  If  we  want  to  reach  that  ob-
 jective,  we  shall  have  to  overhaul  the
 whole  system.  I  do  not  want  to  be
 pessimistic  because  I  think  this  prob-
 lem  is  not  peculiar  to  India.  In  al-
 ‘most  all  the  countries  which  are  try-
 ing  to  build  up  a  particular  standard
 fn  the  shortest  period  of  time,  these
 difficulties  have  been  experienced.
 ‘When  the  late  Roosevelt  launched  his
 New  Deal  in  America,  he  had  to  face
 some  difficulties;  how  to  create  an  ap-
 paratus  which  would  be  able  to  ensure
 quick  and  just  results  and  to  root  out
 corruption,  poverty  and  unemploy-
 ment  from  the  land.  If  we  look  to
 other  totalitarian  countries  like  Rus-
 sia  or  China,  we  find  that  they  have  to
 pass  through  these  difficult  periods.
 What  do  the  purges  of  the  thirties  sug-
 gest?  Thousands  of  scientists  and
 experts  were  mowed  down  because  the
 plans  they  made  went  away  and  some
 ecapegoat  had  to  be  found.  They
 got  hold  of  people  in  charge  of  these
 difficult  projects  and  because  they
 ‘eould  not  come  up  to  the  standard
 they  were  eliminated.  Here  in  India
 tHe  position  becomes  all  the  ‘more  diff.
 ult  because  we  want  to  be  a  welfare
 ‘Stiite  in  the  quickest  possible  time.  At
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 the  same  time  we  warit  to  keep  intact
 fhe  framework  of  democracy.  These
 Are  the  limitations  ‘that  we
 accepted  for  ourselyes.  Within

 भ् limitations  we  have  to  function  t
 is,  I  suppose,  one  of  the  challenges
 which  we  shall  have  to  meet.

 A  Commission  has  been  asked  for
 in  this  Resolution.  I  do  not  think  it
 will  be  able  to  achieve  a  miracle  be-
 cause  there  have  been  reporta  right
 from  the  Gopalaswamy  Ayyangar  Ra-
 ‘port  to  the  recent  report  of  the  Kerala
 Government.  In  every  report  they
 have  tried  to  analyze  the  malady  and
 suggested  a  way  out.  Let  a  Commis-
 sion  be  appointed  but  it  is  not  gobtg
 to  discover  something  which  is  alto-
 gether  unknown.  We  know  there  is  a
 Yot  of  corruption,  inefficiency  arid  ne-
 potism.  We  know  there  are  such,  de-
 lays.  I  can  quote  an  instance  or  two.

 ‘Last  yedr  on  the  Ist  of  May,  near
 Ahmednagar,  a  tank  belonging  to  the
 Defence  Fortes  over-ran  and  killed  a
 man  who  was  an  employee  of  the  local
 body.  Since  that  day,  Ist  May  1958,
 his  widow  has  been  writing  to  the
 Defence  Ministry.  When  she  came  to
 me  only  a  month  back,  she  produced
 before  me  about  fifty  receipts  of  regis-
 tered  letters  and  nothing  was  done.
 She  was  being  told  that  the  case  is
 under  consideration.  When  I  took  it
 up,  perhaps  it  was  because  T  was  there,
 a  Member  of  Parliament,  they  said:
 “All  right,  let  the  widow  be  given
 Rs.  900  and  the  whole  claim  settled”.
 This  is  how  thing  goes  on.  A  postal
 employee  had  made  certain  mistakes
 eleven  years  back.  No  action  was
 taken.  He  thought  that  his  defence
 was  accepted.  After  eleven  years  they
 have  said  that  because  he  committed
 s@me  mistake  he  is  to  be  punished
 The  supervisors  who  supervised  the
 work  at  that  time  have  retired  and  no
 punishment  has  been  meted  out  to
 them.  This  is  what  happens.  I  do  not
 want  to  flog  the  dead  horse  but  it  fs
 there,

 I  would  go  a  step  further  and  oak,
 after  all,  who  are  these  furictionaries?
 They  come  out  of  the  people.
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 people  as  a  whole  are  not  above  sut-
 picion,  the  officers  who  are  recruited
 from  the  people  also  will  be  not  above
 suspicion.  What  I  am  saying  is,  when
 we  are  blaming  the  bureaucracy,  we
 are  blaming  ourselves;  that  is  the  way
 I  look  at  it.  I  have  my  friends  who
 have  just  passed  their  IAS  and  other
 examinations,  As  soon  as  they  enter
 the  cadre  I  find  deterioration  starts.
 What  happenes?  ‘Young  people  who
 want  to  be  patriotic,  who  want  to  build
 up  their  country,  who  think  the
 challenge  should  be  accepted—
 they  are  engineers,  scientists,  pro-
 fessors,  administrators—as  soon  as  they
 are  recruited  we  see  that  they  gradu-
 ally  begin  to  lose  their  enthusiasm.
 Why?  Tt  is  because  they  find  that  the
 whole  atmosphere  of  the  country  is
 like  that.  It  is  mot  the  bureaucracy
 which  is  to  blame,  it  is  not  the  Parlia-
 ment  which  is  to  blame,  it  is  not  the
 Ministers  who  are  to  blame,  but  it  is
 the  whole  society  which  has  created
 a  particular  type  of  atmosphere.

 Therefore,  I  would  say,  after  the
 commission  is  appointed let  it  go  into
 the  total  problem,  make  an  overall
 study  of  the  whole  milieu  in  which
 we  are  working  and  then  let  us  try  to
 find  out  where  we  should  begin.  Of
 course,  I  have  noted,  as  they  say  that
 the  fish  begins  to  rot  from  the  head,
 there  is  something  wrong  with  the
 heads  of  the  Government,  There  is
 no  doubt  about  it  and  so  many  people
 have  tried  to  highlight  th’s  factor.
 Only  today  it  was  mentioned  in  the
 House  that  the  Punjab  Government
 has  interfered  somewhere.  Though,
 of  course,  the  Home  Minister  said,
 he  is  looking  into  it,  everybody  knows
 that  there  is  something  rotten  in  the
 State  of  Denmark  and  that  something
 must  be  weeded  out  but  we  do  not
 make  the  necessary  effort.

 Then,  I  would  say,  when  we  .are
 thinking  of  the  expanding  public

 wwector  let  us  try  to  understand  how
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 fast  we  are  trying  to  expand.  In  the
 First  Five  Year  Plan  the  public
 sector  and  the  private  sector  were  on
 a  par,  50  per  cent  of  the  investment
 was  in  the  public  sector  and  50  per
 cent  in  the  private  sector.  In  the
 Second  Five  Year  Plan  6  per  cent
 of  the  investment  was  in  the  public
 sector  and  the  remaining  in  the  private
 sector.  In  the  Third  Pian  most  pro-
 bably  from  6l  per  cent  we  may  move
 up  to  65  or  75  per  cent,  because  the
 Prime  Minister  has  said  that  in  view
 of  the  danger  that  is  threatening  our
 country  the  first  thing  must  be  heavy
 industries.  If  these  heavy  industries
 are  going  to  be  given  the  top
 priority,  the  investment  in  the  public
 sector  will  go  up

 The  task  we  are  faced  with  is,
 where  do  we  find  the  people  who  will
 give  or  furnish  the  necessary  func-
 tional  leadership  to  the  public  sector
 which  is  growing  at  such  a  hectic
 pace.  I  think  that  if  we  really  want
 to  furnish  the  country  with  functional
 leadership  then  we  will  have  to  see
 to  it  that  the  young  people  who
 graduate  or  who  pass  the  competitive
 examinations  will  have  to  be  cared
 for  and  we  will  have  to  be:  more
 attentive  in  order  to  create  the  neces-
 sary  Morale  in  them.  We  should  also
 see  to  it  that  they  do  not  develop  into
 a  bureaucratic  caste  but  that  they
 remained  linked  up  with  the  people
 What  I  feel  is  the  most  essential  thing, at  this  time  to  do,  is  to  see  that  they
 do  not  lose  contact  with  the  grass-
 roots.

 Shri  Ajit  Singh  Sarhadi  (Ludhiana):
 Mr.  Chairman,  there  is  a  con-
 sensus  of  opinion  in  the  country
 that  the  administrative  set-up  not
 only  needs  gearing  up  to  meet  the
 changed  conditions  but  also  needs  a
 change  to  meet  the  changed  objec-
 tives.  It  must  also  be  admitted  that
 we  have  not  been  able  to  achieve
 much  during  the  last  ten  years  io
 further  our  objectives  to  obtain  28
 welfare  State.  at  least  not  to  the
 extent  that  we  hoped  for.  Of  course,
 we  started  with  high  hopes  and  higher
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 ambitions,  Yet,  the  assessment  of  the
 Jest  ten  years  is  not  as  much  as  we
 expected  in  any  walk  of  the  adminis-
 trative  set-up.

 If  we  take  the  public  services  which
 have  come  up  for  much  criticism  in
 this  House,  we  must  admit  that  the
 criterion  for  the  utility  of  these
 services  is  not  what  we  hoped  for.
 Have  the  services  endeared  them-
 selves  to  the  man  in  the  street  or  the
 man  behind  the  plough?  Have  the
 services  endeared  themselves  to  the
 people  in  anyway  after  these  ten  to
 32  years  and  can  they  be  called  the
 people’s  serv.ces?  Is  not  the  Deputy
 Commissioner  in  the  district  still
 looked  upon  with  fear  and  awe?  Is
 not  the  magistracy  of  a_  district  still
 looked  upon  as  some  one  unapproach-
 able?  If  that  is  so,  then  we  must
 concede  that  we  have  not  been  able
 to  achieve  even  a  part  of  the  objective
 of  a  welfare  State.

 Let  us  see  the  judicial  system.
 Everybody  has  got  the  highest  regard
 for  the  judiciary,  for  its  integrity  and
 honesty  at  al]  levels,  certainly.  But
 how  topheavy  is  the  judicia]  set-up?
 That  must  also  be  considered.  The
 accumulation  of  work  is  one  of  the
 points  certainly,  but  that  is  not  all.
 The  accumulation  of  work  and  arrears
 of  cases  are  not  due  to  the  fault  of
 the  jud'ciary  as  such,  but  due  to  the
 duties  which  the  Constitution  has  laid
 on  the  judges  to  decide  upon  and
 earry  out.  The  high  courts  and  the
 Supreme  Court  have  been  g.ven  the
 Power  of  superintendence  over  all
 breaches  of  the  Constitution  and
 breaches  of  the  law.  But  the  disease
 lies  elsewhere.  The  judicial  system
 which  we  have  inherited  was  set  up
 with  a  set  objective,  and  with  the
 changed  conditions  and  changed
 objectives,  it  should  also  have  been
 changed.  That  is  to  say,  there  should
 have  been  decentralisation  in  order  to
 lessen  the  arrears  of  work  and  to
 entrust  the  people  themselves  to
 decide  certain  matters  of  dispute
 relating  to  offences  relating  to  person
 or  property.
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 Similarly,  let  us  turn  to  the  police

 force.  It  is  equally  looked  upon  with
 suspic.on,  I  believe  it  is  looked  upon
 with  greater  suspicion  now  than  it
 was  being  looked  upon  previously.  It
 hag  been  said  in  this  House  that  this
 applies  to  Punjab.  I  am  afraid  it
 applies  equally  to  all  the  States.
 What  I  would  submit  respectfully  to
 the  House  is:  that  whatever  be  the
 administration  that  is  functioning,  it
 is  looked  upon  with  suspicion  and  not
 endearment.

 We  have  embarked  upon  a  socialist
 pattern  of  society.  That  is  very  good.
 But  are  we  not  creating  another
 bureaucracy  even  in  the  publ'c  sector
 which  will  certainly  be  enlarged  in
 times  to  come?

 Therefore,  my  respectful]  submission
 to  the  House  is  that  the  administra-
 tive  set-up  certanly  needs  a  change.
 How  can  that  change  be  brought
 about?  Of  course,  one  suggestion
 which  has  been  made  and  which  I
 welcome  is  the  appointment  of  a
 high-powered  committee,  which  is
 postulated  in  this  resolution,  which
 should  be  able  to  look  into  it  and
 suggest  how  the  administrative  set-up
 can  be  changed  to  achieve  the  objec-
 tive  of  a  welfare  State.

 The  only  way  in  which  the  adminis-
 trative  set-up  can  be  changed  to  fit
 in  with  the  changed  conditions  and
 changed  objectives  is  absolute  decen-
 tralisation  in  all  aspects  of  adminis~
 tration—judicial,  social,  economical
 and  I  would  say  even  political.  We
 have  got  a  nucleus  of  community
 development  blocks  from  which  we
 can  start.  If  we  want  to  build  a
 welfare  State  for  the  benefit  of  the
 man  in  the  street  or  the  man  behind
 the,  plough,  we  must  see  that  he  also
 participates  in  those  activities  which
 are  for  his  welfare.

 Let  us  look  at  the  laws.  All  the
 laws  we  inherited  from  the  British
 masters  were  for  a  certa'n  objective
 and  not  for  utilitarian  type  or  social
 welfare.  For  changing  the  adminis-
 trative  set-up,  the  community  deve-
 lopment  blocks  are  the  foundation  on
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 which  the  edifice  of  a  welfare  State
 can  be  built.  In  those  community
 blocks,  you  can  have  people’s  courts
 and  panchayat  courts,  which  should
 decide  all  minor  disputes  not  only
 with  regard  to  property,  but  also  with
 regard  to  minor  offences.  There  is  no
 reason  why  the  panchayats  should
 not  be  empowered  with  powers  to
 dec:de  disputes.  Also,  our  ambitions
 and  aspirations  should  be  that  each
 community  development  block  should
 perform  all  those  functions  which
 pertain  to  and  which  go  to  the  extent
 of  creating  self-sufficiency  in  the
 matter  of  administration  of  justice
 and  their  econom’c  needs.  I  would
 say  that  the  functions  of  the  com-
 munity  development  blocks  and  the
 people  living  therein  should  be  like
 those  of  the  Greek  city  States,  which
 at  one  time  were  really  democratic
 institutions,  in  the  r'ght  sense  of  the
 term,  when  peoples  themselves  parti-
 cipated  in  all  the  activities.

 So,  I  submit  for  the  consideration
 of  the  House,  particularly  the  Home
 Min'‘ster,  that  they  must  look  into
 this  problem  from  a  human  and  demo-
 cratic  point  of  view  and  should  not
 stand  on  any  prestige.  If  it  is  correct
 that  the  present  administrative  set-up
 does  not  fit  in  with  the  changed  con-
 ditions,  if  the  present  assessment  is
 that  for  the  last  ten  years,  we  have
 not  been  able  to  endear  the  adminis-
 tration  to  the  man  in  the  street  or  the
 man  behind  the  plough  in  the  village,
 I  submit  it  is  very  necessary  that  that
 change  should  be  made.  When  we
 have  got  a  certain  basis  on  which  we
 can  start,  why  should  we  not  do  it
 earlier?  The  earlier  we  do  it,  the
 better.  Therefore  I  am  sure  the  reso-
 lution  is  of  such  a  nature  that  the  hon.
 Home  Minister  would  not  find  any
 difficulty  in  accepting  it.

 Shrimati  Ma  Palchoudhuri  (Naba-
 dwip):  I  am  very  happy  to  support
 this  Resolution,  because  I  had  actually
 brought  a  resolution  practically
 identical  with  this  in  the  last  session
 but  Shri  0.  C.  Sharma  had  more  luck
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 in  the  ballot  thah  I  had.  However,  ह द
 certainly  commend  this  resotutton.

 First  I  would  like  to  quote  a  few
 words  of  the  Prime  Minister  in  the
 Lok  Sabha  where  he  said:

 “My  earnest  desire  has  been
 that  we  should  speak  less  in
 world  assemblies  and  confine  our
 activities  to  our  own  internal
 affairs.”

 Really,  the  time  has  come  when  that
 should  be  done.

 When  we  look  at  this  question,
 when  we  look  at  this  Resolution,  I
 am  entirely  of  the  opinion,  as  express-
 ed  by  my  friend  Shri  Mathur,  that
 it  behoves  on  us  to  have  such  a  com-
 mission  as  this,  because  in.  the  shadow
 of  the  Third  Five  Year  Plan  unless
 we  have  this  assessment,  we  cannot
 do  just’ce  to  the  next  Five  Year  Plan.
 And  the  tax-payer  has  every  right  to
 see  that  some  assessment  has  been
 made  that  the  money  that  he  pays  in
 taxes  is  fully  utilised,  Because,  it  is
 not  money  alone  that  is  wasted;  there
 is  wastage  of  effort  and  wastage  of
 time  which,  if  translated  into  terms
 of  money,  would  mean  crores  of
 rupees.  In  India  today  we  spend
 Rs.  190  crores  in  salaries  alone,  out  of
 a  revenue  of  Rs.  725  crores.  This
 may  not  be  the  exact  figure  for  every
 year,  but  this  is  more  or  less.  the
 average  that  we  spend.  That  is  a
 very  high  figure  and  so  we  must  look
 into  it.

 6.75  hrs.

 (Mr.  SpeEAKER  in  the  Chair)

 I  have  nothing  against  the  adminis-
 trative  services.  It  has  become  a
 fashion  to  call  them  a  bureaucratic  set-
 up,  and  we  have  got  the  red-tapism
 for  a  number  of  years.  I  should  say
 in  the  first  place  that  the  set-up  is
 there  to  do  a  certain  work.  Let  that
 work  be  done  efficiently.  Tt  is  not  a
 question  of  a  person  here,  or  a  person
 there,  or  the  Secretary,  or  the  Under
 Secretary  that  is  responsible.  Tt  is



 3543  Resolution  re:  AGRAHAYANA  13,  88l  (SAKA)  Re-organisation  of  3544

 the  procedure  and  the  rules  and
 |  everything  surrounding  them  that
 |  need  to  be  looked  into.  As  far  as

 red-tapism  goes,  it  is  there  for  a

 |

 number  of  years,  people  write  long
 notes,  files  travel  from  place  to  place
 and  it  results  in  red-tapism.  Inci-

 |  dentally,  Government  has  changed  the
 red  tape  to  white  tape  now.  But  it
 has  not  made  any  difference  in  the
 time  taken  for  taking  decision.  It  is
 the  same  as  it  was  before  when  the
 red  tape  was  there.

 Now  clerks  are  employed,  hundreds
 and  thousands  of  them.  When  letters
 are  received,  one  man  _  opens  it;
 another  clerk  registers  the  letter;  a
 third  clerk  files  the  letter.  It  is  a
 long  process,  and  if  we  want  to  find
 out  anything,  naturally  we  have  to
 turn  round,  asking  many  people,  and
 it  has  become  impossible  to  find  out
 anything  from  the  morass  of  so  many
 people.  As  a  woman  I  certainly  feel
 the  worth  of  the  proverb,  “too  many
 cooks  spoil]  the  broth”.  In  the  same
 way,  too  many  people  in  an  office,  I
 think,  spoil  the  efficiency  of  service.

 We  have  had  the  reports  of  Appleby
 and  Gorwala.  Of  course,  those  reports
 are  piece-meal.  It  is  a  report  of  this
 kind  which  we  need,  which  will  go
 into  the  whole  subject,  and  not  really
 criticise  anything  but  try  to  find  out
 Ways  and  means  how  the  money  of
 the  country  can  be  saved,  and  if
 saving  can  be  achieved  how  it  can  be
 used  for  development  purposes.
 Because,  I  think  the  first  thing  to  be
 done  is  to  have  a  contented  adminis-
 trative  service,  and  that  I  think  must
 be  achieved  by  whatever  means  we
 have  in  our  power.  And  contentment
 will  come  if  the  person  has  full  scope
 for  work,  he  has  security  of  service
 and  his  work  is  appreciated.

 Even  the  Gorwala  report  says  that:

 “Officers  are  unwilling  to  take”
 _  esponsibility  because  they  feel

 that  they  are  not  likely  to  get
 support  if  things  go  wrong.
 Because  of  this  feeling  the  inclina-

 _  tion  is  to  shirk  work.  If  it  is
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 the  desire  that  more  work  should
 be  done  by  the  lower  level
 officers,  they  should  be  made  to
 fee]  that  their  superiors  trust
 them  and  are  prepared  to  leave
 the  initiative  to  them.”

 That,  I  think,  is  the  keynote  of
 efficiency.  They  must  be  trusted;
 they  must  be  secure.  We  must  look
 after  the  rules  and  procedures  so  that
 they  can  be  simplified  and  they  do  not
 take  so  long  to  implement  them.  Look
 at  the  co-operatives.  Almost  the
 main  hurdle  in  the  organisation  of
 co-operatives  is  the  Rules.  We  have
 not  yet  done  anything  to  s:‘mplify  the
 rules  and  the  co-operatives  do  not  get
 on.  I  could  multiply  instances.  There
 is  not  much  time.  I  do  not  want  to
 burden  the  House  with  too  many
 figures.  Here,  in  India,  we  spend  on
 collection  0  per  cent  of  the  taxes
 that  we  realise.  This  is  a  very  high
 figure  for  any  civilised  country.  I  do
 not  think  it  is  so  anywhere  else.

 17  “hrs.

 Secondly,  I  would  also  put  this  to
 you.  We  have  this  Audit.  In  Japan,
 there  is  the  Auditor  General  and  he
 is  supported  by  eight  experts.  They
 not  only  do  financial  audit,  but  they
 also  do  efficiency  audit.  I  think  we
 should  evolve  some  sort  of  a  system
 like  that.  I  think,  if  a  Commission
 like  this  is  set  up  and  it  goes  into
 the  question  thoroughly,  large  sav-
 ings  can  be  made.  The  External
 Affairs  Ministry  which  is  the  most
 live  Ministry  as  far  as  I  can  see,  has
 really  made  substantial  savings  by
 having  a  probe  into  the  various
 Embassies.  The  High  Commission  in
 London  has  made  a  lot  of  savings.  I
 think  all  the  Ministries  could  do  this
 and  the  whole  set  up  can  be  looked
 into.  There  was  the  Hoover  Com-
 mission  in  the  U.S.A.  The  United
 States  is  a  richer  country  than  us.
 What  was  the  result  of  this  Commis-
 sion?  It  had  people,  teams  of  experts,
 going  into  each  department  to  find
 out  ways  and  means  of  how  to  create
 more  efficiency,  how  to  get  more  value
 out  of  the  money  of  the  tax-payer.
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 What  did  they  find?  As  a  result  of
 the  Commission’s  recommendations,  a
 saving  of  3  billion  dollars  was  effect-
 ed.  On  paper  alone,  there  was  a
 saving  of  288  million  dollars:  I  will
 way  this  about  our  Constitution;  ३
 noticed  .t  from  the  time  when  it  was
 drafted.  Ours  is  the  longest  and  the
 most  extensive  Constitution  in  any
 country  in  the  world.  It  comprises
 300  pages.  The  U.S.  Constitution
 comprises  0  pages.  I  have  no  quarrel
 with  that.  Let  us  have  a  well  written
 extensive  Constitutiom  that  deals  with
 every  aspect  of  welfare  as  we  want  it
 to  be  done.  Because,  in  these  ten
 years,  the  whole  concept  of  the  State,
 as  it  is  supposed  to  be,  has  undergone
 a  change.  Since  i947,  there  are  four
 things  that  we  have  achieved.  We
 have  ach  eved  Independence.  We  have
 declared  ourselves  a  Republic.  We
 have  a  Plan  and  lastly,  we  have
 declared  ourselves  to  be  going  for-
 ward  for  a  Socialistic  Welfare  State.
 If  we  have  to  achieve  this,  the  whole
 set  up  has  to  be  looked  into.  There
 should  be  a  contented  administrative
 service,  whose  gr.evances,  whose
 wants  or  difficulties  are  enumerated
 and  taken  care  of.

 The  Pay  Commission  has  come  in.
 Their  recommendations  must  be
 adopted  and  implemented  as  soon  as
 possible.  I  think  we  could  really  take
 a  Chinese  saying  which  is  very  good
 although  we  may  be  allergic  to  many
 Chinese  things  at  the  moment.  There
 is  a  Chinese  saying  that  if  you  are
 planning  for  a  year,  plant  grain,  if
 you  are  planning  for  ten  years,  plant
 trees  and  if  you  are  planning  for  00
 years,  plant  men.  I  should  say,  plant
 men  in  the  right  places.  Keep  your
 administrative  service  in  the  right
 ylace.  Nourish  them  with  confidence.

 See  that  their  jobs  are  secure.  When
 the  time  for  them  to  retire  comes,  the
 ‘ime  will  be  very  good  and  it  will
 have  the  rich  value  of  all  their
 oxperience.  The  whole  set  up  will  be
 much  more  organised  and  much  less
 zxpensive  and  really  driving  towards
 |  Welfare  State  as  we  wish  it  to  be.
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 I  have  no  criticism  to  make  of  the
 Government.  I  commend  this  Resolu-
 tion.  This  Commission,  I  think,  would
 do  infinite  good  if,  before  the  Third
 Plan,  within  these  two  years,  they
 submitted  even  some  sort  of  a
 report.

 Dr  Melkote  (Raichur):  Mr.
 Speaker,  I  congradulate  the  Mover  of
 this  Resolution,  the  hon.  Shri  D.  C.
 Sharma  for  bringing  this  Resolution
 at  this  juncture.  He  has  done  a  ser-
 vice,  because,  I  feel  that  it  is  not
 merely  that  a  Commission  should  be
 set  up,  but  comm  ’ssions  of  this  nature
 Periodically  to  examine  the  question
 once  in  ten  years  would  do  a  great
 deal  of  good  to  the  country.  I  also
 congratulate  Shri  Goray  for  placing
 hs  views  in  such  a  moderate  manner,
 because  he  has  considered  every
 aspect  of  the  question  without  leaning
 to  one  side  or  the  other.

 The  problem  is  this.  As  is  said,
 we  get  the  type  of  government  we
 deserve.  With  a  cross-section  of  the
 population  in  the  civil  service,  whe-
 ther  they  are  good  or  bad,  they
 reffect  the  society  at  large.  There-
 fore,  if  that  cross-section  is  considered
 bad,  why  are  we  bad,  what  is  the
 reason,  and  what  is  the  feeling  of  the
 common  man?

 Before  independence  we  had  a
 Police  raj,  and  today  our  idea)  is  a
 raj  of  the  public,  a  welfare  State.
 The  people  expect  the  Government  to
 implement  that  ideal,  and  any  short-
 fall  in  it  would  naturally  be  resented.
 But  it  is  not  merely  the  ideal,  it  is
 the  working  towards  that  idea]  that
 igs  very  necessary.  Ig  there  is
 improvement,  people  will  recognise  it,
 but  today  there  is  a  great  deal  of
 dissatisfaction  among  the  people,
 because,  when  all  is  said  and  done,  in
 a  democracy  the  people,  the  common
 masses,  ought  to  feel  satisfied.  The
 administration  has  got  to  convince  the
 common  man  that  everything  is  being
 done  for  him,  and  make  him  satisfied.
 What  is  the  good  of  buiiding  huge
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 dams,  railway  stations  and  other
 amenities,  if  the  common  man  who
 goes  there  does  not  get  the  benefit
 from  them  to  the  extent  that  he
 expects.  It  is  there  that  the  common
 man  is  disillusioned  and  is  criticising
 the  Government.

 But  that  is  not  all  the  picture.
 There  have  been  encomiums  from  the
 world  over  with  regard  to  the
 methods  we  have  adopted  after
 independence.  The  problems  that  we
 have  faced  during  these  ten  years
 have  been  colossal.  There  was  the
 partition,  there  was  the  bloodshed
 after  that,  there  was  the  integration
 of  the  different  States,  and  then  their
 realignment  on  a_  linguistic  basis,

 These  and  other  things  have  gone  on
 and  during  this  period  the  adminis-
 tration  also  has  changed  considerably
 for  the  better.  The  people  the  world
 over  admire  the  way  we  have  gone
 on  and  have  given  credit  to  the  Indian
 nation,  If  that  credit  is  due,  we  have
 got  to  give  credit  to  the  adminis-
 trators  also,  the  civ:]  service  which
 has  rendered  service  and  brought  this
 applause  from  the  world  over.

 Whereas  this  is  a  fact,  the  other
 aspect  of  the  question  is  this.  If  the
 common  man  is  dissatisfied,  to  what
 extent  ought  Government  to  modify
 its  administration?  From  that  point
 of  view,  public  criticisms  of  this
 nature  ought  to  be  welcomed,  and  a
 review  of  the  administration  periodi-
 eally  should  be  welcomed.  Then,
 people  will  not  merely  say  these
 things;  ultimately  they  will  also
 come  to  know  that  all  their  criticism
 is  not  justified,  many  of  their  sugges-
 tions  cannot  be  implemented  even  if
 they  themselves  are  to  administer
 these  things.

 The  services  have  to  lock  at  it  from
 a  different  angle  altogether.  They
 have  got  to  see  that  the  common
 man  is  satisfied.  Today  the  common
 man  is  not  satisfied.  Applications
 may  be  received,  letters  may
 be  acknowledged,  but  they  are  never
 followed  up.  Hundreds  and  thousands
 of  applications  pour  into  the  rooms  of
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 these  services,  and  beyond  acknow-
 ledgment  nothing  further  takes  place.
 The  common  man  feels  terribly  dis-
 satisfied.

 On  the  one  side  there  is  public
 criticism  which  should  be  welcomed,
 on  the  other  hand  there  is  an  influen-
 tial  section  which  controis  the  press.
 While  the  common  man  voices  his
 views,  these  people  voice  altogether
 different  views  in  the  name  of  the
 common  man.  So,  a  balance  has  to
 be  struck  between  these  two.  There-
 fore,  while  all  criticism  may  not  be
 incorrect,  it  is  also  necessary  for  the
 Government  to  Jook  into  the  correct
 aspects  of  the  criticism  and  rectify
 matters  to  the  extent  necessary.  A
 good  deal  could  be  spoken  with  regard
 to  these  administrative  aspects,  but  I
 do  not  want  to  say  anything  very
 much;  I  only  hope  that  the  Home
 Minister  would  accept  the  motion  and
 set  up  a  commission  which  will  look
 into  the  whole  affair  and  recommend
 whatever  is  necessary.

 श्री  राम  कृष्ण  गुप्त  (महेन्द्रगढ़)  :  भ्रध्यक्ष

 महोदय,  मैं श्रपने  आमनरेबिल  मेम्बर  प्रो०
 दी०  चं०  शर्मा  का  बड़ा  शमक्र  हूं  कि  उन्होंने
 एक  बहुत  जरूरी  रेजोल्यूशन  हाउस  के
 सामने  पेश  करके  तमाम  देश  का  ध्यान  हमारे
 मौजूदा  एडमिनिस्ट्रेटिव  सिस्टम  की  तरफ
 खींचा  है।  मुझे  पूरा  विश्वास  है  कि  सरकार
 कमियान  मुकरर  किए  जाने  की  मांग  को  स्वीकार
 कर  लेगी  और  मौजूदा  सिस्टम  में  जो  डिफक्टस

 हैं,  उनको  दूर  करने  की  कोशिश  की  जाएगी  t

 हमारे  एडमिनिस्ट्रेटिव  सिस्टम  में  डिफक्टस
 थाने  के  जो  कारण  हैं  उनमें  सब  से  बड़ा  कारण

 78  है,  जैसा  कि  बहुत  से  माननीय  सदस्यों
 ने  कहा  है,  कि  हमारे  सिस्टम  की  जो  बुनियाद
 है  वही  कमजोर  है।  हिस्टोरिकली  शोर
 पोलिटिकली  अगर  हम  इस  सिस्टम  को  स्टडी
 करें  तो  हमें  पता  लगेगा  कि  हमारे  मौजूदा
 एडमिनिस्ट्रेटिव  सिस्टम  की  बुनियाद  उन  दिनों
 में  डाली  गई  थी  जबकि  पंग्रेफ़ों  ने  हिन्दुस्तान

 “पर  कब्जा  किया  था।  हमने  इस  सिस्टम
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 [att  राम  कृष्ण  गुप्त]
 रो  ब्िटिस  गवनंम्ेेंट  से  इनहैरिट  किया  है।
 उन्होंने  इसको  किसी  एक  खास  आझाबजक्टिव
 के  लिए  बनाया  था  ौर  उनका  क्‍या  भ्रावजक्टिव
 था,  इसको  श्राप  भच्छी  तरह  से  जानते  हैं।
 इसलिए  में  समझता  हूं  कि  वैलफेयर  स्टेट
 काम  काम  चलाने  के  लिए  इसको  रशिप्रार्गे-

 ness  was  the  tendency  on  the  part  of
 officers  to  make  avoidable  references
 to  authorities  outside  and  within  the
 same  department,  the  report  said.

 “There,  unnecessary  horizontal  and
 vertical  references  were  mostly  due
 to  the  “intellectual”  dishonesty,  hey
 reluctance  on  the  part  of  individual

 नाइज़  करने  की  सब  से  ज्यादा  जरूरत  है।
 इसको  तभी  किया  जा  सकता  है  जबकि  एक
 कमिशन  मुकरर  कर  दिया  जाए,  जोकि  सारे
 स्रिस्टम  को  थारोली  स्टडी  करे,  देश  के  सभी
 प्रान्तों  का  दौरा  करके  पालियामेंट  के  सामने

 अपनी  रिपोर्ट  पेश  करे  शौर  जब  ऐसा  हो  जाए
 तभी  सही  नतीजे  पर  पहुंचा  जा  सकता  है।

 जहां  तक  डिफैक्टस  का  ताललुक  है,
 धाप  जानते  ही  हैं  कि  सब  से  बड़े  डिफैक्टस
 इनएफिशसी,  कोरप्शन  और  नेपोटिज्म  का

 होना  है  ब्ौर  इन  चीजों  को  दूर  करने  की  सब
 से  ज्यादा  जरूरत  है।  जहां  तक  इनएफि-
 दावी  का  ताल्लुक  है  इसके  बारे  में  पिछले
 दिनों  मी  हाउस  के  झ्नन्दर  बहस  हुई  थी  और
 झानरेबल  होम  मिनिस्टर  साहब  ने  डिब्रेट
 का  जवाब  देते  हुए  खुद  इस  बात  को  तसलीम
 किया  था  कि  दूसरे  चेशों  के  अन्दर  किसी  काम
 को  करने  के  लिए  जहां  एक  आदमी  की  जरूरत

 होती  है  बहां  उतना  ही  काम  करने  के  लिए
 यहां  तीन  और  चार  भ्रादमियों  की  जरूरत

 पड़ती  है।  मुझे  पूरा  विश्वास  हैं  कि  इस
 इनएफिशंसी  को  दूर  करने  की  पूरी  कोशिश
 की  जाएगी  और  यह  मालून  किया  जाएगा
 कि  इसके  क्या  कारण  है।  इसका  जो  सत्र
 से  बड़ा  कारग  है,  उसको  में  हाउस  के  सामने
 रखना  चाहता  हूं  7  श्रानरेबल  प्राइम  मिनिस्टर
 मिनिस्टर  साहब  ने  ४-६€-१६५६  को  लोक
 सभा  को  टेबिल  पर  चौथी  सालाना  रशियोट
 पेश  की  थी  शर  उस  रिपोट  में  भी  इस  बात
 का  जिक्र  किया  गया  है  भौर  कहा  गया

 है  —

 One  of  the  major  causes  for  delays
 in  the  disposals  of  Government  busi-

 officers  to  take  full  responsibility.”

 मैंने  इस  बात  का  जिक्र  इसलिए  किया
 है  ताकि  इस  श्रोर  ध्यान  दिया  जा  सके  श्रौर
 इसको  दूर  करने  की  कोशिश  की  जा  सके ।
 यह  तभी  दूर  हो  सकती  है  जबकि  रिसपांसि-
 विलिटी  फिक्स  की  जाए।  हाउस  के  अन्दर
 इस  बात  का  कई  बार  जिक्र  आया  है।
 बहुत  से  ऐसे  एकरन  होते  हैं  जिन  में  कि  प्र/फि-
 ससे  के  खिलाफ  एकशन  लिया  जाना  जरूरी
 हो  जाता  है।  लेकित  वहू  एकशन  इसलिए
 नहीं  लिया  जा  सकता  है  कि  हम  आसानी
 से  किती  आफिसर  के  खिलाफ  रिसपांसिवि-
 लिटी  फिक्स  नहीं  कर  सकते  हैं।  इस  तरह
 से  में  समझता  हू  कि  हमारे  सिस्टम  के  श्रन्दर
 जो  ये  डिफक्टस  हैं,  ये  बुनियादी  डिफैक्टस

 हैं  द्रोर  इनको  दूर  करने  को  सब  से  ज्यादा
 जलएत  है  और  जब  तक  आफिसस  अपनी
 रिसपांसविलिती  को  रीयजाहदइज्ञ  नहीं  करेंगे
 उनके  अन्दर  एशियेसी  नहीं  आ  सकतो  है।

 वैलफेसए  स्टेंट  के  झनन्‍्दर  जिस  दूसरी
 बात  की  सब  से  ज्यादा  जरूरत  होती  है  वह  यह
 है  कि  टमारा  सिस्टम  ऐसा  हो  कि  जो  डिवेलेप-
 मेट  के  काम  है,  उनको  बढ़ावा  मिले,  उनके
 श्रन्दर  कोई  किती  किस्म  की  रुकावट  पैदा
 न  हो  अर  हमें  सोचना  होगा  कि  किस  तरह
 से  यह  सम्भव  हो  सकता  है।  डिवंलेपमेंट
 के  कामों  के  लिए  कित्ती  भी  स्कीम  को  झाप
 तैयार  करें,  उसके  तीन  हिस्से  होते  है।  पहले
 तो  स्कीम  बनाई  जाती  है,  फिर  प्लानिंग
 किया  जाता  है  भौर  उसके  बाद  उसको
 इस्प्लेमेंट  करने  को  कोशिश  की  जाती  है।
 दाज  हम  देखते  हैं  कि  डिवेलेपमेंट्र  के  कामों,
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 में  काफी  से  ज्यादा  देरी  हो  जाती  है  भौंर  कभी
 कभी  तो  इतनी  देरी  हो  जाती  है  भौर  इस  तरह
 के  केस  भी  आपको  मिलेंगे  कि  जो  रकम  उनके

 सिए.  बजट  में  एलाट  की  जाती  है  वह  लैप्स

 हो  जाती  है  जिस  से  बड़ा  मारी  नुक्सान  होता
 है।  इस  बस्ते  इस  शोर  भी  ध्यान  देने
 की  झाज  सख्त  जरूरत  है।  इसके  लिए
 मेरी  तज़वीज़  यह  है  कि  खास  तौर  पर  डिस्ट्रक्टस
 के  स्‍भनन्‍्दर  डिवेलेपमेंट  के  कामों  के  लिए
 झलग  आफिसस  होने  चाहिए।  आाज  हम
 देखते  हैं  कि  जिले  की  तमाम  मशीनरी  ,  जिले
 के  तमाम  एडमिनिस्टेटिव  सिस्टम  का  न्यूक-
 'लियस  डो०सी०  है  शौर  सारी  मशीनरी  उसके
 श्दारों  तरफ  घूमती  है।  हर  काम  में  उसको

 सलाह  ली  जाती  है  और  सभी  काम  उसकी
 देख  रेख  में  किए  जाते  हैं।  इसका  नतीजा

 यह  होता  है  कि  कामों  में  देरी  हो  जाती  है
 और  काफी  नुक्सान  होता  है।  मुझे  भी
 इस  बात  का  काफी.  तजुर्बा  है।  डिस्ट्रिक्ट
 डिवेलेपमेंट  काउंसिल  को  जो  मीटिग्ज  होती
 हैं  उनमें  मैंने  देखा  है  कि  डी०  सी०  के  ऊपर
 काफी  बोझ  पड़ता  है  और  चूंकि  उसके  पास
 समय  कम  होता  है,  वहू  उनकी  तरफ  पूरा  ध्यान

 नहीं  दे  पाता  है  और  इसका  यह  लाजिमी
 नतीजा  निलकलता  है  कि  सस्‍्कीमों  को  काफी

 नुक्सान  पहुंचता  है।

 पिछले  दिनों  जब  डिसैंट्रलाइजेशन  के
 लिए  रिपोट  पेश  की  गई  उसमें  भी  इस  बात  का
 ज़िक्र  किया  गया  श्रौर  इस  बात  पर  जोर  दिया
 गया  कि  डिस्ट्रिक्ट  डिवेलपमेंट  काउसिल  का
 जो  चेयरमैन  हो,  वह  नान-प्राफिशत  होना
 चाहिए  और  इस  काम  को  डिसंद्रलाइज
 किया  जाना  चाहिए।  में  झाशा  करता  हूं
 कि  इस  झोर  भी  पूरा  ध्यान  दिया  जाएगा
 झौर  इसको  झमल  में  लाने  की  कोशिश  की
 जाएगी।  यदि  एसा  किया  गया  तो  हमारा
 छुडमिनिस्टटिव  सिसटम  बहुत  ज्यादा  सुधर
 सकता  है।

 एक  झाखिरी  बात  जो  में  कहना  चाहता
 हूं  यह  हैः  कि  हमारी  जो  'एगजक्टिय  है,  खास
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 तौर  पर  उसका  जो  पुलिस  का  मह॒कमा  है,
 वह  हर  काम  के  श्रन्दर  दखल  देता  है  झौर
 हमेशा  कोशिश  करता  है  कि  ला  को  पग्रपने
 हाथ  में  ले।  इसका  बहुत  बुरा  असर  पड़ता
 है  शौर  इस  चोज़  को  रोकना  बहुत  आवश्यक
 है  ताकि  ला  को  कोई  अपने  हाथ  में  न  ले  सके
 आानरेबल  प्राइम  निनिस्टर  साहब  में  भी  कल
 अ्रपने  प्रैस  कान्फ़स  में  इस  बात  का  जिक्र  किया
 था  और  उन्होंने  कहा  था  :---

 “There  were  grave  complaints
 against  the  Punjab  Police  taking
 the  law  into  their  own  hands.”

 मैं  चहता  हूं  कि  हमारा  सिस्टम  इस  ढंग
 से  रिआर्गेनाइज  किया  जाए  जिससे  कि  पुलिस
 ला  को  अपने  हाथ  में  न  ले  सके।

 इन  तमाम  चीजों  को  महनजर  रखते

 हुए  में  समझता  हूँ  कि  इस  किस्म  के  कमिशन
 का  मुकरर  किया  जाया  बहुत  ब्रावश्यक  है
 ग्रौर  माननीय  मंत्री  महोदय  इस  मांग  को
 स्वीकार  कर  लेंगे।  में  इससे  श्ागे  बढ़  कर
 यह  भी  कहना  चाहता  हूं  कि  इस  कमिशन
 को  सिफ  इसलिए  ही  मुकरर  न  किया  जाए
 कि  वह  इनक्वायरी  करे  और  रिपोट  पेश
 करे।  बल्कि  इसके  श्रलावा  एक  एसे
 हाई  पावर  कमिशन  की  भी  जरूरत  है  जोकि
 जिन  लोगों  को  एग्जक्टिव  के  हाथों  या  दूसरे
 लोगो  से  इन्साफ  नहीं  मिलता  है,  उनको
 इन्साफ  दिलाये  श्रौर  उस  तरह  के  मामलात
 की  जांच  करे।  श्राज  श्रकसर  देखने  में
 झाता  है.  कि  बहुत  से  महकमों  के  अन्दर  बड़े
 बड़े  आफिसर  दखल  देते  हैं  जिससे  काफी

 नुक्सान  होता  है  श्रौर  उनके  खिलाफ  कोई
 कार्यवाई  आसानी  से  नहीं  हो  सकती  है
 भौर  श्रगर  कभी  कोई  इनक्वायरी  होती  भो

 हैं  तो  उसमें  बहुत  ज्यादा  डि्लि  होती  है।
 इस  वास्ते  सब  से  बहुतर  तरीका  यह  है  कि

 एक  हाई  पावर  कमिक्षन,  मुकरर  किया  जाए
 भोर  यह  उल्की  णमा  में  क  है.  वह  यदि  किसी.
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 [store  कुष्ण'  गुप्त]
 को  किसी  के  खिलाफ  कोई  शिकायत  हो,  तो

 वहां  से  उसे  बहू  इन्साफ  दिला  सके।

 इन  चन्द  शब्दों  के  साथ  में  इस  रेजोल्थूशन
 की  ताईद  करता  हूं  और  मुझे  पूरी  आशा  है
 कि  मिनिस्टर  साहब  जरूर  इसे  स्वीकार

 करेंगे।  ऑ्ाज  इसकी  सब  से  ज्यादा  जरूरत

 है।  श्राज  हमें  इस  तरफ  सब  से  ज्यादा

 ध्यान  देना  पड़गा  और  अपने  इस  सिस्टम  को

 सुधारना  पड़ेगा  वर्ना,  जैसा  अभी  कहा  गया,
 श्गर  इस  तरफ  ध्यान  नहीं  दिया  गया  तो  जो

 हमारी  डैमोक्रमी  है  वह  खतरे  में  पड़  सकती

 है।  हमारा  जो  पुराना  सिस्टम  था  वह  किसी

 खास  आवबजैक्टिव  के  लिये  बनाया  गया  था।

 बहू  स्स्टिम  डिमोक्रैटिस  गवनेमेंट  के  लिये  फिट

 नहीं  है।  मुझे  पूरा  विश्वारा  है  कि  कमिशन

 मुकरर  करके  इन  डिफैक्टस  को  जरूर

 रिमूव  किया  जायेगा।

 श्री  ब्रजराज  सिह:  अध्यक्ष  महोदय,
 एक  कहावत  है:

 “क्या  राजा  तथा  प्रजा”

 लेकिन  जो  इस  कहावत  की  भावना  है  उस  के

 खिलाफ  ही  श्रज  शासन  की  तरफ  से  बहुत
 सी  बातें  कही  जाने  लगी  हैं।  आज  बार

 बार  यह  दलील  दी  जाती  है  कि  चूंकि  जनता

 का  स्तर  गिर  गया  है  इस  लिये  वह  शासन

 और  प्रशासन  में  प्रतिविभ्चित  होता  है।
 जब  जनता  का  स्तर  ऊंचा  उठ  जायगा,  चाहे

 बहू  उस  की  नीति  सम्बन्धी  हो  चाहे  आचार
 सम्बन्धी  हो,  तब  प्रशासन  का  स्तर  भी  उठंगा  |

 लेकिन  बात  बिल्कुल  उल्टी  है।  हम  आज

 देखते  हैं,  श्रौर  सदन  में  भी  इसकी  काफी

 चर्चा  होती  है,  कि  हिन्दुस्तान  के  आजाद  होने
 के  बाद  अष्टांचार,  पक्षपात  श्र  कुनबापरवरी
 का  जितना  बोलबाला  श्राज  है  उतना  पहले
 सममवतः  कभी  नहीं  था।  अ्रष्टासार  की
 शिकायते  थीं,  लेकिन  कुनबापरवरी  और  पक्ष-
 बात  की  शिकायतें  संब्मवतः  उतनी  नहीं
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 थीं  जितनी  अज  बढ़  गई  हैं।  अगर  हमारे
 यहां  स्वाराज्य  होने  के  बाद  इस  तरह  की
 शिकायतें  हों  तो  यह  प्रतीत  होता  है  कि
 जो  हमारे  प्रलासन  का  ऊंचा  हिस्सा  है,  खास
 तौर  से  जो कबिनट  और  मंत्रालथों  का  हिस्सा  है
 उसमें  भी  भ्रष्टाचार,  पक्षपात  भौर  कुनबापरव री
 बहुत  ऊंचाई  की  तरफ  चली  गई  है।  जब
 गंगोत्री  में  ही  काफी  की  वड़  इकट्ठा  हो  जाय  तो
 हम  ब्राशा  नहीं  कर  सकते  कि  प्रयाग  और
 हावड़ा  में  जा  कर  कहीं  भी  गंगा  का  पानी
 साफ  मिल  सकता  है।  श्राज  यह  हातत
 हो  गई  है  कि  गंगोत्री  में  ही  कीचड़  इकद्ठा
 है।  जब  तक  हम  वहां  से  कीचड  हटाने
 की  कोशिश  नहीं  करते  हैं,  सर्वोच्च  स्थान
 जो  है  वहां  के  कोवड़  को  हटाने  को  कोशिश  नहीं
 करने,  अभ्रपवित्रता  को  हटाने  की  कोशिश  नहीं
 करते  तब  तक  हम  प्रशासन  को  शुद्ध  और  स्वच्छ
 नहीं  बना  सकते।

 तो  प्रश्न  यह  है  कि  हम  इस  को  करें
 कैसे?  बहुत  से  सुझाव  दिये  गये  हैं।
 में  कहना  चाहता  हूं  कि  जो  मूलभूत  समस्या
 है  जब  तवां  उस  के  लिये  कोई  मूलभूत  उपाय
 नहीं  सोचा  जायेगा,  जब  तक  ऐसा  कोई  उपाय
 नहीं  सोचा  जायेगा  जो  क्रान्तिकारी  परिवर्तन
 ले  श्राये,  तब  तक  में  समझता  हूं  कि  न  इस  भ्रष्टा-
 चार  को  खत्म  किया  जा  सकता  है  भौर  न  प्रशा-
 सन  का  पुनर्गठन  हो  सकता  है।  मूलभूत  यह
 समस्या  है  कि  हम  विकेन्द्रीकरण  की  बात  तो
 बहुत  करते  हैं  लेकित  केन्द्र  में  रहने  वाले
 लोग  ही  ज्यादा  से  ज्यादा  शक्ति  अपने  हाथ
 में  लेना  चाहते  ने।  उदाहरण  के  लिये
 आज  एक  प्रश्त  पूछा  गया  शौर  उस  के  उत्तर
 में  शिक्षा  मंत्री  जी  ने  कहा  कि  वैसे  तो  जो  शिक्षा
 का  विषय  हैं  वह  राज्य  के  हाथ  में  है,  उस  की
 नीति  पर  झमल  करना  राज्यों  की  जिम्मेदारी
 है  प्रौर  राज्य  उस  पर  अमल  करते  हैं।  लेकिन
 जहां  तक  रुपया  देत  का  सवाल  झायेगा,  ग्रोजना
 के  प्रनुसार  कामों  को  करने  का  सवास  भागेगा,
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 सस्‍्कीमों  को  मंजूर  करने  का  सवाल  झायेगा,
 सो  थहू  केन्द्र  करेगा।  नतीजा  यह  होता
 है  कि  सारी  हाक्तियां  केन्द्र  में  ही  केम्द्रित
 रहती  हैं  श्रौर  राज्य  सरकारों  को  कोई  मौका

 'नहीं  मिलता  कि  वे  भपनी  इच्छा  के  मुताबिक
 काम  करें।  इसी  तरह  से  हमारे  युनिवर्सिटी
 ग्रान्ट्स  कमिदन  की  स्थापना  हुई।  युनि-
 वसिटी  ग्रान्टू्स  कमिशन  का  कम  वही  हैं  जो
 राज्य  सरकारें  करती  हैं।  मगर  युनि-
 यरसिटी  ग्रान्ट्स  कमिशन  की  स्थापना  कर  के

 युनिवर्सिटियों  प्रीर  बड़े  बड़े  कालेजों  को  जो

 अनुदान  दिया  जाता  है  उसे  शक्ति  को  एक
 स्थान  पर  केन्द्रित  कर  के  एक  व्यक्ति
 या  श्रायोग  के  हाथ  में  दे  दिया  गया  है।
 नतीजा  यह  होता  है  कि  युनिवर्सिटियों  और
 कालेजों  ने  जो  अपने  उसूल  बना  रक्त  हैं
 भ्रच्छे  अच्छे,  उन  के  मुताबिक  वह  काम  करते
 हैं  दो  उन  को  अनदान  नहीं  मिलता।  में

 कहना  चाहता  हूं  कि  अगर  हमें  प्रशासन  का

 पुनर्गठन  करना  है  तो  हमें  यह  निश्चय  वारना
 पड़ेंगा.  कि  आज  जो  हमारी  शक्ति  केन्द्रित
 होती  जा  रही  है  एक  स्थान  पर,  हम  उस  का
 विकेन्द्रीकरण  करें।  जनवांदी  विकेन्द्रीकरण
 के  लिये  एक  रेजोल्यून  पास  किया  गया।
 लेकिन  उस  के  बाद  आज  क्‍या  हो  रहा  है  ?
 राज्यों  में  जिला  परिषदों  की  स्थापना  हुई।
 में  उत्तर  प्रदेश  के  बारे  में  जानता  हूं  ।  वहां
 जिला  परिषदों  की  स्थापना  हुई।  पर  उस
 के  श्रध्यक्ष  बनाये  गये  कलेक्टर  या  डिस्ट्रिक्ट
 मैजिस्ट्रे।  वहां  पर  कुछ  चुने  हुए  आदमी
 होंगे,  शौर  उन  का  श्रध्यक्ष  कौन  होगा  ?

 वह  होगा  एक  ऐसा  शभ्रादमी  जो  सरकारी
 नौकर  है।  में  सरकारी  नौकरों  की  भत्संना
 इसलिये  नहीं  करना  चाहता  कि  वह  सरकारी
 नौकर  हैं,  बल्कि  सवाल  यह  है  कि  परिषदों
 में  चुने  हुए  श्रादमी  होंगे  लेकिन  उन  के  ऊपर

 कौन  होगा  ?  एक  ऐसा  श्रादमी  जो
 स्थायी  सर्विस  में  होता  है।  में  कहना  चाहता
 हैं  कि  विकेन्द्रीकरण  के  यह  माने  कभी  नहीं  है

 पक  जो  चुने  हुए  लोग  हैं  उन  के  ऊपर  हम  ऐसे
 आदमी  को  रख  दें  जो  स्थायी  सर्विस  का  हो
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 जनवादी  विकेन्द्रीकरण  की  जो  बात  कही  जाती
 है  उसके  बारे  में  हमें  देखना  पड़ेगा  कि  हम
 जनवादी  'विकेन्दीकरण  को  ऐसे  स्थान
 तक  ले  जायें  जो  कि  प्रशासन  को  चार  हिस्सों
 में  बांटे  ।  एक  हिस्सा  होगा  केन्द्र  7  केन्द्र
 के  विषय  निर्वारित  हों,  उन  विषयों  में  केन्द्र
 को  अधिकार  होगा  1  इसके  श्रलावा  राज्यों
 के  विषय  होंगे  श्रौर  राज्य  के  बहुत  अधिक
 विषय  हो  सकन  हैं।  जो  विषय  ग्राज  केन्द्र
 के  पास  हैं  उन  से  ज्यादा  राज्यों  को  जा  सकते
 हैं,  राज्यों  को  जो  अधिकार  मिलेंगे  उन  से  बहुत
 ज्यादा  विषय  ऐसे  हो  सकते  हैं  जो  कि  जिलों
 को  जा  सकते  हैं  श्रौर  जो  भ्धिकार  जिलों
 में  हैं  उठ  से  बहुत  ज्यादा  अधिकार  ग्राम  सभाश्रों
 को  जासकते  हैं।  जब  तक  उन  को

 पूरे  अधिकार  न  होंगे,  जब॒  तक  हम  इस
 तरह  से  अपने  राज्यों  की  योजना  नहीं  बनायेंगे,
 तब  तक  में  समझता  हूं  कि  कभी  प्रशासन
 में  शुद्धता  नहीं  हो  सकती  है।  इस  चौखम्मा
 योजना  के  साथ  साथ  में  यह  भी  निवेदन
 करूंगा  कि  इस  को  अमल  में  लाने  के  लिये
 जो  राजस्व  है,  रेवन्यू  है,  उस  का  भी  हम
 उसी  हिसाब  से  विभाजन  कर  दें  और  वह
 चारों  स्थानों  पर  बराबर  बराबर  जाय।
 आज  यह  टेन्डेंसी  बढ़ती  जा  रही  है  कि  सारे
 का  सारा  राजस्व  केन्द्र  में  आये  और  केन्द्र

 अनुदान  दे  जिस  के  साथ  उस  की  अपनी  शर्तें
 लगी  हों।  जैसा  कि  मेरे  मित्र  ने  कहा
 कुछ  राज्यों  को  अपने  यहां  ऐसे  भ्रफसर  रखने

 होते  हैं  जिन  का  केन्द्र  में  जो  मिनिस्टर  भौर
 श्राफिससं  हैं  उन  से  सम्पर्क  रहता  है।  अनुदान
 पाने  के  लिये  ऐसे  प्रधिकारियों  को  राज्यों
 को  अपने  यहां  बढ़ाना  पड़ता  है।  इससे
 बड़ी  दुर्भाग्यपूर्ण  बात  और  नहीं  हो  सकती  कि
 कोई  राज्य  अपने  यहां  केवल  राजस्व  प्राप्त
 करने  के  लिये  श्रधिकारियों  को  रक्खे  जो  कि
 लाबींग  कर  सकें  भौर  केन्द्र  मे ंकोशिश  कर  सकें
 जिस  में  कि  ज्यादा  भ्रनुदान  मिल  सके।

 ऐसी  बात  जानी  चाहिये  अभौर  इस  तरह  की
 बात  जाने  का  मार्ग  यही  है  कि  हम  राजस्व  का
 विभाजन  कर  दें।  सारा  राजस्व  -एक
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 नगहू  पर  इक्टठा  हो  झौर  उस  में  से  हर
 स्थान  का  बांटा  जाय  ।  एक  चौथाई  केन्द्र
 का  हो,  एक  चौथाई  राज्य  का  हो,  एक  चौथाई
 जिला  परिषद्‌  को  जाय  शौर  एक  चौथाई
 ग्राम  सभा  को  जाय  -  लेकिन  इस  के  साथ
 साथ  प्रदन  यह  उठता  है  कि  प्रशासन  का  पुराना
 ही  ढांचा  चला  भा  रहा  है,  उस  में  परिवतंन
 कंसे  हो  गर  प्रशासन  के  ढांचे  में  परिवर्तन

 नहीं  हुआ  तो  हमारा  काम  कैसे  चलेगा?
 जो  पुराना  प्रशासन  चला  थ्या  रहा  है  उसे

 हम  पुलिस  राज्य॑  का  ढांचा  कहें  या  शांति  भौर
 व्यवस्था  कायम  करने  का  ढांचा  कहें,  उस  से
 इस  तरह  की  बात  पूरी  नहीं  हो  सकती  ।
 इस  सरकार  की  जो  सब  से  बड़ी  गलती  हुई
 वह  यह  कि  उस  ने  सारे  ढांचे  को  बदलने  की
 कोशिश  नहीं  को,  कहीं  कही  बदलने  की
 कोशिश  की  ।  नतीजा  यह  हुया  है  कि  हम
 एक  दूसरे  जंजाल  में  फंस  गये  हैं,  एक  ऐसे  जाल
 में  फंस  गये  हैं  जो  बदलते  हुए  युग  में  अपनी

 जड़ों  को  नहीं  बदल  सकता  हैं  7  उन  की
 परम्परात्रों  को  बदलना  है,  जड़  बदलती  है  ।
 झगर  उन  जड़ों  में  हम  नई  जड़ों  का  समावेश

 नहीं  कर  सकते  तो  हमारा  काम  नहीं  चल
 सकता  |  हम  यहां  नये  कानून  बनाते  हैं  जिन  से

 हम  नये  लक्ष्य  पूरे  करने  की  कोशिश  करते  हैं,
 लेकिन  वह  पूरे  नहीं  हो  सकते  ।

 आज  बार  बार  कहा  जाता  है  कि

 एफिशिएन्सी  या  योग्यता  के  श्राधार  पर
 सारे  प्रमोशन  हदों  पा  अप्वाइंटमेट  हों  ।  लेकिन
 यह  एक  बड़ा  भारी  मिथ  है,  यह  एक  ऐसा
 झूठा  जल  है  जिस  के  अनुसार  कभी  भी  देश
 का  भला  नहीं  हो  सकता  ।  हम  प्रशासन  में,
 सर्विसेज  में  इतने  श्रादमी  देखते  हैं,  उन  का  एक
 झलग  क्लास  बन  गया  है।  अगर  कोई  झन्डर
 सेक्रेटरी  हैं  तो उस  का  लड़का  यही  चाहता  है
 कि  वह  सेक्रेटरी  हो  जाय,  कलक्टर  साहब  का

 खड़का  कमिश्नर  बनना  चाहता  है,  गवतर
 बनना  चाहता  है  ।  लेकिन.  बेलदार  का

 खड़का  बेलद्ार,द्वी  रहेगा,  किसान  का  लड़का
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 किसान  ही  रहेगा,  मजदूर  का  जड़का  मजदूर
 ही  रहेगा  ।  चपरासी  की  कभी  हिम्मत  नहीं
 हो  सकती  कि  वह  सोचे  कि  उस  का  लड़क़ा
 या  वह  खुद  सेक्रेटरी  हो जाय  ।  इसलिये  में
 कहना  चाहता  हूं  कि  जब  तक  हम  प्रशासन
 के  इस  ढांचे  को  नहीं  बदलेंगे  कि  योग्यता  के
 झाधार  पर  प्रमोशन  मिलेगा  या  बरीयता
 मिलेगी,  या  सविस  मिलेगी,  तब  तक  प्रशासन
 को  आप  अच्छा  बना  ही  नहीं  सकते  ।  हमें
 इस  का  निश्चय  करना  पड़ेगा  ।  भाज  इन
 सब  बातों  का  नतीजा  क्या  होवा  है?  मेरे
 मित्र  श्री  नागी  रेड्डी  ने कहा,  और  सही  कहा,
 कि  सरकारी  अधिकारियों  को  यह  झादत  हो
 जाती  है  क्योंकि  उन  की  पृष्ठभूमि  ही  ऐसी
 होती  है  कि  अगर  कभी  कोई  सवाल  श्राता  है
 किसान  और  जमींदार  का  तो  हमेशा  उन  का

 झूकाव  जमींदार  की  तरफ  द्वोता  है,  कभी
 कारखानों  के मालिक  और  मजदूरों  के  सम्बन्ध
 का  सवाल  आता  है  तो  वह  कारखाने  के  मालिक
 की  तरफ  झुकंगे  क्योंकि  वह  उसी  वर्ग  से  आते
 हैं।  इसलिये  हमें  इस  पृष्ठभूमि  में  देखना
 होगा  कि  जो  नया  ढांचा  हो  प्रशासन  का  उस  में

 हमारे  अधिकारी  उन  वर्गों  से  आये  जो  दबे
 रहे  हैं,  पददलित  रहे  हैं,  जिन  को  सताया  जाता

 रहा  है।  उन  को  प्रशासन  की  जिम्मेदारी
 सौंपी  जानी  चाहिये  ।  जब  उन  में  से  लोग
 आयेंगे  तो  एक  नई  विचारधारा  उत्पन्न
 होगी,  एक  नया  तरीका  आयेगा  और  वे  लोग
 जो  हमारा  सोशलिस्टिक  पैटर्न  आफ  सोसायदी
 का  लक्ष्य  है  उसे  पूरा  करने  की  कोशिश  करेंगे  |

 में  निवेदन  करूंगा  कि  यह  एक  ऐसा
 विषय  है  जिस  पर  गम्भीरतापूर्वक  विचार
 करने  को  जरूरत  है।  यह  कह  देना  काफी  नहीं
 है  कि  तहकीकात  हो  रही  है,  जांच  पड़ताल  हो
 रही  है।  जांच  पड़ताल  से  ऊपर  का  काम
 चल  सकता  है  लेकित  में  समझता  हूं  कि  यह्‌
 समाज  को  सही  तौर  से  समझना  नहीं  है
 इसलिये  जिस  झायोग  का  सुझाव  दिया-गया  है
 इस  प्रस्ताव,  में  बहू  स्वागत  करने.  मोम्य है.
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 कस  प्रधोग  के  बिना  पुनर्गठित हुए  हम  सारे
 शश  का  अध्ययन  कर  हौ  नहीं  सकते,  हम  जान

 है  नहीं  सकते  कि  क्या-क्या  कार्य  प्रदांसन
 के  लिये  किया  जाय  जिस  से  खर्चा  कम  हो
 श्वक,  क्रिस  तरह  से  कीचड़  में  फंसा  हुभा
 अशासन  उस  से  बाहर  झा  सकता  है,  किस

 शरह  नौकरशाही  का  जो  ढांचा  बन  गया  है
 उसे  खत्म  करने  के  लिये  मदद  दी  जा  सकती

 है  चुने  हुए  प्रतिनिधियों  को  ।  इस  लिये
 जरूरी  है  कि  हन  सब  दृष्टियों  से  इस  पर
 विचार  हो  ।

 में  जानता  हूं  कि  इस  पर  विचार
 होने  में  साल  दो  साल  का  समय  लग  सकता  है  ।
 श्रबन  तक  सरकार  का  जो  एक  काम  करने  का
 सरीका  रहा  है  वह  पुरानी  लकीर  ब्रौर  पुरानी
 नींव  पर  ही  पुराने  ढ  रं  स ेकाम  करने  का  रह।  है
 ले  किन  यह  जरूर  है  कि  अ्ायोग  द्वारा  इस  साल
 दो  साल  का  जो  अध्ययन  होगा  उससे  आगे
 झाने  वाली  योजना  के  लिए  हम  बहुत  ही
 मजबूत  नय  रख  सकते  हैं। धब  तक  तो

 पुरा  ै  लकीर  पर  ही  चला  गया  है।  इस

 ईलए  में  गृह  मंत्री  महीदय  से  निवेदन  करूंगा  कि

 वह  इस  ऋ/योग  के  प्रस्ताव  को  स्वीकार  करने
 में  प्रैस्टिज  का  सवाल  न॑  लाये  ।  ऐसी  कोई
 बात  नहीं  है  कि  सरकार  यदि  यह  प्रस्ताव
 स्त्रीकार  कर  लेती  है  तो  सरकार  की  प्रतिष्ठा
 शिर  जाती  है।  श््गर  इसी  के  स्वीकार  करने
 से  सरकार  की  प्रतिष्ठा  के  गिरने  फा  सवाल
 आता  है  तो  में  कहूंगा  कि  हमारे  प्रधान  मंत्री

 महोदय  स्वयं  कह  दिया  करते  हैं  कि  फलक्टर
 का  काम  दफ्तर  में  बंठना  मंदी  है  उसे  तो

 टूर  करना  चाहिए  शौर  इलाके  में  घूम  घाम
 कर  लोगों  से  मिलना  जुलना  चाहिए  श्र  सही
 हालात  से  ह: 1. ल  को  पोस्ट  करना  चाहिए
 लेकिन  क्या  वाकई  में  ऐसा  होता  है  ?  मेँ  तो

 माननीय  गृह  मंत्री  से निवेदन  करूँगा  कि  वे  इस
 आयोग  सम्बन्धी  प्रस्ताव  को  स्वीकार  कर  लें
 अगर  यह  चीज  कतई  अपने  दिभाग  से  भिफाले
 दें  कि  इसमें  कोई  प्रतिष्ठा  गिरने  का  सवाल

 ।  जिस  तरह  की  परिस्थितिनों  में  हमे
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 रहते  हैं  उस  कममौरियों  को  दूर  करने  के  लिए
 गर  हुते  कुछ  एक  कान्तिकारी  कदम  उठाने
 की  जरूरत  हो  तौ  उन्हें  उठाने  के  लिए  हमें
 अपने  हाथों  में  हिम्मत  बदोरनी  चाहिए  और

 हिम्मत  बटोर  कर  यह  कहता  चाहिर  कि  हम
 इस  झायोक  को  बनाना  चाहते  हैं।  अगर
 इस  आयोग  की  स्थापना  होती  है  तौ  सारे
 के  सारे  ढांचे  को  झ्रोषरहाल  करने  के  जो

 सुझाव  दिये  गये  हैं,  उन  तमाम  माननीय
 सदस्यों  की  तरफ  से  जो  सुझाव  अाये  हैं  उनको
 लेकर  यह  आयोग  विचार  भरे  और  विचार
 करके  इस  तरह  की  एक  रिपोर्ट  पेश  करे  (14
 जो  कि  बाद  में  पःलियामेंट  के  सामने  आये
 ताकि  सारे  के  सारे  ढांचे  को  ह्म  बदल  सकें,
 पूरे  प्रशासन  को  भ्ौवरहाल  करना  है  ।
 ऐसा  करके  हम  देश  में  एक  मई  जाने  डाल
 सकते  हैं  शरीर  याद  रखिये  कि  जब  तफ  देह  में

 यहू  नई  जाने  शौर  नवचेतना  महीं  झायेग।  तब
 तक  यह  जो  हमारा  धारा  देश  का  जनतंत्रीय
 ढांचा  है  बहू  कभी  भी  गिर  सकता  है  7  इसलिए
 में  लित्रेदन  करूंगा  कि  हमारे  गृह  मंत्री  महोदय
 प्रतिष्ठा  का  सवाल  न॑  उठा  कर  इस  प्ररताव
 को  स्वीकार  करने  की  कृपा  करें

 Mr.  peaker:  Shri  Biajeswar
 Prasad.  I  would  suggest  that  in  all
 such  matters  as  this,  so  that  whoever
 sits  in  the  Chair  may  have  an  idea
 about  the  allocation  of  time,  hon.
 Members  who  want  to  participate  in
 the  debate  must  rise  in  their  seats
 once  or  twice  in  the  first  instance.
 Thereafter  the  Chair  will  determine
 what  time  to  allot  to  hon.  Members.
 Now  hon.  Members  are  getting  up  one
 after  the  other,  and  when  I  made  up
 my  mind  to  call  the  hon.  Minister  T
 found  it  difficult  to  refuse  to  accommo-
 date  hon,  Members.

 Shri  M.  C.  Jain  (Kaithal):  I  gave
 my  name  two  hours  ago.

 Mr..  Speaker:  Very  well;  others
 have  been  called.
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 Shri  Brajeswar  Prasad.  (Gaya):  Mfr.
 Speaker,  Six,  I  rise  to  support  the
 resolution.  The  establishment)  of  a
 unitary  State  ig  the  urgent  need  of
 the  hour.  Legislative  centralisation
 coupled  with  administrative  decen-
 tralisation  will  solve  all  our  problems.
 My  interim  suggestions  are  two-  in
 number.  The.  unit  of  administration
 should  be  the  parliamentary  consti-
 tuency.  There  should  be  a  council  in
 each  parliamentary  constitutency  of
 which  the  Chairman  and  the  members
 should  be  the  member  of  the  Lok
 Sabha  and  the  members  of  the  State
 Assembly  respectively.  This  council
 should  be  vested  with  all  administra-
 tive,  financial  and  judicial  powers.
 In  every  Assembly  constituency  there
 should  be  a  council  consisting  of  the
 member  of  the  Assembly  and  all  the
 elected  mukhias.  This  council  should
 be  vested  with  all  powers  over  irri-
 gation,  health,  education  and  planning.
 The  members  of  the  Lok  Sabha  and
 the  Provincial  Assembly  should  be
 graduates  of  recognised  universities.
 The  Constitution  needs  to  be  amend-
 ed.  The  goal  is  the  liquidation  of  the
 evils  of  bureaucracy,  capitalism  and
 provincial  autonomy.

 st  मू०  Wo  जेन:  झष्यक्ष  महोदय,
 में  इस  प्रस्ताव  की  ताईद  करने  के  लिए  खड़ा
 हुआ  हुं  गोफि  मे  यह  समझत्ता  हूं  कि  यह  प्रस्ताव
 जिस  हद  तक  जाता  है  वह  नाकाफी  है  1  में
 नाकाफी  इसलिए  कहता  हूं  कि  मूवर  ने  सिर्फ
 इस  बात  के  लिए  तजवीज  की  है  कि  हम  एक
 ऐसा  ऐडमिमिस्ट्रेटिव  ढांचा  श्र्फ्ने  देश  में
 बनायें  और  उप्तके  लिए  यह  कमिशन  बनाने  की
 जो  तजवीज  उन्होंने  की  है  भ्रौर  जौ  कि  एक
 केलफेपर  स्टेट  को  हासिल  करन  में  मदद
 देगी,  मुनासिन  है  ।  लेकिन  में  कहूंगा  कि
 एक  वेलफेयर  स्टेट  के  लिए  जो  ऐडमिसिस्ट्रेटिय
 ढांचा  चाहिए,  वह  काफी  नहीं  है  :  हमें  तो
 सोशलिस्टिक  वेलफेयर  स्टेट  के  लिए  एक
 एडमिमिस्ट्रेटिव  ढचि  की  जरूरत  है  ।  में

 यह  तमीज  इसलिए  करता  हूं  क्योंकि  सारे
 देश  में  बहुत  से  लोगों  में  इस  बात  की  गज़त-
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 wet  है  कि  हमार पफ्ह  थो  सोशलिस्टिक
 बेलफेयर  स्टेंट  की  स्थापना  करने  का  नध्पेय

 है  उसकी  कोई  जरूरत  नहीं  है  भौर  सिर्फ
 वेलफेपर  स्टेट  ही  काफी  होना  चाहिए  भौर
 वेलफेयर  शदे  होता  ही  काफी  है।  य
 वे  लफेयर  स्टेट  के  लिए  एक  खास  ऐडमिनिस्ट्रे-
 0... उ  ढांचे  की  जरूरत  होती  है  गौकि  में  तसलीख
 करता  हैँ  कि  आज  जो  हमारी  ब्तमाव
 ऐडमिनिस्ट्रेटिव  मशीनरी  है  वहु  एक  बेलफेयर
 स्टेट  के  लिए  भी  काफी  नहीं  है  प्रौर  उसके
 लिए  भी  इनसफिशिएंट  है  तब  सोशलिस्टिक
 बेलफेयर  स्टेट  के  लिएतो  चहु  श्रौर  भी  ना
 काफी  होगी  लेकिन  में  स्पीकर  साहब  यह  ्जें
 करना  चाहता  हूं  कि  भगर  यह  जो  हमारे
 धामने  देलफेयर  स्टेट  की  श्राइडिएल  है  तो
 उसके  लिए  जो  हमें  ऐडमिनिस्ट्रेट्रत  ढांचा
 बनाना  चाहिए,  उसको  वतंमान  ढांचे  के
 कायम  रहते  हंस  उसे  नहीं  बना  पा  संकते  हैं
 तो  फिर  इस  वर्तमान  ढांचे  के  रहते  तो  हम
 सोशलिस्टिक  वेलफंयर  स्टेट  कायम  करने  में
 तो  अपर  भी  असफल  होंगे  ।  में  इस  पर  इस
 वजह  से  जोर  दे  रहा  हूं  कि  वैसे  तो  पालियामट
 में  अ(र  कई  मकों  ५र  इस  बारे  में  बहस  हो
 चुकी  है  7  सोशलिस्टिक  बेलफंयर  स्टेट  का
 जो  एफ  आदर्श  हमने.  आपने  .सामने  रक्खा  है
 उसके  एक  खास  मायने  हें  और  जब  हंसने उस
 शाद  को  अपने  सामने  रक्खा  है  तो  ऐडमि-
 निस्ट्रेटिव  ढांचे  को  उसके  स्‍न्‌ रूप  हमें  बनाना
 पड़ेगा  ौर  आज  के  वर्तमान  ढांचे  में  श्रामूल
 चूल  परिवर्तन  करना  होगा  ।  झगर  हम  उससे
 कम  स्टेज  पर  कोई  आदर्श  झपने  सामने
 रखेंगे  भौर  उस  लिहाज  से  ही  हम  उस  किस्म
 का  कोई  एडमिनिस्ट्रेटिव  ढांचा  बनाना  चाहए
 तो  .फिर  में  कहूंगा  कि  हम  अपने  झाइडियल  से
 नीचे  झा  गये  है  ।  में  तो  चाहूंगा  कि  जैसी  हम
 वेलफेयर  स्टेट  बनाना.चाहत  हैं  उसी  के  भन्‌  रूप

 हमारा  एडमिनिस्ट्रेटिक  ढांचा  भी  होना  नाहिए  |
 में  तो  मूबर  साहब  से  रिक्‍्वस्ट  करूंगा  कि.  झपने
 इस  रेजोलूदान  में  इतना  भौर  एड  कर.  लें  कि

 Teorgenisation-of  the  country’s  ad-
 minisration  so  that  it  could  kp  helpful
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 im  achieving  the  goal  of  a  Socialistic
 Welfare  State  सो  में  इसको  ज्यादा  वैलकम

 करूंगा  |

 भेरे  ख्याल  में  मेरे  से  भी  ज्यादा  सफसील
 में  बहुत  से  झ्रानरेबुल  मेम्बरान  ने  इस  प्रस्ताव
 की  ताईद  की  है  कि  एक  कमिशन  होता
 चाहिए  ।  जहां  तक  हमारे  लीडरान  का

 ताल्लुक  वे  भी  जब  कभी  एडमिनिस्ट्रेटिव
 ढाचि  की  बाबत  बात  करते  हैं  तो  ते  इस  चीज
 को  मानते  हैं  भौर  तसलीम  करते  हैं  कि  श्राज

 एडमिनिस्ट्रेटिव.  ढांचे  को  बदलने  और
 आोवरहाल  करने  की  सख्त  जरूरत  है  t  एपिलबी
 ने  भी  इसकी  जरूरत  महसूस  की  और  उसने
 इसके  बारे  में  बहुत  शानदार  रिपोर्ट  रक्‍्खी  ।
 हमारे  सेंकंड  फाइव  इयर  प्लान  में  एडमिनिस्ट्रे-
 इन  के  बारे  में  एक  खास  चेप्टर  है  और  फर्स्ट
 फाइव  इयर  प्लान  में  भी  उसका  जिक्र  है  ।
 हर  एक  ने  इस  तरफ  इशारा  किया  है  कि  हमारा
 जो  एडमिनिस्ट्रेटिव  ढांचा  है  वह-  नाकाफी
 है।  अंग्रेजों  के  जमाने  में  एक  खास  किस्म
 को  स्टेट  के  लिए  वह  बनाया  गया  और  आज
 के  बदले  हालात  में  उसको  कम्पलीटली
 झोवरहाल  करना  बहुत  जरूरी  हो  गया  है  ।
 में  मानता  हूं  कि  पिछले  १२  सालों  में  हमारी
 सरकार  ने  देश  और  जनता  की  भलाई  श्र
 उन्नति  के  लिए  भ्रनेकों  प्लान  बनाये  और  कुछ
 पर  अमल  भी  हो  रहा  है  श्रोर  उनकमो  के
 बास्ते  लाखों  और  करोड़ों  रुपये  खर्च  किये
 जा  रहे  हैं  लेकिन  एडमिनिस्ट्रेटिव  ढांचा  चूकि
 ठीक  नहीं  हैं  इसलिए  हम  देखते  हैं  शोर  जैसा
 कि  दूसरे  आनरेबुल  मेम्बरान  ने  भी  बताया  कि
 हालत  यह  है  कि  बेशुमार  रुपया  पब्लिक
 बवेलफेयर  के  नाम  पर  सख्चं  किय।  जा  रहा  है
 बेशुसार  रुपया  प्लानिंग  कमिशन  की  मार्फत
 स्टेट्स  को  जाता  है,  वह  तमाम  रुपया  भ्राखिर
 केसे  सच  होता  है?  देखने  की  चीज  यह  है
 कि  पाया  जिन  गरीबों  के  वास्तें  वह  रुपया
 दिया  गया  उनको  वाकई  में  वह  रुपया  भयवा
 शमीन  मिलती  भी  है  कि  नहीं  झौर  में  कहना
 चाहता  हूं  कि  यह  भफसोस  को  विषय  है  कि
 डसा  भामतौर  पर  नहीं  हो  पाता  ह  शौर
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 डिजरविंग  हूँंड्स  तक  वह  रुपया  शौर  हमदाद
 नहीं  पहुंच  पातों  है  स  सिलसिले  में
 मैं  चन्‍द  एक  वाकयात  होम  मिनिस्टर  के  नोटिस
 में  लाना  चाहता  हूं  भौर  एक  दो  चीज  की  तरक

 हालां  कि  टाइम  बहुत  ही  थोडा  मेरे  पास

 रह  गया  है  उनका  ध्यान  दिलाना  चाहता  हूं  tv
 मिसाल  की  तौर  पर  मैं  भर्ज  करूं  कि  गयरतंमेंट
 श्राफ  इंडिया  की  यह  स्कीम  है  कि  हर  एक
 स्टेट  में  हरिजनों  को  जमीन  दी  जायें  भौर
 जिसके  कि  मुताबिक  श्राधा  दपया  उनको
 बतौर  ग्रांट  के  हो  श्र  श्ावा  रुपया  उन

 हरिजनों  को  कर्ज  की  शक्ल  में  मिले  और  जो
 कि  बाद  में  उन  से  आसान  किश्तों  में  वसूल
 कर  लिया  जाय  लेकिन  भाप  यह  सुन  कर  हैरान
 होंगे  कि  वह  रुपया  जो  गवरनमेंट  शफ  इंडिया

 स्टेट्स  को  देती  है  भ्रौर  उस  रुपये  से  जो

 जमीनें  हरिजनों  को  देनी  चाहिएं  तो  में  पंजाब
 की  बाबत  कह  सकता  हूं  कि  हरिजनों  को  वहां
 पर  वस्ट  टाइप  आफ  लैंडस  दिये  गये  हैं  ।  जो
 वाटर  लोग्ड  ऐरियाज  थे  और  जिनकी  कि
 ५०  रुपये  और  १००  रुपये  फी  एकड़  से  ज्यादा
 कीमत  नहीं  थी  वही  जमीनें  वहां  पर  बेचारे

 हरिजनों  को  soo  और  १०००  रुपये  के

 हिसाब  से  दी  गई  हैं  भौर  वे  इस  काबिल
 कतई  नहीं  थीं  ।  भौर  जिनका  कि  झआाषा
 रुपया  भी  मिलना  चाहिए  था।  होम
 मिनिस्टर  साहब  कहेंगे  कि  भाप  कैसी  मिसाल
 दे  रहे  हैं।  यह  एक  मिसाल  नहीं  है।  भाष:
 अ्रठारहों  जिलों  की  मिसालें  ले  लीजिए  ।
 शायद  ही  कोई  ऐसा  खुशकिस्मत  जिला;  े
 झौर  शायद  ही  कोई  खुशकिस्मत  ह ट्जन  हो
 जिसे  अच्छी  जमीन  मिल  गयी  हो  ऐसा
 क्‍यों  हो  रहा  है?  इस  सिलसिले  में  मुझे  एक
 श्साल  याद  प्राती  है।  हमारी  तरफ
 यह  रिवाज  था,  झौर  शायद  हिस्दुस्तान  के
 भौर  हिस्सों  में  भी  होगा,  कि  जब  बारात
 बढ़ती  थी  और  शादी  के  बाद  दुलहन  को
 डोली  में  बिठा  लेते  थे  उसके  बाद  दुलहन  के
 ऊपर  कुछ  पैसा  कौड़ी  की  बखेर  किया  करते  थे  +
 झाजकल  भी  कहीं  कहीं  यह  रिवाज  होगा  |
 जब  यह  पैसों  भौर  रेजगारी  को  बखेर  करते  थे.
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 तो  झाम  तौर  पर  छोटे  छोटे  बच्चे  डोली  के
 आगे  से  उन  पैसों  को  स्ब्ग  लेते  थे  1  लेकिन

 कहीं  कहीं  कुछ  तगड़े  मुए्टंडे  आदमी  पवार
 खाठियों  में  श्यदर  बांध  कर  जो  डोली  पर  से
 चैसे  फेंके  जाते  थे  उनको  ऊपर  से  ऊपर  उड़ा  लेते
 थे  शौर  ड्स  तरह  वह  सारा  का  सारा  पैसा
 समेट  लैते  थे  -  इसी  तरह  से  भ्राजकल  हमारे

 यहां  118  रहा  है।  जो  पैसा  सरकार  की
 तरफ  से  गरीब  के  लिए  दिया  जाता  है  वह  उसे
 गरीब  तक  पहुंचता  नहीं  अौर  बीच  में

 एड़मिनिस्ट्रैन  और  दूसरे  मुश्टंडे  उसको
 ले  लेते  हैं।  कोआपरेटिबव  सोसाइटीज़  के  नाम

 -सै  रुपया  मिलता  है।  ये  करनाल  और  रोहतक
 जिलों  की  मिसालें  हैं  ्रौर  चौधरी  रणवीर

 सिंह  साहब  भी  मेरी  ताईद  करेंगे  अगर  उनको
 बक्त  मिले  ।  मैं  अपने  जिले  में  देखता  हूं
 कि  चन्द  मालदार  और  निकम्मे  लोग  को-
 झापरेटिव  सोसाइटीज  बना  कर  दो  दो  चार  चार

 हजार  रुपया  ग्रांट  ले  लेते  हैं  लेकिन  झगर  कोई
 गरीब  चमार  चाहे  कि  उसको  जूते  बनाने  के
 लिए  हजार  पांच  सा  रुपया  मिल  जाएतो
 उससे  कह  दिया  जाता  है  रुपया  खत्म  हो  गया
 जो  प्वन्द  पैसे  वाले  निकम्मे  लोग  हैं  उनको

 पया  मिल  जाता  है।  मेरे  पास  ऐसी  बहुत
 सी  मिसालें  हैं,  अगर  वक्‍त  हो  तो  उनको  पेश
 कर  सकता  हूं  ।  मैं  सिर्फ  यह  कहना  चाहता
 हैँ  कि  एक  बढ़ो  सख्त  जरूरत  है  कि  एक  हाई
 पावर्ड  कमीशन  बने  ।  उसके  बगैर  इस
 मशीनरी  को  प्रोवर  हाल  नहीं  किया  जा
 सकता  ।

 श्रगली  बात  में  जूडशियरी  भौर

 एग्जीक्यूटिव  के  सेपरेशन  के  मुताल्लिक  कहना
 चाहता  हूं  ।  एक  सोशलिस्ट  वैलफेयर  स्टेट
 के  लिए  यह  जरूरी  है  कि  जूडीशियरी  और

 एग्जीक्यूटिव  को  अलाहिदा  किया  जाए  ।

 हमारे  कांस्टीट्यूशन  के  डाइरेक्टिव  प्रिसिपल्स
 के  प्रन्दर  यह  चीज  रखी  गयी  है,  लेकिन  मुझे
 अ्रफत्ोस  के  साथ  कहना  पड़ता  है  कि  एक  भी
 स्टेट  में  इस  बुनियादी  चीजे  को  झभी  तक
 -कम्पलीट  नहीं  किया  गया  i  जहां  सक
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 पंजाब  का  ताल्वुक  है  उसका  तो  बाबा  झादिमं
 ही  निराला  है।  मैं  कहता  हूं  कि  कांस्टीट्यूशन
 बनाने  वालों  ने  जो  एक  बुनियादी  चीज
 डाइरेक्टिव  प्रिसिपल्स  में  रखी  थी  उस  पर  भी
 हम  अमल  नहीं  कर  सके  हैं।  हम  श्रमी  तक

 जूड़ीशियरी  भौर  एग्जीक्यूटिव  को  झलग
 नहीं  कर  सके  हैं  ।

 आज  हाउस  में  ग्रेवाल  केस  का  जिंऋ
 शाया  |  भ्रगर  पंजाब  से  बाहर  के  जज  ने  आते  तो
 उस  केस  में  यह  नतीजा  न  होता।  ग्रेवाल  भादि  का
 सारे  राज्य  की  जुडीशियरी  से  ऐतबार  उठ  गया
 था।  बाहर  के  जज  आये  तो  यह  पता  चला  कि

 एडमिमिस्ट्रेशन  कितना  राटन  हो  सकता
 है  ।  यह  बात  में  इसलिए  कह  रहा  हूं  कि
 जहां  हमारे  एडमिनिस्ट्रेशन  पुर  जिम्मेवारी
 है  यहां  उसको  चलाने  वालों  पर  भी  उसको
 नक  चलाने  की  जिम्मेवारी  है  ।  हमारे

 एडमिनिस्ट्रेशन  के  जो  आाई०  एु०  एस०  या
 झ्राई०  पी०  एस०  या  दूसरे  भ्रफसर  हैं  वे  तो
 एक  मजबूत  घोड़े  की  तरह  हैं।  श्रगर  घुड़सवार
 श्रच्छा  होगा  तो  उनको  जैसे  च.हैगा  चला
 सकेगा  ।  लेकिन  श्रगर  सवार  ही  कमजोर

 हुआ  तो  वह  घोड़ा  पनी  मर्जी  से  कहीं  से

 कहीं  चला  जाएगा  ।  अफसरों  को  ठीक  से
 चलाने  के  लिए  स्ट्रांग,  एफीशेंट  शौर  इनकर-
 प्टिबिल  मिनिस्टर  होने  चाहिएं  ।  मौजूदा
 मशीनरी  भी  अच्छा  काम  दे  सकती  है  भ्रगर

 सवार  लोग[तगड़े  हों  श्रौर  उनमें  खुद  में  करप्शन

 वगैरह  म  हो  ।

 एक  बात  में  और  कहना  चाहता  हूं,
 श्राज  भ्रगर  मजारे  शौर  मालिक  में  झगड़ा
 होता  है  या  किसी  अमीर  भर  गरीब  में  झगड़ा
 है  तो  अमीर  की  ही  जोत  होती  है  क्‍योंकि

 एडमिनिस्ट्रेशन  की  मैंटेलिटी  प्रो-रिच  है  1’
 मेरा  विश्वास  हैं  कि  प्रगर  वह  घुड़सवार
 प्रो-रिच्च  न  हो,  श्रगर  मिनिस्टर  खुद  प्रो-पुभर
 हो  अर  सोशलिस्ट  पैटने  की  सोसाइटी  के
 झादर्श  पर  यकीन  करता  हो  तो  वह  झपने
 आदर्श  से  नीचे  तक  एडमिनिस्ट्रेशने  को

 परमिएट  कर  देगा  ।  इसलिए  ने  सिर्फ
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 शूडमिनिस्ट्रेशन  को  ठीक  करने  की  जरूरत  है,
 ेकिन  यह  भी  जरूरत  है  कि  हम  देखें  कि  हम
 जिनको  मिनिस्टर  मुकरंर  करते  हैं  वे  खुद
 झोशलिस्ट  पैटर्न  की  सोसाइटी  के  झादर्श  पर
 बरीन  रणते  हैं  या  नहीं  ऐसा  तो  नहीं  है  कि
 झन्दर  तो  छुरी  है  भौर  बाहर  राम  राम  है  1
 ऐसा  तो  नदीं  है  कि  वह  सोशलिस्ट  पैटर्न  की

 दृह्दाई  देकर  मिनिस्टर  या  चीफ  मिनिस्टर
 बन  जाते  हैं  धौर  उस  झादर्श  में  विश्वास  नहीं
 करते  ।  तो  यह  भी  बड़ी  जिम्मेदारी  है  ।
 अगर  हम  इस  पर  झमल  नहीं  करेंगे  तो  हमारे
 झफ़सर  ठीक  तरह  काम  नहीं  चला  सकेंगे,
 वे  डिमारेलाइज  हो  जायेंगे,  उनका  इनीशिएटिव
 खत्म  हो  जाएगा  ।  इसलिए  में  कहता  हूं
 कि  यह  बहुत  गहरा  मसला  है  और  यह  जरूरी
 है  कि  होम  मिनिस्टर  साहव  इस  पर  अपना  ध्यान
 दें  भौर  में  उम्मीद  करता  हूं  कि  एक  हाई
 पाव्ड  कमीशन  मुकरंर  करने  के  प्रस्ताव  को

 मंजूर  करेंगे

 Ch.  Ranbir  Singh  (Rohtak):  May
 I  say  a  few  words?

 Mr,  Speaker:  I  am  sorry,  I  am  un-
 able  to  help  him,  Already,  it  has  been
 extended  by  one  hour.

 Ch.  Ranbir  Singh:  I  will  not  take
 more  than  five  minutes.

 Shri  Datar:  I  will  take  half  an
 hour,  because  a  number  of  points  have
 been  raised,

 Mr.  Speaker:  Yes.  the  hon.  Mem-
 ber  can  have  another  opportunity.

 Ch.  Ranbir  Singh:  In  any  case  the
 Minister  wil  have  to  be  given  half  an
 hour.  So,  I  suppose  it  will  be  better
 if  I  am  also  g.ven  an  opportunity.

 Mr.  Speaker:  I  am  sorry.  Now  the
 hon.  Minister.

 Shri  Datar:  I  heard  very  intently
 the  numerous  points  that  the  hon.
 Members  have  made  and  I  have  also
 noted  the  desire  expressed  by  a  num-
 wer  of  friends  thet  such  a  high-power-
 390  (Aid  L.S.D--9,
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 ed  committee  ought  to  be  appointed.
 But  I  was  very  happy  to  find  that
 there  were  a  number  of  hon.  Members,
 Sarvashri  Goray,  Melkote  and  Guha,
 who  pointed  out  the  d-fficulties  in  the
 way,  and  who  rightly  said  that  there
 was  sufficient  material  before  the
 country,  ar  before  the  Government,
 and  that  that  whatever  changes  were
 necessary,  whatever  improvements
 were  called  for,  could  surely  be
 attended  to  by  Government.

 Now,  may  I  also  point  out  here  that
 if  we  take  into  account  the  who‘e  posi-
 tiod,  that  is,  the  development  during
 the:  last  twelve  years,  and  how  this
 question  has  been  very  carefully
 attended  to,  examined  a  number  of
 times  and  recommendations  made  by  a
 number  of  bodies,  including  the  bodies
 of  Parliament,  hke  the  Estimates  Com-
 mittee  and  the  Public  Accounts  Com-
 m  ttee,—and  all  these  efforts  are  duly
 appreciated  by  the  hon.  Members—
 then  they  would  agree  with  me  that
 there  is  no  need  for  the  appointment
 of  such  a  commission  at  all.

 Before  I  deal  with  the  various  points,
 may  I  assure  the  House  that  whatever
 new  po-nts  have  been  made  by  hon.
 Members  Will  surely  be  looked  into
 and  whatever  necessary  will  be  done?
 Because,  we  and  the  Parl.ament  are
 one  that  the  administration  has  to  be

 abpoluely
 efficient  and,  second'y,  that

 the  people,  the  common  people,  should
 believe  that  this  is  a  welfare  admin-
 istration  designed  to  advance  the  inter.
 ests  of  the  common  man.  So  far  as
 this  objective  is  concerned,  all  of  us,
 e'ther  the  Government,  or  the  hon,
 Members  of  Parliament,  or  the  people
 av  large,  are  fully  agreed.  I  might
 aso  assure  the  hon.  Mover  and  others
 that  we  do  not  claim  that  there  are
 no  defects  at  all,  But,  all  the  same,
 whenever  they  are  brought  out,  im-
 mediate  action  is  taken  by  Government
 to  see  to  it  that  they  are  completely
 erad'cated.  I  might  also  pwint  out
 here  to  my  friend,  Shri  .Braj  Raj
 Singh,  that  in  opposing  this  Resolution
 we  are  not  actuated  by  any  sense  of
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 prestige  at  all,  The  question  of  pres-
 tige  does  not  arise,  and  if  the  hon.
 Members  see  how  the  Government
 have  been  carrying  on  their  work  on
 their  behalf,  they  will  find  that  the
 Question  of  prestige  is  the  last  to  be
 taken  into  account.  For  these  reasons,
 I  should  like  to  submit  as  briefly  as
 possible  what  has  been  done  in  this
 respect  during  the  last  42  years.

 May  I  also,  before  dealing  with  this,
 point  out  that  two  hon.  Members  sug-
 gested  improvement  in  the  administra-
 tion  of  justice,  So  far  as  that  question
 ig  concerned,  we  had  a  Law  Commis-
 sion.  Their  recommendations  have
 been  received,  They  concern  very
 largely  admin.stration  of  justice  with-
 in  the  orbit  of  the  States.  A  Law
 Ministers  Conference  is  going  to  be
 held  and  naturally,  at  the  Central  level
 and  8.50  at  the  State  level,  the  recom-
 mendations  made  by  the  Law  Commis-
 sion  will  be  fully  enquired  into.  My
 hon,  friend  brought  in  the  question
 of  the  separation  of  the  judiciary  from
 the  executive.  To  that  question  also,
 due  attention  is  given  and  we  have
 been  requesting  the  State  Govern-
 ments  to  try  to  effect  this  measure  as
 early  as  possible,  Certain  States  have
 done  so.  I  am  confident  that  during
 the  next  few  years,  all  the  States  will
 fall  in  line.

 Then,  I  come  to  the  main  question
 of  the  administrative  machinery  to
 which  this  particu!ar  Resolution  is
 confined.  We  have  got  the  usual  com-
 plaints  and  stock  phrases  are  used.  I
 wvuld  not  like  to  use  any  strong
 words,  But,  I  would  like  to  point  out
 in  all  humility  that  this  is  a  question
 which  has  to  be  considered  specifical-
 ly.  So  far  as  the  various  charges  are
 concerned,  it  is  often  said  that  there
 is  inefficiency,  corruption  and  nepo-
 tism,  May  I  point  out  that  whenever
 such  charges  are  made  and  whenever
 they  are  specific,  immediately  they  are
 enquired  into  and  the  persons  who  are
 responsible  therefor  are  brought  to
 book.  I  would  therefore  request  in  all
 humility  Kon.  Members  of  Parliament
 to  give  us  specific  instances  wherever
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 there  are  any,  then,  it  will  be  duty  not
 only  of  the  Central  Government,  but
 also  of  the  State  Governments  to  see
 to  it  that  all  such  cases  are  immediate-
 ly  looked  into  and  proper,  and  wher-
 ever  necessary,  stern  action  is  taken.

 The  question  ig  like  this:  first,  is
 there  a  need  for  a  high-powered  com-
 mission  and  secondly,  will  anything
 new  be  placed  before  the  Government
 by  the  findings  of  such  a  Commission?
 As  regards  the  first  point,  I  would
 point  out  to  the  House  that  almost
 immediately  after  the  popular  ministry
 took  over  charge  of  the  Central  Gov-
 ernment,  and  within  a  few  months  of
 popular  ministries  taking  over  in  the
 States,  attempts  have  been  made,  and
 in  a  number  of  cases,  very  effectively
 to  meet  charges  of  inefficiency,  ete.
 that  have  been  brought.  [t  is  also  true
 that  during  the  British  administration,
 naturally,  as  Shri  Goray  rightly  point-
 ed  out,  it  was  more  or  less  a  law  and
 order  adm  nistration,  though  here  and
 there  they  dealt  with  certain  welfare
 schemes  only  to  the  minimum  extent.
 After  we  took  aver,  even  before  a
 Resolution  was  passed  by  Parliament
 that  the  objective  of  the  Government
 administration  was  to  establish  first  a
 welfare  state  and  then  a  society  on  the
 social  stic  pattern,  the  Government  of
 India  had  already  taken  steps  with  a
 view  to  improve  the  administration
 and  to  change  it  wherever  it  was
 necessary.  It  might  be  called  reorga-
 nisation  of  the  adm  nistrative  machi-
 nery.  That  is  the  reason  why  in  949
 the  late  Shri  Gopalaswami  Ayyangar
 who  was  an  hon,  Minister  of  this  Gov-
 ernment  was  entrusted  with  the  task
 of  going  through  the  who'e  of  the
 Central  Government  administrative
 machinery.  His  report  is  very  valu-
 able.  His  report  as  also  a  statement  of
 the  action  taken  -by  the  Government
 have  been  placed  before  Parliament,
 long  long  ago.

 Thereafter,  thig  question  was  again
 examined  by  an  independent  critic
 who  was  to  a  large  extent  interested
 in  the  problems  of  administration.  It
 was  Mr,  Appleby  who  came  to  India
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 twice,  whose  reports  make  interesting
 rending.  I  would  not  lke  to  go  into
 those  reports  in  detail,  but  I  wou'd
 point  out  that  after  naming  certain
 defects,  he  rightly  pointed  out  that
 on  the  whole  the  administration  in
 Ind’a  of  the  Central  Government  was
 perfectly  sound  and  progressive.  This
 is  what  he  has  said  in  his  report:

 ‘I  should  like  to  begin,  how-
 ever,  by  discounting  some  of  the
 popular  criticisms  of  governmental
 adm  ‘nistration  commonly  heard
 among  citizens.  The  four  most
 prevalent  are  that  Government  has
 too  many  employees,  that  it  is
 permeated  with  dishonesty,  that
 permeated  with  dishonesty,  that
 it  is  inefficient,  and  that  its  work
 is  unnecessarily  hampered  by  red
 tape.”

 He  made  reference  to  such  criticism
 on  the  floor  of  Parliament  as  a'so  from
 the  publ'c  platforms.  So,  he  went  into
 the  whole  question,  and  he  admitted
 that  the  administration  was,  as  I  have
 said,  on  the  whole  efficient  and  pro-
 gressive.

 He  refers  to  the  achievements  of  the
 Government  of  India,  and  thereafter
 says:

 “Yet  in  the  face  of  these  achieve-
 ments,  one  finds  in  Parl‘ament,  in
 the  press,  in  the  universities,  and
 in  many  conversations  that  citi-
 zens  of  pretension,  cultivation  and
 influence  vo'ce  criticisms  which
 tend  to  suggest  a  sense  of  failure
 and  a  lack  of  confidence,’  Criti-
 cisms  that  would  be  appropriate
 enough  as  counsels  of  improve-
 ment  (which  is  ever  to  be  had  and
 always  desirable)  are  made  in

 such  sweeping  amd  extravagant
 terms,  and  in  terms  so  little  re-

 cognizing  the  nature  and  means
 to  administrative  improvement,  as
 to  be  damaging  and  threatening
 of  increasing  damage  to  India’s
 great  march  forward.  One  is
 moved  to  observe  that  India’s
 greatest  need  is  for  a  sense  of
 certainty  concerning  her  own
 success.”
 Thus,  he  has  dealt  with  the  various

 problems.  He  came  to  India  twice,  he

 e
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 had  the  fullest  opportunity  of  examin.
 ing  the  governmental  machinery  at
 various  levels.  Thereafter,  he  made
 certain  suggestions  and  those  sugges-
 tions  have  been  to  a  large  extent
 accepted  and  implemented  by  Govern-
 ment,  especially  where  they  were  of
 such  a  character  that  they  required
 immediate  enforcement.

 Thus,  we  have  before  us  not  only
 Shri  Gopalaswamy  Ayyangar’s  report,
 but  also  the  report  of  an  independent
 person,  a  foreigner  who  came  here
 with  an  open  mind,  and  studied  the
 conditions  as  they  were.

 Shri  8.  M.  Banerjee:
 95l,

 Shri  Datar:  No.  This  report  is  sub-
 sequent,  This  report  was  also  debat-
 ed  upon  in  both  Houses  of  Parliament.
 The  Prime  Minister  himself,  if  I  re-
 member  aright,  initiated  this  debate
 in  both  Houses  and  we  had  the  advan-
 tage  of  the  views  of  the  hon.  Members
 of  this  House  also,

 That  was  in

 Then,  I  would  point  out  that  when
 the  Planning  Commission  was  appoint-
 ed  and  when  they  were  asked  to  pre-
 pare  the  First  Five  Year  Plan,  they
 devoted  special  attention  to  the  admin-
 istrative  machinery,  because,  as  you
 are  aware,  unless  the  administrative
 machinery  was  properly  geared  up
 and  consisted  of  men  who  work  not
 in  an  ordinary  or  casual  manner  but
 with  a  sense  of  devotion  and  dedica-
 tion,  the  Five  Year  Plan  could  not
 have  been  successful  at  all.  Therefore,
 they  made  certain  suggestions.  In  fact,
 they  have  a  particular  division,  so  far
 as  administrative  matter,  are  concern-
 ed.  They  deal  not  only  with  initiat-
 *ng  new  projects  but  also  with  finding
 out  to  what  extent  the  administrative
 machinery  has  been  working  properly, with  a  view  to  implement  the  Five
 Year  Plan.

 8  hrs.

 Thereafter,  at  the  time  of  the  formu-
 lation  of  the  Second  Five  Year  Plan
 also,  the  Plannin

 हूं  Commission
 in  par-

 ticular,  and  the  ernment  in  gene-
 ral,  had  the  advantage  of  finding  out
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 Asow  the  administrative  machinery  had
 been  working.  We  found  that  there
 were  certain  defects  here  and  there,  and
 attempts  were  made  to  eliminate  all
 these  defects  and  to  make  the  condi-
 ‘tion  as  proper  and  salutary  as  possible
 in  respect  of  the  Second  Five  Year
 Plan,  Now,  when  the  Third  Five  Year
 Pian  is  under  consideration,  all  these
 defects  in  the  administrative  machi-
 nery  will  surely  be  taken  into  account
 and  will  be  eliminated  to  the  extent
 that  it  is  possible  to  do  so.

 Now,  I  would  point  out  some  broad
 features  of  the  improvements  which
 Government  have  made.  Though  my
 hon.  friend  Shri  Harish  Chandra
 Mathur  stated  that  this  was  a  resolu-
 tion  which  ought  to  be  accepted,  yet
 towards  the  last  portion  of  his  speech,
 he  struck  a  correct  and  salutary  note.
 He  stated  that  it  was  not  proper
 always  to  entertain  a  sense  of  con-
 tempt  either  for  the  services  or  for
 the  politicians.  That  is  unfortunately
 what  we  do  sometimes,  because  we
 believe  that  the  services  are  entirely
 defective,  and  are  absolutely  ineffici-
 ent;  and,  therefore,  there  has  been  a
 tendency  everywhere  to  go  on  offering
 criticism,  Some  of  this  criticism  is
 either  exaggerated  or  is  general’y
 overpainted.  For  these  reasons,
 another  hon,  Member  pointed  out
 rightly  that  the  governmental  machi-
 nery  has  to  be  improved,  and  the
 fullest  efficiency  has  to  be  our  aim.
 I  accept  this  position.  We  are  also
 trying  our  best  to  see  to  it,  as  another
 hon.  Member  hag  pointed  out,  that
 there  is  a  sense  of  contentment  so  far
 as  the  large  official  machinery  is  con-
 cerned,  That  was  the  reason  why  the
 Central  Pay  Commission  was  appoint-
 ed.  That  report  is  now  before  us.  It
 is  valuable  not  only  because  they  have
 recommended  various  scales  of  pay,
 but  also  because  they  have  taken  what
 I  might  ca!l  an  overall  picture  of  the
 improvements,  which,  according  ta
 them,  are  required  in  the  administra-
 tive  machinery.

 ‘Without  going  very  deep  into  the
 subject,  I  would,  in  this  connection,

 Country’s  Admnis-
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 make  a  reference  very  briefly  to  cer-
 tain  chapters  where  they  have  dealt
 with  this  question.  In  chapter  XLY,
 they  have  dealt  with  the  question  of
 promotion  and  character  rolls.  Then,
 the  most  important  point  has  been
 raised  in  chapter  LIII,  and  that  deals
 with  efficiency  in  public  services.  Then.
 there  are  other  chapters  where  they
 have  given  their  valuable  views.  They
 are  all  entitled  to  the  greatest  respect,
 and  Government  will  consider  and
 take  such  steps  as  are  necessary,  s0
 far  as  their  suggestions  are  concerned,

 Then,  a  number  of  hon.  Members
 stated,  and  my  hon.  friend  Shri  Goray
 830  contended,  that  even  the  young
 people,  the  most  brilliant  people,  who
 join  the  IAS  or  the  other  services,
 immediately  after  they  enter  service,
 become  actuated  by  the  same  feelings,
 according  to  him,  the  other  senior
 members  of  the  services  have.  To
 some  extent,  it  might  be  true,  but  we
 are  trying  our  best  to  do  two  things;
 one  is  that  in  respect  of  the  existing
 service  personnel,  we  have  always
 impressed  upon  them,  we  have  almost
 warned  them  that  in  the  new  set-up
 which  is  a  democratic  one,  they  have
 to  adjust  themselves  to  democratic
 considerations,  They  cannot  carry  on
 their  administration  in  the  way  they
 did  during  the  British  administration.
 We  have  stated  that  the  sovereignty
 is  in  the  people,  and  all  of  us  have  to
 work  as  servants  of  the  people.

 My  hon.  friend,  Prof.  Sharma,  did
 not  like  the  expression  ‘civil  servant’
 and  suggested  the  expression  ‘social’
 servant’.  May  I  point  out  that  we  are
 trying  our  best  to  reach  that  particular
 ideal  and  we  have  impressed  upon  our
 government  servants  at  all  levels  that
 they  should  never  consider  themselves
 as  masters,  they  ought  not  to  be  auto-
 cracts  but  they  are  to  be  the  servants
 of  the  people  and  any  separation,  any
 difference,  that  formerly  existed
 between  a  non-official  social  worker
 and  a  government  servant  ought  te  be
 reduced  to  the  minimum?  The  govern-
 ment  servants  thomecives  heave: to  -be
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 the  social  servants  of  the  people  and
 they  have  to  carry  out  their  duties  in
 this  manner  under  this  particular  con-
 ception,

 Secondly,  we  are  also  trying  our  best
 to  see  to  it  that  they  are  properly
 trained.  In  this  connection,  I  would
 invite  the  attention  of  hon.  Members
 to  the  National  Academy  of  Adminis-
 tration  that  we  have  established  at
 Mussoorie.  Now  the  object  of  that
 School]  as  also  the  general  policy  of
 Government  is  that  our  new  proba-
 tioners  in  the  All  India  services  and
 the  Central  services  ought  to  be
 imbued  with  a  great  sense  of  huma-
 nism.  Formerly,  as  a  number  of  hon.
 Members  rightly  pointed  out,  the
 human  element  was  lacking.  There-
 fore,  we  are  trying  our  best  to  so
 train  them  and  so  imbue  them  with
 a  new  idea  of  service  that  they  must
 always  consider  that  they  are  admin-
 istrators  not  in  a  rigid  way,  not  in  a
 technica]  way  but  administrators  with
 a  grace  of  humanism.  Every  question
 has  to  be  approached  in  a  human  way,
 especially  when  we  have  a  democratic
 form  of  government.  For  that  purpose,
 a  number  of  subjects  have  been  intro-
 duced,  subjects  like  social  service,
 humanism  etc.  and  we  are  trying  to
 develop  in  them  not  only  the  idea  of
 service  but,—may  I  add?—the  ethics
 of  service.  The  service  has  to  be  as
 less  patronising  as  possible,  a  service
 without  reservations,  because  they  are
 of  the  common  peop'e  and  the  common
 people  as  their  masters  are  entitled  to
 expect  full,  dedicated  service  from  all
 our  officers.

 Therefore,  we  are  trying  our  best  to
 see  that  the  young  entrants  to  those
 services  are  trained  properly.  Second-
 ly,  we  have  also  what  are  calied  refre-
 sher  courses!  after  six  or  eight  years
 of  experience,  we  bring  them  back
 and  then  they  are  trained  in  what  is
 known  as  refresher  courses,  whereby
 they  come  into  contact  with  other
 fellow-government  servants.  There
 whatever  is  done  during  that  period  is
 tul’y  reviewed  and  proper  instructions,
 and  where  necessary,  guidance  and
 advice,  are  given  to  them,
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 Thus  you  will  find  that  these  ser-
 vices,  the  IAS,  IPS  and  the  Central
 Services  are  not  of  the  former  type.
 At  the  district  level,  you  will  find  that
 these  officers  have  to  be  not  merely
 the  administrative  heads  of  the  dip-
 trict,  but  they  have  also  to  be  the
 benefactors  of  the  people  at  large  in
 the  fullest  sense  of  the  term.  Every-
 where,  especia'ly  at  the  district  level,
 we  take  care  to  see  that  these  officers
 mix  with  the  people,  know  their  minds,
 know  their  d  ficulties  and  aspirations
 and  try  to  attend  to  them  as  best  as
 possible.  Under  these  circumstances,
 I  would  point  out  to  my  hon.  friend,
 the  Mover  that  the  conditions  have
 changed  very  materially.

 Going  further,  he  made  a  mention  of
 the  Community  Development  schemes.
 These  are  schemes  that  concern
 the  people  direct  y  at  some  of  the
 lower  levels  and  even  at  the  lowest
 levels,  Naturally  Government  had  to
 appo  nt  officers  for  carrying  out  these
 schemes.  But  at  every  stage,  we  took
 into  account  the  fact  that  there  was
 the  need  for  advice  and  there  was  the
 need  for  contacts  with  the  people,
 That  was  the  reason  why  advisory
 committees  were  appointed  at  various
 stages.  Lad

 Now,  certain  hon,  Members  have
 rightly  pointed  out  that  the  lowest
 self-governing  unit  in  Ind‘a  has  to  be
 the  panchayat.  Unfortunately,  there
 was  a  break  in  the  great  tradition
 that  we  had  so  far  as  the  panchayat
 administration  is  concerned.  Some
 time  must  e'apse.  We  are  anxious  to
 hand  over  as  much  work  as  possible
 to  the  panchayats,  That  is  the  reason

 “why  a  new  and  very  important  expe-
 riment  is  being  tried  in  the  Andhra
 State  as  also  in  Rajusthan.

 We  are  anxious  that  the  panchayats
 should  take  over  as  much  of  adminis-
 tration  especially  of  those  matters
 which  are  in  the  interests  of  the  com-
 munity  as  a  whole  and  that  the  pan-
 chayats  should  be  competent  and
 should  be  above  factions  and  the  mem-
 bets  of  the  panchayats  should  also
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 work  as  servants  of  the  people  and  for
 the  interest  and  benefit  of  all  the  sec-
 tions  of  the  community.  That  is  a
 very  great  experiment  that  is  being
 tried.

 Sir,  you  are  aware  of  Shri  Balwant-
 ray  Mehta  Committee’s  Report.  That
 report  has  pointed  out  how  there  ought
 to  be  panchayats  and  panchayat  samitis
 and  pachayat  parishads.  All  that  is  a
 matter  of  great  moment.  It  is  not  that
 Government  have  been  impervious  to
 the  calls  of  modern  times  and  to  the
 calls  of  progressive  and  democratic
 times.  We  have  been  exam‘ning  every
 aspect  of  this  question  and  I  am  anxi-
 ous  that  the  panchayats  are  developed
 as  early  as  possible.

 In  the  course  of  my  tours  I  always
 visit  the  community  development  pro~
 jects  and  have  informal  discussions
 both  with  the  people  at  large  and  with
 the  official  machinery.  And,  I  am
 happy  to  find  that  the  common  people
 have  a  sense  of  appreciation  of  what
 is  being  done.  There  is  a  lot  of  enthu-
 siasm  in  their  favour  and  some  of  the
 people  have  pointed  out  realistically
 that  for  some  time  at  least  they  would
 require  the  help  of  the  governmental
 mach  nery.  Therefore,  our  officers
 have  to  be  advisers,  At  present  they
 have  to  carry  out  the  execution  of
 these,  schemes.  I  am  locking  forward
 to  the  time  when  the  main  brunt  af
 the  work  and  the  responsibility  will
 be  taken  over  by  these  panchayats  at
 various  levels.  Sometimes  expert
 advice  may  be  necessary  and  that  will
 always  be  made  available  because,  as
 I  have  stated  already,  our  officers  are
 social  servants.

 Thus  you  will  find  that  from  the
 panchayat  which  is  the  lowest  unit
 of  self-government  up  to  Parliament
 We  are  having  various  bodies  which
 deal  with  the  various  governmental
 problems.  We  have  the  invaluable
 advice  of  the  hon.  Members  of  Par-
 liament  not  only  during  Sessions  but
 whenever  they  are  out  they  always
 ablige  us  by  making  suggestions,  by
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 bringing  complaints  to  oir  notice
 esvecially  so  far  ae  the  sdministre-
 tive  machinery  8  concerned.

 I  would  not,  at  this  stage,  give  a
 long  list  of  the  committees  that  we
 have  appointed  for  ascertaining  the
 desires  as  also  the  aspirations  and
 difficulties  of  the  common  people.  I
 have  got  before  me  the  list  of  a
 number  of  consultative  committees
 attached  to  the  various  Ministries.
 Even  here  one  charge  was  made  that
 there  was  over-centralisation.  May  I
 point  out  that  we  are  following  the
 path  of  decentralisation  not  only  as
 between  Ministries  or  as  between
 departments  but  we  are  trying  to
 follow  it  up  so  far  as  the  various
 schemes  to  be  executed  by  the  State
 Governments  are  concerned.

 Some  hon.  Members  suggested  that
 sometimes  the  amounts  have  not  been
 properly  utilised.  I  would  point  out
 that  sometimes  there  were  such  cases.
 But,  on  the  whole  our  State  Adminis-
 trations  are  trying  their  best  to
 improve  their  administration  and  to
 give  us  a  good  account  of  all  the
 moneys  that  we  are  giving  them.  In
 these  circumstances,  we  have  to  con-
 sider  whether  any  new  suggestions
 worth  considering  are  coming  or  are
 likely  to  come  from  the  appointment
 of  what  the  hon.  Member  called  a
 high-power  commission.  Government
 have  full  materials  before  them  and
 are  looking  into  all  aspects  of  this
 question.

 Reference  was  made  to  a_  retired
 civi:  servant  who  stated  that  during
 his  time  the  staff  was  very  small  and
 it  has  become  very  large  after  Inde-
 pendence.  But  the  activities  of  Gov-
 ernment  have  increased  generally
 about  ten-fold.  It  was  not  a  welfare
 State  in  those  days.  While  consider-
 ing  the  question  of  economy  in  expen-
 diture,  we  have  also  to  take  into
 account  the  fact  that  the  Government
 actitivies  have  been  expanding  in  ail
 directions.  That  ig  the  reason  why
 we  have  to  take  a  decision  after  con-
 sidering  all  these  questions.  We  are
 always  trying  to  see  where  there  is
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 extravagance.  We  have  got  what  is
 known  as  the  ‘Special  Reorganpation
 Unit’  which  goes  into  all  these  ques-
 tions,  not  oniy  sporadically  but  every
 time,  There  is  an  organised  aitempt
 to  see  that  no  amount  is  wasted  be-
 cause  “it  is  the  money  of  the  public

 .and  the  tax-payer  and  We  have  to  act
 as  trustees.  We  are  responsible  to
 Parliament  for  every  pie  of  the  ex-
 penditure.  Therefore,  I  would  point
 out  how  such  considerations  arise.  All
 the  same  we  are  trying  our  best  to
 keep  the  whole  machinery  as  active
 and  up-to-date  as  pussible.  It  was
 found  that  the  machinery  was  not
 yielding  proper  results  or  working  ex-
 peditiously.  Therefore,  a  special  d  vi-
 sion  has  been  appointed  known  as  the
 Organisation  and  Methods  Division.  It
 goes  into  the  whole  thing  and  an  hon.
 Member  pointed  out  how  they  have
 developed  a  new  machinery  and  co'n-
 ed  new  words  to  eliminate  certain
 defects.  It  is  constantly  working  and
 the  defects  pointed  out  are  immedi-
 ately  removed.

 A  number  of  hon.  Members  spoke
 about  corrupt.on.  I  have  said  that
 four  years  ago  we  nave  sei  up  a
 specia;  divisicn  known  as  the  Admun-
 istrative  Vaguance  Division.  This  docs
 not  Oniy  deal  with  actual  corruption
 cases  because  wnen  corruption  e:upts
 we  have  to  take  action  for  detect-
 ing  the  crime  and  for  punishing
 the  wrong-doer.  Corruption  is  two-
 fold.  There  35  on  the  one  side  the
 officer’;  readiness  to  receive  illegal
 gratification.  There  is  also  the  other
 side  which  should  be  noted.  That  ७
 the  common  man’s  desire  to  get  at
 the  results  as  quickly  as  possible  and
 not  minding  to  pay  some  money  in
 addition.  This  is  a  two-way  house.
 Shri  Goray  also  pointed  out  that  the
 public  also  has  to  be  extremely  care-
 ful.  A  litte  inconvenience  or  harass-
 ment  might  be  caused  because  things
 may  not  be  done  immediately.  Ali
 the  same,  the  public  has  to  be  trained
 to  be  above  such  temptations  of  get-
 ting  work  done  easily.  Corruption  is
 one  of  the  most  important  points  to
 which  the  Government  have  been
 giving  not  only  immediate  attention
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 ut  stern  attention.  We  have  got  the
 Special  Police  Establishment  also
 which  deals  with  larger  cases  of  cor-
 ruption.  You  will  find  that  in  a
 number  of  cases  we  have  got  con-
 vict.ons  from  the  courts.  Government
 are  mo  respecter  of  persons.  Acton
 is  taken  if  a  wrong  is  committed  or
 if  corruption  igs  found  even  at  the
 highest  level.  I  would  not  mention
 the  instances,  but  Government  takes
 action  against  even  the  deiays  of  these
 people.  In  one  case—I  would  nor
 mention  the  name—where  an  Officer
 was  given  a  light  sentence  we  moveu
 the  High  Court  and  the  sentence  was
 enhanced  from  six  months  to  two
 years,  That  is  how  Government  had
 been  acting  about  corruption.  When-
 ever,  as  J  have  said,  specific  instances
 are  brought  forward,  every  instance
 4g  looked  into.  We  know  that  corrup-
 tion  is  a  highly  corroding  evil  ana
 corruption  has  to  disappear  as  early
 as  possible,  but  we  should  not  make
 large  and  general  charges  that  all  the
 people  at  all  levels  are  corrupt.  As
 we  go  up,  though  there  might  be
 some  instances  here  and  there,  the
 extent  of  corruption  also  diminishes
 to  a  Jarge  extent.  All  the  seme,  we
 are  try:ng  our  best  to  see  tuat  all
 cases  of  corruption  are  fully  and
 sternly  attended  to,  and  we  either
 take  strong  departmental  action  or,
 where  the  case  requires  further
 action,  we  prosecute  the  officer.

 So  far  as  magistrates  ahd  others  are
 roncerned,  We  are  maintaining  the
 highest  independence  of  the  judiciary
 and  therefore  we  are  having  results
 which  are  on  the  whole  satisfactory.

 I  would  not  like  to  take  any  fur-
 .ther  time  of  the  House,  but  I  would
 only  point  out  how  we  have  been
 trying  our  best  to  take  various  steps
 for  improving  the  whole  machinery,
 for  maintaining  the  highest  efficiency,
 for  elim‘nating  corruption  ang  for
 decentralising  to  the  extent  that  is
 compatible  with  the  progress  of  the
 country,  with  the  advancement  of
 the  nation.

 If,  ag  I  have  briefly  pointed  out,  we
 are  taking  action  in  respect  of  the
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 matters  about  which  there  was  con-
 siderable  compla.nt  from  many  hon.
 Members,  I  am  quite  sure  the  narra-
 tion  of  the  various  steps  that  the
 Government  have  been  taking  will
 satisfy  even  my  professor  friend  that
 the  Governmen;  are  not  idle,  mucn
 less  are  they  self-complacent.  This  is
 a  matter  which  is  of  the  greatest  im-
 portance,  and  I  would  assure  all  hon.
 Members  that  Govermment  would  be
 remss  in  their  duty  if  they  do  not
 act  strongly  so  far  as  this  aspect  of
 the  matter  is  concerned,

 In  these  circumstances,  in  the  light
 of  what  I  have  pointed  out,  I  wou.d
 appeal  to  hon.  Members  to  consider
 whether  it  is  necessary  to  have,  what
 my  hon.  friend  calls,  a  high-powered
 commission.  That  Is  a  question
 which  is  being  tackled.  It  is  our
 constant  effort  to  remove  all  corrup-
 tion,  to  make  the  administration  as
 efficent  as  possible  and  to  avoid
 delays  at  all  steps.  So  far  as  these
 matters  are  concerned  there  =  are
 certain  suggestions  made  by  the
 Central  Pay  Commission.  They  will
 also  be  fully  and  thoroughly  consi-
 dered,  and  whatever  action  is  neces-
 sary  will  be  fully  taken.

 I  would  assure  my  hon.  friend  that
 Government  are  fully  aware  of  their
 responsibility  to  the  country  in
 general  and  to  the  distinguished  hon.
 Members  of  this  House  in  particular.
 I  have  profited,  Sir,  by  what  a  number
 of  hon.  Members  have  stated.  I  wish
 to  assure  them  that  whatever  new
 points  they  have  made  will  be  fully
 enquired  into  and  effective  and  appro~
 priate  action  taken  so  far  as  these
 points  are  concerned.  Under  the
 circumstances,  may  I  appeal  to  the
 hon.  Member  not  to  press  this  reso-
 luton?

 Shri  D.  6.  Sharma:  Sir,  I  once
 again  thank  you  tor  extending  the
 time  for  this  resolution.  You  have
 been  very  generous  as  usual  and
 you  have  allowed  a  large  number  of
 speakers  to  have  their  say.  I  have
 no  word,  Sir,  to  thank  you  for  this
 kindness.  My  second  duty,  Sir,  is
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 to  thank  all  hon.  Members  who  have
 taken  part  in  this  debate.  JI  think
 every  party  has  been  represented  so
 far  as  this  debate  is  concemed.  AU
 the  groups  have  been  represented  so
 far  ag  this  discussion  is  concerned.  I
 think  this  question  has  been  looked
 at  from  almost  every  point  of  view
 that  is  relevant,  material  and  vital
 But  one  of  the  results  of  this  discus-
 sion  has  been  that  the  hon.  Munister
 in  the  Ministry  of  Home  Affairs  has
 refused  to  be  convinced.  That  is  the
 fauing  in  our  min.sters;  that  is  one
 of  the  occupational  diseases  of  our
 ministers.  I  think  they  do  not  try
 to  be  convinced  by  what  we  say.

 Mr.  Speaker,  under  your  kind  aus-~
 paces  did  leauersn.p  aMd  presidency,
 {  have  moved  several  resoiuuons  on
 the  floor  ot  this  House.  Tne  first
 Yeacuon  to  tnose  resoiutions  by  the
 Munsters  Nas  been  a  negative  one.  I
 spoke  apout  the  )ournaiusts.  There
 Was  a  negatuve  reaction  but  after-
 wards  they  had  to  do  something  tor
 Whe  Journalists.  I]  spoke  about  the
 Pay  Comuinission  in  tnis  House.  It
 had  a  negative  reaction,  but  after-
 wards,  tne  Government  had  to  appoint
 a  Fay  Commission.  I  can  assure
 you,  without  being  a  prophet,  that
 the  Government  wil:  be  we.!-advised
 0  appomt  a  Commission  to  go  into
 tne  quest.on  Ot  admunistrauon  as  a
 whole.

 The  hon.  Minister  has  said  that  he
 has  so  many  committees.  I  am  re-
 minded  of  a  shop  of  a  physician  in
 my  village  who  has  all  kinds  of
 bottles  in  his  shop  with  different
 Mealc.nes.  One  can  go  and  see  a
 whole  array  of  bottles  with  him.
 Simuarly,  my  hon,  friend  the  Minister
 has  a  large  number  of  committees.
 What  are  those  committes?  Those
 committees  contain,  like  the  phials  of
 the  phjsic.an  in  my  village,  medicine
 which  does  not  produce  the  desired
 result;  they  contain  old  medicine,
 useless  medicine.  I  would  sumbit
 very  respectfully  that  these  com-
 mittees  have  not  produced  the  desir-
 ed  effect.  They  are  giving  tomoeo-
 Pathic  doses  to  a  person  who  requires
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 allopathic  doses.  They  are  giving  a
 small  doze  to  the  patient  who  re-
 quires  a  big  dose.  The  small:  doses
 are  not  going  to  help  him.

 att  मू०  wo  जैन

 जयों  र््यॉं  दवा  की  !

 Shri  D.  C.  Sharma:  I  wonder  what
 world  our  ministers  live  in.  Where-
 ever  the  minister  goes,  he  gets  sense
 of  appreciation  from  the  people!  And
 wherever  we,  the  Members  of  Parlia-
 ment.  go,  you  know  what  we  get.  I
 do  not  want  to  say  it.  I  would  like
 to  go  with  the  Minister  one  day  and
 see  where  the  sense  of  appreciation
 on  the  part  of  the  people  goes.

 ae  बढ़ता  गया

 Shri  M.  C.  Jain:  Let  him  go  in-
 cognito.

 Shri  D.  0.  Sharma:  The  difficulty
 is,  our  ministers  live  in  world
 which  is  different  from  the  world  of
 ordinary  Members  of  Parliament.  I
 want  all  the  hon.  Ministers  who
 deserve  my  respect,  who  deserve  my
 admiration  and  who  deserve  every
 king  of  appreciation  that  I  can  give,
 to  look  at  thece  things  from  the
 point  of  view  of  Members  of  Parlia-
 ment  who  rub  shoulders  with  the
 population,  who  mix  with  the  janta
 amd  who  obliterate  the  distance  bet-
 ween  themselves  and  the  people.  If
 the  ministers  were  to  look  at  these
 po'‘nts  from  that  point  of  view,  I  am
 sure  the  minister  would  agree  with
 the  humble  suggestion  that  I  have
 made.

 Everybody  has  supported  my  reso-
 lution.  The  hon.  Minister  went  on
 saying  that  Sarvashri  so  and  so  and
 so  have  not  supported  it.  Everybody
 has  supported  it.  I  can  produce  the
 documents  and  the  werbatim  reporf
 which  has  been  taken  here  to  show
 that  everybody  has  supported  the
 reso'ution  in  substance  excepting  one
 person  who  always  disagrees  with
 whatever  is  said  on  the  floor  of  this
 House.

 An  Hon.  Member:
 Person?
 W0(Ai}  L.SD—0,

 Who  is  that

 Conntn/s  Adminis-
 tration

 Shrt  D.  ं,  Sharma:  Everybody  has
 said  that  there  should  be  some  Com-~
 mission  appeinted:  The  hon.  Minister
 said  so  and  so—he  was  giving  some
 names  of  hon.  Members—have-  not:
 joined  me  in  this  resolution.  If  three.
 persons  do  not  join  me,  are  they.
 going  to  turn  dewn  the  suggestion  of:
 @  persens?)  I  do  not:  know:  what:
 democratic  logic  is  this.  The  hon:
 Minister  tells  me  that  three  persons
 do  not  want  a  Commission.  But  then:
 6  hon.  Members  demand  the  appoint+
 ment  of  a  Commission  and:  they  say
 that  it  would:  help  the  democratte
 functioning  of  the  administration  in
 this  country.  Otherwise,  as  I  see,
 there  is  democratic  inaction.  10°
 persons  are  for  me  and  3  persons  are
 against  me,  but  those  3  persons  over-~
 rule  the  6  persons.

 Sir,  I  do  not  deny  that  our  admin-
 istration  is  improving  day  by  day
 But  this  administration  will  not:  im-~
 prove  at  the  speed  at  which  we  want
 it  to  improve  and‘  attain  the  effi-
 ciency  which  we  want:  it  to  attam.
 unless  the  whole  problem  is  examyin-
 ed  on  the  basis  which  covers  every
 aspect  of  administration.  Our  admi-
 nistration  requires  a  whole  medical
 check-up.  It  does  not  require  check
 up  of  one  part  of  the  body  or  the
 other,  but  it  requires  an  over-all
 medical  check-up.  I  would  submit
 very  respectfully  that  the  hon.  Home
 Minister  should  go  home,  read  all  the
 speeches  that  have  been  made  today
 understand  all  the  intentions  of  the
 speakers  today  and  come  to  the  con-
 clusion  that  the  commission  is  needed.

 I  do  not  want  to  be  egoistical,  but
 I  am  not  a  man  to  yield.  I  will  go
 on  pressing  this  point  till  the  com-
 Mission  is  appointed.  If  [  do  not
 press  this  point,  my  hon.  friend,  Shri
 Banerjee,  will  do  it  or  somebody  else
 will  do  it,  because  this  is  one  of  the
 most  desired  things  in  the  India  of
 today.  I  would  request  the  hon.
 Minister  to  see  what  the  need  of  the
 hour  is.  He  has  talked  about  the
 administrative  training  school  at
 Mussoorie  and  about  refresher
 courses.  Sir,  I  am  a  teacher  and  al]
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 my  life  has  been  spent  with  students.
 I  can  give  you  a  discourse  for  45
 minutes  on  what  is  happening  §  in
 that  administrative  training  school.
 But  I  do  not  want  to  tire  the  patience
 of  the  Members  of  this  House  and
 of  the  benevolent  Speaker  of  the
 House.  80,  an  overhauling  is  needed
 all  along  the  line  and  commttees
 here  or  there  are  not  going  to  soive
 the  problem.  So,  I  would  again  re-
 quest  the  hon.  Minister  to  change  his
 mind  and  accept  my  resolution.

 Mr.  Speaker:  Is  it  necessary  to  put
 the  resolution  to  the  vote  of  the
 House?

 Some  Hon.  Members:  Yes.

 Mr.  Speaker:  The  question  is:
 “This  House  calls  upon  the  Gov-

 ernment  to  appoint  a  high-powered
 Commission,  consisting  of  public
 men,  administrators  and  two
 judges  of  a  High  Court,  to  suggest
 ways  and  means  for  the  re  orga-
 nisation  of  the  country’s  adminis-
 tration  so  that  it  could  be  helpful
 in  achieving  the  goal  of  a  Welfare
 State.”

 The  motion  was  negatived.

 DECEMBER  4,  959
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 RESOLUTION  RE:  DEVELOPMENT,
 OF  DRUG  INDUSTRY  AS  STATE

 CONCERN

 Shri  A.  K.  Gopalan  (Kesergod):  I
 beg  to  move:

 “This  House  is  of  opinion  that
 the  development  of  drug  industry
 in  the  country  be  taken  up  as  a
 State  concem.”

 Mr.  Speaker:  He  may  continue  on
 the  next  day.

 18:33)  hrs,

 BUSINESS  ADVISORY  COMMITTEE

 Forry-sitxTtH  Report

 Shri  Rane  (Buldana):  Sir,  I  beg
 to  present  the  Forty-sixth  Report  of
 the  Business  Advisory  Committee.

 18:34  hrs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,
 December  7,  959|Agrahayana  16,
 388l  (Saka)
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 ATTRITION PAPERS  LAID  ON  THE  GENT  PUBLIC  IMPOR-
 (3420-21  TANCE—conid

 (1)  A  copy  of  each  of  the  CoLUMNS
 following  papers,  under
 sub-section  (2)  of  Section  plosion  in  a  godown  in
 36  of  the  Tariff  Commis-  Jamuria  Bazar  near  Asan-
 sion  Act,  7957  :  sol  on

 November  z |  resultin,
 a  Report_(3959)  of  the  dens  of  jome  persons Tariff  Comnission  on  and  injuries  to  many the  Levy  of  interest  on  others.

 Special  Advances  to  the
 Tata  Iron  andi  Steel
 Company  Limited  and  The  Minister  of  Works,
 the  Indian  Iron  and  Housing  and  Supply
 Steel  Company  Limited.  (Shri  K.  C.  Reddy)  made

 a  statement  in  regard
 Gi)  Government  Resolu-  thereto.

 Hon  No:  PS-45(42)/57 ted  the  25t  ovem-
 rit  intial  ANNOUNCEMENT  a  BY

 SPEAKER  RE.  CORREC-
 iii)  Statement  explaining  TION  OF  RESULT  OF

 the  reasons  why  a  copy  DIVISION.  (3427-28 each  of  the  documents
 at  (i)  and  (ii)  above
 could  not  be  laid  on  The  Speaker  made  an  an-
 the  Table  within  the  nouncement  regarding  cer-
 period  prescribed  in  tain  corrections  in  the
 the  said  sub-section.  figures  of  the  divisions  held

 on  the  Constitution  (Eighth )  A_copy  of  Notification  Amendment)  Bill,  7959 N  S.R.  3249  dated  on  the  Ist  December, the  rath  November,  १959
 959,  Mader

 ‘sub-se
 ae  7 3)  of  Section  go  of  the

 Displaced  ao enon  BIL].  PASSED  3430—32
 (Compensation  and  Re-
 habilitation)  Act,  1954,  nie

 Minister  Ch  _mcvenve making  certain  further  and  Civi
 i  Per  cael amendments  to  the  (Dr.  &

 Gopala  Reddy)
 Displaced  Persons  moved  for  the  consideration
 (Compensation  and  Re  goa  tN  a)  Bil  vse. ititati  >  5 habilitation)  Rules,  t955.  The

 motion’
 a8

 dered. पुर  After  clause-by-clause
 ae

 FROM  RAJYA
 7  consideration  the  Bill  was 34  passed

 Secretary  reported  a  message from  Rajya  Sabha  that  at  BILL  UNDER  CONSI- its  sitting  held  on  the  2nd  DERATION  3432—83 December,  ‘1959,  Rajya
 Sabha  had  4  agreed  Further  discussion  on  the
 mihou  ra

 a
 he

 %  Sea  motion  to
 coer

 the
 Dowry  Prohibition  Bil,

 oii  Code  (Amendment)  as  reported  by  Joint  Com- ५  19595  passed  by  mittee  continued.  The Sabha  on  the  24th  Nov-  discussion  was  not  con- ember,  7959  cluded.
 CALLING  ATTENTION

 TO  MATTER  OF  UR-  REPORT  OF  COMMIT-
 GENT  PUBLIC  IMPOR-  TEE  ON  PRIVATE
 TANCE  .  3422—27  MEMBERS’  BILLS  AND

 .  .  RESOLUTIONS  ADOPT-
 Shri  Vajpayee  called  the  E  3483-85
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 PRIVATE  MEMBER'S  RE-

 Rate  Daenet)

 Cotumns

 SOLUTION  NEGATIVED  3485—3585
 Further  discussion  on  the

 Resolution  re:  Re-

 aarp
 of

 peciocn  hy
 rr) Administration  concluded

 and  the  Resolution  was
 Negatived.

 PRIVATE  MEMBER'S  RE-
 SOLUTION  UNDER
 DISCUSSION  .
 Shri  A.  K.  Gopalan  moved

 the  Resolution  re:  Deve-
 lopment  of  Drug  Industry
 as  State  Concern.  The
 discussion  was  Mot  conclu-
 ded.

 3586

 AGENDA  ROR  MONDAY,
 DECEMBER  7,  1959/AG-
 RAHAYANA  16,  ४883
 (SAKA)—

 Further  discussion  on  the
 motion  to  consider  and
 passing  of  the  Dowry  Pro-
 hibition  Bill,  as  reported
 by  the  Joint  Committee
 and  consideration  of  the
 Annual  Reports  of  the
 Hindustan  Machine  Tools
 (Private)  Limited  for  1Q957-
 $8  and  19S8-59-
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